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II.

RAJYA SABHA

Tuesday, the 5th May, 2015/ 15th Vaisakha, 1937 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

Notifications of the Ministry of Corporate Affairs

Report and Accounts (2013-14) of the Indian Institute of Corporate Affairs
(IICA), New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIJAYANT
SINHA): Sir, I lay on the Table —

(a)

(b)

A copy each (in English and Hindi) of the following Notifications of
the Ministry of Corporate Affairs, under Section 30B of the Chartered
Accountants Act, 1949:—

(1) G.S.R. 837 (E), dated the 24th November, 2014, amending Notification
No. G.S.R. 38 (E), dated the 19th January, 2011, to substitute certain
entries in the original Notification.

(2) No. 1-CA(7)/167/2014, dated the 23rd January, 2015, publishing
the Chartered Accountants (First Amendment) Regulations, 2015.
[Placed in Library. See No. L.T. 2577/16/15]

A copy (in English and Hindi) of the Ministry of Corporate Affairs
Notification No. CWR (1)/2014, dated the 12th November, 2014,
publishing the Cost and Works Accountants (Amendment) Regulation,
2014, under Section 40 of the Cost and Works Accountants Act, 1959.

[Placed in Library. See No. L.T. 2578/16/15]

A copy each (in English and Hindi) of the following papers:—

(a)

(b)
(©)

Annual Report and Accounts of the Indian Institute of Corporate Affairs
(IICA), New Delhi, for the year 2013-14, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Placed in Library. See No. L.T. 2573/16/15]
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I. Report and Accounts (2013-14) of the National Institute of Biologicals (NIB),
NOIDA and related papers

II. Review (2012-13, 2013-14) of the working of the Indian Red Cross Society
(IRCS), New Delhi

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH); AND
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following papers:—

I. (a) Annual Report and Accounts of the National Institute of Biologicals (NIB),
NOIDA, for the year 2013-14, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at (I)
(a) above. [Placed in Library. See No. L.T. 2709/16/15]

II. (a) Review by Government on the working of the *Indian Red Cross Society
(IRCS), New Delhi, for the year 2012-13.

(b) Review by Government on the working of the *Indian Red
Cross Society (IRCS), New Delhi, for the year 2013-14.
[Placed in Library. See No. L.T. 2710/16/15]

I. Notification of the Ministry of Defence
II. MoU between the Government of India and various PSUs

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of Shri Rao Inderjit
Singh, I lay on the Table —

I.  Acopy (in English and Hindi) of the Ministry of Defence Notification No. S.R.O.
6, dated the January 18 — January 24, 2015 (Weekly Gazette), publishing the Navy
Design Officers (Group ‘A’ and Group ‘B’ posts) Recruitment (Amendment)

*Annual Reports and Annual Accounts of the Indian Red Cross Society (IRCS), New Delhi, along with the
Audit Reports thereon, for the years 2012-13 and 2013-14, were laid on the Table of the Rajya Sabha, on
17" March, 2015.
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II.

I

1I.

Rules, 2015, under Section 185 of the Navy Act, 1957.

[Placed in Library. See No. L.T. 2711/16/15]

A copy each (in English and Hindi) of the following papers:—

(@)

(i)

(1i1)

(iv)

™)

(vi)

Memorandum of Understanding between the Government of
India (Ministry of Defence, Department of Defence Production)
and the Mishra Dhatu Nigam Limited, for the year 2015-16.

[Placed in Library. See No. L.T. 2591/16/15]

Memorandum of Understanding between the Government of India (Ministry
of Defence, Department of Defence Production) and the Hindustan Shipyard
Limited, for the year 2015-16.

[Placed in Library. See No. L.T. 2590/16/15]

Memorandum of Understanding between the Government of India (Ministry
of Defence, Department of Defence Production) and the Bharat Dynamics
Limited (BDL), for the year 2015-16.

[Placed in Library. See No. L.T. 2593/16/15]

Memorandum of Understanding between the Government of India
(Ministry of Defence, Department of Defence Production) and the
Garden Reach and Shipbuilders and Engineers Limited (GRSE), for the
year 2015-16. [Placed in Library. See No. L.T. 2594/16/15]

Memorandum of Understanding between the Government of India (Ministry
of Defence, Department of Defence Production) and the Mazagon Dock
Limited (MDL), for the year 2015-16.

[Placed in Library. See No. L.T. 2595/16/15]

Memorandum of Understanding between the Government of India (Ministry
of Defence, Department of Defence Production) and the Bharat Electronics
Limited (BEL), for the year 2015-16.

[Placed in Library. See No. L.T. 2592/16/15]

Notifications of the Ministry of Civil Aviation

Annual Accounts (2013-14) of the Airports Economic Regulatory Authority
of India (AERA), New Delhi

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE; THE
MINISTER OF STATE OF THE MINISTRY OF TOURISM AND THE MINISTER
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OF STATE IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA):
Sir, I lay on the Table :—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Civil Aviation, under sub-section (3) of Section 14A of the
Aircraft Act, 1934, along with Explanatory Note:—

(1) G.S.R. 804 (E), dated the 30th December, 2013, publishing the Aircraft
(Amendment) Rules, 2013.
[Placed in Library. See No. L.T. 2562/16/15]

(2) G.S.R. 97 (E), dated the 18th February, 2014, publishing the Aircraft
(Amendment) Rules, 2014.
[Placed in Library. See No. L.T. 2712/16/15]

(3) G.S.R. 32 (E), dated the 14th January, 2015, publishing the Aircraft
(Amendment) Rules, 2015.

(4) G.S.R. 78 (E), dated the 10th February, 2015, publishing the Aircraft
(Third Amendment) Rules, 2015.
[Placed in Library. See No. L.T. 2562/16/15]

II. A copy (in English and Hindi) of the Annual Accounts of the Airports
Economic Regulatory Authority of India (AERA), New Delhi, for the
year 2013-14, and the Audit Report thereon, under sub-section (4) of
Section 35 of the Airports Economic Regulatory Authority Act, 2008.

[Placed in Library. See No. L.T. 2561/16/15]

Notifications of the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIJAYANT
SINHA): Sir, I lay on the Table, under Section 31 of the Securities and Exchange Board
of India Act, 1992, a copy each (in English and Hindi) of the following Notifications
of the Ministry of Finance (Department of Economic Affairs).—

(1) No. LAD-NRO/GN/2014-15/10/1577, dated the 26th September, 2014,
publishing the Securities and Exchange Board of India (Infrastructure
Investment Trusts) Regulations, 2014.

(2) No. LAD-NRO/GN/2014-15/11/1576, dated the 26th September, 2014,
publishing the Securities and Exchange Board of India (Real Estate
Investment Trusts) Regulations, 2014.

(3) No. LAD-NRO/GN/2014-15/19/1973, dated the 30th December, 2014,
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4)

publishing the Securities and Exchange Board of India (Mutual Funds)
(Second Amendment) Regulations, 2014.
[Placed in Library. See No. L.T. 2638/16/15]

No. LAD-NRO/GN/2014-15/20/1972, dated the 30th December, 2014,
publishing the Securities and Exchange Board of India (Foreign Venture
Capital Investors) (Amendment) Regulations, 2014.

[Placed in Library. See No. L.T. 2633/16/15]

Reports of the Comptroller and Auditor General of India on various

Departments/ Ministry

SHRI JAYANT SINHA: Sir, I lay on the Table, under clause (1) of article 151 of
the Constitution, a copy each (in English and Hindi) of the following Reports:—

(@)

(i)

(iii)

(iv)

™)

(vi)

Report of the Comptroller and Auditor General of India for the year ended
March 2014 - Union Government - Department of Revenue (Indirect
Taxes - Service Tax), Report No. 4 of 2015;

[Placed in Library. See No. L.T. 2497/16/15]

Report of the Comptroller and Auditor General of India on Supply and
Infrastructure Development for Natural Gas for the year ended March 2014-
Union Government - Ministry of Petroleum and Natural Gas, Report No. 6
of 2015, (Performance Audit);

[Placed in Library. See No. L.T. 2498/16/15]

Report of the Comptroller and Auditor General of India for the year ended
March 2014 - Union Government - Department of Revenue (Indirect Taxes-
Central Excise), Report No. 7 of 2015;

[Placed in Library. See No. L.T. 2499/16/15]

Report of the Comptroller and Auditor General of India for the year ended
March 2014 - Union Government - Department of Revenue - Customs
(Compliance Audit), Report No. 8 of 2015;

[Placed in Library. See No. L.T. 2500/16/15]

Report of the Comptroller and Auditor General of India for the year ended
March 2014 on Performance of 100% Export Oriented Unit (EOU) Scheme-
Union Government - Department of Revenue - Indirect Taxes - Customs,
Report No. 9 of 2015; [Placed in Library. See No. L.T. 2494/16/15]

Report of the Comptroller and Auditor General of India for the year ended
March 2013 - Union Government (Civil), Report No. 11 0of2015- Performance
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Audit of Rashtriya Krishi Vikas Yojana (Ministry of Agriculture); and
[Placed in Library. See No. L.T. 2495/16/15]

(vii) Report of the Comptroller and Auditor General of India for the year ended
March 2014 - Union Government - Department of Revenue (Indirect Taxes-
Customs), Report No. 13 of 2015, Performance of Import and Export Trade
Facilitation through Customs Ports.

[Placed in Library. See No. L.T. 2496/16/15]

Report of the Comptroller and Auditor General of India on CPSEs

RIS iR Al oM #31 ($0Y 3 M) wEiey, | 9f9gm & argess 151
&GS (1) & T AT, 2014 BT FATG g aY & ol HRA &b RIS AeTeRaTIkierds
& RIS -H9 WRBR (d11Sue), 2015 BT Hfde 9. 2, Hid dld &5 IeMi &
QIR JATST i gfda (ST oRaTasien) 1 Uab i (SRIsil e f=t #)
[T U W Gl gl [Placed in Library. See No. L.T. 2473/16/15]

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON SCIENCE AND TECHNOLOGY,
ENVIRONMENT AND FORESTS

SHRI ASHWANI KUMAR (Punjab): Sir, I present the following Reports (in
English and Hindi) of the Department-related Parliamentary Standing Committee on
Science and Technology, Environment and Forests:—

(i) Two Hundred Fifty-fifth Report on Demands for Grants (2015-16) of the
Department of Space;

(il) Two Hundred Fifty-sixth Report on Demands for Grants (2015-16) of the
Department of Atomic Energy; and

(i) Two Hundred Fifty-seventh Report on Demands for Grants (2015-16) of the
Department of Scientific and Industrial Research.

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON RAILWAYS

SHRI DILIPBHAI PANDYA (Gujarat): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Railways (2014-15):—
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(1)  Fifth Report on 'The Railways (Amendment) Bill, 2014' relating to the

Ministry of Railways (Railway Board); and

(i)  Sixth Report on Action Taken by the Government on the recommendations
of the Committee contained in their Twenty-third Report on the subject
"Suburban Train Services of Indian Railways, with particular emphasis
on Security of Women Passengers" relating to the Ministry of Railways
(Railway Board).

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: [ have to inform Members that a letter has been
received from Dr. Kanwar Deep Singh stating that he is unable to attend the sittings of
the House from 23rd April to 13th May, 2015 on medical grounds. He has, therefore,
requested for grant of Leave of Absence for the entire (235th) Session of the Rajya
Sabha.

Does he have the permission of the House to remain absent from 23rd April to
13th May, 2015 of the current (235th) Session of the Rajya Sabha?

(No Hon. Member dissented)
MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.

INCIDENCE OF MOLESTATION OF A GIRL IN
A BUS AT MOGA IN PUNJAB

SHRIMATI AMBIKA SONI (Punjab): Sir, the situation in Punjab has...
MR. DEPUTY CHAIRMAN: You please give notice. ...(Interruptions)...

SHRIMATI AMBIKA SONI: The situation in Punjab now merits the direct
intervention of the Central Government.

MR. DEPUTY CHAIRMAN: Please give notice. ...(Interruptions)...

it TP AT (IR UK): AT SUFHERT Sft, 37 1 U Aifed 7l
-.(TIYTH)....

il ¥RE I1ed (f9ER) @ I ...(FaeM)...

SHRIMATI AMBIKA SONI: There is a total breakdown of law and order.
...(Interruptions)...



8  Incidence of molestation ... [RAJYA SABHA] ... bus at Moga in Punjab

MR. DEPUTY CHAIRMAN: You please give notice. ...(Interruptions). Shrimati
Ambika Soni, have you given notice? ...(Interruptions)... Don’t display any newspaprs.
...(Interruptions)... Have you given notice? Please give notice. ...(Interruptions)...
Sharad Yadavji has given a notice. I will call him first. ...(Interruptions)... Anand
Sharmaji and Shrimati Ambika Soni, you have not given any notice. You first give the
notice. ...(Interruptions)... You have not given any notice. I have a notice under Rule
267. 1 have to attend to that first.

SHRI ANAND SHARMA (Rajasthan): The House should condemn it.
SHRI NARESH GUJRAL (Punjab): Sir, it is not the forum. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: The point is, you have not given any notice.
Shrimati Ambika Soni, why don’t you give a notice? ...(Interruptions)...

SHRIMATI AMBIKA SONI: Sir, itis ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I have to take up Rule 267 first.
...(Interruptions)... No, I have to take up Rule 267 first.

SHRI ASHWANI KUMAR (Punjab): You can dispense with the notice.

SHRI ANAND SHARMA: Sir, you can waive off the notice. It is a serious
matter and those who are standing up to defend should think about the hon. colleagues.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have to take up Rule 267 first. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, in broad day light such incident has happened.

MR. DEPUTY CHAIRMAN: Give notice. Why don’t you give notice? Please
sit down. ...(Interruptions)... 1have called Shri Sharad Yadav. ..(Interruptions)...

i} wcireT o s (STR UQw) : R, I8 33 SHICC Bl ...(HauT™)...

MR. DEPUTY CHAIRMAN: They should give notice. ...(Interruptions)... Shri
Satish Misra, please sit down. ...(Interruptions).... 1 am not saying anything about the
merit of what you are raising. I am only saying that you give notice. I have already got
a notice, under Rule 267 for suspension, from two hon. Membrs. So I have to listen
to them first. ...(Interruptions).... You please give notice. [ am not saying anything
about the merit of the subject. Please give notice.

SHRI ANAND SHARMA: How can we do justice? ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, I have only one point. Sir,
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what you are saying is correct to give a notice, but there are some matters that come up
so urgently. We are beseeching the Chair to allow us to discuss that. This is a matter,
Sir, that cannot be raised formally. Therefore, I am saying, please allow us to raise it.
I know it is not in strict adherence to the rules, but because of the importance of this

incident, please allow us to raise it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: First I have to dispose of two suspension notices.
Let me do that. ...(Interruptions)... Let me first dispose of the suspension notice.

SHRI SITARAM YECHURY: After that, Sir, please allow us.

£ T T WR, S I P! b HIAD €, ...(FIHUF)... RHR S 81
q 2, ..(qUF)... G 37 81§ &1 ...(FaYM)... $81+ <20 BT AT bl Tl
(IT)...

MR. DEPUTY CHAIRMAN: Let me first dispose of the suspension notice.
SHRIMATI AMBIKA SONI: This House should take cognizance of this issue.

MR. DEPUTY CHAIRMAN: Shrimati Ambika Soni, you are a senior Member.

...(Interruptions)...

foraer & e (3t o 7t STreTe) ¢ R, I 9gd B AIRT 3 B ..(FAYM). .
BN T H 59 10 Mifesd &Y SToxd 781 Bl ...(caeM)... 396! d f$Thd g1 a1fa v
IR THH PIs BISHTSS 8] BT ATl 39 UR UdRTH oI A8V, Flfh I8 B
TTHE B B, ST AN GFART &, T8 I HH] gl 3R GFARI, S| UIcT, ITh]
HHHT 3 ARE BT TURTY DR Fhll &, Al AERT JATSH AT BRAT? ...(FGT)...

S 0 0 U e (8100 s ) et o i as m 1 (AT i 2B cplin) iBUEA 3a aitE

Uise 0 e s 5peS (68 (e ) sl la Ui 08l 5 68 8 Gl (Clalae) 2 a0y oy (S 8 A
e S S s con U S B (S S5 & S o oS 5 ¢ ila Wl GiSO) ) - s
(alaae) o B oSS el (g a5 ¢ o (B S ol gl 1S = Hla (a8 (S () ¢ (S O e eSa R

SHRI SITARAM YECHURY: After we first dispose of this issue, please
announce that we will discuss this issue; then, we will have order in the House.

...(Interruptions)...

SHRIMATI AMBIKA SONI: Sir, I am surprised when Members say that it is a
non-issue. They should withdraw those words. ...(Interruptions)...

" Transliteration in Urdu Script.
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MR. DEPUTY CHAIRMAN: Now, please sit down. Ambika Soniji, please sit
down. ...(Interruptions)...

IEID B AT H oG HAN JAT W B HAI A I HA
(N AR I ) : STFAHRT AR led, T I8 9 A1 GG I AR &
& e B Jg IR IS A8 & ...(FILH).... I8 TXBR 7 gD RIATh HRATS H B
IR S o7 2t €, S RIaTd ¥t I TRBR 7 HRATS Bl ...(FALH)... SHP g1
3R 3% ORE BT HE1 TT IR IO fh I Wb T = X&) &, I H g1 T &
RE! €, I T3 Bl IR SR 8T UR B8R [a7 @l B B a1l ST, AT T S
g T g5 Sfud 71 81 ...(x@em)... I AR 7 RRERY & A1, THRAr & qg
PBRATS B ...(FGM)... IR MR b ff = ol § S geai 81 8 8, ST W
T4l B &, O 3177 A Y ..(aeEm). ..

MR. DEPUTY CHAIRMAN: Hon. LoP, please sit down. Ambika Soniji, please

sit down. ...(Interruptions)... | am not making any observations on what you said. I

am only saying that I have two suspension notices under Rule 267. I have to listen to
them and dispose of that. The second point that I am saying is, whatever subject that
you are raising must be very important. I could not understand what the subject is.
Whatever it is, why don't you give a notice and then raise it?...(Interruptions)... Why
don't you give a notice and raise it? ...(Interruptions)...If all of you are standing, how
can I understand? ...(Interruptions)...If all of you are standing and talking, how will I
understand the seriousness of the subject?...(Interruptions)...So, let me dispose it of
first. Then, I will allow hon. LoP, if necessary.

7} ¥RE IS4 : STGHIILT Sfl, I8 U VAT A ©...(FFETH)... 319! G0 § I8
T g1 1 o I8 Uab AR A1Tel 21 /el I8 & b Sl fI8R & g w41 off 2, 972
YR ARBR Bl TRB A STAHYR ST D1 R el off, dfd 30 HiRrat & faar
T H ARBR A e ST ST DTSN §, #R1 3R PIs Fleld el & b g9 A8 DI
1 991 g8 2 I8 91 U IR el g 2, et I8 g8t & & 41 F Wi UH-a IR iR
Bl &1 &, AT § MId HAH 4 I8 a1 o g1 7 39 e &l 99 T8 dx 81,
RAIfh g AT U1 a1 © b 396 forv T & o4 &1 wifig fan sul gafere
H AU BT VBT g [ TRBR DI 5 Al DI W H o1 91T R $4 IR AHTs <1
1Ry o 1 AT 872

it AR IR FHTE < =1l
oM 9IRS Aeq : 39 R TBTS <11 AT b F-IT AT 82 ....(IEH)...

MR. DEPUTY CHAIRMAN: Thank you Sharadji for not pressing your notice.
Now, Shri Naresh Agrawal.
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S} TR AT : AT SYFHTAT S, 5T A T8 TRBR TS 7, I F 89 G T
39 91 A 9eifed o foh 39 <91 § AIAIRES &l Uh aRW% B AT A, I8 HIHd
T2 ST, SRS BTN &1 U RIS o718 7, 39 RUIE # 378 A1 fora & fos 519
I YRR ST 9IS BT IRBR TS B...(TLH)...

MR. DEPUTY CHAIRMAN: Is it with regard to your notice under Rule 2677

Y A 3aTe : Sfl, Rule 267 H 1 19 § WRRI ST U1ST &l WRBR 3MTS T,
TG AGAINCIS & HUR RTY R S 9¢ &1 IHDT J&I BRI, Sl I8/ 1T &
.(FAYF)... TR IB & TP WRRI ST 1e] & 181 & Sl 9379 B....(@dLH).... AR
ST ATl & Jarsii < fAanad T SHeT PR BRI &1 98 RUIC e & U9 Bl
319 e Al H qRI RUIE Ue G| S8 1 aaira & b BiF-Ie A =11 1 94T @ X8 81 S8
SO 5 A1 AU § b 9 BIF- 14 4 Sy &...(Fa8T)...

MR. DEPUTY CHAIRMAN: No, no...(Interruptions)...No need. That is only if
discussion is allowed.

i} R SAT : ST S, I8 RUIE D1} T9R 81§ Hgl b TR o4
HH I W HX 6 RUIE A S q20 A 31 8, 3 727 fohd= 99 & 3R IRaBR A gAd!
forat iRar & fora 21 S8 8 W T & fh &7 a1 SMErHT St R UeR STeldl fh 9
YR B} TRBR Bl I8 TSATSS < [ 3P ~Id] 399 A¥lh P I <41 8¢ PR <, Rifh
IR ATSAINCIST YRI&TT &1 X&1, Al g GRI& &1 X1 I8 Sh1 99T 2 21491,
S Y8 B Sl 91 331 2, 9 IR H A8 ¢ [P TRBR gD G ol...(FGLTH)...

MR. DEPUTY CHAIRMAN: I am not allowing the notice. ...(Interruptions)...
Please, sit down...(Interruptions)...1 am not allowing it...(Interruptions)...1 will tell
you.

Y areft srraR St (RER): STl oft, ot gfrar # e < Y e &t
eI B...(agM). .

MR. DEPUTY CHAIRMAN: Wait, wait...(Interruptions)...I am not allowing the
suspension of business...(Interruptions)...Mr. Minister. ...(Interruptions)...

#} JEIR @ AHdL: STAHTIRT ST, TAR < BI 1fiTeh ToTTel, N <% &
BHIN <20 P AW BT AThel HR I8 &1 I8 20, BHRT WAL, BHRT FHS, TAR
ARPI, §H ST DI 1D MSIET B TRET 8, BH [l & AlCThdbe Bl STovd el ol
..(AYT)...

MR. DEPUTY CHAIRMAN: Alright. Therefore, I am not allowing the notices to

be moved. I am not allowing the motion to be moved. I am not allowing notices given
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under Rule 267...(Interruptions)...Now, let us take up the Zero Hour...(Interruptions)...

it 3relt oFaR IR : SuwHARy Sft, g T § I @Y 9eAR 8 IE '
..(TAT). .

37} R AT : IUFHTYRT ST, T[& HA! Sff I8 94T < fop 39 RIS H fohef= wegan
2, SHd MR W B TR &, R 3P SR AR WIS G ©...(FILM)...
<9 ¥ AR @RI oMl B...(AY)... I8 B TN ?...(Fae™)... 89 a2 {6 g
AT S R IUE < <..(qHM)...

MR. DEPUTY CHAIRMAN: Okay. You made your point, Nareshji.

...(Interruptions)...

i} 3rel) 3TeR SR : ITFHTURY S, BRIl o b= § off 2 B...(TaeM)...
SR W B9R <9 BT IS 81 2T B...(aEH). .

i 9 AT ;8 HAl UM < §...(FGUM)...

MR.DEPUTY CHAIRMAN: See,  heard Mr. Naresh Agrawal. ...(Interruptions)...
You sit down...(Interruptions)..l am not allowing. 1 have not allowed you
...(Interruptions)...3M9 IfSU...(@au)... 3y 9f3Y, 3y ISV ..(Fae™)... AR S,
39 4T ..(FGEM)...

it frra AR (ITR <) : STFHHRT ST, 991 $8 HE1 2 ..(FIHH)...

MR. DEPUTY CHAIRMAN: Hon. Members, I have not allowed the motion of
Shri Naresh. ...(Interruptions)... 39 SIXT Y Q| ...(a)...Naqviji, please ask him
to sit. ...(Interruptions)...

2t 9T AT SUGHTITI SF,...(HALT)... S He- IR I BIXB 8] .. (FaLH)...
ST 1 RIS # foam gar &1 ...(xaaem)...

it IuHTafar: 317 4fSY) ...(FEEM)... AT SR AR 1 GIQ) ..(FEEH)... Hon.
Members, I have not allowed Shri Naresh’s motion to be moved. I have ruled it out.
That is the position. Therefore, if the Government wants to make a Statement on
that, that is up to the Government. Now, I am going to take up Zero Hour Mentions.

...(Interruptions)...

7} 37eft SFTaR SRR R, ..(AGYT)... F& B |G DI ST g 31T PR Bl
.(TTT)...

MR. DEPUTY CHAIRMAN: No; that is ruled out. That subject is over.
..(Interruptions).. How can I do that?
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it i I fasm: SU9HIIRT JEISY, |.(@EYH)... $9 W) T8, gAY 3 W®
AT B ...(TALTH)...

it Sy=raTafer: §QT\5 1 IR ? ...(aGY™)... Okay. ..(Interruptions).. That subject

1S OVer now.

SHRI SATISH CHANDRA MISRA: Not on that, Sir.

it ATt (STR Yaw): AT SUFHIIL S, ....(FFETH). .
3t faeg wfeamr: STawafr Si, 991 va a1d wat 21 ...(caem). .

MR. DEPUTY CHAIRMAN: I have ruled it out. I am not allowing.
...(Interruptions)...lamnotallowing that subject. That subjectis over. ..(Interruptions)..

it .9t RiE 9eHR (IISIRRIT): TR, 3719 Ul 1d1 HIDT QI ..(FE). .

MR. DEPUTY CHAIRMAN: Not on that subject. ...(Interruptions)... The
Minister spoke. After that, there is no need.

ot N.qt. Rig 929 : U8 31T S9d! dici BT Hidl ST ..(Taem™)...

MR. DEPUTY CHAIRMAN: No, please. The Minister spoke on behalf of the
Government side. After that, there is no need of a Member speaking on that subject.

If it is on any other subject, I will allow but not on that subject. This can’t be allowed

...(Interruptions).. .

s} g pfear: R, ...(agm™)...

it STHTafcr: 3T A I GG . (@GLTH).... 37T A &7 G ().
T St 7 ST Feolde UR 1T &1 ....(SIETH).... MTDT ST Feolde IR el Dl STRaxd
&l Bl ...(auM)... ¥ I Isotde TR dia P oIT TS 81 S| ...(@ad™).... [

am not allowing. ...(Interruptions)... Not on that subject. ...(Interruptions)... Kumari

Mayawatiji, not on the subject raised by Shri Naresh. I have ruled it out.
SHRI SATISH CHANDRA MISRA: Yes, Sir.
MR. DEPUTY CHAIRMAN: That is why I have not allowed him.
it foa FfeaR: 97, 98 ... (@@g™)... BT HE B ...(FagH). .

MR. DEPUTY CHAIRMAN: You can’t violate the rule. I have ruled out a subject.

...(Interruptions)... You can’t. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, the hon. Member wants to raise some
other issue.
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2 ITFIIRT: PR ITh1 G-I FeT 8, Al b oy wRARE ol 8l 8
(FAIM)... IqF Y FfeH <71 BT 21 ..(FAIM)... T 7817 Alfeq faar 872
..(AYT)...

s} g pfear: IR, ...(@aygM™)...

i SHTafcr: @7 3TI A 31 87 ...(FFEM)... IF W F31 Sff 7 died e
2, SU® 91K B TE B GHAT 87 ..(FAUM)... M9 Aifew Y ..(@em)... 3ma
fog x T aﬁﬁm ...(gYT)... What are you doing? ...(Interruptions)... Go back,
please. ...(Interruptions)... What are you doing? ...(Interruptions)... Please sit down
...(Interruptions)... Wﬁ"ﬁﬂﬁﬁﬁ'{’l ...(TIYT)....

2} fa SfeaR: W), ...(FAYM)... S WX 9ol {haT 17 81 ...(Faem)...

MR. DEPUTY CHAIRMAN: Please listen. ...(Interruptions)... 1 am not
allowing you. You can’t speak. You can’t browbeat me. Don’t try to browbeat me.
...(Interruptions)... It is not going on record. I am not allowing. Nothing should go on

record. ...(Interruptions)...
sft fam wfeamr: *

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Hon. Members,
the position is, I allow leaders. I want to get the opinion of the leaders. I can understand.
From the Government side, Mr. Naqvi, who is the Minister for Parliamentary Affairs,
has already spoken. So, I don’t want to waste any time more. Please sit down. Yes;
Kumari Mayawati. ...(Interruptions)... You give notice.

it ARt A STy Sf . (@EET). .
it o pfear: *

MR. DEPUTY CHAIRMAN: You give notice for tomorrow. ...(Interruptions)...
3T B & foIg Ffeq 7 AN ..(FGLH)... 3T B $ foIg AlfeH < QI AT
FI ETST A 2?7 ...(FAYUH)... HUAT MY IS ST ...(@EYH)... Sit down.
...(Interruptions)...

3 U AR A (U GA): W, TV Al Y U DI HIT BRA Bl
recommendation ®X f&T| 379 R T SIHT &2 ...(FGLTH)...

i} fo g sfeam: *

* Not recorded.
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MR. DEPUTY CHAIRMAN: Kumari Mayawati.

it wrTEcht: A SRy Sff . (@EeT). .
ot foa wfear: *

MR. DEPUTY CHAIRMAN: That is my decision to call Kumari Mayawati and
it is my decision not to call you. Sit down. It is my decision not to call you and
to call her. Why are you questioning that? A Member cannot ask me why I called
somebody. You sit down. No, no, I will not allow that. Nothing will go on record.
...(Interruptions)... 1am not to satisfy you. Sit down. ...(Interruptions)... 34 qiferyl
...(TaYT)....

Goft ArTER ;AT STFETART Sff, 99 A1 YR Ae T 39 a1 I 78] UhR A
31T & f6 oo a1 ugel Uoia & A1 # fo%1 axE & g1 't ...(Fau™)...

SHRI NARESH GUJRAL: How can this be discussed? What s this?
2N gafdex R s (I9719): IR ...(FaE™). .

WER guEad e féswn (d979): w1 ..(zmagm)...

7} T ST (HBRTY): WX ..(FFETH)...

MR. DEPUTY CHAIRMAN: No; I have told you, for that notice is required.

...(Interruptions)...

Goft ATt a8 iR S9! A 99 § B PR el oA, O ad A 76 iy
VSV B TS ...(AYTH)...

MR. DEPUTY CHAIRMAN: I said, I want notice for that. No notice is there.
...(Interruptions)... Why don’t you give notice? That is the problem.

Goft Al IR SR a9 A I Bl T, FEH! B A IR B AT B S 31
At =M 3R Hid F ST I8 B . (FALM)... T8 W STH! gt bl YRIce B
U1, oifh S ST 3Tell Il &l &, S0 Raarh sl d& $Is HRATs a1 gs ol
..(FHT)...

it SguTafer: oy 399 forg Fifed § IRNTTl 39 oR SIRY 3ifaR Fifes ot &1 B
..(FIH)... § T HH? ...(FFLH)... Why don’t you give notice?

Golt ATt R, $7eh Raclh BRdTs 81911 112 iR ST S T FRd H HRd

* Not recorded.
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ot fier A1feg) .. (@aem)... § s g {6 98 781 81381 81 9l Sl A &, IR
ITHT AICTT X &l T, $HP BRI I96 RIATH & HRATS 34 d% T8l g5 ol
(). § Tl § 5 d99 & ofex S g9RY Afeend €, @ Rk | St 98-
Jfedl €, STH! S -HTel G981 R YRIET el 21 ...(FGEM)...

SHRI NARESH GUJRAL: How can this be discussed? What is this?
N} gafdex fe Ys=: W ...(FquM)...

WER gEed e fdswn: W ...(zagm)...

i} T IS I ..(FAYH)...

Goft arrEc: U R H oR WReR Ie] < el © U1 /e 8, 1 981 W)
RTSCYf ST o T ATRY ...(FGET)...

MR. DEPUTY CHAIRMAN: No; please. I will have to adjourn the House only.

...(Interruptions)...

GT AT AT UL S, H 8 ) B8 918! g b ARBR Pl 39 aT
A el g1 =R ...(HaLM)...

MR. DEPUTY CHAIRMAN: Kumari Mayawati, this issue should be raised with
proper notice. How can I allow such a discussion?

it ArTEH: A SUHTART Sff, 3FRe®T B RUIE # I8 Sl del 731 & fob 9Rd
P IR S AR D GHIST b A &, d GRI 81 &1 ...(RELH)... STd A bg 4 dioidl
% g dTell UASIY Bl AXBR I © ...(TIEHH)...

MR. DEPUTY CHAIRMAN: I have already said that for this subject you please
give notice. ... (Interruptions)...

Goft ARTERh: ¥ < F 3SR SN AU S AN © AR ST W W AR I Sl
G TS & AT 2, S SA1S T & AT &, I $UR 31T & 89l 81 < Bl
(IagT)...

MR. DEPUTY CHAIRMAN: Zero Hour; Shri Rajeev Shukla.

aﬁwvﬁa% (AERTY): R, Ugd I77d ol BRISY, the House should be in order,
Sir. Then only can I speak. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Rajeev Shukla. ...(Interruptions)... 1 have
called Shri Rajeev Shukla, please. ...(Interruptions)... Rajeev Shukla, please.

...(Interruptions)...
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it wracht: IR (FaEE).

7 AR [ORTSA: TR ...(FGUH)...

#} afdex fE Ysv: R ...(FauM)...

WER gEed g fdewn: W ...(aaum)...

it HoTg SA: W ....(HIHH)...

MR.DEPUTY CHAIRMAN: I will have to adjourn the House. ...(Interruptions)...

Gl ArTEt: AR SUGUIITT H8 16, 81 UR 14 Al B dISh] Bl HId §s ©
3R Il Hi ol 3iR A1 & [l W& B ...(FqeT)..

AN HON. MEMBER: Sir, I have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your point of order? ...(Interruptions)...

Goft ATt JAaS S A S AS DI AR IS, I8 ATIF Ao AT ATl 21 .. (GELTH). .
SH ST el ST €, $9d RIaTh WRed HRdTs 8191 AMRY| ....(ILTH)...

MR. DEPUTY CHAIRMAN: All of you are speaking. What do I do? Without
permission so many are speaking. What do I do? I will have to adjourn the House.

That is all. ...(Interruptions)...

it At S Raas dRaTs 8191 912y, S96 Alfed & Raas dRdrs
PR AR ...(FIM)... WFAR F ST G BT GOIANT Y T2 8 ...(FGH). .
T AfZSTl & WA o FR I T, ...(FAUF)... W AR I Sferdl & qT o B
@ &l .(FAUF)... § Tl § 6 Fs AR Bl TEH O} q@d a1 TRyl
..(FGHT)...

MR. DEPUTY CHAIRMAN: What to do? ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, you said that after disposing of these two
notices, you will allow us to raise this issue. ...(Interruptions)... Sir, you said that you

will allow us to raise this issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If everybody listens to me and occupy the seats,
then, I can say something. But I am not being allowed... ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, you said that you will allow us to raise this
issue. ...(Interruptions)... Sir, you say this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, you see both the sides; this side and that side.

...(Interruptions)...
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SHRI SITARAM YECHURY: Sir, you said that you will allow us to raise this

issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will adjourn the House for ten minutes. That is the
only way. ...(Interruptions)... The House is adjourned for ten minutes.

The House then adjourned at twenty-six minutes

past eleven of the clock.

The House met at thirty-six minutes past eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

7 AR T STISATE : A1 fS <IRA A8 e, 519 89 Al 1R 1R A1} goirg
P AR P L DI APR T gU Y, AT el b G Gl 7, T UIST $ 89N AIRIR
iy 7 Aifed fa & fethe $3g<1 IR, A1 S9 918 $9 W diet &l golfoid &1 S| 84
FHA B & o5 g A1t 7 i % SoTY, A1 fI8R $1 oAdx a1 SORT e, e
I8 S A B 59 &, TE 984 9ol AR S & ...(FAIM)...

=S ek el o Jler sl Sl a i cnlia e yin (A8 e 1 (A1 o @38 Gilin) DGR G ja Al
D o ey S (Sl 5 msd S usmee o st S S Sl i Jina 58 IS el S
O S Opam - la 63 Clal (S il oy Gl S Gl 5 sl Sy &8 oL G 5 el
(o s 8B se g0 (S deda sy S S Jho o o ) ede sa sa Susile o e e S

(LSRN BT R R

SHRI NARESH GUIJRAL: Sir, what is this? ...(Interruptions)... How can you
allow him? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...

Y T[T A IS : SHH S AT WRBHR Tl 32 © B 59 B3 o Aiferds ol At
S gferq A rIare! Bl 2, Rt I ANl 1 il AT | 2ie o1, Rith S9! gdhe
P 71, dfcd I BT & HIfD €, 59 Tdb S Rach W) hRIATE! T2 gl d1 I8
BT AT LRI 2 STTY &H ST dTed] o Sl Uh.3MTS.37R. Aol §5 ©, 98 H¥al
& ATfrd] & Raard WY g3 © A1 WTell $Igar, Hedey 3R Sl Ao # gdled Val,
ITF Raars W g2

ol s s on Sl S S O o on i Sl JSOw Sl sa e ol 1 211 D Giling
1S s oSy (Um0 S 235 S O e ¢ e Jald e Qi ge g S OS5 ) a0 (S S8
S s oSy S S o Jals v (yiifiand]

U:-‘:'I?h"b(‘fcuw‘ -@L—UU}“-")3?15%5ﬁéﬁuﬁd@‘;)ﬁwdhéo‘&%‘uﬁhﬁué

 Transliteration in Urdu Script.
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)}\)Jisilsc‘)}:\ﬁ\‘)ﬁéﬁ\ﬂﬁeﬁw;'q%éu}ﬁué&éa}sﬁeﬁc).\.)i.@].qi\};edé
ot GOA S () by el (e it 5 s

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...

7} AT T SATSTE : 579 AP HH b AlfeTh| b RaclTs Tarer &1 fordn STl &
1 P 37ERT &I 2

= B ) eSS o Ul W o o8l DA S ossle S e ST 1 3T i 38 Glia g
MR. DEPUTY CHAIRMAN: Okay, please. ...(Interruptions)...

7} T[T el JATSTE : JATST YRT MBI & <2 H, UoTe 4 3R J&l PRI & [ 3P
IRAR & RN ¥ SR Mg & AN = I A$D! BT 3ifer AwpR A 37 T 781 8
f&m, U &1 g T8 B

= 0S8 S s S Gl ecS ez s s ) e Slad come Ul o i ST sl 5 A1 o 38 Gilia g
- RO 52 oS Ll (L3 s i S5 0 O Wias ) S (S Gl S0 RS S 38 sl

MR. DEPUTY CHAIRMAN: Okay, please. ...(Interruptions)...

37 T[T Tt SIS SAY USTE B ST BT IS S §U, S DI ST Dbl
3IMEhTeT S §U HFIT P HITeTh! P RISATH HIIaTe! B9 AT, I AR AT B

S sy e s SIS i (S Bt g e ST 1S in S ooy 3 2 3151 o 23 i
s Sl sl o ¢ ila (G SlS G S Sl S

MR. DEPUTY CHAIRMAN: I have to say something. ...(Interruptions)...
Please allow me to say something. ..(Interruptions)... No, no. After me.
...(Interruptions)... 1 will allow you later on. ...(Interruptions)... Let me say
something. ...(Interruptions)... Please sit down. ...(Interruptions)... Please sit
down. ...(Interruptions)... JAreT S ORI %(W) M9 SINT é‘%@’, il
..(9Y™)... 1 am only saying what our convention is, that either there should
be a Zero Hour Notice or there should a notice under rule 267 to raise a subject.
There should be some notice. So, my difficulty was that there was no notice at all.
...(Interruptions)... Therefore, how can I allow? ...(Interruptions)... Hon. LOP and
others are asking for a discussion. You know that this subject is very important. You
are aware of it. What prevented you from giving a notice? Please believe me, I am not
against any discussion. But I would only say that just to facilitate the Chair to take a
decision, what prevents you from giving a notice. For example, say, notice under 267
was given. Okay. At least, there could be 267 Notice or Special Mention or Zero Hour
notice. ...(Interruptions)...

 Transliteration in Urdu Script.
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SHRI D.P. TRIPATHI (Maharashtra): Sir, ...

MR. DEPUTY CHAIRMAN: No. Please sit down. You are an advocate.
...(Interruptions)... Please sit down. I am speaking that how can it be. See, my only
point is, you are putting the Chair into real dilemma and the problem is that without
giving a notice, all of you want to speak. That is the problem. That is what I am
saying. ...(Interruptions)... See, Mr. Vinay Katiyar also has a problem. If your subject
is on a different thing, you give notice. Give notice. I will allow. Without giving a
notice, I may allow, perhaps, the Leaders of the Parties. When the Leaders of the
Parties stand up, [ may allow. That is always being done. That is understandable. But
without notice, if everybody stands up, what do I do? I cannot allow it. So, my humble
request to the hon. LOP is that please give notice. Otherwise, without notice, if there
is a consensus in the whole House, I have no problem. ...(Interruptions)... But there
is no consensus. There is stiff opposition from this side. To take up the discussion for
what you say without notice, there is stiff opposition from here. That is my problem.
...(Interruption)... If notice is given according to the rule, the hon. Chairman will look
into it and allow it or may not allow it. We will go according to that. But, without
notice, if a subject is to be discussed, I want consensus, i.e., from this side also, which
I am not getting. That is my problem. So, please bear with me. I am not against any
discussion. ...(Interruptions)... Mr. Minister, please ...(Interruptions)... I will call you
but let me listen to the Minister. ...(Interruptions)...

SHRI ANAND SHARMA: I want to inform you, Sir, that the first reaction of
what the LOP has raised, what Mayawatiji, what Sitaramji and other leaders have
raised was not providing any protection to the family and taking action against the
guilty. ...(Interruptions)... Eight hundred police gypsies were diverted.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Shri Venkaiah Naidu.
....(Interruptions)... Shri Venkaiah Naidu. ...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, if all this could

go on record ... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... Anand
Sharmaji, no please. Sit down. ...(Interruptions)... 1 have called Venkaiahji.

...(Interruptions)...

SHRIM. VENKAIAH NAIDU: Sir, the Leaders have spoken. ...(Interruptions)...
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MR.DEPUTY CHAIRMAN: After Mr. Vankaiah Naidu, Iwill......(Interruptions)...
See, hon. LOP has spoken. Nothing more than that is needed. ...(Interruptions)... 1

am not allowing a discussion. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: There is a competition among the Congressmen.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me hear the Government side. Ifthey are ready
for a discussion, [ will allow. ...(Interruptions)... Please sit down. ...(Interruptions)...
See, let me listen to the Government side. If Government is also for a discussion,
I have no problem. Please sit down. Let me listen to that. Let me listen to that,

please.

SHRI M. VENKAIAH NAIDU: Sir, I feel sad. When the Chair gives an
opportunity to the Leader of the Opposition, the Leader of the Opposition makes a
point but if the same party people — four or five people -- want to say something and go
on adding, that is not normally done because the Leader of the Opposition has a status
which we should respect. That is why we kept quiet. But when there is a notice given,
the notices are admitted by the Chair. Without allowing those notices and discussion,
if we go to other issues, then we are trying to score political points. You say something
and then I want to say something. ...(Interruptions)... I know that we are politicians
also. But, at the same time, we are in a House. If you want to say something against
a particular Government, against action of a Government, then the Members of the
Parliament from that State also got a right. When others are trying to score a political
point ... (Interruptions)... So, my point is .... ...(Interruptions)... Amma, please.

...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): It is an issue that

affects women. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, he is speaking. ...(Interruptions)... Mr.
Anand Sharma, he is speaking. ...(Interruption)... Please listen to the Minister.
...(Interruptions)... Renukaji, please listen to what the hon. Minister is saying. Please

listen. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Was he listening to us, Sir?

...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Let the Minister speak, Sir.

...(Interruptions)...
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SHRI M. VENKAIAH NAIDU: We were listening to you, Amma.

...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Amma is that side, Sir. I am Akka.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, you know the difference between ‘Amma’
and ‘Akka’.

MR. DEPUTY CHAIRMAN: Yes, yes, [ know.
SHRI M. VENKAIAH NAIDU: ‘Amma’ is mother; ‘Akka’ is sister.
MR. DEPUTY CHAIRMAN: Yes.

SHRI M. VENKAIAH NAIDU: But there is another connotation. When we
have some love and affection for somebody, we call ‘Amma’. I call my granddaughter
‘Amma’ -- | have a granddaughter also -- because it is an affectionate word.

MR. DEPUTY CHAIRMAN: Affection and respect both.
SHRI M. VENKAIAH NAIDU: So, I have affection towards Renukaji.
MR. DEPUTY CHAIRMAN: It is affection and respect both. ...(Interruptions)...

SHRIM. VENKAIAH NAIDU: Sir, my point is, I request the Chair to please give
an opportunity to the people who have given notice, exhaust them and subsequently,

other issues could be taken up. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: There is no notice on this subject. There are
notices on other subjects.

SHRI M. VENKAIAH NAIDU: That is what I am saying, Sir. Notices were

given on separate issues.

MR. DEPUTY CHAIRMAN: Yes. That is why I called her name.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: The Chair, in its wisdom, has agreed on it and
only then these have been put on the agenda. Without allowing these, if somebody
wants something else to be taken up, that should be taken up subsequently, and that
too, with the consent of the House. With no consent and serious political differences,
if somebody wants to politicize it and then criticize the Government or the Ruling
Party in the State, we cannot be silent spectators to that. ...(Interruptions)...
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SHRI ASHWANI KUMAR: Sir, I have a point of order. ...(Interruptions)...
SHRI M. VENKAIAH NAIDU: Please go by the agenda. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is the ruling I gave. ...(Interruptions)...
SHRI ASHWANI KUMAR: Sir, I have a point of order. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, you had said you would call my name.
...(Interruptions)... 1 have a point to make. Sir, I heard the hon. Minister for
Parliamentary Affairs very attentively. In the same spirit and language I want to say,
like he has called her amma and explained the difference between amma and akka, we
are calling him anna, which means elder brother. The elder brother has to listen when
we are saying this. He is right and you are right, that notices should be given in order
to discuss an issue. Today, what we are telling you is, the House is supreme, which
is something you have told all of us a number of times. The House is supreme. We
are saying that the incident that happened in Moga is something that has caused......

(Interruptions)...

MR. DEPUTY CHAIRMAN: But there is opposition. ...(Interruptions)... There

is no consensus on that. ...(Interruptions)...

SHRI NARESH GUJRAL: Sir, you are again allowing this. ...(Interruptions)...
You are allowing them to raise this issue. ...(Interruptions)... What is this? How can
this be allowed? ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, just one minute. ...(Interruptions)... It
is not a State subject, Mr. Naresh Agrawal. Any atrocities on women, tribals and
dalits cannot be considered just as a State subject. ...(Interruptions)... With all your
experience, please correct your understanding and don't say that it is a State subject.
...(Interruptions)...

SHRI NARESH GUJRAL: Sir, you cannot allow this to go on record. This is
not......(Interruptions)...

SHRI SITARAM YECHURY: Sir, the point here is, we are beseeching you to. We
understand that there is no notice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: They don't agree. That is my point. Where is the

consensus? ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, please listen to me. Let them say what they
want to say about it. The point is, [ want to raise, for instance, that a Minister has said
that this is an act of God, there is no crime in it. ..(Interruptions)...
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SHRI NARESH GUJRAL: Sir, this should not be......(Interruptions)...

SHRI SITARAM YECHURY: I think such a Minister should not remain in office.
...(Interruptions)... I will raise the issue. ...(Interruptions)... Just listen to us. Answer
it. ...(Interruptions)... Let that happen. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Give notice. ...(Interruptions)...

SHRISITARAM YECHURY: And you assured me, Sir, that after these two notices
under rule 167 are disposed of, you would allow us to raise this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: There is no consensus on this subject. That is the

point. ...(Interruptions)...

SHRI SITARAM YECHURY: You said, Sir. ...(Interruptions)... Let us raise that
issue. ...(Interruptions)... Let us raise that issue and address this very grievous matter.
...(Interruptions)... My appeal to you, Sir, is, let us raise this issue and let us discuss it.
Please consider this. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, let the Minister... ...(Interruptions)...

SHRINARESH GUJRAL: Sir, let their mikes be switched off. ...(Interruptions)...
Why don't you switch off his mike also? ...(Interruptions)...

SARDAR SUKHDEV SINGH DHINDSA: Let me speak. ...(Interruptions)...

it 1< I : TURT U © b 59 R ==t BYI...(a@awm).... 31y =t & o R
Bl STTSYL...(FEM)... T I H TN ABY MBI B...(FGYH)... T AN ST & qhrerd
B B ...(TIM)...

SHRI ASHWANI KUMAR: Sir, I have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will call you. ...(Interruptions)... Let me hear him
also. ...(Interruptions)... Anyhow, without permission, all of you spoke. Let me hear
him too. ...(Interruptions)...

it 31eve Il : 't W IR B T fEe @t 91d 81 T8 8, adblerd o Ta|
..(AYM).... I8 TR 97 B, 39 IR IbTold 8l 8 Fhal Bl...(am)...

MR. DEPUTY CHAIRMAN: Let me hear him too. ...(Interruptions)...

i} 311TVe T : I8 IR <9 S oy Forett & O B (ra e ). . [EIRI &) ghTerd
T2 81 el TABRI B GOl &1 ST AR, (AGETH)...

MR. DEPUTY CHAIRMAN: Let me hear him also. ...(Interruptions)... I want
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to hear this side also. ...(Interruptions)... Okay. ...(Interruptions)... Let me hear him
too. ...(Interruptions)... Now, please. ...(Interruptions)... I heard her. She has spoken
already. ...(Interruptions)... The LoP spoke, you spoke. ...(Interruptions)... Yes, Mr.
Dhindsa, you may speak. ...(Interruptions)...

WeR gued g & : W=, # o+ a7 drem @mear g, 97 diem <ol

...(FELTF).... TSI 7 DI

MR. DEPUTY CHAIRMAN: Please don't do this. ...(Interruptions)... Don't do
this. ...(Interruptions)... Now, please; this is unfair. ...(Interruptions)... Please go back.
...(Interruptions)... You have not given notice and now...(Interruptions)... I will have
to adjourn the House. ...(Interruptions)...

The House is adjourned up to 12.00 hours.

The House then adjourned at fifty minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. CHAIRMAN in the Chair

ORAL ANSWERS TO QUESTIONS
Establishment of new ordnance factory

*91. SHRI TAPAN KUMAR SEN: Will the Minister of DEFENCE be pleased
to state:

(a) whether Government has any proposal to establish new ordnance factory in
the country; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) At present
there is no proposal to set up any new Ordnance Factory in the country.

(b) Does not arise.

SHRI TAPAN KUMAR SEN: Hon. Chairman, Sir, hon. Minister has replied, "At
present, there is no proposal to set up any new Ordinance Factory in the country." In
view of the fact that the materials that our ordinance factories produce for our defence
network are not being able to meet the need of our defence forces, we have to procure
a part of that from outside the ordinance factory network. In view of the present

situation in our present ordinance factory network, there is a serious need for their



26 Oral Answers [RAJYA SABHA] to Questions

modernization, updating of their technologies and also filling vacancies. Because of
natural separation of ordinance factory employees, a lot of vacancies are there. So, the
manpower addition is required; modernization is required and updating of technology
is required in the interest of our defence workforce. In view of all these, will the
hon. Minister consider strengthening of present ordinance factory network, including
recruitment of manpower, and also plan for expanding its network by setting up new
ordinance factories in the interest of our defence workforce so that we can remain

dependent on ourselves alone to meet the needs of our defence forces?

SHRI MANOHAR PARRIKAR: Mr. Chairman, Sir, the question is about
ordinance factory. The Government, at this stage, doesn't consider it as required to
increase the number of ordinance factories, but that doesn't mean that the Government
doesn't consider increasing the capacity and functioning of the existing ordinance
factories. I would like to mention that in the last five years, ordinance factories are
hovering in ¥ 10,000-11,000 crore production range. What we have done is that we
have planned to increase it to ¥ 13,500 crore during the current year; ¥ 15,300 crore
for the year thereafter; I 20,000 crore in 2017-18 and around ¥ 22,000 crore by 2018-
19. This will be achieved by modernization for which, during the year that just passed
by, 2014-15, ¥ 1302 crores have been spent on modernization. The next year, the
plan is for I 2,632 crores for modernization; in 2016-17, it is ¥ 3,400 crores. So,
in these three years, a lot of amount will be pumped into the ordinance factories for
modernization by which production will increase. Yes, we are aware that the number
of total workforce is coming down; we intend to find out which are the workforce
required by the ordinance factories for improving the production and we will definitely
consider employing people to fill in the gap where it is required. Ordinance factories
also have been told to increase the vendor list so that they can increase their production
not necessarily by doing everything in-house but also getting help from small scale
and medium scale industries by giving them this contract for which from this year
onwards we have started issuing orders for three years of requirement together.

SHRI TAPAN KUMAR SEN: Sir, at the outset, I would like to thank the hon.
Minister for his elaborate and assuring answer. Here, I would like to raise a point
about the manpower. No doubt, along with the development of technology, the same
manpower may not be required after the technology is changed. I am sure the Minister
will be aware that there are two types of separation. One, because of that technology,
the same manpower may not be required, but there are still certain areas where in the
core production area, the separation that has taken place, that is not being fully filled
up and that is affecting the utilisation of the capacity of those ordnance factories to the
fullest extent. Will the hon. Minister enquire into this aspect, particularly because of
the non-replenishment of the workmen who are getting separated and those vacancies,
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as to whether our production, capacity utilisation and augmentation of production
are affected or not? I have a report that they are being affected in certain areas and
some serious inspection or enquiry is required there so that our ordnance factories’

productivity does not suffer in the greater interest of the nation.

SHRI MANOHAR PARRIKAR: Sir, the manpower, from 2010-11, has reduced
from 97,574 to 92,464. That means, around 5,000 people have retired. Now, I agree
with the hon. Member that in certain categories, we do require replacement and we are
already working out areas where this replacement is required. In fact, in some areas,
we might require a new type of manpower. For example, in Kanpur, we have got the
CNC machines. We require to train the old manpower, plus we may require to get
in new manpower that has got the competence or technical training for the operation
of the CNC machines. So, we will examine these issues and definitely, wherever
required, manpower will be engaged.

£ 99 =S THT 2 AR, A1 H3i HE G F $el fb 314l 78 ordnance factory
T BT B8 faaR T2 81 # S76 39 faR 9 989d § f& TReR gRT 78 ordnance
factory g1 B AT R B! %, Ifh= 31t <71 3mu et existing ordnance factories %,
31 378 modernize HRT, 3T 32 strengthen BRI 37 AT BT YT € foh IMIDT A cost
of production 2, I8 9Te% B! hidgdl B cost of production ﬁagawm%ﬂ

ST, SORTIS ST U BICT A1 Jodb, YT ST 3 319 BRIAR |TeTs Sl B
Ao el IRIT BT ST HEIol &, BISI-BICT HEIol &, d AT T9-93 YICTIRME Bl Iof B
P TRIIIC B |

W, TR U technology %, RLIERSIRS] manpower %, TN U will g1 JFT
T H3Y Sff 7 H&T 'Make in India', T 46 3 SFSTT Wl die A &1 81| MIDT
AP 9 SISAT BT factually H SHCITSIHT Y& €, $HP IR H A RIT W1 fpar
g7 MU 1,400 FRIS TUY HAISAZOIe & foTy I 8 1 That is nothing. 31T 319
et & fob TaRe IR H 1,400 BRI DYV ArSHIgoreT & foT I €1 This is nothing;
this is a meagre amount. 39T 200 Ao STeR &1 3RTel 10 ATt ¥ YRS B
(99T )...

MR. CHAIRMAN: What is the question?

st 99 =< TET: JTIAR, T question Jg g f a1 89 3199 T Bl Defence
products BT manufacturing and export hub T Hdhd & AT T 3R $HD (T ARBR B
T long-term planning 2

SHRI MANOHAR PARRIKAR: Sir, I would like to stress one thing that il
ATSATgOIYN I Y81 ¥, a8 UfSIReTT hadiol # acf Y81 &1 SUH B! &€ dd -¢
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sﬁqﬁ?aﬁ$ﬂﬁﬁg‘?mﬂ3ﬁ@§|ﬁwmﬁobsolescence 34TTI_§’
2, ST 9 B & forg Y gfaawie oM & oy wai g iR ag Ud ad H TE B
In the current year, we have planned ¥ 2,600 crores. A= A& ST 1400 G
BUT H IR H 91T I8 ©, I8 Sl 9 314 FHT 8T AT | In financial year, which has
passed by, that is, 2014-15, we have spent around 1,400 crores. In the next year,
we are spending I 2,600 crores, and after that, we will be spending around X 3,400
crores. This is a continuous process for the Eleventh Plan and the Twelfth Plan. So,
g9 Plan ¥ TIcd % 9 89X A SATGT @4l 81 Secondly, the kinds of products, which
are being manufactured by the ordnance factories, have been indigenised on a large
scale. "Hd ERl s'%?ﬂ" P IR Pl TR ?-*, there may be some cost factor involved,
QAfp " 37 A" BT 3R Tl TN &, A1 98 3iffe=™T hae <t 81 85.4 per cent of

the products of ordnance factories are indigenously made and only 14.6 per cent has

imported component in it.
7Y 99 I TE1 : HA Of ..(FqHT)...
MR. CHAIRMAN: No disruption, please.
7} 99 =S T[T : I8 UISae 19505 BT &1
MR. CHAIRMAN: Gupta ji, we cannot have a discussion.
SHRI PREM CHAND GUPTA: They are of 1950s ..(Interruptions)..
MR. CHAIRMAN: Please observe the procedure.
SHRI PREM CHAND GUPTA: There is no technology ..(Interruptions)..
MR. CHAIRMAN: There is no discussion on this.

i FTER G : U d1 H 1 Dbe1 =Tedl § (b 3R 1950s ¥ 3ifS—4 haet
1] 81 TS, 11 SHPT AAeId I8 ol © [ Arede 1950s BT 2l ...(GLTH)...

SHRI PREM CHAND GUPTA: No, no; it is a fact.
MR. CHAIRMAN: Please, I do not want a discussion. Just take the answer.

SHRI MANOHAR PARRIKAR: I will only say that the products are suitable
to the latest requirement of the Army. We are not manufacturing products which are
age-old. We have been already changing our technologies and we are spending money

in-house for technology development under which even a gun, 155/45 &1 79, "€¥"
B ARIAPoll STT B QT & 3R IHD! Fers AT AT Dl are] &1 S|

3 IRE A1eq : AT, FH1 Sfl S SAE S RS €, I U 8, b MY bR AT
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e ISt 1 BTerd RIT| I I9T$ 718 o1 § T 9187 3111 §, STaerqR, B 98 TS o,
cifep 37d @repel eyl H BIY 3R HYaR X& X8 &1 ..(FALM)... Tlel Il AR TS &, DIy
ENEEEEE

it G : 3179 U9 B Aoy

7 ¥RE IS : IR, U3 I8 © fob & w11y w21 St A g nt b g fawa g # aga
g T IR S 3T 9, A1 5ol SMfe thae XIS W BHRT < SdT <l AT 3T S
JUR B I1d HE I8 &, I8 Hel YRAE o] Bl 3R GhhId ST doil 4 fEdelrs 8l
e &, § A € {5 3o Al § ghwi i g, e Wil € dg 21 18 ofik Ut
Blerd & fop Y Repede T2 81 &1 A1 31 3179 A1egH 9 I8 faell & feb 3119 |a S8
SRTBRP g8l DI thae<lsl & ol Bai-ad &, T4 41 1 BT, <ifh a8t & AvigRi A
Wt 1) 910 R <RIV 6 a8t w1 BT 87 31T A 1 ATl U el <1 STl Ugel T
BTerd oY 3fR 31TST T BTeTd 82 ST AR 31T9¥ a6 & b 31y a8t Sirahs, WTdx
PR, STAYR, U1 3R BAR FBT ATeial H SIiol BieIl A 1 il 775 haes] ailg
2, STD! BT T 8, D! AT AT A1 Reg HIRAQ, Y IR 3111 9771, § So1 &
P A8 g

MR. CHAIRMAN: That is a suggestion which can be considered.

SHRI MANOHAR PARRIKAR: I will just say that I have visited eight factories.
BITYR Ud GOl B 8 e Ist Bl H fAfSTe B gl g 3iIR 31Tel &1-0 AL 3 31 oIl
2 o w19 A9l haedist &1 30 fafste 81 seeht Ry 31 A1 &, ST Forer #44
o foran 2, e oIS |3 a1 € S9! gRpadie fawrs <

SHRI V.P. SINGH BADNORE: Sir, we are talking about renovation and
upgradation of technology. Let me get to the nitty-gritty of it, and the nitty-gritty here

is that the ordnances are supplied to the civilians also. They make 12 bore cartridges;
they make Webley; they make .315 rifles. They are obsolete. They used to be there
hundred years ago. Here is a shooter sitting next to me. Ask him if he will be shooting
with these cartridges. Why do they have to import them? But nobody does it because
they are so bad. So, how are you going to do it? When are we going to get to that
level? Webley is a hundred year-old pistol and I think it is better to throw it than to
fire it.

SHRI MANOHAR PARRIKAR: Mr. Chairman, Sir, the Member has raised a

very valid point. ...(Interruptions)...
MR. CHAIRMAN: Is that in the category of friendly fire?

SHRI SUKHENDU SEKHAR ROY: This is an attack on the defence of our
country by the Ruling Party. ...(Interruptions)...



30 Oral Answers [RAJYA SABHA] to Questions

SHRI PREM CHAND GUPTA: If the Government agrees, fix Half-an-Hour

discussion on the issue. ...(Interruptions)...

MR. CHAIRMAN: All right. Okay, fine. Give notice. ...(Interruptions)... Give
notice for it.

£} TR IRSR : AU Ol 8 2 €, 98 9§ & (b Sl ggard 8Idl & 98 6 el
I1 & ay # el 81T 8, Gl Al EISH 81 AT 81 We have started changing. We
have started inducting new products and we have also started giving more freedom to
ordnance factories. In fact, they have been asked to go by certain practices, which are

normally followed by corporate world. SHP $HUR ATST HHISTT HYH EaRslISNES
T

SHRI TAPAN KUMAR SEN: In addition, our ordnance factories are not that bad
and the country is very much dependent on them. The country has fought a number

of wars ...(Interruptions)...

MR. CHAIRMAN: Thank you. ...(Interruptions)... Thank you. No more

...(Interruptions)... No more ...(Interruptions)...
SHRI MANOHAR PARRIKAR: Opposition is supporting ...(Interruptions)...

MR. CHAIRMAN: No, no. Let us get on to the next Question. We have taken

too long ...(Interruptions)...
SHRIMANOHAR PARRIKAR: Ican assure as a Minister that...(Interruptions)...

SHRI TAPAN KUMAR SEN: You are talking in the terms of the arms’ suppliers

of other countries. ...(Interruptions)...
MR. CHAIRMAN: No, no. Please. ...(Interruptions)... Please.

SHRI MANOHAR PARRIKAR: Points raised by him are already into
consideration of ordnance factories and the Defence Ministry and we will take steps
required to ensure that they perform better. But I will like to add that ordnance factories’
output is pretty steady. It also supplies a lot of requirements. More than eighty-five
per cent is indigenously manufactured, which is very important. It is because qP g
gfear wel e 2 @I, with all the facts, it is here. ...(Interruptions)...

MR. CHAIRMAN: Thank you. Question No. 92 ...(Interruptions)...

37t THU1 fASTY : HISaR B9 TI8H SRS 17 §, I8 Wl HEl A1fey| $B Hiah
g But we are proud of what ordnance factories ...(Interruptions)...
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MR. CHAIRMAN: No, no. ...(Interruptions)... That is not the issue here.

...(Interruptions)... Please.

SHRI MANOHAR PARRIKAR: When Kargil war started, we multiplied our
local production capacity by 2.5 times. ...(Interruptions)...

MR. CHAIRMAN: This is supportive fire. It is all right.

Down Syndrome in babies

*92. SHRI PANKAJ BORA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that one out of six hundred babies in the country is born
with Down Syndrome problems;

(b) if so, the action proposed by Government to prevent the disease; and

(c) the report of the study test of using non-invasive technology and its success
rate?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (c) A Statement is laid on the Table of the House.

Statement

As per available scientific literature, one case of Down Syndrome out of every
800 live births is reported in western countries whereas in India it is one in 1000 live
births.

The Government of India is implementing Rashtriya Bal Swasthya Karyakram
(RBSK) to screen all the children upto 18 years of age through early detection of 4
Ds i.e. birth defects, diseases, deficiencies, development delays including disability
and to provide comprehensive care including surgeries at the tertiary level free of
cost under National Health Mission . Early detection of birth defects including Down
Syndrome is carried out by clinical screening of all children from 0-18 years of age
and provision has also been made for initiating early intervention for the management
of Down Syndrome.

The Non-invasive test for detection of Down Syndrome in early pregnancy is
called NACE test (Non Invasive Analysis for Chromosomal Examination). This test
detects chromosomal abnormality using sequencing technology where cell free fetal
DNA is extracted from the mother’s blood. Based on various studies, this test has
an overall sensitivity of 99.6 percent. The finding of non-invasive test is, however,
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confirmed through invasive procedures like amniocentesis and chorionic villous

sampling.

SHRI PANKAJ BORA: Generally, Down Syndrome is detected in the late stage
of motherhood till the age of thirty five. So, nowadays, the couples are postponing
parenting till a later date and, probably, children could have been saved from that
because since in the answer you have stated, there is pre-natal testing and all that, with
blood sample and everything, without any invasive surgery. But whether there can be
any direction from the Government to the physicians for counselling the couples that
if they at all want to have a child, then it should be before thirty-five years of age so
that there cannot be any sort of Down Syndrome.

SHRI JAGAT PRAKASH NADDA: Sir, the Member’s question is very pertinent
and very important as the Down Syndrome is more seen when the conception
takes place, when the mother is more than thirty-five years of age. Naturally, the
gynaecologists and the consultants always give this counselling and see to it. But to
include it in our programme, is a good suggestion. We shall think about it.

SHRI PANKAJ BORA: My second question is that many a time there is detection
of Congenital Heart Disease on the child. But in India, in general, surgery is not
performed till the child attains the weight of 10 kgs whereas in some advanced
countries, they do it early because it needs early intervention. So, may I ask the hon.
Minister, through you, Sir, whether Government will issue some directive and give
proper training to our physicians and surgeons that in case of necessity, surgery be
performed before the child attains the weight of 10 kgs.

SHRIJAGAT PRAKASH NADDA: This is a very technical question in the sense
that, frankly speaking, at this point of time I will not be able to respond accordingly.
But, yes, the life of the child is very important. At the same time, the life of mother
is very important. Under the NUHM and the NHM, we always take care of prenatal
and postnatal delivery system and whatever interventions are needed are taken care
of in rural areas as well as urban areas. The hon. Member has asked a very technical
question and we will look into the matter.

SHRI PANKAJ BORA: Sir, the Government...(Interruptions)...
MR. CHAIRMAN: You have asked your second question. ...(Interruptions)...
SHRI PANKAJ BORA: Sir, only half a question. ...(Interruptions)...

MR. CHAIRMAN: What is half a question? ...(Interruptions)... You have
already asked two questions. ...(Interruptions)... I am sorry, you cannot depart from
the procedure. ...(Interruptions)... Shri Athawale. ...(Interruptions)...
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i ISR 37oTae : FHART FEIGY, Uil <ui § U 800 SHfad ST=ii # 4
AT HEdT BT TP HATHA BIAT 8, Sl T IR H I8 ATl 1000 ST ST
H ¥ UP BT 21 MU gl B b gRfe Tfare § 9HRa® Hed1 & gga Bq
TGS, B ST BT €, Wi I8 S 81 & d1e 9T S AT HH Bl 87 o
A HAT S | goT @t g 6 S #egfy aae B0 8, 39 forg aRa # frd
TPl © 3R ITh! AR TRBR (el 788 B B! 572

2} ST YRITE 711 : 9IS 981y, STl 9 fae3 &1 dTdl & AT d%e helsl bl
HATA &, 39 I H 37U F&| $Hal ¢ [ I8f 800 HHST H U ARID HEdT BT B4 &Il
2 3R BN T&T 1,000 # Ud 64 1T 2| 3HHT HROT I © {5 a8t ofc AR gl 8
and they conceive at 30 plus or 35 plus I 3AfTY T&T T SHS TSl SATGT 8| HRA
H 9MMSl early age ® BT ® 31X conception Ml early age H EIAT 8, ST 39 P 1At
Eﬁqgﬁﬁg,perthousandﬁone%ﬁ?ﬂ%lWW$W@WWﬁm@W
N B BT TATH B I8 T

ST Down Syndrome T g<dT gIaT %, ITPT early detect Y forar <y, AP forw
S B9 AN SICHE od 8, IS9P d8d 89 D] Fa1ierc] 3T oISt $I $3d HR Fobd ©
3R 59 forg &9 PRl g 2

STET dP ST THed DI ST BT FaTd &, $HD! @R [IHRT 721 <&l &, 39D
R FEUTEHEH Qe ©1 397 oY S et 9 & Whodd Q¥ 4 Il /2 o

1 IR XA SferTdt : AU HB Iy, AIH1Y 3] HElGY o 379 STdTd &b HIeIH
A e DI AR 8, IS TR H, § 7117 F2A] HE 1T | I8 ST 2Tl g (b @ IR
 Hegfg el 959, RTT! U1 98 ofc B V21 8, 39 [ofg YR TRER & gRT R
oIS BRI DY, S P (h] T SRTATA H BRI I, ARBR B 37+ dTed =1 H I 31T
P ST H PIS 339 IS Bl ThIH 272 3R BIS WhHIF &, A1 d BIT-PI- A IR 8, T8l
3 IARE b Il BT AT | $AToT {hAT ST AhdT 82 HIT SUBT TAR-TAR HRb I
P S DI AT AR ?

S0 mapsle Sl S ase e il o d s Gl 1 s gbl daey o8 Glia
s 6T e sk Gald oS s Lila Lila o 2 25 (5 e iile e cope 2 b S el (o L
=S Ui (S IS gle e LS o 5) S IS s e S Ol e (s Sl G R (S O
€ 2 oSl (Sl Gl S e S48 (ST b e gsin s 1 SO e (S 1S Gae Jlid 2 5 oS
§ o USla WS 23l e Sl S s S b Gl Ul 0w Uil e 058 GsS 05 55 ¢ Sl 35S R
C Sl Ul SRS S S8 oy e nSdlLS

S SE yEIE A9l ;. 9YUN HEIed, NI 97 WRe¥ BIihH

f Transliteration in Urdu Script.
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(JTR.&1.T9. . ) & q8d defects in birth, childhood diseases, deficiencies, development
delays and disabilities 37 4 289 # 30 f$siiel €1 <1 30 fre &) Sl €, SHI
B M ITc] TR HRIHH & d8d SolTol R ol 3P SoATol & (17 Sl AT
SR B, S g9 1Y AT Y SRS ©, STH g9d| e 81 8H gHDI
IS IRE I JAIRT W BRI B AT T e, al § el I fY 396 9N 39
BRIHH b fScd HoTar ST $H 89 W1 SISl BRI & AR ITd! interventions BT
e 9 i1 $© i 3Mawa® 81T 2, 98 89 $Rd ¢

SHRIMATI RENUKA CHOWDHURY: Sir, I wish to ask, through you, the hon.
Minister this question. You have stated in your statement that in India, Down Syndrome

is detected in one in one thousand live births. Is there a database or a databank with
you that shows that? In the number which you have reflected about maternal mortality
and infant mortality, where does it say that the mothers are above 35 years of age?
So, do you believe that Down Syndrome is only because of late marriages and late
conception, depending upon the mother’s age? There are other symptoms and other
contributing factors for Down Syndrome. Has India taken cognizance of these other
factors? What is the devolvement of such information down to the Anganwadis? Have
you done anything on that? What is the infrastructure that you have set up for taking
care and looking after of these children with Down Syndrome? Is there a difference in
the data, whether Down Syndrome is more prevalent in urban cities than in rural areas
like breast cancer?

SHRI JAGAT PRAKASH NADDA: Mr. Chairman, Sir, this is the data from the
hospitals in India. 75,103 births showed that the frequency of Down Syndrome is
reported to be one in 920 births. That is 1.09 per 1000. That is for one thousand live
births in the country. This is the data which we have got from the hospitals. That is
the answer to the first question. As far as the other issue is concerned, research shows
that three types of chromosomal changes can lead to Down Syndrome -- complete
trisomy 21, mosaic Down Syndrome and translocation Down Syndrome. These are
the two issues which lead to Down Syndrome. These are the terminologies which
have been used, but these are the reasons for chromosomal disorder. There were no
known behavioural or environmental factors that cause Down Syndrome. This is one
aspect which I would like to share.

About advancing maternal age, by the age of 35, a woman’s risk of conceiving a
child with Down Syndrome is about one in 350; by the age of 40, the risk is about one
in 100; and, by the age of 45, the risk is about one in 30. Research shows this. These
are the factors which I have mentioned. Then, about carriers of genetic translocation

from Down Syndrome, both men and women can pass the genetic translocation of
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Down Syndrome to their children. So, it is also a genetic issue which | have stated. At

the same time, late conception is also one of the reasons. ...(Interruptions)...

MR.CHAIRMAN: QuestionNo.93. ...(Interruptions)... Please. ...(Interruptions)...
You can take the information from the hon. Minister. ...(Interruptions)... Question
No. 93.

BRI 851 P Tl F AfTUTITCNt HBIRTDT Bt Wl
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Recruitment of talented personnel in PSBs

+%93. SHRI HARIVANSH: Will the Minister of FINANCE be pleased to state:

(a) whether there is a shortage of capable and senior ranked managers in the
Public Sector Banks (PSBs) due to the ban on recruitment since 1990s;

(b) whether it is also a fact that the PSBs are unable to attract talent due to
meagre salaries;

(¢) whether the Reserve Bank of India (RBI) has termed the decade from 2010

to 2020 as retirement decade;

(d) whether it is also a fact that as per the Court orders campus recruitment can
not be undertaken by the PSBs; and

(e) how the Government proposes to make the banks of the country capable and

successful without recruiting persons of right talent in a time bound manner?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (¢) A Statement
is laid on the Table of the house.

Statement

(a) No Sir, there is no shortage of senior ranked managers in Public Sector
Banks (PSBs). As of now, the banks are sufficiently staffed both at senior level as well

as lower level.

(b) PSBs follow a hierarchical structure where officers up to senior levels are
promoted through internal selection process. The salaries are decided at industry level
every five years by a bipartite negotiation process, further, there are incentive schemes
both for employees as well as senior management. Besides this, the Board level

T Original notice of the question was received in Hindi.
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appointments in PSBs are also available to the officers from the PSBs. This makes

service in PSBs even more attractive.
(c) Reserve Bank of India (RBI) has not made any such statement.

(d) Yes Sir, Hon’ble Supreme Court has dismissed the Special Leave Petition
(SLP) filed by the Central Bank of India against the order dated Ist April, 2013 of
Hon’ble Bombay High Court which directed the Bank to forbear from making any
appointments against the permanent vacancies on regular basis by resorting to Campus
Recruitment/Interview mechanism hereafter. However, there is no stay on regular

recruitment of banking personnel.

(¢) Government has granted managerial autonomy to Banks in the matters
related to Human Resource (HR) including recruitment as per their requirements.
Government has also advised all PSBs to prepare a succession plan. PSBs, accordingly,
manage their manpower requirements through succession planning, recruitments,
promotions, training, etc. Moreover, PSBs are empowered to hire domain experts on

contract basis at market linked salaries as per their requirement.

it gRder : ARy [TafcT SiY, STt MR E 3 31T 31 waTet qe- &l HidT
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MR. CHAIRMAN: We don’t want a statement. We want a question.

Y eRder: 9=, § IT W e v@T g1 wte o2 § 5 gAR S AT <. aifan
DI SH T H THIT BN & b T A1 93 IR T SR 96 B B TS Th
3R Al & 1 I ATfRy I+

MR. CHAIRMAN: I am aftraid this is not going on record because this is not a
question.

* Not Recorded.
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3t eRde: W, § gardl R 371 RET & S ol srefegwer 5 98 A drs &1 2
MR. CHAIRMAN: You are reading a statement.

sft eRd9 : WX, R HRU T fF I8 THM W e qrdoIa A & dbi |
frgftrat 8 2, ue @relt € oiR. AR @t fgfes 72 81 81 72

SHRI JAYANT SINHA: Mr. Chairman, Sir, the actual situation pertaining to a
public sector, I would say, is quite different from what the hon. Member has suggested.
If you actually look at the attrition rate that our banks have right now, you will find
that it is only four to five per cent, which is well below private sector banking levels
and it shows that we are able to attract good people and they stay in the system. The
other thing that the hon. Member should know is that every year, the Indian Banking
Personnel Selection Board runs a very competitive process to recruit people. We
recruit every year somewhere between 25,000 to 30,000 people in the officer cadre,
and about the same number in the clerical cadre. There are 15 lakh people taking the
exam for the officer cadre, and about 14 lakh people taking the exam for the clerical

cadre, and the acceptance rate is only 1.7 or 1.8 per cent.

Mr. Chairman, Sir, if these were not competitive employers, we wouldn't have
those numbrs.

7} g - quTafcr Sff, § Gfhs aewam &1 ue ST § ui ward S A e
e 21 ST 9 &1 F IR THRIAS & 3R T & SR [Aegpe 9 721 &1 gal Fara

MR. CHAIRMAN: See you can't go back to another question. Just ask the
supplementary question.

it g : guTIfcr Sff, § Feeilid e €1 U8 81 g1 #-1 9aTe & f 1973 4 1985
F g AT &7 & DT B AR 7 A9 fRAR F gRT 9! FrgReat g2 3 o
TS AT UR 2015 ¥ 2020 P I RERR 81 %8 81 A9 B8l & {6 Rord dab -7 g4 el
P8l & fh T8, "decade of retirement for bank officers” H THTT & ATI I8 HET ATET
& & &a & e # g8 war Bl 8, fég 4 ¥8 war Ul 81§ YH101 & A1 8 el § (b
GETaTE 7 |1-81 faT I8 WaR <1 2 1o (3 ave Wvedn &4 81 81 8 3iR §obl H VST 3l
RerRAc $1 SR I BT 81 I S AR $I R T8 U138 &1 81 I8 Told Lol $
&1, # I8 T2 S A G ATEd gl

MR. CHAIRMAN: Obviously, precis writing has gone out of this school curricula.

..(Interruptions)..

SHRI JAYANT SINHA: Mr. Chairman, Sir, I endeavour to be brief.
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MR. CHAIRMAN: He doesn't have to give a long statement to ask the question.
..(Interruptions)... No, no, the question is valid. ..(Interruptions)... The question is
valid, the preface is not.

SHRI JAYANT SINHA: Mr. Chairman, Sir, again I will point out to the hon.
Member the facts. I don't think we should believe every thing that is bandied about.
But if you actually look to the facts, the facts are as following: Over the last five years
we had retirements to the tune of about 1.65 lakh. So, the total number of retirements
across all three cadres, officers, clerical and sub-staff have been 1.65 lakhs. These
are the total number of retirements in the last five years. In the last five years the
total number of hirings that have been done is 3.37 lakhs. So, if you actually look at
the inflow of people versus the people who are retiring, you see they are hiring many
more people than are leaving. Therefore, I would not say at all there is a problem
of workforce in our public sector banks, even as they are hiring people, they are
following the recommendations of the Khandelwal Committee, and in the Khandelwal
Committee we have suggested that even if they hire people for the various slots and
the whole succession planning and the workforce planning is done in a very systematic
and scientific way. It should be done keeping into account all the productivity measures
that the banks are subjected to.

DR. T. SUBBARAMI REDDY: Mr. Chairman, Sir, I would like to draw the
attention of the hon. Minister to part (e) of the question. It says, "How the Government
proposes to make the banks of the country capable and successful without recruiting
persons of right talent in a time bound manner?" Sir, a number of public sector banks,
like the Bank of Baroda, the Canara Bank, the Syndicate Bank, the Punjab National
Bank, for the last six months, they have not appointed Chairmen. Now you have
separated Chairman and MD posts. When are you going to recruit? Is there any time
factor? Sir, these banks are without Chairmen for the last six months. How do you
expect efficiency from the banks? The Ministry is keeping on changing the rules. A
few days back you have announced that 57 years is necessary for the recruitment to
the post of MD. If he is 58 years, he loses the opportunity for the post of ED. A lot of
injustice is being done to several people.

MR. CHAIRMAN: Question, please.

DR. T. SUBBARAMI REDDY: I am coming to that. I want a categorical reply.
What is the time factor? How are you going to solve this problem? How are you going
to make the public sector banks more efficient by recruiting personnel, including
Chairmen and MD, in time?

SHRI JAYANT SINHA: Sir, the Government has introduced a series of very far-
reaching reforms as far as the public sector banks are concerned. Those have been
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widely discussed in the media and elsewhere. I myself have spoken about it many
times. So, I will not go through those. But one, which is very important, element in
the manner in which we are changing the functioning of the public sector banks is
changing the way in which we recruit senior most people. We have separated the post
of Chairman from the Managing Director. We have ensured that the selection process
of both the Chairmen and Managing Directors is done openly through a web-base
selection process where people apply on line. Then, there is a selection committee that
goes through them in a very meritocratic way. This is a very different process from
that was followed in the past. Naturally as this would happen, it is taking time to fill
some of these very key, sensitive and vital posts; in a way, that is very different from
the way it was done in the past. As a result of that, right now, there are five Chairmen
and Managing Directors who are being selected, at the Bank of Baroda, Canara Bank,
Punjab National Bank, IDBI Limited and Bank of India. And even as these posts
are lying vacant, we have asked the senior-most EDs who are there to play the role
of acting Chairmen and Managing Directors. So, even while we are going through a
very revamped and a much better selection process, we are ensuring that the normal
operations continue. The senior-most EDs are acting CMDs right now and the Banks
are proceeding forward in the very important task of nation-building that they are
doing.

DR. ASHOK S. GANGULY: Hon. Chairman, through you, first of all, I wish
to compliment the hon. Finance Minister because the move to separate the roles of
Chairman and Managing Director is very, very critical for the future development
of the banks. However, the delay in completing the process of recruiting in the five
banks that he has mentioned is inexplicable and it must be dealt with a greater sense
of urgency. The issue really is not separation of the powers only. The issue is of
governance. And, because of poor governance, the number of willful defaulters is
increasing. There is no action being taken against willful defaultrs. There has been a
lot of debate on this. My question to the hon. Minister is: What specific steps is the
Finance Ministry taking in order to deal, most severely, with willful defaulters? It has
become a pastime of many leading people in this country to willfully default and get

away with it.

SHRI JAYANT SINHA: Mr. Chairman, Sir, with respect to the urgency with
which we are tackling with these vacancies, the hon. Member can be assured that we
see this as a very important task. It is a very high priority-task. As I have said, we
have changed the selection process. And I would ask hon. Members to recognize that
what we are doing now, the separation of the Chairman's role from the MD's role,
the willingness to be able to bring in people from the outside, the willingness to have
both private sector and public sector executives to be running these banks, re-staffing
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the Boards, are very far-reaching, broad changes and they cannot be done hastily.
...(Interruptions)... Again, as the hon. Member himself has said, it is very important
that the governance of these banks be done in the right way, so that you can prevent
willful defaulters and the excessive NPAs that they have in the system right now. That
is why, while we want to proceed with urgency, we also recognize that haste makes
waste in this particular case.

SHRI ANIL DESAI: Sir, in the public sector banks, the promotion policy for
Class-III is very sluggish and age-old and because of the sluggish promotion policy,
there is hardly any chance for the Class-III employees to go up the ladder. Since
there was a gap between the higher and the lower managements, there used to be
a recruitment in the public sector banks at the middle management cadre. Now,
recruitment in that category has been stopped for quite a while and that has really
reflected on the working of the public sector banks. Will the Government take steps
to ask the Indian Banks Association authorities to undertake a drastic change in the
promotion policy and resume the middle management category recruitment?

SHRI JAYANT SINHA: Sir, the public sector banks have complete autonomy as
far as the human resource practices are concerned, but the hon. Member's suggestion
is good. We should consider it.

MR. CHAIRMAN: Thank you. Question No. 94. ...(Interruptions)...

Prevention of neo-natal mortality

*94. SHRIMATI KANIMOZHI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government is aware that India accounts for 29 per cent of the
global deaths of newborns on their very first day of birth;

(b) whether Government is contemplating any measures to prevent neo-natal
mortality among children and if so, the details thereof; and

(¢) whether Government has been able to bring down neo-natal mortality and if
so, the details thereof?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) to (¢) A Statement is laid on the Table of
the House.

Statement

(a) Yes, as per “State of the World’s Mothers 2013” report, an estimated
3,09,000 babies die each year in India on the day they are born accounting for
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29 percent of the total global deaths.

(b) In order to reduce neo-natal mortality, Government of India has developed
India Newborn Action Plan (INAP) under National Health Mission (NHM). This
plan considers life cycle approach to address neonatal mortality and has well defined
timelines and targets.

The various interventions under this plan are: Promotion of Institutional deliveries,
ensuring essential newborn care at all delivery points, provision of Special Newborn
Care Units (SNCU) and Kangaroo Mother Care Units for care of sick and small
babies. Some other important interventions are Iron and folic acid supplementation
of adolescent and pregnant women, home visitation by ASHAs to promote exclusive
breast feeding and early detection and referral of sick newborn and empowering ANM
to give injection gentamicin for treatment of neonatal infections and use of antenatal
corticosteroids for preterm labour. Besides this, Janani Shishu Suraksha Karyakaram
(JSSK) entitles all pregnant women delivering in public health institutions to absolutely
free and no expense delivery including Caesarean section. This stipulates free drugs,
diagnostics, diet, free transport from home to institution, between facilities in case of
a referral and drop back home and free blood, if required. Similar entitlements have
been put in place for all sick children upto one year of age accessing public health
institutions for treatment.

(¢) The neonatal mortality has reduced from 37 per1000 live births in 2005 to
28 per 1000 live births in 2013.

SHRIMATI KANIMOZHI: Sir, the Demands for Grants for the Ministry of
Health and Family Welfare for the last year show that the allocation for Reproductive
and Child Health under the National Rural Health Mission was ¥ 5,700 crores. This
year, the amount allocated under the RCH is around X 4,500 crores, which is a decrease
by 20 per cent. With such decrease in funds, how does the Government propose to
implement the schemes and achieve the Millennium Development Goals in the future?
For example, because of less funds allocated towards this, the ASHAs, who are a very
important and integral part of this Scheme, are being paid very low wages. They
are not even being paid the minimum wages; they are getting just one-fifth of the
minimum wages. So, how are you going to make sure that this would be a successful

mission, with such low funds?

SHRI JAGAT PRAKASH NADDA: Mr. Chairman, Sir, first of all, I would like
to make it clear that there is no cut in the funds. It was the new devolution which
has taken place where the Centre-State relationship... (Interruptions)... A Committee
has been formed under the Chief Minister of Madhya Pradesh, Shri Shivraj Singh
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Chauhan, where they are working out the percentage which has to be given by the
State and the Centre together and how the programme has to go forward. As far as
the flagship programmes are concerned, we will take care that all necessary funds are
provided accordingly as per the decided ratio. That is number one. Secondly, NHM,
NUHM and NRHM are the flagship programmes, which come under NHM. These
flagship programmes come under PIP, that is, Plan Implementation Programme. It is
not done by us; it is done by the States. It is first done at the district level and then at
the State level. Whatever plans are approved, we give the finances accordingly. Sir,
through you, I assure the Member, the House and the nation that there will be no cut.
Whatever is needed, that will be given accordingly. That is what I would like to assure
the hon. Membrs.

SHRI TAPAN KUMAR SEN: Sir, the Budget papers say that there is a cut.

MR. CHAIRMAN: Mr. Tapan Kumar Sen, please sit down. It is not your
question.

SHRI TAPAN KUMAR SEN: May be, Sir.
MR. CHAIRMAN: It is not a question of may be. It is not.
SHRI TAPAN KUMAR SEN: The Budget papers say that there is a cut.

SHRI JAGAT PRAKASH NADDA: Sir, I will answer accordingly. This year,
according to the recommendation of the 14th Finance Commission, the ratio is now
different. A Committee has been formed. According to that, the money has been
devolved to the States. They have also to contribute accordingly. ~Whatever is
decided, we will work accordingly. Whatever we have to give, we will give. That
is my assurance. As far as ASHA is concerned, the accreditated workers who are
working, we are there to support them. The thing is, progression of ASHA workers
has to be programmed and planned by the States. Whatever they plan, we are going
to give the support accordingly. So, it is the States who have to decide how the career
progression system has to be developed. Accordingly, the PIP part has to be taken care
of by them. Whatever they plan, we will give the funds accordingly.

SHRIMATI KANIMOZHI: Sir, Tamil Nadu has been showing good results
in reducing the Infant Mortality Rate. In the last ten years, IMR has dropped by
around 50 per cent. However, the recent incidents in Dharmapuri and Villupuram
have resulted in the deaths of 13 and 7 infants within the space of 24 hours. We have
come to know by research that medical negligence and poor Government services

...(Interruptions)...
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SHRI A. NAVANEETHAKRISHNAN: Sir, there is no medical negligence.

...(Interruptions)...
MR. CHAIRMAN: Please allow the question to be answered. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, there is no medical negligence.

...(Interruptions)...

MR. CHAIRMAN: It is not your question. ...(Interruptions)... Let the Minister

handle it. ...(Interruptions)... We cannot have a situation ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, she is levelling a false allegation.

...(Interruptions)...

MR. CHAIRMAN: I am sorry. ...(Interruptions)... This is not allowed.
...(Interruptions)... Please sit down. ...(Interruptions)... Please sit down. It is not
your question. ...(Interruptions)... It is not your question. ...(Interruptions)... It is not
your question. ...(Interruptions)... The Ballot is held ...(Interruptions)... 1 am sorry.
...(Interruptions)... It is not your question. ...(Interruptions)... You cannot interfere
like this. ...(Interruptions)...

SHRIMATI KANIMOZHI: Sir, let me finish the question. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, the Infant Mortality Rate has been
reduced. ...(Interruptions)... What is this?

MR. CHAIRMAN: I am sorry this kind of indiscipline is not acceptable.
...(Interruptions)... This is not your question. ...(Interruptions)... I am sorry I will have
to name the Members if they are not careful. ...(Interruptions)...

SHRIMATI KANIMOZHI: I have said that IMR has reduced in Tamil Nadu.

...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, the data is very clear.

...(Interruptions)...

MR. CHAIRMAN:  You cannot show banners or anything resembling bannrs.
...(Interruptions)... 1 am sorry, I am not interested in it. ...(Interruptions)... I think
the intention of the hon. Members is to disrupt the rest of the Question Hour. If that
is so, then, it is an injustice. ...(Interruptions)... Please sit down. Let the question
be answered. The hon. Minister will handle the question. ...(Interruptions)... It is
not your question. Why are you interfering? (Interruptions)... Madam, you please
address the Chair.
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SHRIMATI KANIMOZHI: Sir, let them allow me to complete the question.

...(Interruptions)...
SHRI A. NAVANEETHAKRISHNAN: Sir, false statements cannot go on record.

MR. CHAIRMAN: Ifthere is a false statement, you know the procedures. Please
allow the question to be handled by the hon. Minister to whom the question has been
addressed. ...(Interruptions)...

SHRIMATI SASIKALA PUSHPA: It is a State subject, Sir.

MR. CHAIRMAN: It is for the Minister to decide. It is not for you to decide.
...(Interruptions)... Please sit down. ...(Interruptions)... It is not your question. How
can you interfere in it? ...(Interruptions)... It is a very sad thing that nine Members
are interfering with the proceeding...(Interruptions)... I am sorry, I am not interested
in it because this is not your question. ...(Interruptions)... It is not your question.
If an allegation has been made, you know how to proceed. ...(Interruptions)... I am
sorry, you cannot show that here. Don’t you know the rules of the House? You are
a party leader here. You are also an eminent person in your own right. Why are you
interfering like this? ...(Interruptions)... I am sorry, this is not permitted.

SHRI JAGAT PRAKASH NADDA: Sir, there has been...
SHRIMATI KANIMOZHI: Sir, can I finish the supplementary?

MR. CHAIRMAN: Hon. Minister, please listen to the supplementary that has
been raised, or, rather the second part of the supplementary.

SHRIMATI KANIMOZHI: Sir, there are complaints from different States all
over the country that maternity benefits reach mothers, in many cases, only after the
delivery has happened. It really does not help mothers during pregnancy. And these
cases are there all over India. So, I would like the Minister to answer about that in the
context of the entire country.

SHRI JAGAT PRAKASH NADDA: Sir, first of all, I would like to say that as
far as NMR is concerned, the situation globally is that there is forty per cent decrease.
But, in India, the decrease is more than 46 per cent. From 1990 to 2013, there has
been a considerable decrease in the NMR and IMR. This has been done with the good
intervention of NHM and the India New Born Action Plan whereby we are taking
care of women, right from the adolescent stage, then, the conception stage and then
the delivery stage and post-delivery stage. In all these stages, various programmes
are there. One such programme is the Janani Suraksha Yojana or the Janani-Sishu
Suraksha Karyakram whereby we encourage institutional deliveries, and we see to it
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that the mother is provided with free transportation, including dropping the mother and
child back, free medical facilities, surgical interventions, including donation of blood,
etc. All these types of interventions are done. So, keeping a very close watch and the
involvement of ASHA workers, ANM workers, there has been a considerable decrease
in MMR and IMR and in coming times, in 2015-16, it is further going to decrease. We
are going to see to it that a close monitor is being kept. This is the first point.

The second point is, as far as the issue related to Dharmapuri Government Medical
College, Tamil Nadu, is concerned, there have been reports of eleven infant deaths,
eight females and three males, in the span of four days on 14.11.2014 at Dharmapuri
Medical College Hospital in Tamil Nadu. The State has responded to the situation
by immediately conducting an inquiry and taking action. As per the report, the main
cause of the death in the new borns was prematurity, LBW, asphyxia etc. The maternal
health care during pregnancy is closely linked with the newborn health. The Neonatal
Intensive Care Unit at Dharmapuri Medical College is adequately staffed and has
29 radiant warmers, 10 phototherapy units, seven ventilators. It is manned by 19 staff
nurses; 24x7 doctors are available.

MR. CHAIRMAN: Shri Ahmed Patel.
SHRIMATI KANIMOZHI: Sir,...

MR. CHAIRMAN: No, no; that is all. You have put your question.
..(Interruptions)... You have put your two questions. If the answer is inaccurate,
please point out. ...(Interruptions)... Please sit down.

SHRI TAPAN KUMAR SEN: Sir, I would like to know whether the infant died
or not despite all this.

MR. CHAIRMAN: Mr. Tapan Kumar Sen, this is not your question.

...(Interruptions)...
SHRIMATI KANIMOZHI: In a span of 24 hours, 30 children have died.

MR. CHAIRMAN: No, no; Shrimati Kanimozhi, please sit down.
...(Interruptions)...  Please sit down. ...(Interruptions).... Please sit down.

...(Interruptions)....

i} 3129< Uee: TR, neonatal mortality aﬁ’aaﬁ%f%mqtﬁw RECAR ﬁ@@ HScdliUi
HeA IS, A 1. Incentivizing Institutional Delivery; 2. Establishing Newborn

Care Units in all districts and deploying ASHA workers under the National Health
Mission. H3T SfT, 37¥1-37¥T 31U 31U IR # I o6 ST Folc He gall, I 59
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FHTIHH TR BIg SRR Te| TS| AT, § 73 7eled | I8 =1 918l g {% on what
basis he is saying thatwﬁwwgm,wwﬁmwmwﬁw
RAeCH B, 31U IS VAT 94 BT & o Rt aoie | qoie Talldhed | Sl He gall
2, S 7T 5o fe 8 WX s YA T8l 87 YUY WRBR Sl Had Io1¢ I,
mmortalityrate 39 TRYT ¥ UT HY 28 TRHT TR AT AT HE- BT Adeid I8 & fh
3 §9IC B DI o8 W TP WTel H on what basis 3T I8 HE Tdhd & B 399 DIs Hb
TE IST? RIT 31T I BIg U1 RIEH 8, Big AR R 872

3ITST "STRMT' T B Sl Hek] &l FHRIT S, I8 954 9! THAT &1 AT 37! GHRIT
& TP B B UG, T I ST AT 2, I IR SHD] R 9 IS ?

St ST WhTRT ST WY, § 37U HIH W ALY AR B FHSIET A 6
T B 9 Bl g & I%I'Q, for example, X amount is needed. Now, new
devolution has taken place. According to the devolution, States have got ten per cent
more. They have to spend on these heads accordingly. A Committee has been set up.
That Committee is led by Shri Shivraj Singh, the Chief Minister of Madhya Pradesh,
and another seven or nine members, Chief Ministers are there. They are going to
decide the ratio of all these programmes, national flagship programmes, what is going
to be the ratio of the State and the Centre. Whatever ratio is there, whatever less money
is there, that will be taken care of by the Government of India. So, there is no cut in
funds. ﬂ’ﬁ? UATh e &7 differentiation S AT & ga 2, it is evolving. This process
is evolving. But whatever amount is needed for NHM and all flagship programmes,
el 7 it BIS Fekh 721 8rftl a8 # 1% 71e™ | [ID! assure BAT ATEAT ¢ MR
QW g9 41 SRCR] T PN Now, how is NHM done? It is not done by us. The

State Governments develop the programme. They develop the Plan Implementation

Programme (PIP). From the districts it goes to the State level. From State level it
comes to Delhi where we sit and accordingly the share is decided. And we did give
accordingly. 9 ¥CTH BT T W AYd 8 T &, ATd] T d I &1 S-S 74
TR 9 g, fraT g =T g, @ e Sire|

'3’ Ib b forw ff 897 SR ° S UP incentive AT &, progression T ST&T
TP AT &, STDI UTTTH & w5 § HITH fiYel, ITHT 3R YN 64 &1 Fahell 7, 3 94
eH Bl fSASS HRAT 51 TTH Y UIUH & SRAHCA H Sl FoifeT &, I+
TH FUIE HN, TE 89 el aied &

it AT SRTATET: AT FUTITT Y, I 1 HAY 57, 310 B faR § S fean
2, AIfhT MU M ATH 7, 37T Y& WIhR IR 32 & (&b 92di Bl 9g T Bl Th
PROT diferT 8, Sl gedi § 9gd 8id1 21 GRT, 3P Ui dfecied &l 9gd HHI &, Sl
SRe] Bl © 3R AR &1l 3 o1 31ferai e fefeae sifttre e & Sucre -7gl &
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S, TR 9T I8 ¢ o Sl THM ATsde ARTT 811 8, S8 dedi Bl BaR Bl
SAfTY 975 B <1 fob aa1 SR/ €1 ARG 8, SIS Y 81 Sildl & 3R 98 ¢ Slded AR
ST B 39 BRUT AR Sides] 7 39+ 317 I8 g+ Hx {1

it guTafr: Haret ge STy, Y HH Bl

#} 7 sraTer: S, # \ardt 8 yv ]8T gl H w1 Sff | I8 qon 9 § 6
Giferar & SR 79 F2ai B GG BT 8, SHBT AP b [olg TRBR T TR Sl A
IR f$Rzae siftiee ¥ dfeciey anfe TuRed o H & BIs o1 94Ts 87 IfS &,
A1 A e T o Ay SIEr?

it ST WhTeT ST WX, YIYUATH & UM H HREFIR & sadwic & forg,
GEATST &b SaeTHe & forg, ATeRiSt & forg T 89N I [ = a4 HIAR F-Ich
g, Sl B 7GR BIR YAed &, I fEeliad] 31 gfe F R 9t sayqaed siiR
SR FAR DI MATIHAT &, 39 IR H WS Sl W HRp qil, [T HIeh <,
IHB] BH IRT BAI| I8 9 B HACHE &, TITIUH HI HICHT 8, I8 BH YRT Bl
..(FAI)... &I ShT ATHR <9 & If it is related to incubator or if it is related to

ventilator, the number and place where they wanted have them has to be included by

them in the plan. We will, accordingly, support them.

SHRI PAVAN KUMAR VARMA: Sir, it is an important matter and the hon.
Minister has explained many schemes. But, it is also a matter of privilege. And,
my question is very short. Will the hon. Minister reassure the House that in spite of
devolution under the 14th Finance Commission, there will be no cuts in the budget
allocated for health?

SHRI JAGAT PRAKASH NADDA: Sir, I told very specifically that there
will be no dearth of funds as far Flagship Programmes are concerned from the
Centre...(Interruptions)...1 am very clear about it. We have given an assurance...
(Interruptions)... Whatever amount is needed will be given by the Government of
India. That is what I would like to say. ...(Interruptions)...But, at this point of time,
since the devolution has taken place, a Committee has been set up. The Committee
will decide the ratio. And, accordingly, whatever the ratio that the Centre owes will be

given and that will be taken care of.

SHRI PAVAN KUMAR VARMA: Sir, in spite of devolution, there is a cut. I want
the hon. Minister to reassure us.

Implementation of NUHM in Bihar

*95. SHRIK.C. TYAGI: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:
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(a) whether it is a fact that the Union Cabinet had approved the National Urban
Health Mission (NUHM) with effect from 1 May, 2013;

(b) if so, the number of urban centres started in Bihar under NUHM;

(¢) the modality to include rickshaw pullers, street vendors, construction site
workers etc. under NUHM; and

(d) the details of NUHM, State-wise and urban centre-wise in the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (d) A Statement is laid on the Table of the House.

Statement
(a) Yes.

(b) 28 urban primary health centres have been established in 15 cities of Bihar
under National Urban Health Mission (NUHM) on Public Private Partnership (PPP)
mode, as per the information received from the Government of Bihar.

(¢) Vulnerable population like street vendors, construction workers, rickshaw
pullers etc. are provided health services through urban Primary Health Centers and
special outreach camps. States have been asked to map such vulnerable population
and organize special outreach camps for them.

(d) Urban centre-wise details are not maintained in this Ministry. Under
NUHM, fund is released to the States/UTs. An amount of I662.23 crore was released
to 29 States/UTs during FY 2013-14, including ¥13.91 crore to Bihar [Statement-I
(See below)]. An amount 0f 1345.82 crore was released to 34 States/UTs in FY 2014-
15, including ¥16.93 crore to Bihar [Statement-1I( See below)]. The State-wise break-
up of 906 cities and towns covered under NUHM is given in the Statement-II1.

Statement-1
Amount released during FY 2013-14 under NUHM

(R in crore)

SI. No. State/ UT 2013-14
1. Andhra Pradesh 65.00
2. Arunachal Pradesh 0.54

3. Assam 4.88
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SI. No. State/ UT 2013-14
4. Bihar 13.91
5. Chhattisgarh 10.9650
6. Goa 0.32
7. Gujarat 52.87
8. Haryana 25.88
9. Himachal Pradesh 0.85
10. Jammu and Kashmir 10.35
I1. Jharkhand 6.7275
12. Karnataka 38.11
13. Kerala 13.60
14. Madhya Pradesh 23.36
15. Mabharashtra 121.94
16. Manipur 0.7650
17. Meghalaya 2.48
18. Mizoram 1.09
19. Nagaland 0.94
20. Odisha 19.33
21. Pudducherry 0.9450
22. Punjab 25.5975
23. Rajasthan 40.80
24. Sikkim 0.3870
25. Tamil Nadu 78.99
26. Tripura 1.22
27. Uttar Pradesh 54.72
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SI. No. State/ UT 2013-14
28. Uttarakhand 1.00
29. West Bengal 44.66

TotaL 662.2270

Statement-11
Amount released during FY 2014-15 under NUHM
(R in crore)

SI. No.  State/ UT 2014-15
1. Andaman and Nicobar Islands 0.4709
2. Andhra Pradesh 57.5475
3. Arunachal Pradesh 0.9422
4. Assam 33.18
5. Bihar 16.9334
6. Chandigarh 2.1875
7. Chhattisgarh 24.30
8. Dadra and Nagar Haveli 0.4723
9. Delhi 62.41
10. Goa 1.4740
11. Gujarat 77.3025
12. Haryana 38.63
13. Himachal Pradesh 1.08
14. Jammu and Kashmir 8.4194
15. Jharkhand 16.5001
16. Karnataka 64.6825
17. Kerala 23.07
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SINo. State/ UT 2013-14
18. Madhya Pradesh 78.71
19. Mabharashtra 240.9225
20. Manipur 2.1066
21. Meghalaya 13.17
22. Mizoram 4.0954
23. Nagaland 2.5286
24. Odisha 23.73
25. Pudducherry 2.2062
26. Punjab 39.07
27. Rajasthan 56.66
28. Sikkim 1.0010
29. Tamil Nadu 118.28
30. Telangana 48.63
31. Tripura 1.8358
32. Uttar Pradesh 152.01
33. Uttarakhand 9.71
34, West Bengal 121.55

ToraL 1345.8184

Statement-IT1
State-wise number of cities approved under NUHM

SI. Name of the State/UT No. of Cities No. of Cities
No. approved under approved under

NUHM in 2013-14 NUHM in 2014-15

2

3

4

1.

Andaman and Nicobar Islands

0

1
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1 2 3 4
2. Andhra Pradesh 116 74
3. Arunachal Pradesh 2 2
4. Assam 14 14
5.  Bihar 15 15
6.  Chandigarh 0 1
7. Chhattisgarh 15 19
8. Dadra and Nagar Haveli 0 1
9.  Daman and Diu 0 0
10. Delhi 0 1
11. Goa 4 4
12.  Gujarat 70 70
13. Haryana 29 28
14.  Himachal Pradesh 3 3
15.  Jammu and Kashmir 7 7
16.  Jharkhand 14 14
17. Karnataka 5 23
18. Kerala 15 37
19. Lakshadweep 0 0
20. Madhya Pradesh 50 70
21. Maharashtra 95 95
22.  Manipur 3 3
23. Meghalaya 3 3
24. Mizoram 2 2
25. Nagaland 2 4
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1 2 3 4
26. Odisha 18 36
27. Pudducherry 4 4
28. Punjab 40 40
29. Rajasthan 33 33
30. Sikkim 1 1
31. Tamil Nadu 88 88
32. Telangana 0 41
33.  Tripura 1 3
34. Uttar Pradesh 83 131
35.  Uttarakhand 0 6
36  West Bengal 32 32

TortaL 764 906

it & 3. @ R, H AR ol 2eer 3Tth I &1 U U9 AiIC ggdT gl Tl 3T
2 e & d8d — 59 e 1 e faxd |fdf = 9 aragar 2012 @1 wfrarfad faam
S R S, WA IR = srrdfed fhar, foRid SIaR 2012-17, BISd $3R I
P 914, 15,143 BRIS DU BT 3T BT AT, U] 2013-14 & fofQ ATF Ueh BRI U
3TTafed gail 81 AIeTet Haex & M W $H A8 B Sl Bkl 81 I8 8, T8 SHBI A
HYd &, I 379 AT e Al fFefad o faan gl

it guTafr: HaTet v <l

oAt &30, @rht: 319 396 v smdfed =1l &1 nfSreTRe wid =1 811, 98 Hal
I MTH? 9 IY Foic | R IR Gd BT WTe iR ¥ v B {1 11 8

St FuTafey: FaTT R E?

st .30 @ w7 3 T gARIRT 3t ey goie J SfuEft A7 fihv 8fR Bl
UTaen g7

i} ST IHT L IR, 8171 59 U A Adg oIl Y2 BT 2, IqPI 394 el
TEI 21 I8 TIUATH & IR H U 7, Safh §8 9k d qoIc & aN | U fhar gl 3
TTYUETH & R H % U6, H Sid1q <1 gl
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it AUTTRY: IR BIS GART FATA &7

it &30 i) 9=, o9 I wrEs) Ry fYN Y URSTRST & gdTel BRA Bl
AT 21 G F et T, SRARA WU R H V& & 3R FH I 8, 3 BTl A
I AT BT T 3R eI TSR0 HRA™ & foT TRBR BT RIT UTaeT 8 2

il ST 9T AL AR, I U R Y e &I o, offpT by 1 H Farn
El'lé"l'[ fop T9ror 3d B ﬁ'%F[, ST 2013 | ST fear T, it is at the stabilizing
stage. T98R W UTIUEIYH 1 GSTIBITST o A1l YTGd} ATS e UR 3111 g1 Bl 9IT4 o
AT 21 S P8 W 3B BIST PEl 8, I9 BRI Bl < BT YA [T 71 81 2014
..(FGI)...

MR. CHAIRMAN: I am afraid, Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Trauma Centres on National Highways

*96. SHRI HUSAIN DALWAI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the policy regarding setting up of Trauma Centres on National Highways;

(b) whether there are sufficient number of Trauma Centres on National
Highways to ensure prompt medical aid to accident victims;

(c) if so, the details thereof; and
(d) the number of Trauma Centres on Mumbai-Goa National Highway-17?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) The Ministry of Health and Family Welfare is implementing
a scheme namely “Capacity Building for developing Trauma Care Facilities in
Government Hospitals on National Highways” with the objective to bring down
preventable road accident deaths to 10% by developing a pan-India trauma care
network where no trauma victim has to be transported for more than 50 kilometres and
designated Trauma care facility is available at every 100 km on the National Highways.

The scheme focuses on upgrading and strengthening the existing Government
Hospitals by providing financial support to be shared between the Centre and the
State in the ratio of 70:30, while for the North-East and Hill States of Uttarakhand,
Himachal Pradesh and Jammu and Kashmir, in the ratio of 90:10 during Twelfth Plan.
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As per norms of the Scheme, these new Trauma care facilities would be established

on identified locations on the following National/State Highways:
»  Connecting two capital cities
»  Connecting major cities other than capital cities
»  Connecting ports to major cities
»  Connecting industrial townships with capital city

Under this Scheme, assistance is provided to the State Governments for
infrastructure, human resource and equipment, integrated communication network,

human resource training, etc.

(b) and (¢)

The total length of National Highways is approximately 96,260 kms. As per norms of
availability of designated Trauma care facility at every 100 km, more than 963 trauma
care facilities would be required on National Highways. However, 140 Trauma care
facilities were identified during Eleventh Five Year Plan (FYP) under the Scheme,
the details of which are given in the Statement-I (See below). In addition, it has been
decided to establish 85 Trauma care facilities during the Twelfth FYP, out of which
30 new Trauma care facilities have been approved. The details of these Trauma care
facilities are available in the Statement-II (See below).

(d) There are 7 Trauma care facilities on Mumabi-Goa National Highway. These
are, however, set up by the State Government and not under the Scheme of Capacity
building for developing Trauma Care Facilities in Government Hospital.

Statement-1

State-wise List of Trauma Care Facilities under Capacity Building for developing
trauma care facilities in Govt. Hospitals on National Highways during Eleventh FYP

S1.No. State District Trauma Care Facility Level

1. Andhra Pradesh Adilabad Rajeev Gandhi Institute of I

Medical Sciences
2. Andhra Pradesh Nizamabad Distt. Hqr Hospital 1T
3. Andhra Pradesh Kamareddy Area Hospital 111

4. Andhra Pradesh Mehboobnagar ~ District Hospital 111
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S1.No. State District Trauma Care Facility Level
5. Andhra Pradesh Kurnool Govt. General Hospital and 11
Medical College
6. Andhra Pradesh Anantapur Govt. General Hospital and 11
Medical College
7. Andhra Pradesh Penukonda Community Hospital 111
8. Andhra Pradesh Tekkali Taluk Hospital 111
9. Andhra Pradesh Srikakulam District Hospital II
10.  Andhra Pradesh Visakhapatnam  King George Hospital/ 1T
Andhra Medical College
11. Andhra Pradesh East Godavari Area/Tuni Taluk Hospital I
12.  Andhra Pradesh East Godavari District Hospital 11
13.  Andhra Pradesh West Godavari District Hospital, Eluru 111
14.  Andhra Pradesh Guntur Medical College I
15.  Andhra Pradesh Ongole District Hospital I
16.  Andhra Pradesh Nellore District Hospital 11
17.  Andhra Pradesh Nayadupet Taluk Hospital 111
18.  Assam Silchar Medical College and Hospital I
19.  Assam Haflong Civil Hospital I
20.  Assam Diphu Civil Hospital I
21.  Assam Nagaon District Hospital I
22.  Assam Guwahati Medical College and Hospital I
23.  Assam Nalbari District Hospital I
24, Assam Bongaigaon Civil Hospital I
25.  Bihar Kishanganj Civil Hospital 111
26. Bihar Purnia District Hospital II
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S1.No. State District Trauma Care Facility Level
27.  Bihar Madhepura Civil Hospital 111
28. Bihar Darbhanga Darbhanga Medical II
College Hospital
29.  Bihar Muzaffarpur S.K. Medical College Hospital ~ 1I
30. Bihar Gopalgunj Civil Hospital I
31. Bihar Jhanjarpur Civil Hospital I
32. Bihar Sasaram Sadar Hospital, Rohtas I
33.  Bihar Gaya AN Magadh Medical 11
College Hospital
34, Gujarat Palanpur Civil Hospital 1I
35.  Gujarat Radhanpur Civil Hospital 111
36. Gujarat Kutch S.A. Hospital, Bachau I
37. Gujarat Morbi General Hospital 1I
38.  Gujarat Rajkot Pt. Deen Dayal Upadhayaya I
Hospital
39.  Gujarat Jetpur CHC 111
40.  Gujarat Porbandar General Hospital I
41. Gujarat Valsad General Hospital II
42. Gujarat Surat Govt. Medical College 11
43.  Gujarat Bharuch District Hospital 111
44, Gujarat Vadodara SSG Hospital and Medical, 11
Badodara College
45.  Gujarat Himmat Nagar District Hospital I
46. Haryana Ambala District Hospital II
47. Haryana Panipat B.S.S. General Hospital I
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S1.No. State District Trauma Care Facility Level
48.  Haryana Rewari District Hospital 111
49. Jammu and Kashmir ~ Anantnag MMAM District Hospital I
50. Jammu and Kashmir ~ Doda Trauma Hospital, Ramban I
51. Jammu and Kashmir ~ Udhampur Government District Hospital I
52.  Jharkhand Hazirabagh District Hospital 111
53. Jharkhand Dhanbad Patliputra Medical College II
54. Karnataka Tumkur Tumkur District Hospital I
55.  Karnataka Sira Taluk Hospital 111
56.  Karnataka Chitradurga Civil Hospital I
57. Karnataka Devangere Civil Hospital I
58. Karnataka Dharwad Karnataka Institute of II
Medical Sciences
59. Karnataka Haveri District Hospital I
60. Karnataka Belgaum District Hospital I
61.  Karnataka Chickballapur District Hospital I
62. Madhya Pradesh Shivpuri Civil Hospital 11
63. Madhya Pradesh Gwalior G R Medical College
Hospital 1I
64. Madhya Pradesh Sagar District Hospital II
65. Madhya Pradesh Narasimhapur District Hospital I
66.  Madhya Pradesh Seoni Indira Gandhi District 111
Hospital
67. Mabharashtra Kolhapur Govt. Medical College 11
Hospital
68. Maharashtra Satara District Hospital I
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S1.No. State District Trauma Care Facility Level
69.  Mabharashtra Pune BJ Medical College 11
70. Maharashtra Vashi Municipal Hospital I
71. Mabharashtra Thane Sub District Hospital Danau I
72.  Mabharashtra Wardha Sub District Hospital 111
73.  Odisha Balasore District Hospital 11
74. Odisha Bhadrak District Hospital I
75. Odisha Cuttuck SCB Medical College 1
76.  Odisha Khurda District Hospital 111
77.  Odisha Behrampur MKCG Medical College I
78. Punjab Gurdaspur Sub-District Hospital, I
Pathankot
79.  Punjab Jalandhar District Hospital 11
80. Punjab Khanna District Hospital I
81. Rajasthan Baran Govt. Hospital I
82.  Rajasthan Kota New Medical College 11
Hospital

83. Rajasthan Chittorgarh SS Hospital I
84.  Rajasthan Sabarkantha Civil Hospital, Dungarpur 111
85. Rajasthan Udaipur RNT Medical College II
86. Rajasthan Bhilwara District Hospital I
87.  Rajasthan Ajmer JLN Medical College I
88. Rajasthan Jaipur SMS Medical College 1I
89. Rajasthan Alwar Taluk Hospital, Kotputli I
90. Rajasthan Sirhoi Govt. Hospital I

91.  Tamil Nadu Chennai Kilpauk Medical College I
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S1.No. State District Trauma Care Facility Level
92. Tamil Nadu Vellore Government Medical College 11
and Civil Hospital
93.  Tamil Nadu Dharmapuri Taluk Hospital, Krishnagiri I
94.  Tamil Nadu Karur Govt. District Hqr. Hospital 111
95. Tamil Nadu Dindigul District Hospital 11
96. Tamil Nadu Madurai Govt. Rajaji Hospital and 1I
Medical College
97. Tamil Nadu Kovilpatti District Hqr. Hospital I
98.  Tamil Nadu Tirunelveli Govt. Medical College I
Hospital
99. Tamil Nadu Kanyakumari Govt. Medical College 11
Hospital
100.  Uttar Pradesh Gorakhpur BRD Medical College II
101.  Uttar Pradesh Faizabad District Hospital I
102.  Uttar Pradesh Lucknow KGM College 11
103.  Uttar Pradesh Kanpur LLR Hospital and GSVM 11
Medical College
104.  Uttar Pradesh Jalaun District Hospital, Orai 111
105.  Uttar Pradesh Jhansi MLB Medical College II
106.  Uttar Pradesh Basti District Hospital I
107.  Uttar Pradesh Agra SN Medical College I
108.  Uttar Pradesh Etawah Shri B.A. District Hospital 111
109.  Uttar Pradesh Fatehpur District Hospital I
110.  Uttar Pradesh Allahabad MLN Medical College 1T
111.  Uttar Pradesh Meerut LLRM Medical College 1I
112.  Uttar Pradesh Mathura District Hospital I




62 Written Answers to [RAJYA SABHA] Starred Questions
S1.No. State District Trauma Care Facility Level
113.  Uttar Pradesh Lalitpur District Hospital 11
114.  West Bengal Siliguri North Bengal Medical II
College and Hospital
115.  West Bengal Uttar Dinajpur Islampur SD Hospital 1
116.  West Bengal Asansol Sub Divisional Hospital II
117.  West Bengal Burdwan Burdwan Medical College and 1I
Hospital
118.  West Bengal Kharagpur Sub-District Hospital I
State-wise list of Trauma Care Facilities approved under
PMSSY or set up from their own funding
SI. No.  State Trauma Care Facility Level
119. New Delhi All India Institute of Medical Sciences I
120. New Delhi Dr. RML Hospital I
121. Odisha Bhubaneswar I
122. Madhya Pradesh Bhopal 1
123. Rajasthan Jodhpur I
124. Bihar Patna I
125. Chhattisgarh Raipur I
126. Uttarakhand Rishikesh I
127. Jammu and Kashmir Government Medical College, Jammu I
128. Jammu and Kashmir ~ Government Medical College, Srinagar 1
129. West Bengal Kolkata Medical College, Kolkata I
130. Uttar Pradesh Sanjay Gandhi Post Graduate Institute of 1
Medical Sciences
131. Uttar Pradesh Institute of Medical Sciences, BHU, Varanasi 1
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Sl. No.  State Trauma Care Facility Level

132. Andhra Pradesh Nizam Institute of Medical Sciences, 1
Hyderabad

133. Andhra Pradesh Sri Venkateshwara Institute of Medical I

Sciences, Tirupati

134. Tamil Nadu Government Medical College, Salem 1
135. Gujarat B.J. Medical College, Ahmedabad I
136. Karnataka Banglore Medical College, Nangalore I
137. Mabharashtra Grants Medical College and 1

Sir J.J. Group of Hospitals, Mumbai
138. Kerala Medical College, Thiruvananthapuram I

139. Jharkhand Rajendra Institute of Medical Sciences 1
(RIMS), Ranchi

140. Mabharashtra Govt. Medical College and Hospital, Nagpur I
Statement-I1
S1. No. State District Name of Hospital Level
1. Andaman and Nicobar Mayabunder Dr. R. P. Hospital 111
Island
2. Chbhattisgarh Raipur BR Ambedkar Memorial I
3. Chbhattisgarh Bilaspur Chbhattisgarh Institute of  II

Medical Sciences

4. Chhattisgarh Kanker Govt. Komaldeo I
District Hospital
5. Dadra and Nagar Haveli  Dadra & Nagar CHC Khanvel 11
Haveli
6. Himachal Pradesh Kangra Dr. Rajendra Prasad 11

Govt. Medical College
—Tanda
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S1. No. State District Name of Hospital Level
7. Himachal Pradesh Hamirpur Regional Hospital 11
8. Himachal Pradesh Chamba District Hospital I
9. Himachal Pradesh Mandi Zonal Hospital 111
10.  Himachal Pradesh Shimla Regional Hospital I
— Rampur

11.  Kerala Alappuzha Govt. Medical College 11
12.  Kerala Kannur District Hospital I
13.  Kerala Ernakulam General Hospital III
14.  Manipur Imphal RIMS 1
15.  Manipur Churachanpur ~ District Hospital III
16.  Meghalaya Tura Civil Hospital 1T
17.  Mizoram Aizwal Civil Hospital II
18.  Nagaland Tuensang District Hospital 1
19.  Nagaland Kiphiri District Hospital 1
20.  Nagaland Mon District Hospital 11
21.  Odisha Puri District Hospital 1T
22.  Uttarakhand Roorkee Govt. Combined Hospital I
23.  Uttarakhand Haldwani Govt. Medical College 11
24.  Uttarakhand New Tehri District Hospital 11
25.  Manipur Senapati District Hospital III
26.  Manipur Bishnupur District Hospital il
27.  Mizoram Lwangtlai District Hospital III
28.  Mizoram Saiha District Hospital 1T
29.  Sikkim Namchi District Hospital I
30.  Tripura Dharma Nagar District Hospital 1
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Making tax evasion a predicate offence

*97 DR. CHANDAN MITRA: Will the Minister of FINANCE be pleased to
state:

(a) whether Government is considering to make ‘tax evasion’ a ‘predicate

offence’;
(b) if so, the details thereof and if not, the reasons therefor; and

(c) the steps taken by Government to include tax evasion under the list of
predicate offences contained in the schedule attached to the Prevention of Money
Laundering Act?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) The
Undisclosed Foreign Income and Assets (Imposition of Tax) Bill, 2015 which has been
tabled in Lok Sabha on 20-03-2015 proposes to provide that wilful attempt to evade
tax in relation to undisclosed foreign income and asset will be a predicate offence. The
Bill vide clause 88 provides that in the Prevention of Money Laundering Act, 2002 in
the Schedule, in Part C, after entry 3 relating to the offences against property under
Chapter XVII of the Indian Penal Code, the following entry shall be inserted, namely:-

“(4) willful attempt to evade tax in relation to undisclosed foreign income
and asset referred to in section 51 of the Undisclosed Foreign Income and
Assets (Imposition of Tax) Act, 2015 .

The offence of evasion of duty or prohibitions under Section 135 of the Customs
Act, 1962 is already a predicate offence under the Prevention of Money Laundering
Act, 2002. Further, offence of false declaration, false documents, etc., under section
132 of the Customs Act, 1962 is proposed to be brought under PMLA vide Finance
Bill, 2015.

Long term plans for Muslims

*98. SHRI DEVENDER GOUD T. : Will the Minister of MINORITY AFFAIRS
be pleased to state:

(a) whether the Ministry is aware that by 2050 India will surpass Indonesia and
will have the largest Muslim population; and

(b) if so, the details of the long term plans it has for Muslims?

THE MINISTER OF MINORITY AFFAIRS (DR. NAJMA A. HEPTULLA) :
(a) No such information is available with the Ministry of Minority Affairs.
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(b) Does not arise.

CCI probe on cartelisation

*99. SHRI PRAMOD TIWARI: Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether the Competition Commission of India (CCI) has undertaken any
probe with regard to the issue of cartelisation in various sectors such as pharmaceuticals,
cement, telecom, petroleum, etc.; and

(b) if so, the details and the outcome thereof, sector-wise?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY):
(a) Competition Commission of India (CCI) has ordered investigation regarding
cartelisation in pharmaceuticals, cement and petroleum sectors, but no such
investigation has so far been ordered in telecom sector.

(b) The Sector-wise details are as under:—

(i) Pharmaceutical Sector: The Commission has probed and imposed
penalty in following cases related to pharmaceutical sector:—

(a) Chemists and Druggists, — ¥ 2.00 Lakh
Association, Goa

(b) All India Organization — 47.41 Lakh
of Chemists and
Druggist

(c) Assam Drug Dealers — 5.61 Lakh

Association and Ors.

(d) Bengal Chemistsand — Imposed  penalty on  the
Druggist Association association and such office
(BCDA) bearers who are  directly

responsible for running its offices
and play a lead role in decision
making at 10%, and on the
executive committee members at
7% of their respective turnover/
income/receipts based on the
financial statements filed by them.
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(¢) Chemists and Druggist —  Imposed penalties on the office
Association, Ferozpur bearers of the association at 10%
of their respective average
turnover.

(i) Cement Sector: CCI has probed two cases against Cement
Manufacturing Companiesi.e. Case N0.29/2010 filed in the Commission
under Section 19 and Case No. RTPE 52/2006. The Commission in
Case N0.29/2010 has imposed a penalty of T6317.32 crore on various
cement manufactures namely, ACC, Ambuja Cement, Binani Cement,
Century Textiles, India Cements, J. K. Cement, Lafarge India, Madras
Cements, Ultratech Cement, Jaiprakash Associates; as well as on the
Cement Manufacturers Association. In Case No. RTPE 52/2006, the
Commission has imposed a penalty 0f¥397.51 crore on Shree Cement
Ltd.

(i) Petroleum Sector: The Commission has referred the matter of fixing
of petrol price by Oil Marketing Companies for investigation by
Director General, Competition Commission of India. However, the
matter has been stayed by the Delhi High Court.

All the final orders passed by the Commission are also available on its web-site

www.cci.gov.in.

Community Radio Stations in Hyderabad-Karnataka region

*100. SHRI BASAWARAIJ PATIL: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of Community Radio Stations (CRS) functioning in Hyderabad-
Karnataka region i.e. Kalaburagi, Bidar, Yadagiri, Raichur and Koppal districts of
Karnataka;

(b) the details of those stations; and

(c)  whether there is any special provision for the awareness to start community
radio station by which, region may come forward as per other parts of the State?

THE MINISTER OF INFORMATION AND BROADCASTING
(SHRIARUN JAITLEY): (a) and (b) At present 13 Community Radio Stations (CRS)
are functioning in Karnataka. Out of them one CRS is functioning in Hyderabad-
Karnataka region which is run by Sharnbasveshwar Vidya Vardhak Sangha, Kalaburagi
(Gulbarga), Karnataka.
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(¢) Permission to set up Community Radio Stations (CRS) is granted to Not-
for-Profit organizations like Educational Institutions, Registered Societies/NGOs and
Krishi Vigyan Kendras etc., subject to fulfillment of conditions laid down in the Policy
Guidelines for setting up of Community Radio Stations in India. These guidelines
are available at Ministry's website, www.mib.nic.in. Eligible organizations from any

region/part of the country can apply for permission to set up CRS.

The Ministry has been encouraging enhancement of reach of CRS in all regions/
districts of the country. Towards this, awareness workshops are being organized by
this Ministry to sensitize people about the CRS policy and create awareness amongst
aspiring applicants about issues relating to setting up, operation and maintenance of
Community Radios. So far 63 awareness workshops have been organised across the
country since 2007. Out of them two awareness workshops have been organized in
Karnataka at Bengaluru and Budhikote.

Use of unregulated and un-certified medical devices

*101. SHRI AHMED PATEL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that a large number of medical devices being used in the
country are not regulated or certified by Government;

(b) if so, the details thereof and the reasons therefor; and

(c) the list of medical devices being regulated or certified by Government and
the list of medical devices being used in this sector, both imported and indigenous?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) and (b) In terms of Section 3(b) of the
Drugs and Cosmetics Act, 1940, drugs include such medical devices intended for
internal or external use in the diagnosis, treatment, mitigation or prevention of disease
or disorder in human beings or animals, as may be specified from time to time by the
Central Government by notification in the Official Gazette, after consultation with the
Drugs Technical Advisory Board. So far, 14 categories of medical devices have been
notified under the said provision and are being regulated as drugs.

(c) While a list of medical devices being used in the country is not maintained
by the Government, the following categories of medical devices are being regulated
in accordance with the provisions of Drugs and Cosmetics Act, 1940 and Rules made
thereunder:

1. Disposable Hypodermic Syringes
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2. Disposable Hypodermic Needles
3. Disposable Perfusion Sets
4. In Vitro Diagnostic Devices for HIV, HBsAg and HCV
5. Cardiac Stents
6.  Drug Eluting Stents
7. Catheters
8. Intra Ocular Lenses
9. LV. Cannulae
10. Bone Cements
11. Heart Valves
12. Scalp Vein Set
13.  Orthopedic Implants
14. Internal Prosthetic Replacements

Government spending on advertisements

*102. SHRI SHANTARAM NAIK : Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the total amount spent by Government on advertisements through print
media, electronic media, hoardings and other forms of media along with the details

thereof, department-wise; and

(b) whether any study or assessment has been made to ascertain usefulness or

benefits derived from such advertisements?

THE MINISTER OF INFORMATION AND BROADCASTING
(SHRI ARUN JAITLEY): (a) The total amount spent on advertisements released
through Directorate of Advertising and Visual Publicity (DAVP), the nodal agency
for release of Government advertisements on behalf of various Central Government
Ministries/Departments, Attached and Subordinate Offices etc., during the last

financial year (2014-15) and the media-wise details are as under:
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Sl. No. Media Amount spent in 2014-15
(R in crore)

I. Print media 424.84
2. Electronic Media 473.67
3. Outdoor Publicity 81.27
4. Printed Publicity 12.80
S. Exhibition 5.76

ToraL 998.34

The break-up of Ministry/Department-wise and media-wise expenditure is given
in the Statement (See below).

(b) Impact assessment is part of monitoring and evaluation of a programme,
the timing and appropriateness of conducting impact assessment is required to be
decided by concerned implementing Ministry/Department. For programmes/schemes
commenced during 2014-15, concerned implementing Ministry/Department has
to decide on conduct of impact assessment. DAVP, Ministry of Information and
Broadcasting, undertakes impact assessment exercise on the request of client Ministry/
Department. No such request has been received from any of the clients Ministries/
Departments during 2014-15.

Statement

Media-wise expenditure amount for the Financial Year 2014-15
Print Media Expenditure Amount Report
Ministry/Department-wise during 2014-2015

SI. No.  Name of Ministry/Department/Organisation Expenditure
Amount (in )

1 2 3
L. Agriculture 25955674
2. Chemical and Fertilizers 1073921
3. Civil Aviation 1215666

4. Coal 236940
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1 2 3
5. Commerce and Industry 17094958
6. Communication and IT 54629597
7. Corporate Affairs 21840890
8. Consumer Affairs, Food and Public Distribution 187056488
9. Culture 14363495
10. Defence 770346126.8
I1. Development of North Eastern Region 693163
12. Earth Sciences 3245080
13. Environment and Forests 12038154
14. External Affairs 17754926
15. Finance 702951593
16. Food Processing Industries 20485820
17. Health and Family Welfare 339307093
18. Heavy Industries and Public Enterprises 16966907
19. Home Affairs 155114400
20. Housing and Urban Poverty Alleviation 1576911
21. Human Resources Development 109398136
22. Information and Broadcasting 616473380
23. Labour and Employment 32099296
24, Law and Justice 2799375
25. Micro, Small and Medium Enterprises 30819812
26. Mines 949574
27. Minority Affairs 67223314
28. New and Renewable Energy 12498041




72 Written Answers to [RAJYA SABHA] Starred Questions

1 2 3

29. Panchayati Raj 440297
30. Parliamentary Affairs 16399428
31. Personnel, Public Grievances and Pensions 52165896
32. Petroleum and Natural Gas 66272773
33. Power 104816313
34. Rural Development 52540169
35. Science and Technology 16313663
36. Shipping, Road Transport and Highways 42444763
37. Social Justice and Empowerment 292145154
38. Statistics and Programme Implementation 29388867
39. Steel 88446
40. Textiles 35186435
41. Tourism 39162942
42. Tribal Affairs 5299787
43. Urban Development 3927995
44. Water Resources 23361008
45. Women and Child Development 54657444
46. Youth Affairs and Sports 2058120
47. Atomic Energy (Independent Department) 2063631
48. Election Commission of India 8769555
49. National Human Rights Commission 196864
50. Planning Commission 21232886
51. Union Public Service Commission 125686669
52. President Secretariat 1360816
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1 2 3
53. Cabinet Secretariat 5450974
54. Central Vigilance Commission 7465312
55. Reserve Bank of India (RBI) 2300622
56. Railways 999926
TotaL 3 4,24,84,05,486
Electronic Media* Expenditure amount 2014-15
SI. No.  Name of Ministry/Department/Organisation Amount (in )
1. Army (Recruitment) 15112525
2. Bharat Nirman 112257416
3. BSNL, Delhi 1307300
4. Bureau of Indian Standards (BIS), Delhi 7005136
5. Bureau of Energy Efficiency 81866170
6. Business Development and
Marketing Directorate, Dak Bhavan 2840484
7. Central Adoption Resource Authority (CARA),
Ministry of Women and Child Development 11546136
8. Coast Guard 950849
9. Coconut Development Board 4195738
10. Department of Agriculture and Cooperation 280613175
I1. Department of Consumer Affairs 95502119
12. Department of Health and Family Welfare 407968086
13. Directorate General of Health Services (TB Division) 41972868
14. Department of Road Transport and Highways 127230342
15. Ministry of AYUSH (IEC) 900757
16. Department of Administrative Reforms and
Public Grievances 10002216
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SI. No.  Name of Ministry/Department/Organisation Amount (in )
17. Department of Drinking Water Supply 493924191
18. Department of Higher Education 3270764
19. Department of Personnel and Training 21328241
20. Department of Rural Development 100628098
21. Department of School Education and Literacy 26077465
22. Director General of Military Intelligence 3316146
23. Directorate of Postal Life Insurance 10285511
24. EEPC India, New Delhi 255192
25. Election Commission of India 1361241
26. Family Welfare (IEC) 106103218
27. Food Safety and Standard Authority of India 36206014
28. General Insurance Council, Mumbai 15316539
29. Information and Broadcasting Plan Funds (PL) 344950424
30. IFFI, Directorate of Film Festival (P) 898558
31. Income Tax (PR and RSP), Delhi 167440992
32. Indian Air Force (Recruitment) 44944086
33. Indian Navy (Recruitment) 97428911
34. M/o Home Affairs (JS, Admn., Public etc.) 19422659
35. M/o Corporate Affairs 811494
36. MSME Development Institute (MSME) 847587
37. Information and Broadcasting (Manual Non-Plan) 3647629
38. Information and Broadcasting (Manual Plan) 514565564
39. Minority Affairs 48461226
40. New and Renewable Energy 8466463
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Sl. No.  Name of Ministry/Department/Organisation Amount (in )
41. Tourism 516496072
42. Tribal Affairs (R and M) 2544793
43. Water Resources 22509149
44, Women and Child Development 276433534
45. National AIDS Control Organisation (AIDS) 322099826
46 National AIDS Control Organisation (Blood Donation) 55825524
47.. National Book Trust 341803
48. National Centre of Organic Farming 1638995
49. National Commission for Women 6563629
50. National Disaster Management Authority 4451917
51. National Institute of Disaster Management 1095510
52. National Payments Corporation of India 2230019
53. National Population Stabilisation Fund, New Delhi 167707
54. National Sample Survey Organisation 27986681
55. Nehru Yuva Kendra Sangathan 532160
56. Petroleum Conservation Research Association (PCRA) 7943741
57. PR Customs and Central Excise 58720994
58. Pension Fund Regulatory and Development Authority 33972137
59. RGI (VS Division) and Directors of Census Operations 74616912
60. Registrar General of India (Headquarters),

Man Singh Road, New Delhi 30236460
61. Reserve Bank of India (RBI) 9800019
62. Unique Identification Authority of India

UIDAI (Paying) 9221563

ToTAL % 4,73,66,58,675

* Includes TV, Radio, Internet, Digital Cinema and SMS.
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Outdoor Publicity Expenditure amount details for 2014 - 2015
Sl. No. Name of Ministry/Department/Organisation Amount (in )
1. Assistant Director, CPMG, Delhi Circle 97888
2. Bureau of Indian Standards (BIS), Delhi 723500
3. Bureau of Indian Standards (BIS), Mumbai 580375
4. Bureau of Indian Standards (BIS), Bhubaneswar 148800
5. Bureau of Energy Efficiency 14931128
6. Business Development and

Marketing Directorate, Dak Bhavan 8249905

7. Central Adoption Resource Authority (CARA),
Ministry of Women and Child Development 6719656
8. Department of Consumer Affairs 143202078
9. Department of Health and Family Welfare 44096086
10. DG, NCC 321399
11. Directorate General of Health Services (Leprosy) 800000
12. Directorate General of Health Services (TB Division) 15971148
13. Directorate General of Health Services Headquarter 5000000
14. Department of Pensions 55371
15.  Ministry of AYUSH (IEC) 11639093
16. Department of Drinking Water Supply 118330721
17. Department of Rural Development 1818000
18. Department of School Education and Literacy 3707880
19. Directorate of Marketing and Inspection, Faridabad 2050561
20. Directorate of Postal Life Insurance 10371350
21. Family Welfare (IEC) 1679934
22. Food Safety and Standard Authority of India 2394831
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Sl. No. Name of Ministry/Department/Organisation Amount (in )
23.  Income Tax (PR and RSP), Delhi 31719747
24, Indian Air Force (Recruitment) 5922050
25. Indian Navy (CL) 1685400
26. Indian Navy (Recruitment) 3514212
27.  Coal 71475
28. Information and Broadcasting (Manual Non-Plan) 2013927
29. Information and Broadcasting (Manual Plan) 63401122
30. Minority Affairs 90000
31. Social Justice 1669557
32. Tourism 110075741
33. Women and Child Development 126904352
34. National Disaster Management Authority 1685400
35. National Sample Survey Organisation 7839335
36. Petroleum Conservation Research Association (PCRA) 6319245
37. PR Customs and Central Excise 55041247
38.  Pension Fund Regulatory and Development Authority 726000
39. The Institute of Cost and Works Accountants of India

(ICWAI), New Delhi 858000

40. UIDALI, Regional Office, Bengaluru 281700

ToTAL 381,27,08,214
Printed Publicity Expenditure amount 2014-15

SI. No. Name of Ministry/Department/Organisation Amount (in )

1. ADG, Movement 2811395

2. AIIMS 572812
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S1. No. Name of Ministry/Department/Organisation Amount (in )
3. AIR, News Services Division, New Delhi 176126
4. Army (Recruitment) 11709439
5. Border Roads Organisation 216378
6. Central Bureau of Investigation (CBI) 445670
7. Central Ground Water Authority 852315
8. Central Health Education Bureau, Delhi 808100
9. D/o Agriculture and Cooperation 19202
10. DG, EME 1172080
11. DG, NCC 2785375
12. Department of Official Language 291388
13. Department of Ex-servicemen Welfare

(DG, Resettlement) 361529
14. Director General of Military Intelligence 547008
15. Director of Coordination (Police Wireless) 87960
16. Directorate General of Army Air Defence, IHQ (Army) 484069
17. Directorate General Factory Advice, Mumbai 77434
18. Employees Provident Fund Organisation 210870
19. HUDCO 703612
20. IFFI, Directorate of Film Festival (P) 3620235
21. Income Tax (PR and RSP), Delhi 485386
22. Indian Air Force (Recruitment) 16469731
23. Information and Broadcasting (Non-Plan) 5516000
24, Information and Broadcasting (Plan) 64990657
25. Ministry of Overseas Indian Affairs 222766
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S1. No. Name of Ministry/Department/Organisation Amount (in )
26. Ministry of Social Justice 1124040
27. Ministry of Tribal Affairs (R and M) 380780
28. Ministry of Women and Child Development 445598
29. National Foundation for Teachers Welfare 177343
30. National Institute of Disaster Management 1354229
31. National Savings Organisation 2018434
32. Pension Fund Regulatory and Development Authority 5534621
33. Territorial Army 198950
34, Petroleum Conservation Research Association (PCRA) 422700
35. Election Commission of India (ECI) 393152
36. Ministry of Home Affairs 336010
TOTAL 312,80,23,394

Exhibition Expenditure amount 2014-15

SI. No.  Name of Ministry Amount (in )
1. Information and Broadcasting (Non-Plan) 14626000
2. Information and Broadcasting (Plan) 19613000
3. Defence 117000
4. Health and Family Welfare 7936606
5. Women and Child Development 15349999
ToTtAL 3 5,76,42,605

Amendment of Companies Act on Corporate Social Obligations

*103. SHRI RANGASAYEE RAMAKRISHNA: Will the Minister of
CORPORATE AFFAIRS be pleased to state whether the provisions of the Companies
Actwill be amended to make Corporate Social Obligation measurable and quantifiable?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY): As
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per section 135 of Companies Act, 2013, companies eligible to comply with CSR
provision of the act are mandated to make disclosure on the contents of their CSR

policies in their Board’s report in a prescribed manner. Rule 8(1) in Companies

(Corporate Social Responsibility Policy) Rules, 2014, prescribes the format in which
annual disclosure on CSR, containing particulars, is to be made (Copy of the format is
given in the Statement) See below). There is no proposal to amend these provisions.

Statement
Format for the annual report on CSR activities to be included in the board s reprot

1. Abriefoutline of the company’s CSR Policy, including overview of projects
or programmes proposed to be undertaken and a reference to the web-link to
the CSR policy and projects or programmes.

2. The Composition of the CSR Committee.
3. Average net profit of the company for last three financial years.
4. Prescribed CSR Expenditure (two per cent of the amount as in item 3 above).

5. Details of CSR spent during the financial year.

(a) Total amount to be spent for the financial year;

(b)  Amount unspent, if any;

(c) Manner in which the amount spent during the financial year is detailed
below.

1 2 3 4 5 6 7 8
SI. CSR project ~ Sector Projects or Amount Amount spent Cumulative ~ Amount
No. or activity in which ~ programmes  outlay on the projects expenditure  spent:

identified the (1) Local (budget) or programmes upto to the Direct or
Projectis area or other  project or Sub-heads: reporting through
covered  (2) Specify programmes (1) Direct period imple-
the State wise. expenditure menting
and district on projects or agency
where programmes
projects or (2) Overheads
programmes
was
undertaken
1
2
3
TotaL

*Give details of implementing agency:
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6. In case the company has failed to spend the two per cent of the average net
profit of the last three financial years or any part thereof, the company shall
provide the reasons for not spending the amount in its Board report.

7. A responsibility statement of the CSR Committee that the implementation
and monitoring of CSR Policy, is in compliance with CSR objectives and

Policy of the Company.
Sd/- Sd/- Sd/-
(Chief Executive Officer or (Chairman CSR Committee) [Person specified under
Managing Director or clause (d) of sub- section (1) of
Director) section 380 of the Act]

(wherever applicable)

Cases pending before NCM

*104. SHRI MD. NADIMUL HAQUE: Will the Minister of MINORITY
AFFAIRS be pleased to state:

(a) whether it is a fact that a large number of cases are pending before the
National Commission for Minorities (NCM), if so, the details thereof;

(b) whether it is also a fact that there are several vacant posts in National as well
as State Commissions for Minorities;

(c) if so, the details thereof and the reasons therefor;
(d) the number of State Minorities Commissions functional in the country; and

(e) the steps undertaken to establish such Commissions in all the States in the
country?

THE MINISTER OF MINORITY AFFAIRS (DR. NAJMA A. HEPTULLA):
(a) No, Sir. The details of petitions received in the National Commission for Minorities
(NCM) alongwith status of pending cases for the last three years is given below:—

Years No. of petitions No. of cases Pendency

received disposed Report Called  Under Process Total
2012-13 2127 1837 67 223 290
2013-14 2637 2151 215 271 486
2014-15 1995 1742 230 23 253

(b) and (c) As on date, there is no vacancy of any Member/Chairperson in NCM.
No data are available on the issue of vacancy position in State Minorities Commissions
as they come under the purview of the respective State Governments.
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(d) and (¢) NCM has informed that the States of Andhra Pradesh, Assam,
Bihar, Chhattisgarh, NCT of Delhi, Jharkhand, Karnataka, Kerala, Madhya Pradesh,
Mabharashtra, Manipur, Punjab, Rajasthan, Tamil Nadu, Uttar Pradesh, Uttarakhand and
West Bengal have set up State Minority Commissions. Setting up of State Minorities
Commissions comes under the purview of the respective State Governments. National
Commission for Minorities (NCM) has been pursuing the matter of formation of State
Minorities Commission in different States/UTs where they do not exist.

Tax exemption for expenditure under Corporate Social Responsibility

*105. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of CORPORATE
AFFAIRS be pleased to state:

(a) whetheritisa factthat the money spentunder Corporate Social Responsibility
(CSR) programmes do not come under tax exemption;

(b) if so, the details thereof;

(c) whether any companies have requested Government for providing tax
exemption on the money spent on CSR activities; and

(d) if so, the details thereof?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY):
(a) and (b) There are no Tax benefits prescribed under the Income Tax Act, 1961
for expenditure incurred by companies towards Corporate Social Responsibility
(CSR). However, spending by companies on several activities like rural development
projects, skill development projects, agricultural extension projects, contribution to
Prime Minister’s National Relief Fund etc., which find place in Schedule-VII of the
Companies Act, 2013, may qualify for tax exemptions under relevant provisions of
Income Tax Act, 1961 subject to the fulfilment of any specified conditions.

(c) and (d) A number of representations received in the Ministry of Finance
during 2014 and 2015 requesting tax exemption for the money spent on CSR activities

have been considered but not found acceptable.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Allocation of fund to Rajasthan for homoeopathy promotion

1905. SHRINARAYAN LAL PANCHARIYA: Will the Minister of AYURVEDA,
YOGA AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be
pleased to State:

T Original notice of the question was received in Hindi.
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(a) the plan to promote the treatment through homoeopathy (AYUSH) system

of medicines;

(b) the amount allocated to promote the treatment through homoeopathy system

in Rajasthan; and
(c) the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (SHRI SHRIPAD
YESSO NAIK): (a) The Central Government has constituted Central Council of
Homoeopathy under the provisions of Homoeopathy Central Council Act, 1973 to
regulate education and practice of Homoeopathy.

The Central Government has also established an apex Central Council for Research
in Homoeopathy to carry out research activities in different aspects of Homoeopathy.
It has a network of 22 research centers and 05 Homoeopathic treatment centers and is
carrying out intramural research including collaboration with institutes of excellence.
CCRH is undertaking various public health initiative programmes like ‘Homoeopathy
for Healthy child’ with Rashtriya Bal Swasthya Karyakram (RSBK) launched by
Government of India, and Integrating AYUSH Systems (Homoeopathy) in National
Programme for Prevention and Control of Cancer, Diabetes, Cardiovascular diseases

and stroke.

The Central Government has provided treatment facilities in Homoeopathy under
its CGHS Scheme in seventeen (17) different towns and cities.

The Central Government is in the process of establishment of a North Eastern
Institute of Ayurveda and Homoeopathy at Shillong.

Government of India has approved and notified National AYUSH Mission
(NAM) as a Centrally Sponsored Scheme on 29.09.2014, which inter alia includes the
component of AYUSH services, where there is provision of financial assistance for co-
location of AYUSH facilities at Primary Health Centers (PHCs), Community Health
Centers (CHCs) and District Hospitals (DHs), upgradation of existing Government
AYUSH hospitals, setting up of 50 bedded integrated AYUSH hospitals and supply of
essential drugs to AYUSH hospitals and dispensaries including Homoeopathy system.

(b) and (¢) An amount of X 2312.205 lakhs (¥ 1778.285 Lakh as Central Share
and X 533.92 lakhs as State share) has been indicated as resource pool for the year
2015-16 to the State of Rajasthan under National AYUSH Mission (NAM) including
Homoeopathy System of Medicine.
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Recognition for BNYS degree courses

906. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of AYURVEDA,
YOGA AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be
pleased to state:

(a) whether it is a fact that in the absence of regulatory framework, there is lack
of distinction between Bachelor of Naturopathy and Yoga Sciences (BNYS) degree
and other diploma and certificate courses resulting in problems for BNYS degree
holders;

(b) whether any deliberations are going on in the Ministry to regulate
naturopathy and yoga courses and give due recognition to such courses;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA,
YOGA AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY
(SHRI SHRIPAD YESSO NAIK): (a) No, Bachelor of Naturopathy and Yoga
Sciences (BNYS) is a combined Naturopathy and Yoga 5% years Degree Course.
Many Institutions under different Universities are conducting three years Degree
Course in Yoga, two years Master Degree Course in Yoga and also Ph. D programmes;
besides, diploma/ certificate courses of various durations. Those, who have studied
(BNYS) degree from a recognized University, are eligible to be registered as doctors
in Naturopathy and Yoga Sciences. Those, who have studied any degree/diploma such
as B.A./B.Sc./M.A./M.Sc., Diploma/Certificate courses in Yoga normally work as
Yoga Teacher/ Instructor/Therapist, but they are not registered as Yoga doctors.

(b) to (d) A Task Force has been constituted by the Ministry to deliberate and
make recommendations on various important issues concerning the Ministry of
AYUSH, including the preferred option for promotion, development and regulation of
yoga and naturopathy for education and practice.

Utilisation of budgetary allocated funds

907. PROF. M.V. RAJEEV GOWDA: Will the Minister of AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to
state:

(a) the details of the manner in which the Ministry is going to spend its funds
allocated in the Budget;
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(b) whether Government should allocate more funds to the Ministry to propagate

natural healing methods and processes; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA,
YOGA AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY
(SHRI SHRIPAD YESSO NAIK): (a) For Ministry of AYUSH a total Budgetary
provision of ¥ 1214 crore has been earmarked for the current financial year 2015-16.
Out of the above X 1008 crore are earmarked for Plan and ¥ 206 crore are earmarked
for Non-Plan. Out of the Plan Budget ¥ 690 crore is earmarked for Central Sector
Schemes and X 318 crore for Centrally Sponsored Schemes. The above outlay is
proposed to be distributed amongst various Central Sector and Centrally Sponsored
Schemes of the Ministry. The amount will be spent in accordance with the guidelines
stipulated in the scheme documents, General Financial Rules and keeping in view
instructions issued by the Government of India, from time to time.

(b) Yes. More provision is likely to be needed in case of Centrally Sponsored
Scheme ‘National Ayush Mission’(NAM) under Promotion of AYUSH, which was
approved and notified on 29.9.2014 as the States/UTs are gearing up to absorb the
funds for development and promotion of AYUSH.

(¢) Does not arise.

Abortion by AYUSH practitioners

908. DR. R. LAKSHMANAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government is facing severe opposition for its proposal to allow
AYUSH practitioners (excluding Yoga and Naturopathy) to administer medical
methods of abortion;

(b) if so, the reasons on the basis of which it is being opposed; and
(c) the response of Government in this regard?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) and (b) Some Associations like Indian
Medical Association (IMA) and FOGSI (Federation of Obstetric and Gynaecological
Societies of India) have supported most of the proposed amendments in the Draft Bill
on MTP Act, 1971 but raised objections to expand provider base to include AYUSH
and other non-MBBS practitioners for conducting abortion services. According to
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them MTP only is to be done by registered medical practitioners who are all trained
qualified MBBS doctors, as defined in the current MTP Act, 1971.

(c) The Government is of the view that expanding the provider base by way
of including AYUSH practitioners, homeopath and paramedical staff (excluding
Yoga and Naturopathy) in the public sector to administer medical methods of
abortion on pregnant women with strict conditionalities including requisite training
and certification will enhance the access and availability of safe abortion services to
women without compromising on quality of service.

Segregation of AYUSH/Allopathic doctors

909. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of AYURVEDA,
YOGA AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be
pleased to state:

(a) whether Government is aware that AYUSH Doctors are treated as second
rate by Allopathic Doctors and Para Medical Staff of Hospitals and PHCs as well as
by patients; and

(b) if so, the remedial measures Government is taking or proposing including
segregation of AYUSH Doctors from their Allopathic counterparts?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA,
YOGA AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY
(SHRI SHRIPAD YESSO NAIK): (a) No, however, it is observed that in some States
there are disparity in the salary of AYUSH Doctors with that of their allopathic

counterparts.

(b) The National policy on Indian System of Medicine and Homoeopathy
(ISM and H) in its strategy highlighted that States would be encouraged to consolidate
the ISM infrastructure and raise the salary and social/professional status of ISM
practitioners to encourage inflow of talent and an enhanced work-culture. The aim
would be to provide parity with the Central Government pattern which has established
equivalence/relativities with the allopathic profession.

The States/UTs have been accordingly advised to look in to the matter and take

necessary action.

Further, The Mainstreaming of AYUSH is one of the core strategies in National
Rural Health Mission which seeks to provide accessible, affordable and quality health
care to the rural population. Under National Health Mission (NHM)/National Rural
Health Mission (NRHM), engagement of Ayurveda, Yoga and Naturopathy, Unani,
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Siddha and Homoeopathy (AYUSH) doctors/paramedics is being supported by
Ministry of Health and Family Welfare, Government of India provided they are co-
located with existing District Hospitals (DHs), Community Health Centres (CHCs)
and Primary Health Centres (PHCs) with priority given to remote PHCs and CHCs.
Support for AYUSH medicines is also being provided at the AYUSH collocated health

facilities.

Comprehensive policy for promotion of AYUSH practices

910. SHRI PRABHAT JHA: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to state:

(a) whether Government is considering to implement any comprehensive policy

to promote AYUSH medical practices like Ayurveda, Yoga and Naturopathy;
(b) if so, the details thereof;

(c) whether sufficient infrastructure is not available in the country to promote
AYUSH medical education; and

(d) if so, the action plan available with Government to strengthen the

infrastructure?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA,
YOGA AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY
(SHRI SHRIPAD YESSO NAIK): (a) and (b) Yes, Government has already laid down
the national policy on Indian Systems of Medicine and Homoeopathy-2002 which inter
alia envisage overall growth and development of Ayurveda, Yoga and Naturopathy.
The Government of India formulated the programmes and operational measures for
promotion of AYUSH medical practices like Ayurveda, Yoga and Naturopathy through
Centrally Sponsored Scheme of National AYUSH Mission (NAM) and various Central

Sector Schemes as per the details furnished is given in the Statement (See below).

(c) and (d) No, there are a total Number of 543 AYUSH educational institutions
in the country. Further, Government is providing the Grant-in Aid to the State/UT
Governments under Centrally Sponsored Scheme of National AYUSH Mission (NAM)
for upgradation of under-graduate and post-graduate AYUSH Educational Institutions
and setting up of new AYUSH Educational Institutions under State/UT Government in

States where such institutions are not available.

 Original notice of the question was received in Hindi.
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Statement

Centrally Sponsored Scheme of National Ayush Mission (NAM) and
other Major Central Sector Schemes for promotion of Ayush Medical
Practices like Ayurveda, Yoga and Naturopathy

1. National AYUSH Mission (NAM):

The Government of India has approved and notified National AYUSH Mission
(NAM) 0n 29.09.2014 which envisages better access to AY USH services; strengthening
of AYUSH educational institutions, facilitate the enforcement of quality control of
Ayurveda, Siddha and Unani and Homoeopathy (ASU & H) drugs and sustainable
availability of ASU & H raw-materials in the States/UTs during Twelfth Plan.

The new initiatives under NAM include School Health Programme through
AYUSH, Public Health outreach activity to focus on increasing awareness about
AYUSH strength in managing community health problems, adoption of villages for
propagating AYUSH way of life and interventions of health care through AYUSH
Gram, early prevention of non-communicable diseases and promotion of health care
by way of Behaviour Change Communication (BCC) integrated with the principles
and practices of AYUSH systems and Yoga and Naturopathy wellness centres.

2. Central Sector Scheme for promotion of Information, Education and
Communication:

The Ministry of AYUSH has been implementing the Central Sector Scheme for
promotion of Information, Education and Communication in AYUSH for creation of
awareness amongst the masses about the efficacy of the AYUSH Systems, their cost-
effectiveness and dissemination of proven results or Research and Development work
conducted in AYUSH Systems.

The Scheme provides for organization of Arogya Fairs both at the National and
State Level; participation in Health Fairs/Melas/Exhibitions organized by Government
Departments, State Governments and other reputed Organizations; preparation
and distribution of authentic Publicity material on AYUSH Systems including
Multi-media/print media campaigns, audio visual materials for popularization of
AYUSH Systems; providing financial assistance to reputed organizations, NGOs,
educational/research institutes for organizing Seminars, Conferences, Symposiums,
Workshop, meeting, etc. on AYUSH Systems and providing incentives to AYUSH
Industry to participate in Arogya and other Fairs/Melas/Exhibitions/Conferences/

Seminars etc.
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3. Central Sector Scheme for “Conservation, Development and Sustainable
Management of Medicinal Plants”:

Central Sector Scheme for “Conservation, Development, and Sustainable
Management of Medicinal Plants” was approved by Government to provide support
for Survey, Inventorization, in-situ conservation, ex-situ conservation/herbal gardens,
linkage with JEMCs, Research and Development etc. The Scheme is being implemented
since 2008 and continued during the Twelfth Plan.

4. Centre of Excellence Scheme:

The main aim of the scheme is to support creative and innovative proposals for
upgrading both functions and facilities of reputed AYUSH institutions to levels of
excellence. Both the Government as well as private organizations are eligible under
this scheme. Maximum X10.00 Crore is provided to the grantee organization for a
period of three years for implementing the scheme.

5. Public Health Initiatives:

Ministry of AYUSH is implementing one Central Sector Grant-in Aid Scheme
for promotion of AYUSH Intervention in Public Health Initiatives. The main aim
of the scheme is to promote AYUSH intervention for community health care and to
encourage utilization of AYUSH practitioners in different public health programmes.
Both Government as well as private organizations are eligible under this scheme.
Maximum X 1.50 Crore are provided to the grantee organization for the period of three
years for implementing the scheme.

Reasons for rising fiscal deficit of the country

911. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the fiscal deficit of the country is growing rapidly;

(b) the details of current deficit and the details of steps Government has taken

to control the deficit and bring it to acceptable level;

(c) the details of measures taken by Government during the last six months to
enforce financial discipline in the country; and

(d) the reasons for increasing fiscal deficit?

 Original notice of the question was received in Hindi.
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THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (d) No, Sir.
As seen from the table below, fiscal deficit as percentage of GDP is showing declining
trend.

Financial Year Fiscal Deficit (% in crore) Fiscal Deficit (% of GDP)
2011-12 5,16,269 5.8
2012-13 4,90,190 4.8
2013-14 (Provisional) 5,02,858 4.4
2014-15 (R.E.) 5,12,628 4.1
2015-16 (B.E.) 5,55,649 3.9

(b) and (c) The fiscal deficit for 2014-15 was budgeted at X 5,31,177 crore. In
the revised estimates, it has been revised at ¥ 5,12,628 crore which is 4.1 per cent
of GDP.

Government is firmly committed to the path of fiscal consolidation. Fiscal
consolidation over medium term has been designed with the judicious mix of reduction
in total expenditure as percentage of GDP and improvement in gross tax revenue as
percentage of GDP. Government has taken measures for fiscal prudence and economy
to rationalize expenditure and optimize available resources.

Government has constituted Expenditure Management Commission (EMC) which
has been mandated to review the major areas of Central Government expenditure
and suggest ways for creating fiscal space to meet developmental expenditure needs,
without compromising the commitment to fiscal discipline. Government is committed
to progressively pursuing subsidy reforms. Both petroleum and diesel are now
decontrolled. The Government has launched a new universal Direct Benefit Transfer
Scheme for LPG subsidy from 1st January, 2015 onwards to avoid duplication and
prevent leakages. Measures have also been taken by the Government to improve

revenue collection.

Impact of reduction in prices of aviation fuel

912. SHRI AJAY SANCHETI: Will the Minister of CIVIL AVIATION be pleased
to state

(a) the details of reduction in the prices of aviation fuel since June, 2014;

(b) the details of reduction in the cost of operation on this account;
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(¢) whether the airlines reduced air fare commensurate to this reduction; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) The details of the prices of Aviation Turbine Fuel
(ATF) in the four metro cities as per Indian Oil Corporation (IOC) are given in the
Statement (See below).

(b) The price of Aviation Turbine Fuel (ATF) varies in the country from State to
State due to variation in Value Added Tax (VAT) etc. ATF constitutes about 40-50% of
the operating cost of an airline. With a decrease in ATF price the cost of operation of
airline has accordingly come down.

(c) and (d) No such analysis has been carried out by the Ministry. Under the
existing regulation airfares are not regulated by the Government and airlines are free to
fix reasonable charges/fee subject to compliance with rule 135 of Aircraft Rules 1937.

Statement

Prices at 4 Metros including Sales Tax for domestic airlines are as under

Month Delhi Kolkata Mumbai Chennai
April 01, 2015 49338 58614 50713 54457
March 01, 2015 50363 59479 51704 55346
February 01,2015 46513.03 55444.15 47691.9 51182.36
January 01, 2015 52423 61525 53862 57457
December 01, 2014 59943 69386 61695 65556
November 01, 2014 62537.93 72214.17 64414.98 68432.11
October 01,2014 67525.63 77372.56 69610.5 7377591
September 01, 2014 69603.25 79537.36 71829.42 76023.95
August 01, 2014 70044.87 79956.79 72289.44 76470.76
July 01,2014 70161.76 80076.09 72411.21 76527.22
June 25, 2014 69779.91 79869.08 71940.36 76049.69

June 01, 2014 69747.98 79869.08 71940.36 76049.69
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International status to Airports in Madhya Pradesh

1913. SHRI DIGVIJAYA SINGH: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) the number of airports run by Airports Authority of India (AAI) in Madhya
Pradesh;

(b) the number of airports which are proposed to be upgraded to the international
standards and the action taken for this and the names of the airports which have been

expanded to the international level; and

(c) by when the international flights would be commenced after the expansion
of airports?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) Airports Authority of India (AAI) owns and manages
7 Airports and 1 Civil Enclave viz., (i) Raja Bhoj Airport, Bhopal (ii) Devi Ahilyabai
Holkar Airport, Indore (iii) Jabalpur Airport (iv) Khajuraho Airport (v) Khandwa
Airport (vi) Panna Airport (vii) Satna Airport and (viii) Rajmata Vijayaraje Scindia
Terminal, Gwalior Airport (Civil Enclave) in Madhya Pradesh.

(b) Development/upgradation of airports is a continuous process and is
undertaken by AAI from time to time depending on traffic demand, socio-economic
considerations, availability of land etc. In order to facilitate international operations at
Bhopal and Indore Airports, AAI has constructed New Integrated Terminal Buildings
(NITB) capable of handling 500 domestic and 200 international peak hour passengers
at these airports. NITB, Bhopal was commissioned on 20th June, 2011 and NITB
Indore was commissioned on 14th February, 2012. Runway and Apron at both these
airports are suitable for handling AB-321 type of aircratft.

(c) Indian carriers are free to mount services from any point in India to foreign
destinations as per the respective bilateral air service agreements. However, actual
operations is always guided by its commercial judgement.

Shortage of manpower in DGCA

914. DR. T.N. SEEMA: Will the Minister of CIVIL AVIATION be pleased to
state:

(a)  whether there is a shortage of manpower in the Directorate General of Civil

Aviation (DGCA), including the flight operations inspection department;

 Original notice of the question was received in Hindi.
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(b) if so, the details thereof and the remedial steps taken in this regard;

(¢) whether Government has proposal to appoint a technically qualified person

as Director General; and

(d) if so, the details thereof and the time-frame by which such an appointment

will be done?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) Yes, Sir.

(b) Given in the Statement (See below).

(c) and (d) As per notified Recruitment Rules, mode of recruitment is promotion

failing which by deputation. The criteria prescribed in brief are:

1.  Promotion: Promotion is to be made from amongst Joint Director Generals
with three years regular service in the grade, failing which Joint Director General and
Deputy Director General/Deputy Director General (Research and Development) of

which two years shall be in the grade of Joint Director General.
2. Deputation:
1. From amongst officers under Central Government including All India Services:-

(a) (i) holding analogous posts on regular basis in the parent cadre/department
or (i) with three years' service in the grade rendered after appointment thereto on
regular basis in the scale of pay of ¥ 18,400-22,400 or equivalent in the parent cadre/
department.

(b) Having experience as under:-

Twelve years' of experience in Aviation/Flying/Aircraft Engineering/
Airworthiness. Out of which, a minimum of five years' of experience should be in

Administration and Finance Disciplines at the Senior Management level.

2. Officers from the Indian Air Force of the rank of Air Marshal I the pay scale of
% 22,400-24,500 and possessing experience as at (b) above.
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Allotment of new aircraft to Government Flying Training Institute, Bangalore

915. DR. VIJAY MALLYA: Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether, in view of the absence of new aircraft for training at the Government
Flying Training Institute, Jakkur Aerodrome, Bangalore, a request has been made on
31st July, 2014 for allotment of a new aircraft from the Aero Club who are in the
process of procuring new aircraft; and

(b) whether this request would be considered for such allotment of new aircraft
to the training institute, Bangalore?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) Shri Venkaiah Naidu, Hon'ble Minister
of Urban development, Housing and Urban Poverty Alleviation and Parliamentary
Affairs vide DO letter dated the 24th December, 2014 recommended to allot one new
trainer aircraft to Government Flying Training School Jakkur, Bangalore. However,
due to budgetary constraints, no proposal is currently under consideration.

Psychological tests for pilots and cabin crew

916. SHRI PAUL MANOJ PANDIAN: Will the Minister of CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that Government is considering to have regular

psycological tests for pilots and cabin crew members;

(b) whether itis also a fact that airlines need a programme wherein an employee
can be treated without being ridiculed;

(¢) whether it is also a fact that officers who manned Air Traffic Controls
(ATCs), are stressed due to tough working hours and conditions; and

(d) if so, whether Government is considering to reduce the stress among the
officers of ATCs?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) No change in the medical standards of pilots is
proposed as they are in line with International Civil Aviation Organisation (ICAO)
requirements. However, many airlines are carrying out psychometric test of pilots at

the time of induction.

(b)  As per the system in place, medical records of the crew are kept confidential.
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(c) Thesituation at times is stressful at the airports where high density operations

takes place.

(d) Suitable measures are already in place to mitigate the stress level of Air
Traffic Controllers (ATCs) such as:

1. The working conditions in the ATC units are congenial and ATCs are given
adequate relief during duty period and the interval between two successive
duties.

2. Introduction of weekly off (clear off).

3. Harmonization of airspace with multiple sectors to reduce the stress level of
ATCs has been implemented at Chennai and Kolkata airport.

4.  Performance Based Navigation Procedures in terminal and Enroute Airspace
is in place at all major airports.

5. Regular yoga classes are conducted for ATCs for stress management.

6.  Recreation facilities, rest room and at major airports gymnasiums are
provided for ATCs.

Change in mascot of Air India

917. SHRI PANKAJ BORA: Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that Government has proposed to change the mascot of
Air India;

(b) if so, the details thereof; and
(c) the justification to change the logo mascot of Air India therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) No, Sir.

(b) and (c) Do not arise in view of (a) above.

Construction of new airports in various States

918. SHRI MAHENDRA SINGH MAHRA: Will the Minister of CIVIL
AVIATION be pleased to state:

 Original notice of the question was received in Hindi.
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(a) whether Government has taken any decision to construct new airports in

various States of the country;
(b) if so, the names of the places where new airports will be constructed;

(¢) whether the Ministry will consider upon the proposal of those States whose
proposals have not been received yet; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR.MAHESH SHARMA): (a) and (b) Government of India has granted 'in-principle’
approval for setting up of 15 Greenfield airports across the country namely, Mopa
in Goa, Navi Mumbeai, Shirdi and Sindhudurg in Maharashtra, Shimoga, Gulbarga,
Hassan and Bijapur in Karnataka, Kannur and Arnamula in Kerala, Durgapur in West
Bengal, Pakyong in Sikkim, Datia/Gwalior (Cargo) in Madhya Pradesh, Kushinagar
in Uttar Pradesh and Karaikal in Puducherry. However, in case of Aranmula airport
project, the National Green Tribunal (NGT) has set aside the environment clearance
granted to the project and the same has been upheld by the Hon'ble Supreme Court.

Hence, the clearance is not operational.

(c) and (d) No, Sir. As per the Greenfield Airport Policy, 2008, the project of
setting up of a new Greenfield airport is considered by the Steering Committee on
Greenfield Airports only after the receipt of a duly filled application in the prescribed
proforma either from Airports Authority of India or State Governments or from a
private entity licensed as an Airport Company.

Non-compliance of guidelines for skill test of pilots

7919. SHRI P.L. PUNIA: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether any guidelines for pilot skill test from time-to-time have been

issued to various aviation companies;

(b) whether Government is aware of the fact that such guidelines are not being

complied with by the aviation companies; and

(c) if so, the names of such aviation companies against whom action has been

taken during the last six months for non-compliance of the guidelines?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) Yes, Sir. The following guidelines exist:

 Original notice of the question was received in Hindi.
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(1) Civil Aviation Requirements (CAR) Section 8 Series F Part II specify the
requirements for Pilot Proficiency Check and skill test. CAR is applicable
to schedule and non schedule operators having aeroplane with all up weight
exceeding 5700 Kg.

(i1) Civil Aviation Requirements (CAR) Section 8 Series H Part-1 specify the
requirements for Pilot Proficiency Check and skill test for helicopter pilots.
CAR is applicable to commercial helicopter operation.

(b) and (c) Yes Sir. The non-compliance of requirements was detected during the
audit conducted by the Directorate General of Civil Aviation (DGCA) team in August
2014. Thereafter all the scheduled airlines reviewed their system and the details of non-
compliance detected were submitted to DGCA. However, all these cases were prior
to November 2014. The actions were taken by DGCA based on period of exceedence.
The details of action taken are given in the Statement.

Statement

The details of action taken by DGCA

SI. Airline No. of Pilots exceeded Action by
No. validity of Pilots DGCA
Proficiency Check ~ Warning Suspension

1. Air India 101 26 05

2. Spice jet 10 02 01

3. IndiGo 18 Nil Nil

4. Air India Charters Limited 70 23 02

5. Jet Airways 142 08 Nil

In addition to the action against individual pilots as above, DGCA issued Warnings
to the management of Airline for non-compliance. In one such case the chief of training
was also removed from his position.

Near miss of two Gulf carriers over Indian airspace

920. SHRI S. THANGAVELU: Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that recently a possible mishap involving aircrafts of two
Gulf carriers over Indian airspace on the intervening night of 29-30 March, 2015 was
averted when Air Traffic Controller alerted one of the commanders of the two Gulf

carriers;
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(b) if so, the details thereof;

(c) whether it is also a fact that Directorate General of Civil Aviation (DGCA)
has sought explanations from the airlines involved in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) Yes, Sir. On 30th March, 2015 M/s Emirates
A332 aircraft AGEKT while operating flight UAE 706 from Seychelles to Dubai
and M/s Etihad Airways A320 aircraft operating flight ETD622 from Abu Dhabi to
Seychelles were involved in an airprox incident at oceanic airspace. Both aircrafts
reported to Mumbai ATC about triggering of the "Resolution Advisory".

(c) and (d) DGCA has instituted an investigation in the matter. The matter has also
been taken up with the Regulatory Authority of the State of Registry of the involved
aircrafts i.e., General Civil Aviation Authority, UAE.

Overstressed Al fleet

921. SHRI PAUL MANOJ PANDIAN: Will the Minister of CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that a Mumbai bound Air India flight with over 250
people on board was forced to return to an airport in Newyork, U.S. recently;

(b) if so, the details thereof; and

(c) whether it is also a fact that after landing, one of the blades of the engine
was found fractured due to stress, and this resulted in violent vibrations?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) Yes, Sir. On Flight AI-144 operating on
Mumbai-Newyork sector with Boeing 777-300 ER aircraft, the right hand engine
experienced vibrations which crossed the normal levels. Hence, the pilot returned to
Newyork after fuel jettison.

(¢) On inspection conducted on landing, one fan blade of the engine was found
damaged.

Replacement of Boeing 787-800 aircrafts with Boeing 787-900 aircrafts

922. SHRI A.K. SELVARAIJ: Will the Minister of CIVIL AVIATION be pleased
to state:
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(a) whether it is a fact that Air India may replace the yet to be delivered Boeing
787-800 planes for which it had placed an order with a lower number of the bigger
Boeing 787-900 aircrafts;

(b) if so, the details thereof;

(c) whether it is also a fact that the national carrier has already received 20 of
the 27 Boeing 787-800 aircrafts and delivery of the 21st plane is due on June, 2015;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) As part of the Model Substitution rights
available under the Purchase Agreement for the B787-8 aircraft signed by Air India
with Boeing, Air India has the option of substituting the B787-8 aircraft with the
B-787-9 aircraft.

M/s Boeing have provided four interior layout options for the B787-9 in two class
(Executive + Economy) configuration viz. 24 + 270 = 294, 24 + 274 = 298, 18 + 286
=304 and 18 + 292 =310.

The B787-8 aircraft in the Air India fleethave a 18 + 238 = 256 seats configuration.
In addition to the higher seating capacity the B787-9 also offers 18.9 tones of cargo
capacity compared to 15 tones for the B787-8.

Air India has constituted a Senior Committee comprising of representatives from
Finance, Commercial, Engineering and Strategy and Planning for evaluating on merit

this option to exercise the model substitution rights.

(c) and (d) Out of the order placed for 27 B787-8 aircraft, as of date, Air India has
taken delivery of 20 aircraft. The delivery of 21st Boeing 787-8 is expected by the end
of June, 2015.

Psychometric test for induction of pilots and cabin crew members

923. DR. K.P. RAMALINGAM : Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whetheritis a fact that the Air India has made psychometric tests a mandatory

part of its induction process for pilots and cabin crew members;

(b) whether it is also a fact that Air India has got written tests conducted by the
Indian Institute of Psychometry for the 350 cabin crew members it was going to hire
and that a large number of applicants failed these tests;
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(¢) whether it is also a fact that Government is considering to make these tests

mandatory for all the airlines in the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) Yes, Sir. Air India has made Psychometric test
mandatory part for recruitment of Trainee Pilots (Commercial Pilot License Holders).
However, candidates recruited as Cabin Crew are not subjected to any Psychometric
Test.

(b) The recruitment test for the post of Trainee Cabin Crew was conducted
by Indian Institute of Psychometry on 11th January, 2015 at Delhi and Chennai. 401
candidates were called for Written Test, 394 candidates appeared, out of which 357
candidates qualified the same.

(c) and (d) No change in the medical standards of pilots is proposed as they are in
line with ICAO requirements. However, many airlines are carrying out psychometric
test of pilots at the time of induction.

Demand of extra land by Madhya Pradesh Government from AAI

1924. SHRI DIGVIJAYA SINGH: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) the names of the airports for which the Airports Authority of India (AAI)
has been given land by the State Government of Madhya Pradesh for the development

work;
(b) whether the development work has been completed there;

(¢) whether the State Government of Madhya Pradesh has demanded extra land
from the Airports Authority of India; and

(d) if so, the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) Government of Madhya Pradesh has provided land
to Airports Authority of India for development of Bhopal, Indore, Khajuraho and
Jabalpur airports.

(b)  Work has been completed at Bhopal and Indore Airports.

T Original notice of the question was received in Hindi.
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(¢) and (d) Yes, Sir. Madhya Pradesh Government has requested for additional
land measuring 4.23 acres at Bhopal Airport. The transfer of land at Bhopal Airport
is subject to signing of MoU by Madhya Pradesh Government for earlier leased land
measuring 5.87 acres.

Commencement of civil operations from Bidar Airport

925. DR. VIJAY MALLYA: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether Government is aware that the proposal of the State Government of
Karnataka to commence civil operations at the Bidar Airport has been pending with
the Ministry;

(b) whether it is a fact that the permission of the Ministry is held up for want of
NoC from GMR Hyderabad for commencing civil operations; and

(c) whether the Ministry has sorted out the matter with GMR Hyderabad and
issued necessary permission to commence civil operations at Bidar Airport in view of
huge investment already made at the Airport which has been taken note of by the joint
inspection team of Airports Authority of India and Ministry of Defence?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) Bidar Airport belongs to Ministry of Defence. On
receipt of in principle approval from Indian Air Force (IAF), Ministry of Defence
for establishment of Civil Enclave for civil flight operation from Bidar Air Force
Station, Government of Karnataka had constructed a prefabricated Passenger Terminal
Building with capacity to handle 100 peak hour passengers at a time. Subsequently,
Government of Karnataka requested for commencement of civil operations from the

new civil enclave.

(b) and (c¢) The civil enclave is within the aerial distance of 150 Km from Rajiv
Gandhi International Airport (RGIA), Shamshabad and the Concession Agreement
entered into between Government of India (Gol) and M/s Hyderabad International
Airport Limited (HIAL) imposes obligation on Gol against operationalization of the
same. Hence, the commencement of civil flight operations have not taken place as
HIAL raised objection that development of Bidar Airport for civil flight operations is

in contravention of the Concession Agreement.

Regulating use of sky lanterns near airports

926. SHRI RAJ BABBAR: Will the Minister of CIVIL AVIATION be pleased to
state:
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(a) whether Government has taken note of sky lanterns being launched in
South parts of the country and particularly near airports posing serious danger to the

aeroplanes and helicopters;
(b) if so, the details thereof;

(c) whether Government has taken any decision to regulate the use of these sky
lanterns/hot air balloons; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) No, Sir. No such report has come to the notice of the
Government.

(b) Does not arise.

(c) and (d) There is no provision in the Aircraft Rules 1937 with regards to sky
lanterns. However, the requirements for manufacture, registration and airworthiness
of control of hot air balloons have been laid down by Directorate General of Civil
Aviation (DGCA) vide Civil Aviation Requirement, Section 2 - Airworthiness Series
F, Part XV issue II dated 01.09.1993. The pilot licence (Balloon) is also issued to fly
Hot Air Balloons Section D and Section H of Schedule-II of the Aircraft Rules, 1937.

Air India routes taken over by private airlines

927. SHRIMATI SASIKALA PUSHPA : Will the Minister of CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that the private airlines have taken over the sectors

operated by Air India, both domestic and international;
(b) if so, the details thereof;
(c) the revenue loss to Air India because of such a takeover; and

(d) the steps taken by Government to re-capture the viable and profitable, but
lost routes of Air India?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) No, Sir. Operation on any Domestic or
International route is based on the commercial judgement of airlines and Air India is
given first priority before making any allocation to any private carriers operating on

international sectors.
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(¢) and (d) Do not arise.

Conversion of old airport terminals into cargo terminals

928. SHRI P. BHATTACHARYA : Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether there is any proposal to convert the old airport terminals into cargo
terminals in various States/UTs of the country;

(b) if so, the details thereof, State/UT-wise including West Bengal,

(c) whether the Airports Authority of India (AAI) has given its approval to the
proposal; and

(d) if so, the details thereof along with the time by which the said conversion

work is likely to start and be completed?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) to (d) The following twenty four airports have
been initially identified region wise for development of Common User Domestic
Air Cargo Terminals(CUDCT): North Region: Amritsar, Lucknow, Jaipur, Varanasi,
Srinagar West Region: Ahmadabad, Surat, Aurangabad, Pune, Goa Southern Region:
Chennai, Coimbatore, Manglore, Trichy, Trivandrum, Calicut, Madurai, Vizag Eastern
Region: Kolkata, Bhubaneswar, Ranchi, Gaya, Raipur North East Region: Guwahati
Development of these airports is subject to cargo feasibility study. CUDCT facility
has already been established at Coimbatore, Jaipur and Lucknow airports. Outsourced
agencies have been appointed at Madurai, Mangalore, Visakhapatnam and Raipur
airports for Operation and Management of CUDCT.

Civil aviation projects under PPP mode

929. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether Government is planning to take up most of the civil aviation projects
in collaboration with States and private entities under Public Private Participation
(PPP) mode;

(b) if so, the details thereof; and

(c) the number of projects that are identified to be taken up under PPP mode,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
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(DR. MAHESH SHARMA): (a) and (b) Government of India has formulated a policy
namely, Greenfield Airport Policy, 2008 outlining the guidelines for setting up of new
airports across the country. As per Policy, an airport can be developed and operated
either by Airports Authority of India, State Government or by an Airport Company
(including private entities) that has been given a license by Directorate General of

Civil Aviation as per its licensing conditions.

(¢) So far, Gol has granted 'in-principle' approval to State Governments for
setting up of Greenfield Airports in the respective State under Public Private Partnership
Mode. These projects are: Mopa in Goa, Navi Mumbai, Shirdi and Sindhudurg in
Mabharashtra, Kannur in Kerala, Kushi Nagar in Uttar Pradesh etc.

Reduction in budgetary allocation to Air India

930. SHRIT. RATHINAVEL : Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that allocations have been halved to ¥ 3341 crore for
financial year 2015-16 from I6711 crore for the current financial year in respect of Al

(b) whether it is also a fact that Government has not released to Air India about
%720 crore out of 6500 crore announced for financial year 2015 due to financial

constraints; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) Air India Ltd. had sought a Budgetary Support of
% 4277 crores for the FY 2015-16 comprising of the shortfall in Equity Infusion uptill
FY 2014-15 and the infusion for FY 2015-16 as laid down in the Turnaround Plan
approved by the Govenment. As against this amount of 4277 crores, the Government
has approved an Equity Infusion of ¥ 2500 crores for the FY 2015-16.

(b) and (c) For the FY 2014-15, an amount of ¥ 6500 crores was provided in the
Budget. However, at the time of finalization of the final Supplementary Grants for the
FY 2014-15, the Budgetary Support for Air India was reduced by X 720 crores and the
final amount released to Air-India for 2014-15 was X 5780 crores.

Turnaround plan of Air India

931. SHRI S. THANGAVELU : Will the Minister of CIVIL AVIATION be

pleased to state:
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(a) whether it is a fact that as per Turnaround Plan (TAP) projections, the
national carrier is to be fully operationally profitable by financial year 2016-17;

(b) if so, the details thereof;

(c) whether it is also a fact that Air India had reported a net profit of I 14.16
crore in December last year from a loss of ¥ 168.7 crore in the corresponding period
0f 2013; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) As per the milestones laid down in Turn
Around Plan (TAP), Air India is targeted to become

(i) EBIDT A Positive by FY 2013 (Target has been achieved by Al)
(i) Operating Profit Positive by FY 2018

(iii) Cash Positive by FY 2019

(iv) Net Profit before Tax Positive by FY 2022

(v) Total Net Worth Positive by FY 2028

The National Carrier is expected to be operationally profitable in financial year
2015-16 itself.

(c) and (d) Yes, Sir. The details are as under:

(X in crores)

Particulars December, 2014 December, 2013
Operating Revenue 1908.18 1800.21
Operating Expenses 1725.14 1797.55
Operating Profit/Loss 183.04 2.66
Total Revenue 2,070.00 1,944.51
Total Expenses 2,055.38 2,113.22

Net Profit/(Loss) After Tax 14.62 (168.71)
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Re-opening of Warangal Airport in Telangana

932. SHRI MOHD. ALI KHAN : Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government is setting up a new airport or re-opening the Warangal

Airport in Telangana; and

(b) ifso, the details thereof along with the funds sanctioned so far and if not, the

reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) The existing airport at Warangal belongs to
Airports Authority of India (AAI) and is non-operational. Re-opening of Warangal
Airport is subject to acquisition and handing over of land measuring 438 acres by the
State Government of Telangana to AAI and compliance with the provisions of the
Concession agreement signed between Ministry of Civil Aviation and M/s Hyderabad
International Airport Ltd. Fund allocation for airport projects is done after the

availability of land and finalisation of detailed project report.

Air service facility in Madhya Pradesh

1933. DR. SATYANARAYAN JATIYA: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) the names of the places in Madhya Pradesh which have facility of air travel

at present along with places connected and frequencies thereof; and

(b) the details regarding commencement of new air services in Madhya Pradesh

by Air India and other airlines?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) Presently, five airports in Madhya Pradesh are having
air travel facility at Bhopal, Jabalpur, Khajuraho, Indore and Gwalior. The details of

air connectivity and frequencies are given in the Statement (See below).

(b) Indian carriers are free to operate anywhere in the country subject to
compliance of route dispersal guidelines issued by Government. However, it is upto
the airlines to provide air services to specific places depending upon the traffic demand

and commercial viability.

 Original notice of the question was received in Hindi.
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Madhya Pradesh Airports and Air Connectivity in Summer 2015

(19.04.15 to 25.04.15)
S1. No. Name of the Total Cities connected Airlines
Airport departures departures
per week per week
1. Bhopal 68 Ahmedabad, Mumbai, Air India 28
Delhi, Raipur, Indore Jetlite 6
Jet Airways 34
2. Jabalpur 17 Delhi, Mumbai Spicejet 14
Alliance Air 3
3. Khajuraho 10 Varanasi, Agra Jet Airways
Air India 3
4. Gwalior 2 Mumbai, Delhi Alliance Air 2
5. Indore 146 Ahmedabad, Mumbai, Indigo 63
Delhi, Raipur, Bhopal, Jet Airways 62
Hyderabad, Air India 14
Nagpur, Pune Jetlite 17

Green field airport at Jewar in Uttar Pradesh

934. SHRI BALWINDER SINGH BHUNDER : Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether Government intends to revise the proposal of green field airport at
Jewar, U.P,;

(b) whether it is a fact that the Ministry had held any discussion about this
proposal with the State Government of UP at Minister/CM level; and

(c) the response of the State Government of Uttar Pradesh and by when any

decision will be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) No, Sir. No such proposal has been received from
State Government of Uttar Pradesh.

(b) No, Sir.

(c) Does not arise.
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Pilots flying without clearing the PPC

935. SHRIA. K. SELVARAIJ: Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that Directorate General of Civil Aviation (DGCA) has
detected a fresh list of pilots who had flown without clearing the mandatory pilots
proficiency check or PPC;

(b) if so, the details thereof;

(c) whether it is also a fact that this is the second time in six months that the

aviation regulator has found pilots flying without clearing the mandatory test; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) to (d) Yes, Sir. M/s Indigo has made a voluntary
disclosure that 09 pilots had flown after the expiry of their pilots proficiency check.
However, all these cases are of the period prior to November 2014. This is the second
time the airline has made the voluntary disclosure.

Cases of corporate espionage

7936. SHRI PRABHAT JHA: Will the Minister of CORPORATE AFFAIRS be

pleased to state:

(a) whether itis a fact that many cases of corporate espionage have come to light
recently wherein companies have been found involved in influencing the Government

policy;
(b) if so, the details thereof;

(c) whether there is a need to make corporate law related to this more stringent;

and
(d) if so, the details thereof ?

THE MINISTER OF CORPORATE AFFAIRS (SHRIARUN JAITLEY): (a) No,

Sir, no such instance has come to notice.

(b) to (d) Does not arise.

T Original notice of the question was received in Hindi.
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National Competition Policy

937. SHRIK. C. TYAGI:
SHRIMATI RAJANI PATIL:

Will the Minister of CORPORATE AFFAIRS be pleased to state:

(a) whether Government has formulated and implemented the National
Competition Policy to achieve highest sustainable levels of economic growth;

(b) if so, the details thereof and if not, the reasons therefor along with the time
by which it is likely to be formulated/implemented;

(c) the details of goals, if any, set under the said policy; and
(d) the steps taken/being taken by Government to achieve the said goals?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY): (a) and
(b) No, Sir.

(c) and (d) In view of the above, question does not arise.

National Foundation for Corporate Governance

938. SHRI AJAY SANCHETI: Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) the objective behind setting up of the National Foundation for Corporate

Governance;
(b) how far it has performed so far; and
(¢) how it has propagated the need for following good Corporate Governance?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY):
(a) The objectives of National Foundation for Corporate Governance (NFCG) set up
in 2003, as per the Trust Deed, are given in the Statement (See below).

(b) and (c) With the objective of fostering a culture of good corporate governance,
NFCG has accredited forty-four premier Indian Institutions/Organizations such as I1Ts,
IIMs, National Law Universities etc. as National Centres for Corporate Governance.
These Centres conduct seminars, conferences, workshops, directors’ orientation
programmes etc. for promoting good corporate governance and also carry out research
works in this field. NFCG is also working closely with international institutions like
the Organisation for Economic Co-operation and Development and Asian Corporate
Governance Association to promote good corporate governance practices through
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joint initiatives such as workshops, seminars, discussion forums etc. Till the end of
2014-15, 248 events have been organized and 27 research works completed under
the aegis of NFCG, besides publication of a compendium on corporate sector and
inclusive growth. The research reports of the Foundation, which include subjects such
as the role of independent directors, CSR, corporate governance in energy sector,
reforms in banking sector etc. have also been hosted on its website for the benefit of
the stakeholders.

Statement
The Objectives of National Foundation for Corporate Governance (NFCG)

(a) To provide a platform to deliberate issues relating to good corporate
governance as the key to sustainable wealth creation;

(b) To sensitize corporate leaders on the importance of good corporate
governance, self-regulation and directorial responsibilities—statutory,

social and environmental,

(c¢) To stimulate and to facilitate exchange of experiences and ideas between
corporate leaders, policy makers, regulators, law enforcing agencies, non
government organizations and voluntary agencies with a view to developing
a framework for corporate governance reforms in the context of liberalization
and globalization;

(d) To provide research, training, practice, capacity building, standard setting,
advocacy, rating, monitoring, recognition and related support in the field of
corporate governance;

(e) To provide financial or any other assistance directly or indirectly for
activities which seek to promote corporate governance including research
and training;

(f) To develop strategies that enhance value for all stakeholders and ensure
long term benefits to the shareholders and the society at large;

(g) To establish and deepen links with organizations in various parts of the
world which promote corporate governance for exchange of ideas and for
collaborative actions, projects and programmes;

(h) To institute national awards and recognitions for excellance in corporate
governance and develop a system of corporate governance rating;
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(i) To collaborate and to support, directly or indirectly, the initiative of any
individual, group, organization or institution in promoting corporate

governance;

() To develop a code of best practices for corporate governance taking into
consideration the international examples and to promote its voluntary

adoption by the corporate bodies;

(k) To prepare, print and publish any papers, periodicals or newspapers,
books or leaflets either on its own or in collaboration with other persons/
entities through print or other media and to contribute to any papers or
periodicals to disseminate information and knowledge in the area of

corporate governance;

(I) To facilitate, promote, commend and collaborate on the proposals from
individuals, associations and organizations for funding by national,
international and multi-lateral organizations as also industry-associations,

regulators and governments;

(m) To provide advice, consultancy and technical and managerial support to
the beneficiaries of the Trust’s programmes through a network of advisors

drawn from the industry and institutions of excellance; and
(n)  Other related objects.

Withdrawal of cases by ROC

939. SHRI AMBETH RAJAN: Will the Minister of CORPORATE AFFAIRS be

pleased to state:

(a) whether the Registrar of Companies (ROC) has withdrawn more than 3500

cases which were filed against various companies;
(b) if so, the details thereof; and
(c) the reasons for withdrawing of the cases?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY): (a) and
(b) Registrars of Companies have withdrawn the following number of prosecution
cases, filed against various companies during the last three years and the current

year:
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2012-13 2013-14 2014-15 Current Year

No. of cases withdrawn 4912 3375 2182 38

(¢) The cases withdrawn relate to defaults in filing of Balance Sheets and

Annual Returns for respective years. Broadly, reasons for withdrawal are:

(1) The companies had already made the default good by filing the Balance
Sheets and Annual Returns.

(il)) The companies were found to be defunct/non-active for a period of
three years and above and continuing with prosecution in such cases
would have been futile. Such cases were processed for striking off such

companies u/s 560 of the Companies Act, 1956.

(iii)) The companies had compounded offences in terms of section 621A (4)
(d) of the Companies Act, 1956.

Easing of compliance norms under Companies Act

940. PROF. M. V. RAJEEV GOWDA: Will the Minister of CORPORATE
AFFAIRS be pleased to state:

(a) the plausible rationale behind easing the compliance norms in the rules

under the Companies Act, 2013;

(b) whether the decision of the Ministry to replace meeting obligations with

board resolutions will help mitigate malpractices in companies; and
(c) ifso, the details thereof?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY): (a) to
(c) After commencement of various provisions of the Companies Act, 2013 and rules
thereunder, various issues received from Industry Chambers and stakeholders were
examined in consultation with stakeholders. In order to address the issues received,
certain rules have been amended. The compliance norms, wherever changed have been
done keeping in view the need to strike a balance between regulatory requirements
and ease of doing business and without compromising on the Board’s accountability
to the members of the company. The objective behind the amendment of Rule 8
of the Companies (Meetings of Board and its Powers) Rules, 2014 is to allow the

Board to pass resolutions to take note of appointments or removal of one level below
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the Key Managerial Personnel, to take note of disclosure of director’s interest and
shareholding, etc. as contained in sub-rule (3), (5), (6), (7), (8) and (9) of the said Rule

without holding a meeting.

Decommissioning of INS Sindhurakshak

941. SHRI RAJ BABBAR: Will the Minister of DEFENCE be pleased to state:

(a) whether Government has decommissioned INS Sindhurakshak, the Kilo
class submarine, which catastrophically exploded in Mumbai Naval docks on 14
August, 2013, resulting in the Indian Navy’s worst peace time disaster including loss

of human lives;
(b) if so, the details thereof;

(¢) whether an inquiry was conducted into the reasons for explosion in INS
Sindhurakshak;

(d) if so, the result of this inquiry and its recommendation;

(e) the result of other inquiries and recommendations received by Government

regarding accidents/incidents involving Indian Navy’s Vessels; and
(f) the action taken on each of these inquiries and recommendations thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and
(b) No, Sir.

(c) and (d) Yes, Sir. The Board of Inquiry (Bol) has concluded that the incident
onboard INS Sindhurakshak in the night of 13/14 August 2013 was an accident
probably induced during the process of arming of the torpedoes. Since none of the
officers and sailors present inside the submarine survived, it has not been possible
to attribute any blame to any individual for failure or negligence, if any. However,
disciplinary action against two officers in the chain of command has been initiated for

individual lapses.

(e) and (f) Lessons learnt from the reports of Board’s of Inquiry (Bol) are
implemented appropriately. Corrective steps have been taken by Naval Headquarters
with extensive checks on weapon related safety systems and audit of Standard
Operating Procedures on all operational naval units. Safety procedures and
professional checks have been re-emphasized. Incidents Study and Analysis Cells
have been instituted at professional schools wherein lessons learnt are incorporated
into professional training. Safety Audits of various units are being regularly conducted.
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Status of inquiries into accidents/incidents involving Indian Navy’s Vessels since

January 2014 is given in the Statement.

Statement

Status of Inquiries into Accidents/Incidents involving Indian Navy's Vessels

since January 2014
S1. No. Incident Status of Inquiry

1. Crack on sonar dome Board of Inquiry (Bol) has found error of
of INS Betwa on Judgement by Crew as cause of accident. 03
08.01.2014. officers were found culpable. Disciplinary

action against the 02 officers has been
completed and the disciplinary actions against
one officer have been initiated at HQWNC.

2. Suspended movement of Bol has found incorrect tidal predictions
INS Sindhurghosh while as cause of accident. 01 officer was found
securing to alongside culpable and disciplinary actions against him
berth 17.01.2014. has been initiated at HQWNC.

3. Sea water ingress into Bol has found the cause of accident as
tiller flat through a crack/ unethical work practices by sub-contractors,
hole in Ship side of INS poor quality control, inadequate preservations,
Vipul 23.01.2014. failure of supervisory/monitoring agencies,

poor refit management and contravention of
laid down orders/SOPs. 05 officers were found
culpable and disciplinary actions against them
have been initiated at HQWNC.

4. Damage to Port propeller Bol has found non adherence to laid
of INS Airavat whilst down SOPs in pilotage waters as cause of
entering Harbour accident. 02 officers were found culpable and
30.01.2014. disciplinary actions against them have been

initiated at HQENC.

S. Incident of fire in third ~ Bol has found electrical short circuit in cables

compartment and death
of two officers onboard
INS Sindhuratna
26.02.2014.

as cause of accident. 07 officers were found
culpable and disciplinary actions against them
have been initiated at HQWNC.
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SI. No.

Incident

Status of Inquiry

6.

10.

I1.

12.

Accident onboard Yard
12701 (Kolkata) under
MDL

out

construction at

carrying
trials of Engine Room

while

firefighting
07.03.2014.
Incident of smoldering
thick smoke in
armoury during Hot
Work of INS Matanga
06.04.2014.

Damage to Port propeller
of INS Kuthar while
coming alongside at Port
Blair 28.06.2014.
Touching bottom of
INS  Cheetah
entering Kochi Harbour
02.07.2014.

Collision of INS Kora
with MV  Madeleine
Rickmers at
31.10.2014.
Sinking  of
06.11.2014.
Ditching of IN Dornier
aircraft at Sea INDO 240
25.03.2015

system

and

while

Sea

TRV-72

Bol has found material failure as cause of
accident. No individual or organization has
been held responsible for the cause of incident
and the incident was treated as an accident.
The death of the officer was considered as
attributable to Service.

Board Proceedings are under examination by
Professional Directorates at IHQ MoD(N) for

causative analysis and approval.

Board Proceedings are under examination by
Professional Directorates at IHQ MoD(N) for

causative analysis and approval.
Board Proceedings are under examination by
Professional Directorates at IHQ MoD(N) for
causative analysis and approval.
Board Proceedings are under examination by
Professional Directorates at IHQ MoD(N) for
causative analysis and approval.

Bol is in progress at HQENC.

Bol is in progress at HQWNC.

Defence deals with foreign companies

942. SHRI K. N. BALAGOPAL: Will the Minister of DEFENCE be pleased to
state the details of defence deals signed with foreign companies in the last three years?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): During the
last three years, contracts have been signed with foreign vendors including those from

USA, Russia, Israel, France, Germany, U.K. and Switzerland for Capital Procurement

of defence equipment such as Missiles, Aircrafts, Rockets, Guns and Simulators.
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Implementation of Civil Defence Act in the NER

943. SHRI AVINASH PANDE: Will the Minister of DEFENCE be pleased to
state:

(a) the status of implementation of the Civil Defence Act, 1968 with a focus on
its implementation in border States of the North-Eastern Region (NER);

(b) the names of States that have constituted a Civil Defence Corps pursuant to
Section 4 of the Act, and strength of each of the Corps thus constituted;

(c) the names of States that have not yet constituted a Civil Defence Corps and

reasons for the same;
(d) whether Government is planning to revise and amend the said Act;
(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b)
The Civil Defence Act, 1968 extends to whole of India. The rules and regulations under
the Act have been framed and issued for implementation by States/Union Territories.
The States that have constituted Civil Defence Corps and the target strength of each of
the corps is given in the Statement (See below).

(c) States/Union Territories, other than those indicated in the Annexure have
not yet constituted a Civil Defence Corps. It is for the States/Union Territories to
constitute the Civil Defence Corps.

(d) to (f) At present, the Government has no plan to revise and amend the Act.
The Act was amended in 2010 to include the Disaster Management as additional role
for the Corps while retaining its primary role.

Statement

States/UTs having Civil Defence Corps and their target strength:

S1. No. State/UT Target strength
1. Andaman and Nicobar Island 907
2. Andhra Pradesh 72823

3. Assam 22335
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S1. No. State/UT Target strength
4. Bihar 14858
5. Chandigarh 3578
6. Chbhattisgarh 3600
7. Delhi 90270
8. Goa 2120
9. Gujarat 124059
10. Haryana 15094
I1. Himachal Pradesh 26149
12. Jammu and Kashmir 33366
13. Jharkhand 11151
14. Karnataka 97740
15. Madhya Pradesh 40288
16. Mabharashtra 146790
17. Meghalaya 38403
18. Nagaland 23300
19. Odisha 20076

20. Punjab 67201

21. Rajasthan 59924

22. Sikkim 59

23. Tripura 4320

24. Uttar Pradesh 116392

25. Uttarakhand 3614
26. West Bengal 275610
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Capability for domestic production of Rafale Aircrafts

944. SHRI RAVI PRAKASH VERMA: Will the Minister of DEFENCE be
pleased to state:

(a) whether the Hindustan Aeronautics Limited (HAL) is not capable of
producing an advance aircraft such as Rafale;

(b) if so, the details thereof;

(¢) whether no private player in India has the capability to execute such a
sophisticated project;

(d) if so, whether Government proposes to buy 36 Rafale fighters in direct

purchase from France;
(e) if so, the details thereof;

(f)  whether there is a possibility to make Rafale fighters in India in near future;
and

(g) ifso, the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (g) An
advance aircraft such as Rafale can be produced in India after Transfer of Technology
(ToT) by the Original Aircraft Manufacturer. As per the India-France Joint Statement
issued by the two countries during the Prime Minister’s visit to France, Government
of India conveyed to the Government of France that in view of the critical operational
necessity for Multirole Combat Aircraft for Indian Air Force (IAF), Government of
India would like to acquire 36 Rafale jets in fly-away condition as quickly as possible.
The two leaders agreed to conclude an Inter-Governmental Agreement for supply of
the aircraft on terms that would be better than conveyed by Dassault Aviation as part
of a separate process underway, the delivery would be in time-frame that would be
compatible with the operational requirement of IAF and that the aircraft and associated
systems and weapons would be delivered on the same configuration as had been tested

and approved by IAF, and with a longer maintenance responsibility by France.

Infiltrations by Chinese troops into Indian Territory

945. SHRIMATI SASIKALA PUSHPA: Will the Minister of DEFENCE be

pleased to state:

(a) the details of the number of incidents of infiltrations by the Chinese soldiers
into Indian territory during the last three years, year-wise;
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(b) whether Government is aware that the Chinese are trying to capture Pangong

area on the border of India;
(c) if so, the details thereof;
(d) the steps taken by Government in this regard,

(e) whether Government held any talks with the Chinese Premier in this regard;
and

(f)  ifso, the details thereof and the response of the Chinese authorities thereon?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) There
have been no incident of infiltration by Chinese soldiers into Indian territory during

last three years.

(b) to (d) There is no commonly delineated Line of Actual Control (LAC)
between India and China. There are areas along the border where India and China
have differing perception of LAC. Transgressions occur on account of both sides
undertaking patrolling upto their perception of the LAC. Due to such difference of
perceptions, transgressions have occurred in the general area of Pangong Tso Lake.

Government regularly takes up any violation along the LAC with the Chinese side
through established mechanisms including border personnel meetings, flag meetings
and Working Mechanism on Consultation and Coordination on India-China Border

Affairs wherein they are guided by various agreements between India-China.

(e) and (f) During the visit of Chinese President Xi Jinping to India, Prime
Minister raised concern over incidents along the border. The two leaders agreed
that peace and tranquility in the border region constitutes an essential foundation for
mutual trust and confidence and for realizing the full potential of our relationship. It
was suggested that clarification of Line of Actual Control would greatly contribute to
the efforts to maintain peace and tranquility.

Discarding of outdated arms and ammunitions

946. SHRI ANUBHAV MOHANTY: Will the Minister of DEFENCE be pleased
to state:

(a) the present system in the Defence Forces to check and discard the outdated

arms and ammunitions;

(b) whether any case of usage of outdated arms and ammunitions during training
or exercise has been reported in the past two years ending 31 December, 2014;
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(c) if so, what action the Ministry has taken against those responsible; and

(d) the measures the Ministry proposes to ensure that such things are not
repeated?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) The
Government has well established procedure to inspect, segregate and discard arms/
ammunitions which are beyond valid service life and shelf life.

(b) to (d) No unserviceable arms and ammunitions are used by Defence Forces

for training and exercise.

Intrusion by Chinese forces into Indian Territory

947. SHRI SHANTARAM NAIK: Will the Minister of DEFENCE be pleased
to state:

(a) the number of times Chinese forces entered into territories/areas which are
claimed by India and in possession of Indian forces;

(b) whether these forces are ousted from Indian posts;

(c) the total area which China has entered into which belongs to India and/or
on which India has rightful claim;

(d) the attempts made by India to gain these areas in the last ten months; and
(e) the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and
(b) There is no commonly delineated Line of Actual Control (LAC) between India
and China. There are areas along the border where India and China have differing
perception of LAC. Transgressions occur on account of both sides undertaking
patrolling upto their perception of the LAC. Government regularly takes up any
violation along the LAC with the Chinese side through established mechanisms
including border personnel meetings, flag meetings and Working Mechanism on
Consultation and Coordination on India-China Border Affairs wherein they are guided
by various agreements between India-China.

(c) to (e) Indian territory under the occupation by China in Jammu and Kashmir
is approximately 38,000 sq. kms. In addition, under the so-called China-Pakistan
‘Boundary Agreement’ signed between China and Pakistan on 2nd March, 1963,
Pakistan illegally proceded approximately 5,180 sq. kms. of Indian territory in Pakistan
Occupied Kashmir to China. India and China have appointed Special Representatives
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to work out the framework for a boundary settlement. The 18th Round of Special
Representative Level talk was held in New Delhi on 23-24 March, 2015.

During the visit of Chinese President Xi Jinping in September 2014 to India both
sides agreed that peace and tranquility in the border region constitutes an essential
foundation for mutual trust and confidence and for realizing the full potential of our

relationship.

Cases of custodial killings, rape and torture against army personnel

948. SHRI AVINASH PANDE: Will the Minister of DEFENCE be pleased to
state:

(a) the details of complaints of custodial killings, rape, torture and enforced
disappearances against army personnel received during the last three years, year-wise

and State-wise;
(b) the details of cases filed in such cases in civil courts;

(c) the details of cases where the Armed Forces (Special Powers) Act, 1958 has

been invoked in the civil courts; and
(d) the details of cases where action has been taken by the armed forces itself?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) The
details of complaints of custodial killings, rape, torture and enforced disappearances
against army personnel received by the Army Head Quarters from different sources
during last three years are as under:-

Year North East States Jammu and Total
Assam Manipur ~ Arunachal  Tripura Kashmir
Pradesh
2012 20 04 02 ) 04 10
2013 11 03 _ ) 05 19
2014 07 07 02 02 10 28
TotaL 38 14 04 0 1 -

(b) The information relating to cases filed in all the Courts throughout the
country is not centrally maintained. However, the lists of cases filed in High Courts
of Jammu and Kashmir and States of North East are given in the Statement-I and 11
respectively (See below).



Written Answers to [5 May, 2015] Unstarred Questions 123

(¢c) During the last three years, request for prosecution in respect of following
two cases in North East under Armed Forces (Special Powers) Act, 1958 has been

received:

SI. No.  Prosecution Sanction Against Allegation Date of incident

l. Captain Tejpratap Singh and Killing of Shri 24.02.2008
Others of 8 Sikh Regiment in Projit Langthasa
connection with Harangajao
PS case No 05/2008
U/S 448/302 IPS

2. Lieutenant Dhaka Naveen Death of Shri 09.10.2010
Kumar and Others in Ikbal Hussain
connection with Algapur Laskar
PS case No 243/2010
U/S 365/302/IPS

(d) Pursuant to newspaper reports about killing of innocent civilians in an
operation launched in general area Katwari Forest (Kalaroos-Machhil Sector, Jammu
and Kashmir) from 30.04.2010 to 02.05.2010, a Court of Inquiry was ordered and

subsequently disciplinary actions have been taken against 14 Army personnel.
Statement-1

List of court cases filed in High Court of Jammu and Kashmir

SlI. No. Title Date of Incident Allegation Current Status

Cases Registered in 2012 ( 03 Cases):

(a) OWP 195/2012 23rd April 1996 Custodial killing  Reply Affidavit filed has denied
Gh Mohd War Vs allegations. Police have filed
State and others Status Report on 28th January

2014 of challan of case and of
sanction being sought from Central

Government for prosecuting Maj.

Duhoon.
(b) OWP No 412/2012  13th August 1993 Disappearance Reply Affidavit filed on 3rd August
Abdul Salam Vs 2012. During Hearing on 3rd
uol1 December 2013, Reply Affidavit

by Army taken on record. Last
heard on 19th February 2015.
Next date not fixed.
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Sl1. No. Title Date of Incident Allegation Current Status

(c) OWP 894/2012 14th July 2012  Disappearance Reply Affidavit filed on 17th
Mst Fazi Vs September 2012 has denied the
State of Jammu allegations. Case last heard on 5th
and Kashmir February 2015. Case listed for

Hearing in March 2015.

Cases Registered in 2013 ( 05 Cases):

(d) OWP 332/2013 23rd June 2003  Disappearance FIR No 08/2005 registered by
Mst Farida Vs PS Kothibagh on directions of
uol CJM, Srinagar and investigation

in progress. Reply Affidavit filed
on 8th August 2013. Court
directed IGP on 10th October
2013 to file Status Report. Last
Hearing on 18th February 2014.
Case not listed since then.

(e) OWP 1559/2013 October 2001 Disappearance Came up for Hearing on 4th
Abdul Rehman November 2013. Court directed
Beigh Vs filing Reply Affidavit within four
UOI Others weeks. Last listed on 11th August
Jammu and Kashmir 2014 but not heard. No fixed date

for next Hearing.

) OWP 1534/2013 23/24 February ~ Rape Court directed to State to grant
Ab Ahad Shah and 1991 compensation has been challenged
Ors. Vs UOI and by the State through an SLP in the
Others Apex Court. Case last heard on

23rd February 2015. No fixed
date for next Hearing.
(2) OWP 1782/2013 15/16 October Disappearance Para-wise comments being filed
and CMA 2471/2013 1999 by Legal Cell, HQ 16 Corps.
(Regd. in 2013)
(h) OWP 266/2013 and 3rd October 2003 Custodial killing ~ Case under progress. Reply

CMA 329/2013
titled Mst Safiya
Begum Vs

UOI and Ors.

Cases Registered in 2014 ( 03 Cases):

0}

OWP 80/2014
Akhter Hussain
Nazar Vs

UOI and Ors.

1996 Disappearance

Affidavit is being filed.

First Hearing on 28th January
2014. Reply Affidavit filed on 30th
August 2014. Case not listed for

Hearing thereafter.
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S1. No. Title Date of Incident Allegation Current Status
(k) OWP 452/2014 29 December Disappearance Prosecution sanction denied by
Abida Vs UOI, 1995 Ministry of Defence on 12th
HCP 107/1996 February 2010. First listed on
in High Court 3rd April 2014.
1)) OWP917/2014 2006 Custodial killing ~ SHRC in Complaint 193/2007,
Saleema Begum Vs dated 14th March 2013
UOI and Ors. recommended compensation by
State. First Hearing on 13th June
2014. Reply Affidavit being filed.
Case not listed since September
2014.
Statement-11

List of court cases filed in High Courts of North-Eastern States

SI. No. Title and Case No

Date of Incident ~ Allegation

Present Status

Year 2012 (07 Cases)

(a) Sri John Kennedy
Marak Vs
UOI and Others
WP (C) 383/2012-
Assam

(b) Lileswar Moran
and Two Others Vs
UOI and Others
WP (C) 6/2012 —

Assam

(c) Smt Mithinga
Narzary Boro
wife of Shri
Sankhang Boro
Vs UOI and Others
WP(C) 12/2012 —
Assam

(d) Sri Jugeswar
Daimary Vs
UOI and Others
WP(C) 5243/2012—
Assam

7th June 2011 Torture/ Illegal
Detention

25th December  Custodial Death
2011

25th January Disappearance
2012

20th May 2002 Killing

Case disposed off on 13th
February 2012. Allegation not
proved.

Case disposed off on 15th
November 2013. Compensation of
% 9.3 lac awarded by Court to the

Petitioner.

Case disposed off on 19th June
2012. Allegation not proved.

In progress. Last Hearing of the
Case was in September 2014.
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SI. No.  Title and Case No  Date of Incident ~ Allegation Present Status

(e) Smt Gurumayum 18th August Disappearance Case disposed off on 18th
(O) Radha Devi Vs 2011 September 2012. Allegation not
UOI and others proved.
WP (C) 8/2012—
Assam

(f) Sh Sarangthem alias 23rd February = Torture Case disposed off on 26th July
Sajoaba Singh 2011 2013. Allegation not proved.
WP (C) 92/2012-
Manipur

(2) Smt. Mangolnganbi 15thJanuary Custodial Killing  Case disposed off on 4th October
Devi Vs UOland 2012 2012. Allegation not proved.
Others Liberty to file new one.
WP (C) 616//2012-
Manipur

Year 2013 (10 Cases):

(h) Sri Raj Kumar 21st December  Torture/Killing In progress. Last date of Hearing
Rabha and Others 2012 was on 9th May 2014.
Vs UOI and Others
WP (C) 4256/2013 —
Assam

) Sri Henjen Narzary 11th December  Killing In progress. Last date of Hearing
and Others Vs 2013 was on 23rd April 2014.
UOI and Others
WP(C) 7388/2013—
Assam

(k) Sri Sumitra 8th November Killing Case disposed off on 26th July
Basumatary Vs 2010 2013. Allegation not proved.
UOI and Others
WP (C) 4013/2013—
Assam

1)) Nailin Malangmei  14th July 2013 Torture Case dismissed by Manipur High
Vs UOIL Courton 21st May 2014.
WP (C) 538/2013- Allegation not proved.
Manipur

(m) Shri N Muhendro  12th January Killing In progress. Last date of hearing
Meiti Vs State of 2012 was on 18th December 2014.
Manipur and Others
WP(C) 29/2013-

Manipur
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S1. No.

Title and Case No

Date of Incident

Allegation

Present Status

(m)

(0)

(p)

(@)

™

Smt. Tingu Jam 12th January
Ongbi Devi Vs 2012

State of Manipur

and Others

WP (C) 32/2013 -

Manipur

Smt Mangolnganbi 15th January
Devi Vs UOland 2013

Others

WP (C) 92/2013-

Manipur

Mr. Thuinilung
Kamei Vs UOI and
Others

WP(C) 24/2013-
Manipur

Mst Hamida Vs

State of Manipur and
05 Others WP (C)
25/2013

- Manipur

15th January

Smt Hawaibam 18th March
Ongbi Maipakpi 2010

Leima Vs UOI and

03 Others

WP (C) 38/2013-

Manipur

Year 2014 (09 Cases):

)

®

Sri Bhupen
Basumatary Vs
UOI and Others
WP (C) 144/2014—

Assam

Sri Lakhiram 8th December
Basumatary Vs 2013

UOI and Others

WP (C) 2179/

2014—Assam

22nd June 2013

22nd June 2009

Custodial death

Custodial Killing

Torture/
Illegal Detention

Killing
2012

Illegal
Detention and
Killing

Killing

Killing

In progress. Last date of Hearing
was on 18th December 2014.

In progress. Last date of Hearing
was on 5th December 2014.

Case disposed off on 8th July
2013. Allegation not proved.

In progress. Last date of Hearing
was on 19th November 2013.

In progress. Last date of Hearing
was on 18th October 2014.

Case disposed off on 9th January
2014. Allegation not proved.

In progress. Last date of Hearing
was on 25th June 2014.
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S1. No.

Title and Case No

Date of Incident

Allegation

Present Status

(w)

™)

(W)

)

)

@

(aa)

Shri Phijam
Manikumar Vs

UOI and Others

WP (C) 2481/2014 —
Manipur

Konto Warisa and
Anr Vs UOI and
Others

WP(C) 4368/2014 —
Assam

Smt Meitieram Vs
UOI and seven
Others

WP (C) 14/2014—
Assam

Smt Soro Khibam
Ongbi Nandini
Devi Vs UOI and
four Others

WP (C) 656/2014-
Manipur

Smt Seram Ongbi
Sunita Devi Vs
UOI and 05 Others
WP (C) 840/2014-
Manipur

Smt Laishram
Ongbi Prema
Devi Vs UOIL
and 05 Others
WP (C) 841/
2014- Manipur

Mr Guangbi
Dangmei Vs UOL
and 05 Others
WP (C) 943/2014-
Manipur

13 March 2010

14-19 July 2009

12th March
2012

4th January

2009

30th June 2009

30th June 2009

31st December
2012

Killing

Killing

Killing

Killing

Killing

Killing

Killing

In progress. Last date of Hearing
was on 16th July 2014.

In progress. Last date of Hearing
was on 20th February 2015.

In progress. Last date of Hearing
was on 29th May 2014.

In progress. Last date of Hearing
was on 5th December 2014.

In progress. Last date of Hearing
was on 3rd December 2014.

In progress. Last date of Hearing
was on 3rd December 2014.

In progress. Last date of Hearing
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Purchase of French and Russian Jets

949. DR. V. MAITREYAN: Will the Minister of DEFENCE be pleased to state:

(a) whether Government has planned to ink new deals for the purchase of

fighter jets and aircrafts from France and Russia;
(b) if so, the details thereof and the total amount involved;

(c) whether the safety measurements in these fighter aircrafts are adequate

enough to curb and stop the frequent fighter aircraft mishaps happened during the past;
(d) if so, the details thereof;

(e) whether the amount allocated for the purchase of fighter jets and other
weapons exclusively for combating Chinese and Pakistanis aggression in LoC has
been fully disbursed and spent during the last five years; and

(f)  if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and
(b) As per the India-France Joint Statement issued by the two countries during the
Prime Minister’s visit to France, Government of India conveyed to the Government of
France that in view of the critical operational necessity for Multi Role Combat Aircraft
for Indian Air Force (IAF), Government of India would like to acquire 36 Rafale jets
in fly-away condition as quickly as possible. The two leaders agreed to conclude
an Inter-Governmental Agreement for supply of the aircraft on terms that would be
better than conveyed by Dassault Aviation as part of a separate process underway,
the delivery would be in time-frame that would be compatible with the operational
requirement of IAF; and that the aircraft and associated systems and weapons would
be delivered on the same configuration as had been tested and approved by IAF, and
with a longer maintenance responsibility by France.

An Inter-Governmental Agreement has been signed with Russian Federation for

design, development, production etc. of a Prospective Multi Role Fighter Aircraft.

(c) and (d) All aircrafts that are developed or procured are tested for their

operational performance, maintainability and safety features.

(e) and (f) The modernization of the armed forces is undertaken in consonance
with the roadmap laid down in the Long Term Integrated Perspective Plan (LTIPP),
which specifies the desired capabilities that the armed forces need to acquire over a
15 year period giving due consideration to the current capabilities of the armed forces,
the emerging threats in the region and the prevailing technological environment. The
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budgetary allocation that has been made towards modernization of the IAF has been

fully utilized over the past five years.

Progress of road construction by BRO

950. SHRIMATI RENUKA CHOWDHURY: Will the Minister of DEFENCE be
pleased to state:

(a) whether the Border Roads Organisation (BRO) has to meet the deadline in
2012 for completing of road projects totalling 3500 Kms given in 2006;

(b) if so, the total length of road constructed by BRO so far;

(c) the reasons for very slow progress of road construction works given to
BRO; and

(d) the steps taken by Government to improve the work ethics in BRO?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) 73 roads
are identified as strategic Indo-China border roads (ICBR), out of which 61 roads have
been entrusted to Border Roads Organisation (BRO) with a length of 3410 km which
were planned to be completed by 2012.

(b) Outof6l ICBRs with BRO, 19 roads of length 625 km have been completed
and connectivity has been achieved on 24 roads. Of the remaining 18 roads, work is
under progress on 16 roads, while works on 2 roads is yet to commence due to pending
wildlife clearance (Road Flag Hill-Dokala in Sikkim) and non connectivity to start
point (Road Timbu-Mago-Chuna in Arunachal Pradesh). Of a total length of 3409.27
km, 2704.58 km formation and 1983.85 km surfacing works have been completed.

(c) There are certain delays in execution of road projects mainly due to the

following reasons:
(1)  Delay in Forest/Wildlife clearance.
(i1)  Hard rock stretches.
(iii)) Limited working season.
(iv) Difficulties in availability of construction material.

(v)  Due to natural disaster such as flash flood of Leh in 2010, earthquake in
Sikkim in 2011 and Jammu and Kashmir flood in 2014, resources are
diverted.
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(vi) Delay in land acquisition.
(d) The following measures has been taken to improve the work ethics in BRO:

(i) In order to improve the operational efficiency of BRO and to achieve
clarity and accountability, Government of India (Allocation of Business
rules 1961) has been amended vide notification dated 9th January 2015
to include ‘all matters relating to Border Roads Development Board
and Border Roads Organisation (BRO)’ in the list of business allocated
to Ministry of Defence.

(i) E-procurement is being done for ensuring transparency.

(iii) The financial powers of ground executive have been enhanced for
speedy sanction and execution of works.

(iv) In order to introduce the latest art of technology being used by various
developed countries the officers of BRO are being sent on training in
various foreign countries.

(v) Inspection of works on roads is being carried out regularly by executives
at Project, Task Force level and by Regional inspection teams to ensure
the quality of works.

(vi) In case of delay in completion of works Chief Engineer Projects are
counseled to show greater diligence in the achievement of laid down
targets.

Purchase of Rafale Aircraft

951. SHRI RITABRATA BANERIJEE: Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the Rafale aircraft is a less fuel efficient aircraft;

(b) whetheritisalso afactthat dueto lack in essential performance characteristic,
no country in the world has agreed to buy these aircrafts; and

(c) if so, the reasons behind buying these aircrafts?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKARY): (a) to (c) In
a multi-vendor procurement case initiated by the Government to procure 126 Medium
Multi Role Combat Aircraft (MMRCA), the Rafale aircraft met all the performance
characteristics stipulated in the Request for Proposal (RFP), during the evaluation
conducted by Indian Air Force (IAF). Defence equipment are procured after taking
into consideration threat perception, operational requirements etc.
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Defence deals with Israel

952. DR. K. V. . RAMACHANDRA RAO: Will the Minister of DEFENCE be
pleased to state:

(a) whether Government is close to finalizing several defence deals with Israel;
and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b)
Capital Procurement of defence equipment is guided by the Defence Procurement
Procedure (DPP) and cases are finalized when they reach conclusion in accordance
with provisions of the DPP. Capital Procurements are made from various indigenous

as well as foreign sources, including vendors from Israel.

Nuclear weapons with Pakistan

+953. SHRI HARIVANSH: Will the Minister of DEFENCE be pleased to state:

(a) whether as per an American report, Pakistan has surpassed India in

possessing nuclear weapons;
(b) if so, whether the security of India is at stake due to the same; and
(c) if so, the steps taken by Government in this regard?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (c)
There are reports in the public domain that Pakistan is involved in a build up of its
nuclear weapons arsenal. Government of India monitors all developments which
have a bearing on national security and is committed to taking all necessary steps to
safeguard its national security.

Procurement of components from BAE Systems Inc

954. SHRI SALIM ANSARI: Will the Minister of DEFENCE be pleased to
state:

(a) whether Government has allowed BAE Systems Inc. for fabricating/
manufacturing of more components in India for the ISS-millimeter/39-Calibre
M777ULU assembly;

(b) if so, the details of the proposal of BAE Systems;

T Original notice of the question was received in Hindi.
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(¢) whether components produced by BAE Systems are superior than developed
by Ordnance Factory Board; and

(d) if not, the reasons for procuring components from BAE Systems?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) No
such order has been issued by Government in respect of 155 millimeter/39 calibre
M777ULH guns.

(b) to (d) Does not arise.

Projects drawn up under ‘Make in India’ programme

955. SHRI C. P. NARAYANAN: Will the Minister of DEFENCE be pleased to
state:

(a) the number of projects drawn up by the Ministry as part of Make in India
programme;

(b) how many of them are indigenous, and how many foreign funded;

(¢) the number of foreign firms which have confirmed their offer to set up
defence production centres in India;

(d) the expected investment in them; and

(¢) how many Indian private investors have shown interest to participate in this
venture in defence sector?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(RAO INDERIJIT SINGH): (a) to (e) The objectives of ‘Make in India’ programme
of the Government are pursued through Defence Procurement Procedure (DPP) for
Capital procurements in Ministry of Defence, wherein the emphasis has been given
by according a preference to the ‘Buy (Indian)’, ‘Buy and Make (Indian)’ and ‘Make’
categories of acquisition over Buy (Global), to boost the Indian Defence Industry, both
in the Public and the Private sector.

Since the launch of ‘Make in India’ programme in September 2014, Acceptance
of Necessity (AoN) has been accorded to 20 Procurement proposals amounting to
approximately ¥ 88480 Crore, by Defence Acquisition Council (DAC) till March
2015, under ‘Buy (Indian)’ and ‘Buy and Make (Indian)’ categories.

33 FDI proposals/Joint Ventures have been approved in defence sector, since April
2000, for manufacture of various defence equipment, both with Indian public and

private sector companies. Since launch of ‘Make in India’ programme, Department
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of Industrial Policy and Promotion (DIPP) has issued 46 Industrial Licenses (ILs) for
manufacture of various defence equipment. Further, 28 fresh applications have been

received by DIPP for issue of Industrial Licenses during this period.

Defence deals with foreign countries

1956. SHRI MAHENDRA SINGH MAHRA: Will the Minister of DEFENCE be

pleased to state:

(a) the names of the countries with which Government has signed deals to
procure weapons and fighter planes during the financial years 2014-15 and 2015-16
and also the details of those weapons and fighter planes;

(b) the time by when the arrival of these weapons and fighter planes will
commence and the total cost likely to be incurred on these procurements;

(¢) whether more future defence deals with other countries are under process;
and

(d) if so, the names of those countries with which defence deals are likely to be

made?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to
(d) The capital procurement of defence equipment/weapons is made from various
indigenous and foreign sources as per Defence Procurement Procedure (DPP). The
capital procurement cases are progressed as per Annual Acquisition Plan (AAP)
2014-16.

During 2014-15, contracts have been signed with foreign vendors including
those from USA, Russia, Israel, Germany, France and UK for procurement of major

equipment such as Missiles, Rockets, Simulators and Guns.
The delivery schedule for the equipment is specified in each contract.

Indigenous manufacturing of AWACS aircraft

+957. SHRI LAL SINH VADODIA: Will the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that Government is considering to manufacture AWACS

reconnaissance aircraft indigenously;

(b) if so, whether Government has taken any step in this direction so far; and

 Original notice of the question was received in Hindi.
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(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to
(c) Yes, Sir. Government has sanctioned a project for development of Airborne
Warning and Control System (AWACS) (I) in two phases (2 systems during Phase-I
and 4 systems during Phase-II).

Opening of Sainik School at Jodhpur

1958. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of DEFENCE
be pleased to state:

(a) the number of Sainik Schools in the country, State-wise;

(b) whether it is proposed to open Sainik School in the Jodhpur district of
Rajasthan; and

(c) if so, by when and the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) There
are 25 Sainik Schools functioning in the country. The State-wise details are given in
the Statement (See below).

(b) There is no such proposal under consideration.
(c) Does not arise in view of (b) above.
Statement

Sainik Schools functioning in the country

S1. No. Name of School State

1. Sainik School, Korukonda Andhra Pradesh
2. Sainik School, Kalikiri Andhra Pradesh
3. Sainik School, Goalpara Assam

4. Sainik School, Nalanda Bihar

5. Sainik School, Gopalganj Bihar

6. Sainik School, Ambikapur Chbhattisgarh

7. Sainik School, Balachadi Gujarat

T Original notice of the question was received in Hindi.
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SI. No. Name of School State

8. Sainik School, Kunjpura Haryana

9. Sainik School, Rewari Haryana

10. Sainik School, Sujanpur Tira Himachal Pradesh
11. Sainik School, Nagrota Jammu and Kashmir
12. Sainik School, Tilaiya Jharkhand

13. Sainik School, Bijapur Karnataka

14. Sainik School, Kodagu Karnataka

15. Sainik School, Kazhakootam Kerala

16. Sainik School, Rewa Madhya Pradesh

17. Sainik School, Satara Maharashtra

18. Sainik School, Imphal Manipur

19. Sainik School, Punglwa Nagaland

20. Sainik School, Bhubaneswar Odisha

21. Sainik School, Kapurthala Punjab

22. Sainik School, Chittorgarh Rajasthan

23. Sainik School, Amaravathi Nagar Tamil Nadu

24. Sainik School, Ghorakhal Uttarakhand

25. Sainik School, Purulia West Bengal

Requirement for aircraft carriers

959. DR. K. V. . RAMACHANDRA RAO: Will the Minister of DEFENCE be

pleased to state:
(a) whetheritis a fact that India lags behind China in respect of aircraft carriers;
(b) if so, the manner in which Government plans to address the deficit;

(c) whether Government has short-listed any technologies;
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(d) if so, the details thereof; and

(¢) how does Government plan to meet the requirement in the short run since it
takes at least a decade to build an aircraft carrier?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) No, Sir.

(b) to (e) Indian Navy has two operational aircraft carriers viz., INS Viraat and
INS Vikramaditya. An Indigenous Aircraft Carrier (IAC-1) is already under

construction at Kochi.

Further, Government endeavors to have the latest technologies for all assets
planned for induction in Indian Navy.

Test firing of cruise missile by Pakistan

960. SHRI RAJKUMAR DHOOT: Will the Minister of DEFENCE be pleased
to state:

(a) whether Government is aware that recently Pakistan successfully test fired

new Stealth cruise missile;
(b) if so, the details thereof; and

(c) the details of preparatory and other measures Government proposes to take
in this regard?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b)
In terms of provisions of Article 5 and 6 of the Agreement between Pakistan and India
on Pre-notification of Flight Testing of Ballistic Missiles signed on 3rd October, 2005,
Pakistan Government has informed the Government of India of the following flight
tests during 2015:—

S1. No. Flight Test Launch Details Broad date/time window

I. Long Range Missile involving 9-11 March, 2015

international sea and air space

2. Surface-surface ballistic missile 15-19 April, 2015

(c) Government regularly reviews the threat perception to secure our borders
and protect national interests. Appropriate measures are taken from time to time to
maintain/upgrade the country’s defence preparedness to safeguard the sovereignty,

territorial integrity and security of India.
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Parameters for measuring inflation

961. SHRI NARESH AGARWAL: Will the Minister of FINANCE be pleased
to state:

(a) whether there is any practical parameter to measure the inflation;
(b) if so, the details thereof and if not, the reasons therefor; and

(c) the reasons for the gap between Government's data on rate of inflation and
actual rate of inflation?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): (a) and (b) Inflation is measured in terms of price indices.
There are two comprehensive or all-sector price indices for measuring inflation.
Inflation in prices of commodities traded at wholesale level is measured by Wholesale
Price Index (WPI) and inflation in prices of goods and services traded at retail level
are measured by Consumer Price Index (CPI). While the WPI is compiled/released
by Department of Industrial Policy and Promotion, the CPI is compiled/released by
Central Statistics Office under Ministry of Statistics and Programme Implementation.
In addition, there are inflation measures specific to certain sectors. These are price
indices like CPI-Industrial Workers (IW), CPI-Agricultural Labourers (AL) and CPI-
Rural Labourers (RL). These are compiled/released by Labour Bureau under Ministry
of Labour and Employment.

(¢) These indices reflect actual rate of inflation only. The difference in the
inflation rate reflects (1) the level of transaction, i.e., whether wholesale or retail, at
which the prices are collected, (2) the base year of the price indices, (3) the basket of
goods and services for which the prices are taken for computing the indices, (4) the
weights assigned to different goods/services, or, weighting pattern, used for computing
the indices, and (5) the sector covered by the price index.

Diversion of agricultural credit

962. SHRI NARESH GUIJRAL : Will the Minister of FINANCE be pleased to
state:

(a) the estimated quantum of subsidized agricultural credit allegedly being
diverted for non-agricultural purposes; and

(b) the corrective measures taken or being taken by Government or RBI to
address the issue?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA) : (a) The Reserve Bank of India (RBI) and National Bank
for Agriculture and Rural Development (NABARD) have informed that they have no
information in this regard.

(b) The studies carried by RBI and NABARD in some select banks revealed
certain deficiencies in implementation of the Interest Subvention Scheme for short
term crop loans. All the banks were therefore, advised by RBI/NABARD to take
corrective steps immediately. Banks were advised to conduct a comprehensive scrutiny
of their entire agriculture loan portfolio with special focus on the agriculture gold loan
portfolio.

PSBS loans to corporate houses and farmers

963. SHRI RAM KUMAR KASHYAP: Will the Minister of FINANCE be
pleased to state:

(a)  the quantum of loan disbursed by the Public Sector Banks (PSBs) during
the last three years to the farmers and to the corporate houses respectively;

(b) the quantum of loan recovered by the Banks from the farmers and corporate
houses respectively during the last three years;

(¢) whether the PSBs are giving more loan to corporate houses than farmers
despite poor recovery of loans from corporate houses; and

(d) if so, the reasons therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (d) The
information is being collected and will be laid on the Table of the House .

Black money in foreign countries

964. KUMARI SELJA: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that Switzerland, UK, Spain, etc. have provided black

money accounts details to Government;
(b) if so, the details thereof
(¢) whether the Special Investigation Team (SIT) has scrutinised the reports;
(d) if so, the details thereof; and

(e) the steps being taken by Government to get back the black money into our
country?
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THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) No black
money account details have been provided by Switzerland, UK or Spain. However, in
specific cases, on requests made, necessary information is provided by the countries
with which India has a tax treaty.

(c¢) and (d) Whenever a request is made by the Special Investigation Team (SIT)

for information/reports, the same are provided to SIT.

(e) The Government has taken effective measures to curb the menace of tax
evasion/black money. Such measures include (i) Introduction of a comprehensive new
law in the ongoing Budget Session 2015, specifically to deal with black money stashed
abroad — The Undisclosed Foreign Income and Assets (Imposition of Tax) Bill, 2015
— inter alia, providing for stringent penalties (equal to three times the amount of tax
payable) and prosecutions (rigorous imprisonment up-to ten years with fine) in this
regard; (ii) Constitution of a Special Investigation Team (SIT), in May 2014, Chaired
and Vice-Chaired by two former judges of the Hon’ble Supreme Court, inter alia, to
deal with issues relating to black money stashed abroad; (iii) While focusing upon
non-intrusive measures, due emphasis on enforcement measures in high impact cases
with a view to prosecute the offenders at the earliest possible for credible deterrence
against tax evasion; (iv) Strengthening and streamlining the information collection and
enforcement mechanism, inter alia, through extensive use of information technology,
capacity building, etc.; (v) Joining the global efforts to combat cross-border tax evasion
and tax fraud and to promote international tax compliance, including supporting the
implementation of a uniform global standard on Automatic Exchange of Information
on a fully reciprocal basis facilitating exchange of information regarding persons
hiding their money in offshore financial centres and tax havens; (vi) Renegotiation of
Double Taxation Avoidance Agreements (DTAAs) with other countries to bring the
Article on Exchange of Information to International Standards and expanding India’s
treaty network by signing new DTAAs and Tax Information Exchange Agreements
(TIEAs) with many tax jurisdictions to facilitate the exchange of information and to
bring transparency; (vii) Proactively engaging with foreign governments for exchange
of information under the provisions of DTAAs/TIEAs/Multilateral Convention; (viii)
Exploring non-governmental sources to obtain information regarding undisclosed
foreign assets; (ix) Effectively utilizing the information received from treaty partners

to combat tax evasion and avoidance.
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Outflow of black money from the country

965. SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:

Will the Minister of FINANCE be pleased to state:

(a) whether as per the study report of Global Financial Integrity, Washington,
around X 6 lakh crores of black money were illegally taken out of India during 2012;

(b) if so, the details thereof along with details of black money which went out
of India during 2013 and 2014;

(¢) whether flow of black money to other countries from India has not stopped

so far;
(d) if so, the reasons therefor; and

(e) the details of steps Government has taken to check flow of black money
from India to other countries?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) The figure of
about X 6 lakh crore appears to be based upon a report on ‘Illicit Financial Flows from
Developing Countries: 2003-2012° released in December 2014 by Global Financial
Integrity, a Washington DC based non-profit research and advisory organization.
Varying estimations of the amount of illicit money moving out of the country have
been reported by different persons/institutions. Such estimations are based upon
different sets of facts, data, methods, assumptions, etc. leading to varying inferences.
However, there is no official estimation of the amount of black money stashed abroad/

black money taken out of the country.

(b) Case specific details in respect of black money taken out of the country
are not given in the above-mentioned report. As submitted above, there is no official
estimation of the amount of black money stashed abroad/black money taken out of the

country.

(c) to (e) Appropriate action against evasion of taxes/duties, including through
cross-border transactions, is an on-going process. Such actions include investigation,
levy of taxes/duties, imposition of penalties/fines and prosecution of accused persons
under relevant laws. The Government has put in place appropriate regulatory
mechanism to check illicit movement of money out of the country. Such mechanism
includes regulatory framework for making foreign remittances, taking appropriate

action in cases involving misuse of the medium of trade for moving money out of
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the country illegally including through overvaluation in imports, undervaluation
in exports, remitting foreign exchange on forged import documents, payments/
remittances for non-genuine purchases of goods/services/technical know-how, etc.
Further, the Government has taken effective measures to curb the menace of black
money stashed abroad. Such measures include (i) Introduction of a comprehensive
new law in the ongoing Budget Session 2015, specifically to deal with black money
stashed abroad — The Undisclosed Foreign Income and Assets (Imposition of Tax) Bill,
2015 — inter alia, providing for stringent penalties (equal to three times the amount of
tax payable) and prosecutions (rigorous imprisonment up-to ten years with fine) in this
regard; (ii) Constitution of a Special Investigation Team (SIT), in May 2014, Chaired
and Vice-Chaired by two former judges of the Hon’ble Supreme Court, inter alia, to
deal with issues relating to black money stashed abroad; (iii) While focusing upon
non-intrusive measures, due emphasis on enforcement measures in high impact cases
with a view to prosecute the offenders at the earliest possible for credible deterrence
against tax evasion; (iv) Strengthening and streamlining the information collection and
enforcement mechanism, inter alia, through extensive use of information technology,
capacity building, etc.; (v) Joining the global efforts to combat cross-border tax evasion
and tax fraud and to promote international tax compliance, including supporting the
implementation of a uniform global standard on Automatic Exchange of Information
on a fully reciprocal basis facilitating exchange of information regarding persons
hiding their money in offshore financial centres and tax havens; (vi) Renegotiation of
Double Taxation Avoidance Agreements (DTAAs) with other countries to bring the
Article on Exchange of Information to International Standards and expanding India’s
treaty network by signing new DTAAs and Tax Information Exchange Agreements
(TIEAs) with many tax jurisdictions to facilitate the exchange of information and to
bring transparency; (vii) Proactively engaging with foreign governments for exchange
of information under the provisions of DTAAs/TIEAs/Multilateral Convention;
(viii) Exploring non-governmental sources to obtain information regarding undisclosed
foreign assets; (ix) Effectively utilizing the information received from treaty partners
to combat tax evasion and avoidance.

Gold deposits

966. SHRI DEVENDER GOUD T. : Will the Minister of FINANCE be pleased
to state:

(a) the estimated gold deposits with Government and people in the country

separately;

(b) the amount of foreign exchange that India has been losing due to import of
gold in the last three years, year-wise;
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(c) the aims and objectives of Gold Deposit Schemes;
(d) whether any guidelines have been issued for depositing gold in banks; and
(e) ifso, the details thereof?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) The Reserve Bank
of India holds 557.75 tonnes of gold. The Government does not maintain the data on
gold held by the people in the country. As per some reports, there is approximately
20,000 tonnes of gold held by the people in the country.

(b) The amount of foreign exchange used for importing' gold' during last three
years is given below:

Year Value (Million USD)
2012-13 53820.63
2013-14 28704.67
2014-15 34405.93

Note: Figures for 2014-15 is provisional.

(¢) The Gold Deposit Scheme was launched by the Government of India in the
year 1999 with the aim and objective of mobilizing the idle gold in the country.

(d) Yes, Sir.

(e) The Gold Deposit Scheme was notified by the RBI on September 14, 1999
and vide enabling circulars dated October 5th", 1999; RBI formulated the enabling
guidelines. Later vide notification dated January 24, 2013 and February 14, 2013,
certain changes were introduced in the scheme.

Interest free agricultural loan

1967. SHRI AMAR SHANKAR SABLE: Will the Minister of FINANCE be
pleased to state:

(a) whether Government/RBI has issued any guidelines for Public Sector Banks
(PSBs) to provide interest free agricultural loans to the farmers; and

(b) if so, the details thereof and the response of the banking sector thereto?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE

T Original notice of the question was received in Hindi.
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(SHRI JAYANT SINHA): (a) and (b) The Government/Reserve Bank of India
(RBI) have not issued any guidelines for public sector banks to provide interest free
agricultural loans to the farmers. However, with a view to ensure availability of
agriculture credit at a reasonable cost, the Government provides interest subvention to
make short-term crop loans upto X 3 lakhs available to farmers at the interest rate of 7%
per annum and in case of prompt repayment, the same gets reduced to 4%. In addition,
to discourage distress sale of crops by farmers, the benefit of interest subvention is
also available to small and marginal farmers having Kisan Credit Card for a further
period of up to six months (post- harvest) for keeping their produce against negotiable
warehouse receipts, at the same rate as available to crop loan.

Further, in order to provide relief to the farmers on occurrence of natural calamities,
under the Interest Subvention Scheme of Government of India, the interest subvention
of 2% shall continue to be available to banks for the first year on the restructured loan
amount and such restructured loans may attract normal rate of interest from the second
year onwards as per the policy laid down by RBI.

Subsidy on petro products

968. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of FINANCE be
pleased to state:

(a) the rates of various taxes levied on petrol, diesel and aviation turbine fuel in

the country; and

(b) the amount of subsidy given to the petroleum products and taxes collected
from each such product during the financial years 2012-13, 2013-14 and the first six
months of the financial year 2014-15 in the country?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): (a) The current rates of Central Excise and Customs duties
on Petrol, Diesel, and Aviation Turbine Fuel (ATF) are as under:

Central Excise :

Petroleum Product Central Excise Duty
BED SAED AED
1 2 3 4
Petrol (Unbranded) 5.46 3/litre 6 X/litre 6 X/litre

Petrol (Branded) 6.64 3/litre 6 3/litre 6 3/litre
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1 2 3 4
Diesel (Unbranded) 4.26 3/litre Nil 6 X/litre
Diesel (Branded) 6.62 /litre Nil 6 X/litre
Aviation Turbine Fuel (ATF) 8% Nil Nil

# BED — Basic excise duty (levied under the Central Excise Tarift Act)

# SAED — Special additional excise duty (levied under section 147 of the Finance Act, 2002)

# AED — Additional duty of Excise [levied under section 111 of the Finance (No.2) Act, 1998 (Petrol) and
section 133 of the Finance Act, 1999 (Diesel)], commonly known as Road Cess.

Customs :
Petroleum Product Customs Duty
BCD ACD CVD SAD
Petrol (Unbranded) 2.5% 6 X/litre 11.46 X/litre Nil
[5.46 BED +
6 SAED]
Petrol (Branded) 2.5% 6 X/litre 12.64 X/litre Nil
[6.64 BED +
6 SAED]
Diesel (Unbranded) 2.5% 6 X/litre 4.26 X/litre Nil
Diesel (Branded) 2.5% 6 X/litre 6.62 /litre Nil
Aviation Turbine Fuel (ATF)  Nil Nil 8% Nil

# BCD-Basic Customs Duty (levied under the Customs Tariff Act)

# CVD-Additional Duty of Customs levied u/s 3(1) of the Customs Tariff Act, 1975 (commonly known as

CVD)

# SAD- Additional Duty of Customs levied u/s 3(5) of the Customs Tariff Act, 1975 (commonly known as

SAD)

# ACD - Additional Duty of Customs [levied under section 103 of the Finance (No.2) Act, 1998 (Petrol)

and section 116 of the Finance Act, 1999 (Diesel)], commonly known as Road Cess.

(b) The amount of revenue from Petrol, Diesel, and Aviation Turbine Fuel
ATF) during the financial year 2012-13, 2013-14, and the first six months of the
g y

financial year 2014-15 is as under:
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(X In crore)

Petroleum F.Y.2012-13 F.Y.2013-14 F.Y.2014-15
Product (first 6 months)

Customs Central Customs Central Customs Central

Revenue Excise Revenue Excise Revenue Excise

Revenue Revenue Revenue

Petrol 492 23710 626 22424 554 11332
Diesel 211 22513 26 27146 33 13459
ATF 9 1242 11 1401 28 701

Since the price of Petrol was made market determined effective 26th June 2010,
there is no subsidy payment for Petrol by Government since then. Further, the price of
Diesel has also been deregulated effective 19th October 2014. As regards Diesel, the
Oil Bonds/ Cash assistance by GovERNMENT towards (Oil Marketing Companies)
OMCs’ under recoveries is as under:

(R in crore)

F.Y.2012-13 F.Y.2013-14 F.Y.2014-15
[first 6 months) Prov.]
100000 70772 17000

Financial assistance of PMJDY account holders

7969. SHRI NARESH AGRAWAL: Will the Minister of FINANCE be pleased
to state:

(a) whether Government has any plan to extend financial assistance to
account holders under the Pradhan Mantri Jan Dhan Yojana (PMJDY) for starting
self-employment and extending the same;

(b) if so, the details thereof, and if not, the reasons therefor; and

(¢) whether engaging the whole family in any self-employment would not
be beneficial for making the whole family financially capable?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) No, Sir.
However, the Government has created Micro Units Development and Refinance
Agency (MUDRA) for funding the unfunded. MUDRA will refinance Micro-
Finance Institutions through a Pradhan Mantri Mudra Yojana. MUDRA will

T Original notice of the question was received in Hindi.
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support small business units, mostly individual proprietorship, who run small
manufacturing, trading or service businesses and help them to access formal
systems of credit.

GFR provisions for procurement of goods

970. SHRI RAM KUMAR KASHYAP: Will the Minister of FINANCE be
pleased to state :

(a) whether as per Rule 150 of General Financial Rules — 2005, invitation to
tenders by advertisement is mandatory for procurement of goods of estimated value
X 25 lakh and above and if so, details thereof;

(b) whether in order to tackle corruption and to improve transparency in public
procurement, e-procurement is mandatory, where the estimated value of the goods to
be procured is five lakh and above and if so, the details thereof; and

(c) what are the circumstances under which goods worth more than X 25 lakhs
can be procured without inviting open tender?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRIJAYANT SINHA): (a) Yes Sir, as per the rule 150 of the General Financial Rules
(GFR), 2005, invitation to tenders by advertisement is mandatory for procurement of
goods of estimated value of ¥ 25 lakhs and above. This is subject to exceptions as
mentioned in rule 151 and 154.

(b) Instructions have been issued to all the Ministries/Departments, that
the Ministries/Departments, their attached and subordinate offices, autonomous
bodies etc. need to commence e-procurement in respect of all procurements
with estimated value of I 5 lakhs or more w.ef 1st April, 2015. The limit of
% 5 lakhs will further come down to X 2 lakh w.e.f. 1st April, 2016.

(c) Procurement of goods worth more than 25 lakhs may be made without
inviting open tender under the following rules of the GFR :—

(i) rule 151 — Limited Tender Enquiry; and
(i1) rule 154 — Single Tender Enquiry.
Incentivizing States under GST regime

971. SHRI PREM CHAND GUPTA: Will the Minister of FINANCE be pleased
to state:

(a) the prospect of revenue jolt for producing States with regard to Goods and
Services Tax (GST); and
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(b) how does Government plan to incentivize producing States under GST

regime?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) As
tax rates during Goods and Services Tax (GST) regime will be closely aligned to
the Revenue Neutral Rates (RNR) of the Centre and the States, the revenues of the
Central and State Governments will not be impacted in the long run. To help States
in the transition phase, the Constitution (122nd Amendment) Bill, 2014, which was
introduced in the Lok Sabha on 19.12.2014 for amending the Constitution to facilitate
introduction of GST in the country provides for:

(i) Levy of an additional tax on supply of goods, not exceeding one per
cent in the course of inter-State trade or commerce to be collected by the
Government of India for a period of two years, and assigned to the States
from where the supply originates;

(ii)) Compensation to the States for loss of revenue arising on account of
implementation of the Goods and Services Tax for a period which may
extend to five years;

(ii1) In the case of petroleum and petroleum products, it has been provided that
these goods shall not be subject to the levy of Goods and Services Tax
till a date notified on the recommendation of the Goods and Services Tax
Council.

NPAS in infrastructure project

972. SHRI ANAND SHARMA: Will the Minister of FINANCE be
pleased:

(a) the number of stalled infrastructure projects and the quantum of investments
in such projects;

(b) the status of these projects and amount of credit extended by Public Sector
Banks (PSBs) for such projects;

(¢) whether any of the loans for major projects have been categorized as Non-
Performing Assets (NPAs); and

(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (d) The
information is being collected and will be laid on the Table of the House.
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Arrears of non-tax revenue

973. SHRI VIVEK GUPTA: Will the Minister of FINANCE be pleased to state:

(a) the details of arrears of non-tax revenue and distribution of the net proceeds
of the Union taxes and duties, State-wise in the end of year 2013-14;

(b) the details of companies, PSUs individuals whose arrears are more than
1 crore in non-tax revenue;

(c) the details of all entities that have arrears pending since over 5 years as of
2014; and

(d) how does Government propose to recover the amount overdue and what
action are being taken therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (c) Details
of arrears of non-tax revenue and distribution of the net proceeds of the union taxes
and duties for the year 2013-14 are given in the Statement-I and II respectively
(See below).

(b) The Ministries/Departments with higher amounts of arrears of non-tax
revenues are as follows:—

(X in Crore)
Name of Ministries/Departments Amount
i. Department of Telecommunication 46796.29
ii.  Ministry of Home Affairs 15257.39
iii.  Department of Fertilizers 15042.03
iv.  Department of Heavy Industries 11072.49
V. Department of Revenue 98664.27

(d) While making estimates of non-tax tevenue instructions are issued to make
a realistic assessment of interest due from Public Sector Undertakings and other
loanees taking into account the need to ensure that the loanees fully discharge their
current interest obligations. Financial performances of PSUs is regularly reviewed to
ensure that the amount due as dividend have been paid as per the procedure and extant
guidelines.
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Details of arrears of Non-Tax Revenue as at the end of reporting year 2013-14

(R in crore)

Description Amounts Pending Total
0-1 1-2 2-3 3-5 Above

year year year year 5 year
Fiscal Services 1321.55  1337.21  1394.55  2228.11 31300.00 37581.42
Interest receipts 1281.45  1337.21  1394.55  2228.11 31300.00 37541.32
of which
From State Government and
Union Territory Governments 0.03 0.00 0.00 0.15  1328.50 1328.68
From Railways 0.00 0.00 0.00 0.00 0.00 0.00
From Departmental
Commercial Undertakings 0.34 74.38 90.32 227.79  1916.75 2309.58
From Public Sector and
other Undertakings 1281.08  1262.83 130423  2000.17 28054.75 33903.06
Dividend and Profits 40.10 0.00 0.00 0.00 0.00 40.10
General Services 412829  3193.64 250627  2746.76  2357.83 14932.79
Police receipts 412829  3193.64 250627  2746.76  2357.83 14932.79
Economic Services 5033.81  8663.17 193.81 76121  1791.63 16443.63
Petroleum Cess/Royalty 37.96 6.91 2.31 0.77 5.56 53.51
Communications
(Licence Fee) Receipts 4995.85  8656.26 191.50 760.44  1786.07 16390.12
Other Receipts 728.99 30593.75 623.46 1036.55  9275.51 42258.26
TotaL 11212.64 43787.77 4718.09  6772.63 44724.97 111216.10
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Details of States Share in the Union Taxes and duties for the year 2013-14

(X in crore)

SI. No.  Name of the State Amount
I. Andhra Pradesh 21842.95
2. Arunachal Pradesh 1032.22
3. Assam 11423.45
4. Bihar 34374.49
5. Chhattisgarh 7777.36
6. Goa 837.47
7. Gujarat 9575.28
8. Haryana 3299.60
9. Himachal Pradesh 2459.00
10. Jammu and Kashmir 4125.13
I1. Jharkhand 8822.63
12. Karnataka 13628.02
13. Kerala 7371.20
14. Madhya Pradesh 22418.73
15. Mabharashtra 16370.20
16. Manipur 1420.01
17. Meghalaya 1284.95
18. Mizoram 846.89
19. Nagaland 988.24
20. Odisha 15048.04
21. Punjab 4373.601
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SI. No.  Name of the State Amount
22. Rajasthan 18429.32
23. Sikkim 752.66
24. Tamil Nadu 15645.81
25. Tripura 1608.97
26. Uttar Pradesh 61957.20
27. Uttarakhand 3526.72
28. West Bengal 22872.51

ToraL 314112.66

Aggrement with World Bank for Urban Sector Development

974. DR. T. SUBBARAMI REDDY: Will the Minister of FINANCE be pleased

to state:

(a) whether Government has signed an agreement with the World Bank or
the Asian Development Bank for the States Urban Sector Development Investment

Programmes; and

(b) if so, the details thereof in the Eleventh and Twelfth Plan period, State-wise,
with particular reference to Telangana and Andhra Pradesh and the number of projects

executed along with funds spent for each year?

THE MINISTER OF STATE IN THE MINSTRY OF FINANCE
(SHRI JAYANT SINHA): (a) Yes, Sir.

(b) The details of agreements signed with World Bank and Asian Development
Bank for State Urban Sector Development Projects during Eleventh and Twelfth
Plan, State-wise and the funds spent on each project are given in the Statement-I and

Statement-11 respectively.
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Statement-1
Details of Urban Sector (including Urban Transport) Projects,
implemented in States, which were signed with the World Bank
during Eleventh (2007-2012) and Twelfth (2012-17) Plan Period
S1. No. Name of State /Central Date of Date of Loan Disburse-
project signing closing amount ment
(US$ (USD
million) Million)
1. Sustainable Madhya Pradesh 05.02.10 30.11.15  105.23 42.59
Urban (Indore) (In addition,
Transport Maharashtra there is
Project (Pimpri- a grant
Chinchwad)/ component
Chhattisgarh of US$
(Naya Raipur)/ 18.45
Karnataka million from
(Hubli-Dharwad GEF)
and Mysore)
2. Mumbai Urban Maharashtra 23.07.10 15.06.15 385 119.14
Transport
Project-2A
3. Andhra Andhra Pradesh 22.01.10 15.12.17 300 49.48
Pradesh and and Telangana
Telangana
Municipal
Development
Statement-11

Details of Urban Sector (including Urban Transport) Projects, implemented

in States, which were signed with the Asian Development Bank
during Eleventh (2007-2012) and Twelfth (2012-17) Plan Period

Sl.  Name of the Project State / Date of  Date of Loan Disburse-
No. Central Loan Loan Amount ment
Signing  Closing (USD (USD
Million) Million)
1 2 3 4 5 6 7
1. 2806-IND Assam Assam 9 Mar. 30 Jun. 18 61.00 3.93
Urban Infrastructure 12

Investment Pro-

gramme Project-1
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1 2 3 4 5 6
2. 2861-IND Bihar Bihar 25Mar. 30 Jun. 17 57.00 6.4
Urban Development 13
Investment Programme
Project-1
3. 2528-IND North Central 4 Aug. 30 Apr. 16 25.54 18.12
Eastern Region Capital 09

Cities Dev. Invest
Programmme Project-1
4. 2660-IND National Central 17 Mar. 31 Dec. 14 60.00 60
Capital Region 11
Urban Insfrastructure
Financing Facility
5. 2834-IND North Central 19 Nov. 30 Jun. 16 60.00 13.76
Eastern Region Capital 12
Cities Development

Investment Programme

Project-2
6. 2331-IND Jammu Jammuand 28 Dec. 30 Apr. 15 37.20 32.24
and Kashmir Urban Kashmir 07

Sector Development
Investment Programme

Project-1
7. 2925-IND Jammu Jammuand 16 May. 31 Mar. 17 110.00 15.68
and Kashmir Urban Kashmir 13

Sector Development

Investment Programme

Project-2
8. 3132-IND Jammu Jammu and 30 Dec. 31 Mar. 17 60.00 3.77
and Kashmir Urban Kashmir 14

Sector Development

Investment Programme

Project-3

9. 2312-IND North Karnataka 23 Jan. 23 Jul. 14 23.42 23.42
Karnataka Urban Sector 08
Investment Program -
Project-1

10.  2638-IND North Karnataka 16 Dec. 30 Jun. 16 123.00 65.22
Karnataka Urban Sector 10

Investment Programme

Project-2
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1 2 3 4 5 6 7
11.  2882-IND North Karnataka 19 Jul. 30 Jun. 16 60.00 16.01

Karnataka Urban Sector 13
Investment Programme
Project-3
12. 3088-IND North Karnataka 16 Sep. 5 Dec. 16 63.30 4.96
Karnataka Urban Sector 14
Investment Programme
Project-4
13. 3148-IND Karnataka Karnataka 30 Dec. 30 Sep. 19 75.00 -
Integrated Urban 14
Water Management
Investment Programme
Project-1
14.  2456-IND Urban Madhya 10 Nov. 24 Jun. 14 51.58 51.58
Water Supply and Pradesh 08
Environmental
Improvement Project in
MP (supp)
15.  2676-IND Infrastructure Punjaband 20 Jul. 30 Jun. 17 43.42 13.25
Development Himachal 11
Investment Programme  Pradesh
for Tourism-
Project-1
16.  2366-IND Rajasthan Rajasthan 17 Jan. 31 Dec. 14 54.00 49.83
Urban Sector 08
Development
Investment Program -
Project-1
17. 2506-IND Rajasthan Rajasthan 18 Feb. 30 Jun. 16 131.30 93.09
Urban Sector 09
Development
Investment Program
Project-2
18.  2725-IND Rajasthan Rajasthan 17 Mar. 30 Jun. 16 63.00 34.32
Urban Sector 11
Development
Investment
Programme
Project-3
19.  2578-IND South Asia  Sikkim 4 Oct. 15 Sep. 16 12.00 3.46
Tourism Infrastructure 10

Development
Project
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1 2 3 4 5 6 7
20.  2833-IND Tamil 2 Apr. 31 Dec. 17 42.54 3.78
Infrastructure Nadu and 12
Development Uttarakhand

Investment Programme
for Tourism-Project-2
21.  2410-IND Uttarakhand 23 Oct. 25 Jan. 16 60.00 38.26
Uttarakhand Urban 08
Sector Development

Investment Programme

Project-1

22.  2797-IND Uttarakhand 31 Jan. 31 Dec. 15 100.00 14.6
Uttarakhand Urban 13
Sector Development

Investment Programme
Project-2
23.  3053-IND Kolkata West Bengal 3 Mar. 30 Jun. 19 100.00 4.84
Environment 14
Improvement
Investment

Programme

Borrowing calender of Government

975. SHRI C. M. RAMESH: Will the Minister of FINANCE be pleased to state:

(a) whether Government has prepared the borrowing calendar for the first half
of 2015-16 in the recently held meeting between Government and the central bank
officials;

(b) whether it is also a fact that Government has set a target of borrowing X 3.60
lakh crore in the first half of this fiscal;

(c) if so, the details thereof; and
(d) the efforts being made to reduce borrowing as much as possible?
THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Yes Sir.

(b) Yes Sir, Government of India decided to raise funds to the extent of
% 3.60 lakh crore (60% of the total estimated gross borrowing for the year 2015-16) by
issuing Government dated securities in the first half of the 2015-16.

(¢) An Indicative Market Borrowing Calendar containing information about the
amount of borrowing, the tenor of security and likely period during which auction
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will be held etc. for the first half of 2015-16 was issued by the Government of India in
consultation with RBI on 23rd March 2015.

(d) The Government has reverted back to the path of fiscal consolidation with
gradual exit from the expansionary measures in a calibrated manner. The reduction in
Fiscal deficit from 4.1 per cent of GDP in RE 2014-15 to 3.9 per cent of GDP in BE
2015-16 is designed with a mix of reduction in total expenditure as percentage of GDP
and improvement in gross tax revenue as percentage of GDP. With reprioritization of
expenditure towards developmental side and curtailing the growth in non-development
expenditure, total expenditure is estimated to decline as percentage of GDP.

Reduction in rate of interest on farm credit

976. DR. SANJAY SINH: Will the Minister of FINANCE be pleased to state:

(a) whether Government has any proposal to cut the rate of interest on farm
credit;

(b) if so, the details thereof; and
(c) the time by when the decision is likely to be taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRIJAYANT SINHA): (a) to (¢) The interest rates on loans have been deregulated
by Reserve Bank of India (RBI) and it is now based on the Base Rate fixed by the
banks. However, with a view to ensure availability of agriculture credit at a reasonable
cost, the Government provides interest subvention to make short-term crop loans upto
% 3 lakhs available to farmers at the interest rate of 7% per annum and in case of
prompt repayment, the same gets reduced to 4%. In addition, to discourage distress
sale of crops by farmers, the benefit of interest subvention is also available to small
and marginal farmers having Kisan Credit Card for a further period of up to six months
(post- harvest) for keeping their produce against negotiable warechouse receipts, at the

same rate as available to crop loan.

Further, in order to provide relief to the farmers on occurrence of natural calamities,
under the Interest Subvention Scheme of Government of India, the interest subvention
of 2% shall continue to be available to banks for the first year on the restructured loan
amount and such restructured loans may attract normal rate of interest from the second

year onwards as per the policy laid down by RBI.

Banking network in Bihar

977. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of FINANCE
be pleased to state:
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(a) whetherit is a fact that the banking network in rural districts of Bihar
is poor;

(b) if so, the reasons therefor;

(¢) the number of applications or requests received from the banks to open
their branches in rural districts of Bihar; and

(d) the number of applications or requests accepted and the time by when
their branches will be opened?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): (a) and (b) No Sir. Reserve Bank of India (RBI) has
informed that as on 31.12.2014, Bihar had 5860 branches of Scheduled
Commercial Banks (SCBs) out of which 3212 branches are in rural areas
(54.81%). Nationwide as on 31.12.2014, there are 122861 branches of SCBs,
out of which 47487 branches are in rural areas (38.65%). State Level Banker’s
Committee (SLBC), Bihar has informed that as on 31.03.2015, in addition, 10375
Business Correspondents/Bank Mitras are also operating in rural areas covering all
rural Sub Service Areas (SSAs) of the State.

(¢) and (d) In order to extend the banking network in unbanked areas,
general permission has been granted by Reserve Bank of India (RBI) to domestic
Scheduled Commercial Banks (other than Regional Rural Banks) to open branches/
mobile branches/Administrative Offices/CPCs (Service Branches), (i) in Tier 2 to
Tier 6 centres (with population upto 99,999) and (ii) in rural, semi-urban and urban
centres of the North-Eastern States and Sikkim subject to reporting. RBI has
advised banks that while preparing their Annual Branch Expansion Plan (ABEP),
the banks should allocate at least 25 percent of the total number of branches
proposed to be opened during a year in unbanked rural (Tier 5 and Tier 6) centres.

SLBC, Bihar has informed that in view of RBI guidelines no separate
request is required to be made by banks to RBI for opening of rural branches.
Banks in Bihar have opened 751 branches in rural areas during the last three years,
which is around 52% of total number of branches opened during this period.

Interest waiver on loans

978. SHRIARVIND KUMAR SINGH: Will the Minister of FINANCE be pleased
to refer to answer to Unstarred Questions 3634 and 3372 replied on 12 August and
23rd December, 2014 in the Rajya Sabha and state:

(a) the rationale for allowing waiver of interest on loans secured fraudulently
under Bank's Compromise Scheme by Purvanchal Bank;
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(b) whether NABARD is aware that RRBs are waiving interests on loans

secured on forged documents;

(c) if so, the action NABARD would take against guilty officials of RRBs
including Purvanchal Bank, Narahi, Ballia who are illegally waiving loans/interests
thereon to benefit the fraudsters;

(d) whether the interests on forged loans sanctioned to fraudsters by Purvanchal
Bank, Narahi have not increased since several years though these were recovered in
2014, if so, the reasons therefor; and

(e) by when the waived interests with accurate calculations would be recovered
from fraudsters?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): (a) The Purvanchal Bank has reported that its Narahi
Branch has waived interest in respect of 3 Kisan Credit Card (KCC) loans under the
Bank's Compromise Scheme at the Rashtriya Lok Adalat. However, as regards waiver
of interest, the Bank has initiated action against erring officials as per their Service
Rules.

(b) and (c) The National Bank for Agriculture and Rural Development (NABARD)
have informed that the matter was reported to them. However, prevention/detection
and management of frauds is the basic responsibility of the bank concerned and any
action against guilty officials, indulging in any illegal practice including waiving of
interest of loans to benefit fraudsters is governed by the Service Rules of the respective
Bank.

(d) Asreported by Purvanchal Bank, during the settlement of these accounts in
Rashtriya Lok Adalat, interest portion was taken into consideration while arriving at

the compromise amount.

(¢) Purvanchal Bank has reported that suitable action will be taken against
erring officials after concluding investigation/inquiry.

Regulating norms for insurance agents

979. SHRI AHMED PATEL: Will the Minister of FINANCE be pleased to state:
(a)  the norms that regulate insurance agents in India;
(b) how many registered insurance agents are currently operating in India;

(c) what is the incidence of mis-selling of insurance products in India;
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(d) whether Government is taking steps to prevent such mis-selling in India;
and

(e) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Insurance
Regulatory and Development Authority of India (IRDAI) has informed that in exercise
of powers conferred on it vide section 42 of Insurance Act, 1938 the Authority has,
from time to time, notified Guidelines on Appointment of Insurance Agents. The latest
circular No IRDA/AGTS/CIR/GLD/046/03/2015 dated 16. 03. 2015, issued under the
said Section specifies norms for appointment of Insurance agents by Insurers and for

monitoring their functioning.

(b) AsperIRDALI as on 31st December 2014, the numbers of agents under Life
and Non-life insurance sectors were 21,59,795 and 5,45,710 respectively.

(c) IRDAI puts all complaints of mis-selling under the category of Unfair
Business Practices at the Point of Sale and keeps track of such instances. Primarily
these complaints relate to life insurance policies. The number of such complaints
respectively for the years 2011-12, 2012-13, 2013-14 and 2014-15 were 34,799,
68,123, 79,978 and 62,835.

(d) and (e) The following initiatives have been put in place by IRDAI to educate
the consumers against mis-selling of insurance products and unfair business practices

of Insurance Companies:—

1. Publicity in English, Hindi and various Indian languages via mass media
such as Television, Radio, Print and Internet and other channels such as
Metro, alerting the Public against mis-selling.

2. IRDAI has an exclusive Consumer Education Website (www.policyholder.
gov.in) which gives advices to the public regarding guarding themselves

against mis-selling.

3. IRDAI has published Policyholder Handbooks and these handbooks are
also uploaded on the web and every insurance company in India has on its
website a link to IRDA’s Consumer Education Website.

4. IRDALI has also published a series of comic books titled ‘Ranjan and his
Tryst with Insurance’ on the theme of guarding against mis-selling which
are distributed through various channels. The Comic book series has also
been converted into animation films.
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5. IRDAI also supports seminars by various consumer bodies to spread the

message on guarding against mis-selling.
Logistics for PMJDY account

980. Dr. V. MAITREYAN: Will the Minister of FINANCE be pleased to state:

(a) the measures taken by Government to initiate Direct Cash transfer system
to millions of poor beneficiaries under various Government Schemes under the Prime
Minister Jan Dhan Yojana (PMJIDY);

(b) the details of the foolproof system adopted by Banks to avoid multiple and
duplicate accounts out of 12.5 crores of new bank accounts throughout the country so
far;

(c) the expected targets to be reached before 2016-17 under the PMJDY; and

(d) the steps taken by Government to provide all Banks with adequate logistics
and administrative facilities to maintain and monitor such huge volume of bank
accounts created under the PMJDY?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): (a) to (d) Government has laid down Electronic Payment
Framework vide O.M. dated 13.2.2015 and 19.2.2015 where all schemes (Central
Sector Schemes/Centrally Sponsored Schemes) whether Plan or Non-Plan where
components of cash is transferred to individual beneficiaries had been brought on
Direct Benefit Transfer (DBT) platform. Any person can open more than one bank
account in the country after fulfilling the due diligence process in the banks. However,
the subsidy transfer will happen to only one bank account either through Aadhaar
seeded bank accounts or through the non-Aadhaar route. The target for ensuring all
households with the facility of one bank account has already been achieved. All banks
have been asked to upgrade their IT systems if needed to cater to the expected large

volume of transactions in DBT.

Replacement of Swavalamban Scheme with Atal Pension Yojana

981. DR. PRADEEP KUMAR BALMUCHU : Will the Minister of FINANCE
be pleased to state:

(a) Whether Government is planning to replace Swavalamban Scheme with
Atal Pension Yojana;

(b) if so, the details thereof; and
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(¢) the main features of the new APY Scheme and guidelines?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA) : (a) to (c) The Swavalamban Scheme, a co-contributory
pension scheme, was launched in September, 2010, to extend the coverage of National
Pension System (NPS) to the weaker and economically disadvantaged sections of
the society and to encourage them to save voluntarily for their old age. Under the
Swavalamban Scheme, Government contributes X 1,000 per year to each NPS account
of eligible subscribers whose contribution to NPS is minimum X 1,000 and maximum
% 12,000, per annum. The Government funding for the Swavalamban Scheme is
available up to 2016-17.

It has been, inter alia, announced in the Budget Speech 2015-16, that the
Government proposes to work towards creating a universal social security system
for all Indians, specially the poor and the under-privileged. Therefore, two insurance
schemes and one pension scheme have been proposed for ensuring social security
of the citizens. The Government has proposed to launch the Atal Pension Yojana
(APY), which will provide a defined pension, depending on the contribution, and its
period. To encourage people to join APY, the Government will contribute 50% of the
contribution, subject to a limit of X1, 000 each year, for five years, in the new accounts
opened under the APY before 31st December, 2015.

The subscribers under the Swavalamban Scheme, who are eligible to join APY,
would be enrolled under APY, unless they decide to opt out.

Quality and genuineness of currency notes issued by RBI

982. SHRI TAPAN KUMAR SEN: Will the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the currency notes of the denominations from X 2 and
above are issued by the Reserve Bank of India (RBI) but are guaranteed by the Central
Government; and

(b) ifso, the details of competent legal authority responsible for maintaining the
quality and genuineness of such bank notes issued by the RBI?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): (a) Under the provisions of the RBI Act, 1934, Reserve
Bank of India (RBI) has the sole right to issue bank notes of denominational value of
% 2 and above and currency notes of the Government of India.

(b) All banknotes issued by RBI are genuine and RBI is responsible for
maintaining the quality of banknotes in circulation.
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Tax concession on interest paid on education loan

983. SHRI TAPAN KUMAR SEN:
SHRIMATI JHARNA DAS BAIDYA:

Will the Minister of FINANCE be pleased to state:

(a) whether Government has extended/proposes to extend tax concession
against interest paid on education loan to students especially to those belonging to the

weaker sections of the society: and
(b) if so, the details thereof, and the funds earmarked for the purpose?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY) : (a) and (b) Section
80E of the Income-tax Act, 1961 provides that in computing the total income of an
individual, there shall be allowed a deduction of the amount paid by way of interest on
loan taken by him from any financial institution or approved charitable institution for
the purpose of pursuing his own higher education or higher education of his spouse, or
children, or the student for whom he is the legal guardian. The deduction is available
for eight assessment years beginning with the assessment year in which the payment
of interest on such loan is first made or until the interest is paid in full, whichever is
earlier. This deduction is available to every individual who is liable to income-tax.
No specific funds are earmarked for the purposes of extending tax concession against
interest paid on education loan.

Proposals for large investment

984. SHRIDHIRAJ PRASAD SAHU: Will the Minister of FINANCE be pleased
to state:

(a) the number of proposals of large investment which the Cabinet Committee

on investment has cleared since its notification;

(b) the details of large investment proposals which are still pending with various
Ministries and the reasons for their pendency;

(c) the total investment both domestic and foreign in infrastructure projects in
the last three years;

(d) whether there has been a decline in the investments compared to previous

years; and

(e) if so, the reasons therefor and the steps taken by Government to boost

investment in infrastructure sector?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA) : (a) and (b) As per information received from the Project
Monitoring Group (PMG), which was set up in the Cabinet Secretariat with a view to
putting in place an institutional mechanism to track stalled projects, both in the public
and private sectors involving investment of ¥ 1000 crore or more, or any other critical
projects in sectors such as infrastructure, manufacturing, etc., issues pertaining to 217
projects have been resolved. 231 projects, in sectors such as coal, civil aviation, mines,
petroleum, power, roads etc, are pending as on 18.4.2015 for resolution of issues at
different levels, for want of various clearances, land etc.

(c) to (e) Gross Capital Formation by infrastructure sector comprising electricity,
construction, transport, storage, water supply etc, at current prices for the year
2011-12, 2012-13 and 2013-14 was recorded at ¥ 7,20,542 crore, I 7,44,598 crore,
and X 7,37,987 crore, respectively. Government has taken steps to mobilize funds
from various sources for development of infrastructure including establishment of
Infrastructure Debt Funds, issuing guidelines for creation of Real Estate/Infrastructure
business trusts, relaxation in External Commercial Borrowing (ECB) and Foreign
Direct Investment (FDI) norms, encouraging of Public Private Partnerships (PPPs)
in infrastructure, issuing a Harmonized List of Infrastructure, establishing the India
Infrastructure Finance Company Limited (IIFCL) etc. Government is also taking
various additional steps to increase investment in infrastructure including through
public investment, establishing a fund that can leverage its equity, reviewing the
sharing of risks in PPP projects, etc.

Reduction in corporate tax rates

985. SHRI MOHD. ALI KHAN: Will the Minister of FINANCE be pleased to
state:

(a) whether Government proposes to reduce corporate tax rate and to phase
out exemptions to reduce litigations, corruption and ambiguity at various levels;
and

(b) if so, the details thereof and the steps being taken in this regard?
THE MINISTER OF FINANCE (SHRI ARUN JAITLEY) : (a) Yes, Sir.

(b) As mentioned in the speech of the Finance Minister in Lok Sabha
while presenting the Union Budget 2015, it is proposed to reduce the rate of corporate
tax from 30% to 25% over the next 4 years to be necessarily accompanied by
rationalisation and removal of various kinds of tax exemptions and incentives for

corporate taxpayers.
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Waiver of taxes of corporate houses

986. SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:

Will the Minister of FINANCE be pleased to state:

(a) whether Government has waived X 5.73 lakh crores and ¥ 5.90 lakh crores

of central taxes of corporate houses during 2013-14 and 2014-15 respectively;
(b) if so, the details thereof, year-wise and company-wise; and

(c) the basic rules under which waiver of such huge amount of taxes to super
rich corporates is allowed?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) The
details of Revenue Impact on central taxes due to various concessions and exemptions
have been given in the Budget Document 2015, i.e. Statement of Revenue Impact of
Tax Incentives under the Central Tax System which has already been laid on the Table
of the House while presenting the Budget, 2015-16. The revenue impact in respect
of corporate tax payers during the year 2013-14 is I 57793 crore (after taking into
account collection due to MAT). The revenue impact figures in respect of corporate
tax payers for financial year 2014-15 have been estimated at I 62398.6 crore. An
assessee can claim deduction under various sections of the Income-tax Act. Data in
respect of revenue impact is maintained and reported section wise and not assessee

wise.

(¢) Tax incentive/exemptions under Central Taxes have been provided to
promote exports, balanced regional development, creation of infrastructure facilities,
generation of employment, rural development, scientific research and development,
co-operative sector and also to encourage savings by individuals and donations for
charity to achieve the policy objectives of the Government.

Picture of Bharat Ratna Dr. Bhimrao Ambedkar on currency

7987. DR. SATYANARAYAN: Will the Minister of FINANCE be pleased to
state the details of the proposal for inscribing the picture of Bharat Ratna Dr. Bhimrao
Ambedkar on currency notes to commemorate his 125th jubilee year?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): There is no proposal for inscribing the picture of Bharat

T Original notice of the question was received in Hindi.
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Ratna Dr. Bhimrao Ambedkar on currency notes to commemorate his 125th jubilee
year.

RBI norms for consumer protection

988. SHRI RAJKUMAR DHOOT: Will the Minister of FINANCE be pleased
to state:

(a) whether Government and the Reserve Bank of India (RBI) have finalized
the norms for protecting the consumers from being cheated by entities which are
regularised by the RBI;

(b) if so, the details thereof; and

(c) how many cases of cheating by such entities were detected or reported
during the last three years, year-wise which prompted Government to fix the norms?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) The
Reserve Bank of India (RBI) is working to improve consumer standards for financial
consumers in terms of fair treatment, suitability and choice of products and services
offered, disclosure of information and transparency, privacy and use of personal
information and fair and honest business practices. The objective is to provide better
protection for poorer and vulnerable sections of society without stifling business
development. Based on these lines, RBI has prepared and released a Charter of
Customer Rights. The Charter enshrines broad, overarching principles for protection
of bank customers and enunciates the ‘five’ basic rights for bank customers i.e.
(i) Right to Fair Treatment; (ii) Right to Transparency, Fair and Honest Dealing;
(ii1) Right to Suitability; (iv) Right to Privacy; and (v) Right to Grievance Redress and
Compensation. The draft policy encapsulating the principles enshrined in the Charter
was prepared by Indian Banks’ Association (IBA) and Banking Codes and Standard
Board of India (BCSBI) and on RBI’s approval of the same IBA has advised the Model
Customer Rights Policy to all the member banks with instructions to frame their own
Board Approved Policy at the earliest but not later than July 31, 2015. Meanwhile,
banks have been advised to have internal periodical review of the implementation of
the Charter.

RBI also regulates the companies whose ‘Principal Business’ is financial activity
as defined in the Sec 45-1 (c) of the RBI Act, 1934, and the same is assessed on the
basis of the Financial Assets and Financial Income generated out of those Financial
Assets. In terms of Sec 45-IA, such companies need to get registered with the RBI.

In order to protect the interest of the customers of the companies which are
registered with RBI as Non-Banking Financial Companies (NBFCs), RBI has issued
Guidelines on Fair Practices Code in 2008 and revised from time to time, the last such
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revision was on February 18, 2013. The objective of the Guidelines on Fair Practices
Code is to ensure transparency in operations including adoption of interest rate models
of NBFCs and also guidelines on corporate governance.

Further, RBI has a Grievance Redress mechanism for Depositors of NBFCs in
place. In terms of Section 45QA of the RBI Act, 1934 every deposit accepted by an
NBFC, unless renewed, has to be repaid in accordance with the terms and conditions
of such deposit.

If an NBFC registered with RBI fails to return depositor's money, the depositor
can register complaint against the NBFC to the nearest Regional Office of RBI.
Violations with regard to deposit acceptance by NBFCs registered with RBI / required
to be registered with RBI are addressed through penal provisions in RBI Act, 1934
issuing prohibitory orders, cancellation of Certificate of Registration (CoR), winding
up proceedings and in case of vanishing companies, advising the State Police or
the Economic Offensive Wing (EOW) of the concerned State. Depositors can also
approach the civil court or Consumer Disputes Redressal Forums for recovery of their
money. Affected persons can complain to the State Police authorities / EOW of the
State Police as well.

(c) The Banking Ombudsman Scheme has specified 27 grounds of complaints
under which complaints can be lodged with the Banking Ombudsman on grievances
related to deficiency in banking services provided by commercial banks, Regional
Rural Banks and scheduled primary co-operative banks. In so far as NBFCs are
concerned, no cases of depositor cheating by the entities regulated by RBI have come
to the notice of RBI during the last four years.

Compensation to Odisha for CST loss
989. SHRI A.V. SWAMY: Will the Minister of FINANCE be pleased to state:

(a) the steps to fully compensate the Odisha for the Central Sales Tax (CST)
loss and release the outstanding amount of ¥ 3420.00 crore towards compensation on
account of CST loss;

(b) will the Ministry permit to restore the CST rate to 4 per cent till the
implementation of Goods and Service Tax (GST); and

(c) if so, indicate how soon the amount of I 3420.00 crore will be released?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) Central
Government has decided to pay 100% CST compensation for the year 2010-11,
75% CST compensation for 2011-12 and 50% CST compensation for 2012-13, to
all the States/UTs including State of Odisha on account of loss due to reduction of
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CST rate from 4% to 2%. Accordingly, a total amount of I 579.68 crore has been
paid towards CST compensation to the State of Odisha for year 2010-11. Balance
CST compensation of Odisha along with other States/UT’s for 2011-12, 2012-13 is
proposed to be released in FY 2015-16 and 2016-17 respectively.

Investment by LIC into Railways

990. SHRI BALWINDER SINGH BHUNDER: Will the Minister of FINANCE
be pleased to state:

(a) whether the Life Insurance Corporation of India (LIC) is investing over X1.5
lakh crore into the Indian Railways;

(b) if so, the details thereof; and

(c) the details of the term and condition of investing such a large sum in
Railways and what will be the gain to LIC in this venture?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): (a) to (c) Life Insurance Corporation of India (LIC) has
informed that LIC has entered into an MoU with Ministry of Railways on 11.03.2015
to arrive at a broad understanding for funding transaction on the basis of ongoing and
new projects of Ministry of Railways and availability of investible surplus with LIC
of India. As per MoU, LIC shall make available to Ministry of Railways/its entities,
a non-renewable financial assistance with limit of ¥ 1,50,000 Crore and Ministry of
Railways shall borrow, subject to its requirements, within this limit over a period of
5 years. Ministry of Railways would get the financial assistance through the issue
of bonds. This would be a binding agreement between LIC of India and Ministry of
Railways for a period of 5 years, starting from 01.04.2015. LIC’s investible funds are
being gainfully invested in long term infra bonds of Railways.

Exposure limit of PSBS to business houses

991. SHRIMATI WANSUK SYIEM: Will the Minister of FINANCE be pleased
to state:

(a) whether the Non-Performing Assets (NPAs) of the Public Sector Banks
(PSBs) are on the rise with gross NPAs of these banks marked at X 2,60,531 crores as
on December 2014, up from X 71,080 crores in 2011;

(b) whether currently the banks in India are placed comfortably on large loan
exposures vis-a-vis limits prescribed under the Large Exposure Framework of the

Basel Committee on Banking Supervision;
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(c) whether as an abundant caution the Reserve Bank of India (RBI) has
proposed to reduce the exposure of a bank to a business group to 25 per cent of its

capital, down from the existing level of 55 per cent; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIJAYANT
SINHA): (a) The data on gross Non-Performing Assets (NPAs) of Public Sector Banks
(PSBs) as at ended Mar-11, Mar-12, Mar-13, Mar-14 and Dec-14, is given in the table
below:

(Amount in X Crore)

Bank Group Mar-11 Mar-12 Mar-13 Mar-14 Dec-14

Nationalised Banks 42,940 66,795 95,922 1,40,709 1,82,379

Public Sector Banks 71,080 1,12,489 1,55,890 2,16,739  2,61,265

Source: RBI

(b) Banks in India are currently comfortably placed on their exposures to single
name counterparties as also their group borrower exposures vis-a-vis the large exposure
limits proposed under the ‘Supervisory framework for measuring and controlling large
exposures’ Standards of the Basel Committee on Banking Supervision (BCBS). This
is evidenced from a study carried out by the RBI and included in the Discussion paper
(DP) on “Large Exposures Framework and Enhancing Credit Supply through Market
Mechanism” issues on March 27, 2015.

(c) and (d) Yes, Sir. RBI, in its DP mentioned above, has proposed to gradually
converge the current prudential norms with the BCBS standards on ‘Supervisory
framework for measuring and controlling large exposures’ published in April 2014. At
present, RBI’s Exposure Norms allow banks to have an exposure upto 55% of Capital
Funds (Tier 1 capital + Tier 2 capital) towards their groups of borrowers. However,
under the proposed Large Exposures Framework, banks’ exposure limit will be 25%
of their Tier I capital to their groups of connected counter parties as well as single
counterparties. The proposed Large Exposures Framework would be applicable by
January 1, 2019.

Appointment of non-official members on boards of

State run financial institutions

992. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
FINANCE be pleased to state:
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whether Government has formulated new norms for appointment of non-

official members under the boards of State run banks, insurance companies and

financial institutions; and

(b)

if so, the details of new norms for appointment of directors thereof?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Yes, Sir.

(b)

The details of new norms/criteria are as follows:

L. Criteria of experience

The following categories of persons will be considered for appointment of Part-
Time Non-Official Director on the Boards of Public Sector Banks/Reserve Bank of

India/Financial Institutions/Public Sector Insurance Companies:

a.

Persons of eminence with special academic training or practical experience
in the fields of agriculture, rural economy banking, cooperation, economics,
business management, human resources, finance, corporate law, Risk
Management, industry and IT will ordinarily be considered. 20 years of
industry experience at a senior position, established expertise in respective
areas (successfully led a reputed organization, brought turnaround in a
failing organization) would be preferred.

Retired senior Government officials with total experience of 20 years and
minimum 10 years of experience at Joint Secretary and above level. Retired
CMDs/EDs of Public Sector Banks after one year of retirement. The ex-
CMDs/EDs will not be considered for appointment as NoD on the Board of
the PSB from which they have retired. Serving CMDs/EDs of a PSB will
not be considered for appointment as NoD on the Board of any other PSB.

Academicians Directors of premier Management Banking Institutes and
Professors having more than 20 years experience.

Chartered Accountants with 20 years experience (excluding audit

experience) would also be preferred.

However, the experience criteria may be relaxed with the approval of the
Finance Minister in exceptional cases based on merits of the case.

Wherever possible representation may also be given to women and the
persons belonging to SC/ST/OBC community.
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II.  Criteria of Educational Qualification

An NoD should at least be a graduate in any stream preferably with specialization
in Business Management, Risk Management, Finance, Human Resource and IT.

III.  Criteria of age

The age of the Director, on the date of recommendation by Search Committee
should not be more than 67 years.

IV. Criteria of Work Experience

Professionals/academicians should ordinarily have 20 years of work experience
in their particular field.

V. Criteria of Disqualification

(a) A Director already on a Bank/Financial Institution (FIs)/RBI/Insurance
Company, under any category, may not be considered for nomination as
NoD in any other Bank/FI/RBI/Insurance Company.

(b) Persons connected with hire purchase, financing investment, leasing and
other para-banking activities, MPs, MLAs, MLCs and Stock Brokers will
not be appointed as non-official directors on the boards of Banks/FIs/RBI/
Insurance Companies. Investors in a hire purchase, financing investment,
leasing and other para banking activities would not be disqualified for
appointment as NoD, if they are not having any managerial control in such
companies.

(¢) No person may be re-nominated as an NoD on the Board of a Bank/FI/
RBI/Insurance Company on which he/she has served as Director in the past
under any category for two terms or six years whichever is longer.

VI. Criteria of Tenure

An NoD would not be considered for nomination as a Director on the Board
of a Bank/FI/RBl/Insurance Company if such Director has already been a NoD/
Shareholder Director on the board of any other Bank/FI/RBI/Insurance Company for
six years, whether continuously or intermittently.

One time settlement of loan

993. SHRI BHUPINDER SINGH: Will the Minister of FINANCE be pleased to
state:

(a) the details of guidelines issued by the Reserve Bank of India (RBI) in respect
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of interest rate charged on agricultural loan, minor, small and medium enterprises loan

to the nationalised and other co-operative banks;

(b) whether the interest can be more than the principal loan taken by the above
category persons;

(c) the details of norm, procedure or guideline prescribed, if the party is ready
to settle the loan under one time settlement; and

(d) whether the RBI has prescribed specific guideline fixing responsibility on
bankers in case of bankers delayed in one time settlement?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) The interest rates
on loans have been deregulated by Reserve Bank of India (RBI) and it is now based on
the Base Rate fixed by the respective banks. However, with a view to ensure availability
of agriculture credit to farmers at a reasonable cost, the Government provides interest
subvention to make short-term crop loans upto X 3 lakhs at the interest rate of 7% per
annum and in case of prompt repayment, the same gets reduced to 4%.

(b) RBI has informed that in terms of its Circular dated June 6,1985, it has
been stipulated in respect of agricultural advances that the total interest debited to an
account should not exceed the principal amount for short term advances granted to

small and marginal farmers.

(c) and (d) RBI has prescribed the guidelines on Compromise or Negotiated
Settlements on Non-Performing Assets (NPAs), which have been issued to all
Scheduled Commercial Banks and All India Financial Institutions.

GDP estimates

994. DR. T.N. SEEMA: Will the Minister of FINANCE be pleased to state:

(a) the projected/estimated growth in Gross Domestic Product (GDP) during
2014-15;

(b) the details of expected contribution of various sectors viz.
agriculture, infrastructure and service sectors etc. in the projected/estimated GDP for
2014-15;

(¢) whether the growth rate of the country is excepted to increase during
2015-16;

(d) if so, the details thereof indicating projected GDP during 2015-16 along
with the factors which are likely to contribute for the accelerated GDP; and



Written Answers to [5 May, 2015] Unstarred Questions 173

(e) the reaction of Government regarding widespread doubts and confusion as

reported by media about revision in the method of calculation of GDP?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): (a) As per the advance estimates of national income for
2014-15 published by the Central Statistics Office (CSO), the growth rate of Gross
Domestic Product (GDP)at constant (2011-12 base) market prices is estimated to be
7.4 percent in 2014-15.

(b) For the year 2014-15, sector-wise contribution to Gross Value Added at
current basic prices is given in the following table:

Sector Contribution (%)
Agriculture, forestry and fishing 17.0
Industry total 30.1
Mining and quarrying 2.5
Manufacturing 17.0

Electricity, gas, water supply

and other utility services 2.5
Construction 8.0
Services total 53.0
Trade, repair, hotels and restaurants 12.2

Transport, storage, communication

and services related to broadcasting 6.5

Financial, real estate and

professional services 20.9

Community, social and personal

services 134
GVA at basic prices 100.0
Source: CSO.

Note: Contributions may not add up to 100 per cent owing to rounding off.

(c) and (d) The Economic Survey 2014-15 indicates that the growth rate of GDP
at constant market prices can be expected to increase and is likely to be in the range of
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8.1 10 8.5 per cent in 2015-16.The increase in GDP growth can be expected on account
of factors like benign oil prices, likely monetary policy easing facilitated by lower
inflation and lower inflationary expectations and the cumulative effect of various
reforms under taken by the Government including fiscal consolidation and reforms
and fillip to agriculture, industry and infrastructure.

(e) Apart from revising the base year of national accounts from 2004-05 to
2011-12, the Central Statistics Office (CSO) has covered the corporate sector,
financial sector and the activities of local bodies and autonomous institutions in the
new seriesof national accounts more comprehensively. The CSO has put in public
domain changes in the methodology and other details on the new series. They have
also put a compilation of frequently asked questions on new series alongwith replies
in the public domain. In addition, CSO also organized a Data Users’ Conference on the
new series of national accounts in April 2015.

Ban on Future Trading in Agriculture Commodities

995. KUMARI SELJA: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that Government is planning to put ban on Future Trading
in Agriculture Commodities that indulge in high price volatility;

(b) if so, the details thereof; and

(c) the details of the commodities which are facing ban on Future Trading,

item-wise?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) No, Sir.
The Forward Markets Commission (FMC), the regulator of the commodity futures
markets under the provisions of the Forward Contracts (Regulation) Act, 1952 keeps a
close watch on the price trends of all the commodities traded on the commodity futures
exchanges and takes measures such as imposition of special margins, additional
margins, increasing initial margin, change in position limits etc., to intervene in the
market as required. The FMC has also undertaken a number of initiatives to check
excessive speculation that impacts price volatility. These measures include introduction
of staggered delivery system, dis-allowing contracts in the lean season, scrutiny of
volume to open interest ratio and public disclosure of more trade related information.

(c) At present, no commodity is banned from futures trading.

Permission to Urban Co-operative Banks for ATMs

996. SHRI RAVI PRAKASH VERMA: Will the Minister of FINANCE be

pleased to state:
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(a) whether the Central Government has decided to allow Urban Co-operative
Banks (UCBs) to open Automated Teller Machines (ATMs);

(b) if so, the criteria fixed therefor;

(¢) whether the UCBs are allowed to set up off site and mobile ATMs without
prior approval of the central bank; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA) : (a) and (b) Reserve Bank of India (RBI) has reported that
Financially Sound and Well Managed (FSWM) Urban Cooperative Banks (UCBs)
fulfilling certain criteria are permitted to open On-site ATMs without the prior
approval of RBI. These criteria, inter alia, include CRAR of not less than 10 per cent,
Gross Non-Performing Assets (NPA) of less than 7%, Net NPA of not more than 3%
and certain other parameters related to net profit, sound internal control system, full
implementation of Core Banking Solution (CBS), regulatory comfort, etc.

However, non-FSWM UCB:s are required to take prior approval of RBI for setting
up On- site ATMs.

(c¢) and (d) RBI has informed that FSWM UCBs having a networth of more than
% 50 crore are permitted to open Off-site/mobile ATMs without the approval of RBI
subject to reporting within a fortnight of opening the ATM. FSWM UCBs not fulfilling
the networth criteria are required to take prior approval of RBI for opening off-site/
mobile ATMs.

Financing of real estate and infrastructure projects

997. SHRI A.U. SINGH DEO: Will the Minister of FINANCE be pleased to
state:

(a) whether Government has proposed Real Estate Investment Trusts and
Infrastructure Investment Trusts for financing real estate and infrastructure projects in
the country;

(b) if so, the details thereof;
(c) the salient features of these investment trusts;

(d) the details of the guidelines, regulations under which these trusts will
function; and
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(¢) whether suggestions on setting up of such trusts have also been invited by

Government from various stakeholders and if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): (a) and (b) Yes Sir, the Budget for the FY 2014-15 had
announced a separate chapter in the Income Tax Act with regards to the Real Estate
Investment Trusts (REITs) and Infrastructure Investment Trust (InvITs), collectively
referred as Business Trust in the Income Tax Act. Further, few more provisions with
regards to the Business Trusts have been announced in the Budget of 2015-16. Details
are available at The Finance (No. 2) Bill, 2014 and The Finance Bill, 2015. Further,
SEBI has notified the SEBI (Infrastructure Investment Trust) Regulations, 2014 and
SEBI (Real Estate Investment Trust) Regulations, 2014 on September 26, 2014.

(c) Some of the salient features of these Trusts are as follows:
InvITs

1. InvITs shall be set up as a trust and registered with SEBI. It shall have
parties such as Trustee, Sponsor(s) and Manager.

2. The trustee of a InvIT shall be a SEBI registered debenture trustee who is
not an associate of the Sponsor.

3. InvITs shall invest in infrastructure projects, either directly or through SPV.
In case of PPP projects, such investments shall only be through SPV.

4. InvlT to hold controlling interest and not less than 50% of the equity share
capital or interest in SPV, except where the same is not possible because
of a regulatory requirement/ requirement emanating from the concession
agreement. In such cases sponsor shall enter into an agreement with the
InvIT, to ensure that no decision taken by the sponsor, including voting
decisions with respect to the SPV, are against the interest of the InvIT/ its
unit holders.

5. Value of the assets owned/proposed to be owned by InvIT shall be at least
% 500 crore. Minimum issue size for initial offer shall be I 250 crore.

6.  Maximum borrowing permitted is 49% of the value of the InvIT assets.
Further, post 25% unit holders approval and credit rating is mandatory.

REITs

1. REITs shall be set up as a trust and registered with SEBI. It shall have
parties such as Trustee, Sponsor(s) and Manager.
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10.

I1.

12.

The trustee of a REIT shall be a SEBI registered debenture trustee who is

not an associate of the Sponsor or Manager.

REIT to invest in commercial real estate assets, either directly or through
SPVs.

REIT to hold controlling interest and not less than 50% of the equity share
capital or interest in SPV.

Value of the assets owned/proposed to be owned by REIT shall be at least
% 500 crore.

Minimum issue size for initial offer shall be % 250 crore.
Listing is mandatory.

The minimum subscription size for units of REIT shall be I 2 lakhs and
trading lot of X 1 lakh.

Permitted Investments by REIT
At least 80% in completed and revenue generating properties.

Not more than 20% in developmental properties and other eligible
investments. Provided, investment in developmental assets is not more
than 10% of the value of REIT assets.

REIT to distribute not less than 90% of the net distributable cash flows,
subject to applicable laws, to its investors.

Maximum borrowing permitted is 49% of the value of the REIT assets.
Further, post 25% unit holders approval and credit rating is mandatory.

Full valuation atleast once a year and half yearly updation of the same.

(d) and (e) SEBI while framing the REIT and InvIT Regulations had done wide
public consultation. The draft consultation paper for Real Estate Investment Trust

was placed on SEBI website on October 10, 2013 and the concept paper and draft

regulations on Infrastructure Investment Trust was placed on SEBI website on

December 30, 2013 and July 17, 2014, respectively. The gist of comments received on

the above said consultation paper and draft regulations are part of the agenda for the
SEBI Board meeting, held on August 10, 2014. The Guidelines for REITs and InvITs
have been notified by SEBI on September 26, 2014. Detailed Guidelines/Regulations
governing these Trusts are available on the website of SEBI.
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Probing of major corporate loan default cases

998. SHRI ANAND SHARMA: Will the Minister of FINANCE be pleased to

state:

(a) whether Government is considering a proposal to make the Central Bureau
of Investigation (CBI), the lead agency for probing all major corporate loan default

cases; and

(b) if so, the reasons which have prompted this proposal and the modalities for

future probes in the banking sector?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) No, Sir.

(b) Does not arise in view of (a) above.
Transfer of money market regulation from RBI to SEBI
999. SHRI ANIL DESALI: Will the Minister of FINANCE be pleased to state:

(a) whether Government is planning to strip the Reserve Bank of India (RBI) of

its powers to regulate Government bonds;
(b) if so, the reasons therefor;

(c) whether the Ministry is also planning to transfer money market regulation
from RBI to SEBI; and

(d) ifso, whether the Ministry will augment SEBI's official strength to deal with

the new assignments?
THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) No, Sir.
(b) Does not arise in view of reply to (a) above.
(c) No, Sir.
(d) Does not arise in view of reply to (c) above.

Proposed bankruptcy code

1000. SHRI VIVEK GUPTA: Will the Minister of FINANCE be pleased to

state:

(a) whether Government is aware of the surge in bad loans, aggravated
over 2013-2014, and the large number of cases filed and pending in debt recovery

tribunals;
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(b) the details of global standards that the proposed bankruptcy code is going to

conform to;
(c) the details of the proposed time-line for the introduction of such a code;

(d) how does the code accommodate the necessity to boost judicial capacity for
bankruptcy, insolvency and debt recovery; and

(e) how is the proposed code different from the existing framework of
Sick Industrial Companies Act (SICA) and Bureau for Industrial and Financial
Reconstruction (BIFR)?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): (a) The data on gross Non-Performing Assets (NPAs) of
Public Sector Banks (PSBs) as at period ended Mar-14 and Dec-14, is given in the
table below.

(Amount in X Crore)

Bank Group Mar-14 Dec-14
Nationalised Banks 1,40,709 1,82,379
Public Sector Banks 2,16,739 2,61,265
Source: RBI

The data on the large number of cases filed and pending in debt recovery tribunals
(DRTs) is as under:

Period No. of cases Filed No. of cases Pending
2012-13 1393 42819
2013-14 1861 50128
Dec-14 2959 59645

(b) to (d) The Government has set up a Committee on 22.8.2014 for providing
an entrepreneur friendly legal bankruptcy framework for India. The mandate of the
Committee is to study the corporate bankruptcy legal framework in India including
preventive measures for early detection and resolution of financial distress, enabling
entrepreneurs to close down unviable business, and liquidation procedure for all

companies.

The Committee submitted an Interim Report on 5th February 2015 and has dealt
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with provisions relating to ‘revival/rescue and rehabilitation of sick companies’ and
‘winding up/liquidation of companies. The recommendations of the Interim Report

inter alia include:

(i) providing for a simple liquidity based test for initiating rescue proceeding;
(i1) allowing unsecured creditors of a certain value of unsecured debt to initiate
rescue proceedings; (iii) reducing timelines and streamline the process for assessing
the viability of a business; (iv) providing for involvement of secured creditors in the
appointment of the company administrator; (v) provision for raising ‘rescue finance’
and granting super-priority to such financers; (vi) strengthening the framework for
insolvency practitioners; andamending certain provisions relating to the National
Company Law Tribunal (NCLT) for operationalisation of NCLT. As per the terms of
reference of the Committee, the time fixed for submitting the final report is February
2016.

(e) The Committee in its interim report has stated that Sick Industrial Companies
(Special Provisions) Act, 1985 (“SICA”) remains to date the only central corporate
rescue law in force (although, it applies to industrial companies only).The Companies
Act(CA), 2013 provides for a new comprehensive regime for revival and rehabilitation
of companies under Chapter XIX. Unlike SICA which applied to specified industrial
companies only, the CA 2013 for corporate rescue is applicable to all companies. The
procedure under the CA 2013 in relation to corporate rescue shall be administered by
the NCLT, a quasi-judicial body. The Committee has suggested the following change
in CA 2013:

Section 253(1) of CA 2013 should be amended to specify that any secured
creditor may initiate rescue proceedings if the debtor company fails to pay a single
undisputed debt owed to such secured creditor exceeding a prescribed value within
thirty days of the service of the notice of demand or fails to secure or compound
such debt to the reasonable satisfaction of such creditor; Section 253(4) should be
amended to specify that the debtor company itself may initiate rescue proceedings on
the ground of inability or likely inability to pay any undisputed debt of a prescribed
value owed to any creditor whether secured or unsecured; the prescribed value for
making a reference can be provided by rules and may be amended from time to time;
the NCLT should be empowered to impose sanctions/costs/damages on a petitioner
and disallow re-applications on the same grounds if it finds that a petition has been

filed to abuse the process of law.
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Black money

+1001. SHRI LAL SINH VADODIA: Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Government is considering to rein in black money
through cheques and cards;

(b) if so, whether Government has taken any steps in this direction; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) As per
the existing provisions of the Income-tax Act, acceptance or repayment of any loan
or deposit of an amount of ¥ 20,000 or more otherwise than by an account payee
cheque or account payee bank draft or use of electronic clearing system through a
bank account is prohibited. Violation of these provisions attracts penalty of an amount
equal to the amount of such loan or deposit. Further, subject to certain exceptions, any
expenditure for which payment or aggregate of payments in a day exceeding ¥ 20,000
is made otherwise than by an account payee cheque or an account payee bank draft is
not allowable as a deduction while computing the income from business or profession

of an assessee.

Further, in order to obtain trail of transactions, rule 114B of the Income Tax Rules,
1962 requires mandatory quoting of PAN in respect of certain specified transactions
such as sale or purchase of any immovable property valued at five lakh rupees or more,
sale or purchase of a motor vehicle, payment to hotels and restaurants for an amount
exceeding twenty-five thousand rupees at any one time etc.

In order to curb generation of black money in real estate transactions, Finance
Bill, 2015 proposes to prohibit acceptance of any payment, or repayment of advance,
of ¥ 20,000/- or more otherwise than by an account payee cheque or account payee
bank draft or by electronic clearing system through a bank account, in relation to
transfer of an immovable property by providing penalty of an equivalent amount.

Availability of black money in the country

+1002. DR. SANJAY SINH: Will the Minister of FINANCE be pleased to state:

(a) whether Government is aware of the availability of black money in the

country;

T Original notice of the question was received in Hindi.
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(b) if so, the details thereof;

(¢) whether Government has conducted any assessment of the amount of black
money available in the country;

(d) if so, the details thereof; and

(e) the concrete steps being taken by Government to curb black money in the
country?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) Varying
estimations of the amount of black money have been reported by different persons/
institutions. Such estimations are based upon different sets of facts, data, methods,
assumptions, etc. leading to varying inferences.

(c¢) and (d) There is no official estimation regarding the amount of black money
available in the country. However, the Government commissioned a study, inter alia,
on estimation of unaccounted income and wealth inside and outside the country, which
was conducted by National Institute of Public Finance and Policy (NIPFP), National
Council of Applied Economic Research (NCAER) and National Institute of Financial
Management (NIFM). Reports received from these Institutes are under examination
of the Government.

(¢) The Government has taken effective measures to curb the menace of black
money. Such measures include (i) Introduction of a comprehensive new law in the
ongoing Budget Session 2015, specifically to deal with black money stashed abroad
— The Undisclosed Foreign Income and Assets (Imposition of Tax) Bill, 2015 — inter
alia, providing for stringent penalties (equal to three times the amount of tax payable)
and prosecutions (rigorous imprisonment up-to ten years with fine) in this regard,;
(i1) Other legislative measures introduced through the Budget 2015-16 which include
the following — (a) The Finance Bill, 2015 includes a proposal to amend the Income-tax
Act, 1961 to prohibit acceptance or payment of an advance of X 20,000 or more in cash
for purchase of immovable property, (b) Quoting of PAN is being made mandatory for
any purchase or sale exceeding the value of X 1 lakh; (iii) Constitution of a Special
Investigation Team (SIT), in May 2014, Chaired and Vice-Chaired by two former
judges of the Hon’ble Supreme Court, inter alia, to deal with issues relating to black
money stashed abroad; (iv) While focusing upon non-intrusive measures, due emphasis
on enforcement measures in high impact cases with a view to prosecute the offenders
at the earliest possible for credible deterrence against tax evasion; (v) Strengthening
and streamlining the information collection and enforcement mechanism, inter alia,

through extensive use of information technology, capacity building, etc.; (vi) Joining
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the global efforts to combat cross-border tax evasion and tax fraud and to promote
international tax compliance, including supporting the implementation of a uniform
global standard on Automatic Exchange of Information on a fully reciprocal basis
facilitating exchange of information regarding persons hiding their money in offshore
financial centres and tax havens; (vii) Renegotiation of Double Taxation Avoidance
Agreements (DTAAs) with other countries to bring the Article on Exchange of
Information to International Standards and expanding India’s treaty network by
signing new DTAAs and Tax Information Exchange Agreements (TIEAs) with many
tax jurisdictions to facilitate the exchange of information and to bring transparency;
(viii) Proactively engaging with foreign governments for exchange of information
under the provisions of DTAAs/TIEAs/Multilateral Convention; (ix) Exploring non-
governmental sources to obtain information regarding undisclosed foreign assets;
(x) Effectively utilizing the information received from treaty partners to combat tax

evasion and avoidance.

Disbursement of loans to small and marginal farmers

1003. SHRI PRAMOD TIWARI: Will the Minister of FINANCE be pleased to
state:

(a) whether Government has fixed targets for disbursement of loans to small
and marginal farmers during the current years;

(b) if so, the details thereof; and

(c) whether Government has achieved the targets fixed for last financial year,
if so, the number of small and marginal farmers who were provided loans during last

financial year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): (a) and (b) As per Reserve Bank of India (RBI)'s Circular
dated April 23, 2015 on 'Priority Sector Lending - Targets and Classifications', a target
of 8 percent of Adjusted Net Bank Credit (ANBC) or Credit Equivalent Amount of
Off-Balance Sheet Exposure, whichever is higher, has been prescribed for Small
and Marginal Farmers within agriculture to all Scheduled Commercial Banks, to be
achieved in a phased manner i.e., 7 per cent by March 2016 and 8 per cent by March
2017.

(¢) As against the target of ¥ 8 lakh crore for agriculture credit during
12014-15, the Public Sector Banks, Cooperative Banks and Regional Rural Banks have
disbursed X 5,35,464.68 crore(provisional) upto 31.12.2014. During the year 2014-15,
as on 31.12.2014, the number of farm loan accounts of small and marginal farmers
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who were provided agricultural loans by Public Sector Banks, Cooperative Banks and
RRBs stood at 375.07 lakh (Provisional) constituting 63.72% of total agricultural loan
accounts financed by these banks. However, the State-wise data in this regard is not
maintained.

Assistance received from World Bank

1004. SHRIMATI RAJANI PATIL: Will the Minister of FINANCE be pleased
to state:

(a) the details of amount received or assistance provided by the World Bank for
various projects including infrastructure development in the country during the last

two years; and

(b) the details of activities for which the Government seeks World Bank
assistance along with loan received and amount spent on various projects during the

said period?

THE MINISTER OF STATE IN THE MINSTRY OF FINANCE
(SHRI JAYANT SINHA): (a) and (b) The Government seeks Financial Assistance
from the World Bank for taking up activities in the areas such as Transport, Urban
Development, Panchayati Raj, Rural Development, Drinking Water and Sanitation,
Health, Education, Environment and Forest, Finance and Power Sector etc. The
details of the assistance received from the World Bank for various projects including
infrastructure development in the country during the last two years, both as Grants and
Loans project-wise is given in the Statement-I and Statement-II respectively.

Statement-1

Utilisation of Government Grants received from World Bank
from 2013- 2014 and 2014 - 2015

INR (Indian X in Crore)

Donor /Grant Date of Agreement 2013 -2014 2014 - 2015
International Bank for Reconstruction and
Development
TF-016123 Improving Development Programmes 19/12/2013 NA 0.18
in Tribal Areas
TF011381 Strengthening the Enabling 21/03/2012 0.00 0.58
Environment for Biodiversity Conservation and
Magmt.
TF011445 Strengthening Capacity of Bihars 22/02/2012 0.42 1.00

Road Construction Department Project
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Donor /Grant Date of Agreement 2013 -2014 2014 - 2015

TF011446 Scaling UP of Assam PWRD 02/04/2012 0.90 7.27
Computerization Project
TF011450 T.A. Pgm for supporting Disability and 13/03/2012 0.10 247
Development for the Tamil Nadu
TF012765 Enhancing Capacity for NAP 17/09/2012 0.49 0.00
Alignment and Reporting to UNCCD Secretariat
TF017363 JSDF Grant For Karnataka Multi- 15/07/2014 NA 3.33
Sectoral Nutrition Pilot Project
TF094322 IDF Grant for Rajasthan PFM and 20/05/2009 NA NA
Procurement Capacity Building
TF094442 National Agricultural Innovation 26/08/2009 14.57 4.45
Project
TF094443 Watershed Management Directorate- 26/08/2009 2.18 NA
Uttarakhand
TF094676 Coal Fired Generation Rehabiliatation 17/12/2009 33.99 4731
Project
TF095549 Sustainable Urban Transport Project 05/02/2010 10.13 12.89
TF096841 Bihar Flood Management 31/05/2010 1.56 2.33
Implementation Support Project 11
TF097126 Global Environment Facility- 13/09/2010 2.70 1.27
Financing Energy Efficiency at MSMEs Project
TF099872 Design of market based emissions 13/09/2011 0.00 0.00
trading schemes to improve Air quality
TF099884 Karnataka Public Financial 26/07/2011 0.63 0.48
Management Capacity Building Project
TF95445-IN Karnataka-Improving Education 23/10/2009 0.43 0.83
Governance
TF96651-IN GEF Grant (Biodiversity 14/06/2011 1.54 0.93
Conservation and Rural Livelihoods Improvement
Proj
TF98416-IN Scaling up Deployment of Ren. 21/04/2011 0.00 0.57
Energy Techn. for Promoting Innovative Business.
ToTAL 69.64 85.89
International Development Association
TF054009 Tsunami Disaster Recovery 24/04/2007 -0.01 NA
in India
TF92825-IN Preparation of Bihar Panchayat 29/10/2008 NA NA

Strengthening Project
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Donor /Grant Date of Agreement 2013 -2014 2014 - 2015
TF97375-IN Enhance Financial Access to the 27/09/2010 1.23 5.97
Poor through Technology in Andhra Pradesh
TotaL 1.22 5.97
GranD ToTAL 70.86 91.86

Note : Data for last two financial year (2013-14) and (2014-2015) is upto 31/03/2015 .

# NA Stands for Not Applicable.

* The negative figure indicate that certain expenditure incurred by implementing agency has not been
allowed for reimbursement by the World Bank.

Statement-I1

Utilisation of Government Loans received from World Bank
from 2013 - 2014 and 2014 — 2015

INR (Indian ) in crore
Donor/Loan Date of Agreement 2013 -2014 2014 - 2015

International Bank for Reconstruction
and Development

4653-IN Kerala State Transport 06/05/2002 NA# NA
Project

4665-IN Mumbai Urban Transport 05/08/2002 NA NA
Project

4684-IN Uttar Pradesh State Road Project 19/02/2003 NA NA
4706-IN Tamil Nadu Road Sector Project 28/08/2003 NA NA
4730-IN Karnataka Urban Water Sector 18/02/2005 NA NA
Improvement Project

4749-IN India : Hydrology Project- 19/01/2006 80.60 79.53
Phase 11

4750-IN Madhya Pradesh Water Sector 30/11/2004 271.45 341.15
Restructuring Project

4753-IN Rural Road Project 08/11/2004 NA NA
4764-IN Lucknow-Muzaffarpur National 18/11/2005 NA NA
Highway Project

4796-IN Maharashtra Water Sector 19/08/2005 133.35 45.79
Improvement Project

4798-IN Third Tamilnadu Urban 14/09/2005 141.97 117.55
Development Project

4818-IN Karnataka Municipal Reforms 02/05/2006 143.39 196.89
Project

4843-IN Punjab State Road Sector 26/02/2007 130.56 81.51

Project
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Donor/Loan Date of Agreement 2013 -2014 2014 - 2015
4846-IN Tamil Nadu Irrigated Agriculture 12/02/2007 305.55 530.31
Modernisation and Water Bodies
Restoration
4857-IN Andhra Pradesh Commun- 08/06/2007 70.77 26.51
Based Tank Management Project
4860-IN Himachal Pradesh State Roads 07/08/2007 57.97 61.73
Project
4862-IN Strengthening Rural Credit 02/11/2007 NA NA
Cooperative Project
4872-IN Karnataka Community Based 02/11/2007 NA NA
Tank Management Project
7576-IN Odisha Community Tanks 27/01/2009 20.22 33.11
Management Project
7577-IN Odisha State Roads Project 27/01/2009 143.55 0.00
7687-IN Coal Fired Generation 17/12/2009 263.59 53.23
Rehabilitation Project
7748-IN Haryana Power System 17/08/2009 408.89 59.59
Improvement Project
7792-IN Andhra Pradesh Road Sector 22/01/2010 200.09 48.81
Project
7816-IN Andhra Pradesh Municipal 22/01/2010 144.23 0.00
Development Project
7818-IN Sustainable Urban Trasport 05/02/2010 50.53 39.93
Project
7865-IN Tamil Nadu Road Sector Project 06/07/2010 0.00 0.00
7897-IN Andhra Pradesh Water Sector 14/08/2010 262.89 9.10
Improvement Project
7941-IN Mumbai Urban Transport 23/07/2010 93.11 247.74
Project-2A
7943-IN Dam Rehabilitation and 21/12/2011 0.00 0.00
Improvement Project
7980-IN NHAI Technical Assistance 22/12/2010 0.00 0.00
Project
7995-IN PMGSY Rural Roads Project 14/01/2011 0.00 1,294.33
8022-IN Second Karnataka State 30/05/2011 120.33 60.11
Highway Imporvement Project
8029-IN e-Delivery of Public Services 10/05/2011 NA NA
Development Policy Loan
8065-IN National Ganga River Basin 14/06/2011 0.00 0.00

Project
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Donor /Loan Date of Agreement 2013 - 14 2014-15
8066-IN Eastern Dedicated Freight 27/10/2011 226.25 257.14
Corridor-I Project
8090-IN West Bengal Accelerated 21/12/2011 0.00 0.00
Development of Minor irrigation Project
8136-IN Assam State Roads Project 05/11/2012 68.99 81.25
8196-IN H.P.Develop. Policy Loan to 29/09/2012 NA NA

Promote Inclusive Green Growth and

Sustain Develop.

8199-IN Himachal Pradesh State Road 21/01/2013 0.00 0.00
Project-Additional Financing

8254-IN Second Kerala State Transport 19/06/2013 47.75 39.74
Project -1

8301-IN National Highways 01/07/2014 NA 54.21
Interconnectivity Improvement Project

8313-IN Second Gujarat State Highway 12/02/2014 16.68 87.11
Project

8330-IN Technology Centre Systems 10/11/2014 NA 4.62
Programme

P4250 Gujarat Urban Developement 01/02/2006 NA NA
Project

P451-0-IN Capital Markets, Debt 14/01/2009 NA NA

Management and Pension Reform Tech

Assistance Project

TF16957 2nd DPL to Promote 11/06/2014 NA 610.72
Inclusive Green Growth and Sustainable

Development in HP

ToraL 3,402.71 4,461.71

International Development Association

3602-IN UP Water Sector Restructuring 08/03/2002 NA NA
Project

3603-IN Rajasthan Water Sector 15/03/2002 36.10 NA
Restructuring Project

36181-IN Mizoram State Road Project 01/08/2007 NA NA
3635-1-IN Karnataka Community Based 02/11/2007 NA NA
Tank Management Project

3635-IN Karnataka Community-Based 04/06/2002 NA NA
Tank Management

3662-IN Mumbai Urban Transport 05/08/2002 NA NA
Project

3867-IN Rajasthan Health Systems 03/06/2004 NA NA

Development Project
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Donor /Loan Date of Agreement 2013 - 14 2014-15
3907-IN Uttaranchal Decentralised 30/07/2004 NA NA
Watershed Develop. Pro.
3952-IN Integrated Desease Surveillance 23/09/2004 NA NA
Project
4013-IN Assam Agricultural 14/01/2005 34.43 53.54
Competitiveness Project
4054-IN-PO Emergency Tsunami 12/05/2005 -0.6* NA
Reconstruction Project (PO)
4054-IN-TN Emergency Tsunami 12/05/2005 NA NA
Reconstruction Project (TN)
4103-IN TN Empr. and Pov.Reduction 14/09/2005 NA NA
Vazhndhu Kaatuvom Proj.
4133-IN H.P. Mid Himalayan Watershed 19/01/2006 15.49 10.10
Dev. Pr.
4162-IN National Agricultural 24/07/2006 109.82 117.06

Innovation Project

4211-IN Karnataka Panchayats 24/07/2006 58.72 8.34

Strengthening Project

4227-IN Reproductive and Child Health 16/10/2006 NA NA

Project Phase-11

4228-IN Tuberculosis Control Project 16/10/2006 NA NA

Phase - I1

4229-IN Karnataka Health System Dev 16/10/2006 79.93 22.01
and Reform Project

4232-IN Uttarakhand Rural Water Supply 16/10/2006 94.00 16.40
and San. Proj

4251-IN Punjab Rural Water Supply and 26/02/2007 210.06 77.80
Sanitation Project

4255-IN Tamilnadu Irrigated Agri 12/02/2007 NA NA

Modernization and Water Bodies

Restoration and Managem

4291-IN Andhra Pradesh Community- 08/06/2007 76.06 17.91
Based Tank Management Project

4299-IN Third National HIV/AIDS 05/07/2007 26.16 NA
Control Project

4319-IN Vocational Training 02/11/2007 241.24 130.93
Improvement Project

4323-IN Bihar Rural Livelihoods Project 09/08/2007 NA NA
(BRLP)

4461-IN National Vector Borne Disease 13/02/2009 3091 8.06

Controal and Polio Eradication Support
Prj.
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Donor /Loan Date of Agreement 2013 - 14 2014-15
4472-IN Odisha Rural Livelihood 27/01/2009 171.68 43.58
Project-TRIPTI
4499-IN Odisha Community Tanks 27/01/2009 20.35 33.03
Management Project
4632-IN Second Madhya Pradesh District 20/07/2009 82.57 48.45
Poverty Initiatives Project
4640-IN Uttar Pradesh Sodic Lands 20/07/2009 202.68 94.14
Reclamation-III Project
4653-IN Andhra Pradesh Rural Water 22/01/2010 181.86 63.19
Supply and Sanitation Project
4675-IN Addl. Financing for Andhra 29/12/2009 NA NA
Pradesh Rural Poverty Reduction Project
4685-IN Second Technical/Engineering 14/07/2010 0.00 202.11
Education Quality Improvement Project.
4700-IN Second Elementary Education 07/05/2010 NA NA
Project (Additional Credit)
4709-IN Additional Financing for 21/05/2010 3.28 NA
Rajasthan Water Sector Restructuring
4754-IN Scaling up Sustanable and 09/07/2010 2.88 NA
Responsible Micro Finance Project
4755-IN Capacity Building for Industrial 22/07/2010 5.64 0.75
Pollution Management Project
4756-IN Additional Financing for Tamil 06/07/2010 114.12 64.69
Nadu Health Systems Project
4758-IN West Bengal Institutional 15/07/2010 320.04 16.88
Strengthening of Gram Panchayats Project
4765-IN Integrated Coastal Zone 22/07/2010 137.11 105.54
Management Project
4768-IN Second Karnataka Rural Water 17/07/2010 159.45 206.77
Supply and Sanitation Project
4772-IN National Cyclone Risk 14/01/2011 216.56 222.97
Mitigation Project
4787-IN Dam Rehabilitation and 21/12/2011 12.62 54.02
Improvement Project
4802-IN Bihar - Kosi Flood Recovery 12/01/2011 16.64 99.94
Project
4809-IN Mabharashtra Agricultural 02/11/2010 45.99 81.30
Competitiveness Project
4812-IN Second Additional Financing for 22/10/2010 0.00 0.00
Mizoram States Road Project
4837-IN Addl. Financing for 23/12/2010 278.54 67.22

TN Empr and Poverty Reduction
"VazhndhuKaattuvom" Proj.
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Donor /Loan Date of Agreement 2013 - 14 2014-15
4849-IN PMGSY Rural Roads Project 14/01/2011 1,820.16 644.64
4850-IN Additional Financing for 17/03/2011 0.00 0.00

Uttarakhand Decentralized Watershed

Development Pr.

4859-IN Rajasthan Rural Livelihoods 24/05/2011 54.07 15.15
Project

4872-IN Kerala Local Government and 04/07/2011 142.09 243.10
Service Delivery Project

4943-IN Biodiversity Conservation and 14/06/2011 1.83 0.41
Rural Livelihoods Improvement Project

4955-IN National Ganga River Basin 14/06/2011 0.59 104.31
project

4978-IN National Rural Livelihoods 18/07/2011 272.43 266.90
Project

4997-IN Capacity Building for Urban 08/12/2011 4.51 13.34
Development Project

5014-IN West Bengal Accelerated 21/12/2011 52.96 NA
Development of Minor Irrigation Project

5027-IN Second Kerala Rural Water 15/02/2012 13.82 145.39
Supply and Sanitation Project

5033-IN Uttar Pradesh Health Systems 21/03/2012 43.90 9.33
Strengthening Project

5035-IN North East Rural Livelihood 20/01/2012 12.89 6.64
Project

5062-IN Addl. Financing for Assam Agri. 13/04/2012 19.58 49.45
Competitiveness Project

5074-IN National Dairy Support Project 13/04/2012 29.86 112.12
5085-IN Rajasthan Agricultural 13/04/2012 2.88 2.13
Competitiveness Project

5087-IN Karnataka Watershed 11/02/2013 1.97 5.68
Development Project 11

5088-IN Secondary Education Project 05/10/2012 591.72 1,228.51
5123-IN Additional Financing for Bihar 09/07/2012 156.84 67.06
Rural Livelihoods Project

5150-IN ICDS Systems Strengthening 05/11/2012 5.21 7.23
and Nutrition Improvment Project

5159-IN Addl. Financing for Himachal 20/11/2012 23.06 35.87
Pradesh Mid-Himalayan Watershed Dev.

Project

5160-IN Bihar Panchayat Strengthening 27/06/2013 0.51 2.19

Project
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Donor /Loan Date of Agreement 2013 - 14 2014-15
5161-IN Addl. Financing for Karnataka 21/11/2012 28.03 76.17
Health System Development and Reform
Project
5236-IN National AIDS Control Support 18/06/2013 101.68 110.94
Project
5279-IN Tamil Nadu and Puducherry 11/11/2013 298.18 131.13
Coastal Disaster Risk Reduction Project
5283-IN Low Income Housing Finance 14/08/2013 30.23 22.39
Project
5298-IN Uttar Pradesh Water Sector 24/10/2013 58.47 102.97
Restructuring Project Phase-1I
5310-IN Rajasthan Road Sector 02/01/2014 NA 254.96
Modernization Project
5313-IN Uttarakhand Disaster Recovery 09/01/2014 107.62 144.54
Project
5345-IN Rural Water Supply and 07/02/2014 NA 8.69
Sanitation Project for Low Income States
5349-IN Bihar Integrated Social 28/05/2014 NA 0.90
Protection Strengthening Project
5369-IN Uttarkhand Decentralised 30/05/2014 NA 7.20
Watershed Development Project Phase-11-
GRAMYA II
5372-IN Additional Financing for 30/05/2014 NA 15.96

Uttarakhand Rural Water Supply and

Sanitation Project

5376-IN Accelerating Universal Access 30/05/2014 NA 28.17
to Early and Effective Tuberculosis Care

Proj

5378-IN Odisha Disaster Recovery 11/07/2014 NA 62.76
Project

5448-IN Third Elementary Education 29/05/2014 NA 1,207.02
Project

Q942-IN Preparation of Proposed 17/10/2014 NA 1.27
Nagaland Health Project Preparation

Advance

TotaL 6,860.02 7,001.25
GRAND ToTAL 10,262.73 11,462.96

Note : Data for last two financial year (2013-14) and (2014-2015) is upto 31/03/2015.

# NA stands for Not Applicable.

* The negative figure indicate that certain expenditure incurred by implementing agency has not been
allowed for reimbursement by the World Bank.
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Promotion of manufacturing growth under “Make in India” programme

1005. SHRI MAJEED MEMON: Will the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that Government has pledged to remove entry barriers in
business and ensure a competitive tax regime to push manufacturing growth under the
“Make in India” programme;

(b) whether it is also a fact that the entry point into the manufacturing sector has
to be eased and the high interest rate regime which is one singular factor and which has
contributed to the slowdown in manufacturing growth have to be lowered and perhaps
to be removed; and

(c) ifso, the details thereof?
THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c)

(I)  The “Make in India’ initiative is targeted towards making India an important
investment destination and a global hub for manufacturing, design and
innovation. The ‘Make in India’ initiative aims to achieve this by creating
an investor friendly environment, modern and efficient infrastructure,
opening up new sectors for foreign investment and forging partnership
between government and industry through a positive mindset. Significant
improvements have been made in the regulatory environment through
deregulation, delicensing and simplification of procedures. An action plan
has been proposed for improvement in the regulatory environment and
improving Ease of Doing Business. Initiatives taken for ease of doing
business are given in the Statement-1 (See below).

(IT) Measures taken or proposed to be taken for promotion of manufacturing
sector under “Make in India” programme with regard to tax policy, are as

under:—
(a) Direct Taxes

+ To facilitate ease of doing business, rule 114 and 114A
relating to allotment of PAN and TAN has been amended so as
to enable the allotment of PAN and TAN through a composite
form INC-7 filled up on e-Biz portal for incorporation of a
company.

* Corporate Identity Number (CIN) has been included as a proof
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of identity, address and date of incorporation for PAN applicants

being companies registered in India.

In addition to above, following measures for promotion of

manufacturing sector under “Make in India” programme have been

proposed in Finance Bill, 2015:—

An additional investment allowance (@15%) and additional
depreciation (@15%) to new manufacturing units set-up during
the period 01.04.2015 to 31.03.2020 in notified areas of Andhra
Pradesh, Bihar, Telangana and West Bengal.

The rate of tax on royalty and fees for technical services to be
reduced from 25% to 10%.

Additional depreciation @ 20% is allowed on new plant and
machinery installed by a manufacturing unit or a unit engaged
in generation and distribution of power. However, if the asset is
installed after 30th September of the previous year only 10% of
the additional depreciation is allowed. It is proposed to allow the
remaining 10% of the additional depreciation in the subsequent

financial year.

With a view to facilitate generation of employment, it is proposed
to amend the provisions of section 80JJAA of the Income-tax
Act so as to provide that tax benefit under the said section shall
be available to every ‘person’, instead of only Indian Company,
deriving profits from manufacture of goods in a factory and
paying wages to new regular workmen in excess of 50 workmen
employed during the year.

(b) Indirect Taxes

(i) Customs

Reduction in Basic Customs Duty on certain inputs to address
the problem of duty inversion for sectors such as electronics and
IT, telecommunication, steel, chemicals and petrochemicals, and
renewable energy such as wind energy and solar energy.

Reduction in Basic Customs Duty to reduce the cost of raw
materials for sectors such as electronics and IT, telecommunication,

renewable energy such as wind energy and solar energy, textiles,
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steel, ship breaking, chemicals and petrochemicals and medical

devices.

Reduction in special additional duty of customs (SAD) to
address the problem of CENVAT credit accumulation for
sectors such as electronics, iron and steel, and chemicals and

petrochemicals
Increase in export duty on bauxite.

Extension of the concessional customs duty structure [presently
available upto 31.03.2015] of Nil Basic Customs Duty, 6% CVD
and Nil SAD on specified parts of electrically operated vehicles
and hybrid vehicles upto 31.03.2016.

Full exemption from customs duty on bunker fuels, namely IFO
180 CST and IFO 380 CST for use in Indian Flag vessels for
carrying export-import (EXIM) containers and empties.

(ii) Excise

Reduction of excise duty on specified food processing and
packaging machinery, inputs for sectors such as electronics
and IT, wind and solar energy, medical devices and machinery,
equipments, etc. required for setting up of compressed biogas
plant (Bio-CNG). Restructuring of excise duty on mobile
handsets, tablet computers and solar water heater and system so
as to induce domestic value addition.

Extension of the concessional rate of excise duty from 12%
to 10% on capital goods and consumer durables sectors upto
31-12-2014 and on automobiles [from 12% to 8% for small cars,
2-wheelers and commercial vehicles; from 24% to 20% for mid-
segment cars; from 27%/30% to 24% for large cars/SUVs] upto
31-12-2014.

Full exemption from excise duty on bunker fuels, namely IFO
180 CST and IFO 380 CST for use in Indian Flag vessels for
carrying export-import (EXIM) containers and empties.

(iii) Improving the ease of doing business

Reduction in number of levies: Exemption from Education Cess
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and Secondary and Higher Education Cessleviable on excisable
goods.

* Ensure certainty and uniformity in valuation of the goods by
notifying specified goods for the purposes of levy of excise duty
w.r.t. the Retail Sale Price.

* Reduction in excise duty on chassis for ambulances.

e Clarifications issued on various issues arising out of varied
interpretations of exemption notifications so as to ensure
uniformity in assessment practice, eliminate litigation, reduce
compliance cost and provide a non-adversarial tax administration.

(IIT) Measures taken by Central Bank

Interest rates have been deregulated by Reserve Bank of India and the rates of
interest are fixed by the banks with the approval of their Boards based on their cost of
funds, base price formula, inflationary expectations and type and tenor of financing.

Statement-1
Initiatives by Government of India

. Number of documents required for export and import of goods reduced to
three Registration with Employees' State Insurance Corporation (ES1C) and
Employees' Provident Fund Organization (EPFO) made online and real-
time

. Payments for ESIC and EPFO made online with 56 accredited banks

. Requirement of No Objection Certificate (NOC)/Consent to Establish for
new electricity connection eliminated

. Colour coded maps to locations requiring NOC from Airports Authority of
India hosted online

. 14 Government of India Services through online single window portal
of eBiz Investor Facilitation Ceil created LO guide assist and handhold
investors

. Large number of defence products and dual use items taken Off Licensing
Requirement

. Forms for Industrial Licence and Industrial Entrepreneurs Memorandum
simplified Validity period for implementing Industrial Licence extended
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. Validity of security clearance from Ministry of Home Affairs extended to

three years

. Partial commencement of production treated as commencement of
production for all products

. Process of applying for Environment and forest Clearances made online

. Requirement of Environment Impact Assessment eased for industrial sheds
schools colleges and hostels up to 1,50,000 square meter of build-up area

. Unified portal (Shram Suvidha) for registration of Units for Labour
Identification Number (LIN), reporting of inspections, submission of
returns and Grievance redressal launched.

Generation of black money in the country

1006. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of FINANCE
be pleased to state:

(a) the factors mainly responsible for generation of black money in the country;

(b) whether any study has been done on how black money is generated in the
country;

(c) if so, the details thereof and if not, the reasons therefor;

(d) the quantum of black money generated since liberalization and opening of

economy, sector-wise and year-wise; and

(e) the measures taken so far to curb generation of black money and the results
of such measures?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) The
Government had commissioned a study, inter alia, on estimation of unaccounted
income and wealth inside and outside the country, which was conducted by National
Institute of Public Finance and Policy (NIPFP), National Council of Applied Economic
Research (NCAER) and National Institute of Financial Management (NIFM). One of
the terms of reference of the study was — “To identify important sectors of economy in
which unaccounted money is generated and examine causes and conditions that result
in generation of unaccounted money”. Reports received from these Institutes are under

examination of the Government.

(d) There is no official estimation regarding the amount of black money

generated in the country. Varying estimations of the amount of black money have been



198  Written Answers to [RAJYA SABHA] Unstarred Questions

reported by different persons/institutions. Such estimations are based upon different
sets of facts, data, methods, assumptions, etc. leading to varying inferences. However,
sectoral analysis of seizure of valuables and admission of undisclosed income in the
searches conducted by the Income Tax Department in the last three financial years
indicates that the main sectors in this regard are real estate, trading and manufacturing,

contractors, gems and jewellery, services, etc.

(¢) The Government has taken effective measures to curb the menace of black
money. Such measures include (i) Introduction of a comprehensive new law in the
ongoing Budget Session 2015, specifically to deal with black money stashed abroad
— The Undisclosed Foreign Income and Assets (Imposition of Tax) Bill, 2015 — inter
alia, providing for stringent penalties (equal to three times the amount of tax payable)
and prosecutions (rigorous imprisonment up-to ten years with fine) in this regard; (ii)
Other legislative measures introduced through the Budget 2015-16 which include the
following — (a) The Finance Bill, 2015 includes a proposal to amend the Income-tax
Act, 1961 to prohibit acceptance or payment of an advance of X 20,000 or more in cash
for purchase of immovable property, (b) Quoting of PAN is being made mandatory for
any purchase or sale exceeding the value of ¥ 1 lakh; (iii) Constitution of a Special
Investigation Team (SIT), in May 2014, Chaired and Vice-Chaired by two former
judges of the Hon’ble Supreme Court, inter alia, to deal with issues relating to black
money stashed abroad; (iv) While focusing upon non-intrusive measures, due emphasis
on enforcement measures in high impact cases with a view to prosecute the offenders
at the earliest possible for credible deterrence against tax evasion; (v) Strengthening
and streamlining the information collection and enforcement mechanism, inter alia,
through extensive use of information technology, capacity building, etc.; (vi) Joining
the global efforts to combat cross-border tax evasion and tax fraud and to promote
international tax compliance, including supporting the implementation of a uniform
global standard on Automatic Exchange of Information on a fully reciprocal basis
facilitating exchange of information regarding persons hiding their money in offshore
financial centres and tax havens; (vii) Renegotiation of Double Taxation Avoidance
Agreements (DTAAs) with other countries to bring the Article on Exchange of
Information to International Standards and expanding India’s treaty network by
signing new DTAAs and Tax Information Exchange Agreements (TIEAs) with many
tax jurisdictions to facilitate the exchange of information and to bring transparency;
(viii) Proactively engaging with foreign governments for exchange of information
under the provisions of DTAAs/TIEAs/Multilateral Convention; (ix) Exploring non-
governmental sources to obtain information regarding undisclosed foreign assets;
(x) Effectively utilizing the information received from treaty partners to combat tax

evasion and avoidance.
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These measures have equipped the Government better in curbing the menace of

black money.

Restructuring of farm loans

1007. SHRI RITABRATA BANERJEE: Will the Minister of FINANCE be
pleased to state:

(a) whether there are any plans to restructure the existing farm loans; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY) : (a) and (b) Reserve
Bank of India (RBI) has issued Standing Guidelines for Relief Measures to be provided
by respective lending institutions in areas affected by natural calamities which, inter
alia, include identification of beneficiaries, extending fresh loans and restructuring
of existing loans, relaxed security and margin norms, moratorium, etc. The moment
calamity is declared by the concerned District Authorities, these Guidelines have been
so designed that they are automatically set in motion without any intervention and this
saves precious time.

In view of the recent unseasonal rains and hailstorms in several parts of the
country, Government has issued advisory to all State Level Bankers' Committees
(SLBCs), to take immediate steps to mitigate the hardship of farmers in accordance
with the guidelines/instructions issued by RBI/Government.

Report of Fourteenth Finance Commission

1008. SHRI RANJIB BISWAL: Will the Minister of FINANCE be pleased to
state:

(a) whether the Fourteenth Finance Commission has submitted its report to

Government;

(b) if so, the details of the major recommendations made by the
Commission;

(¢) whether Government has accepted all the recommendation;

(d) if so, the details thereof; and

(e) the further steps taken by Government in this regard?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Yes, Sir.

(b) to (e) Fourteenth Finance Commission has recommended 42% share in
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the net proceeds of the Union Tax Revenues as States shares as compared to 32%,
recommended by the Thirteenth Finance Commission. The Fourteenth Finance
Commission has also recommended Post-Devolution Revenue Deficit Grant (for
11 States), Local Body Grants for rural and urban local bodies and grants for State
Disaster Relief Fund. Report of the Fourteenth Finance Commission has been laid in
the Parliament on 24th February 2015 along with the Explanatory Memorandum as to

Action Taken on the recommendations of the Commission.

Deaths due to tobacco usage

1009. SHRI ANUBHAV MOHANTY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number of deaths occurred due to use of tobacco and tobacco products
during the years 2010 to 2014;

(b) the amount spent on the treatment of patients inflicted with diseases due to

use of tobacco and its products during the period;

(c) the amount spent on the advertisements restraining the use of tobacco and
tobacco products; and

(d) whether the Ministry would consider banning the use of tobacco and its
products completely in the interest of public health?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) As per the Report of Tobacco Control in
India (2004) each year 8-9 lakh deaths in India can be attributed to tobacco use.

(b)  Asper the findings of the study titled “Economic Burden of Tobacco Related
Diseases in India (2014)” commissioned by Ministry of Health and Family Welfare,
the total economic costs attributable to tobacco use from all diseases in India in the
year 2011 for persons aged 35-69 amounted to ¥ 1,04,500 crores.

(¢) The expenditure under National Tobacco Control Programme including

advertisement at National, State and District level is
2010-11:¥29.32 cr.
2011-12:%29.61 cr.
2012-13:%10.48 cr

2013-14: X 27.86 cr. (Health) and X 7.34 cr. (NHM)
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(d) Food Safety and Standards (Prohibition and Restrictions on Sales)
Regulations, 2011 dated 1st August 2011, issued under the Food Safety and Standards
Act, 2006 by the Food Safety and Standards Authority of India (FSSAI), lays down
that tobacco and nicotine shall not be used as ingredients in any food products.
Therefore, smokeless tobacco/chewing tobacco products like Gutkha is a prohibited
product under this regulation. So far 34 States/Union Territories have issued orders for
implementation of the Food Safety Regulations banning manufacture, sale and storage

of Gutka and Pan Masala containing tobacco or nicotine.

Hysterectomy of women on false ground

11010. SHRI MOTILAL VORA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that a large number of women were subjected to
hysterectomy by creating the fear of cancer among them in Chhattisgarh in 2014;

(b) if so, the dates and the location at which those incidents took place;

(c) the action taken against the guilty doctors and the date on which action was

taken against them; and
(d) the reasons for delay in taking action against the guilty?

THE  MINISTER OF HEALTH AND FAMILY  WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) No, case of hysterectomy operations by
creating a fear of cancer of uterus has been reported in the State of Chhattisgarh in the
year 2014.

(b) to (d) Do not arise.

Autonomous status for AIIMS like institutions

1011. SHRI PREM CHAND GUPTA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government has any plan to provide autonomous status to all
six new AIIMS being set up at Bhopal, Bhubaneswar, Jodhpur, Patna, Raipur and
Rishikesh like AIIMS, New Delhi;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

T Original notice of the question was received in Hindi.
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THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) and (b) By the AIIMS Act, 1956 passed by
the Parliament of India, AIIMS, New Delhi, an autonomous body came into existence.
This Act has further been amended by AIIMS Amendment Act, 2012 by including all
six new AIIMS being established at Bhopal, Bhubaneswar, Jodhpur, Patna, Raipur and
Rishikesh.

(¢) Does not arise.

Inclusion of vaccines in CGHS medicinal formulary

1012. SHRI GULAM RASOOL BALYAWI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that some vaccinesm which are also essential for children
to protect them from various diseases like Chicken Pox, Rota Virus, Cervical Cancer
etc. are not provided in Government Hospitals and CGHS dispensaries;

(b) if so, the reasons therefor; and

(c) the steps being taken to include them in the Formulary of CGHS medicines
for supply in CGHS dispensaries/reimbursement to CGHS beneficiaries?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) All the essential vaccines under Universal
Immunization Programme (UIP) are also provided in Government Hospitals and
CGHS dispensaries. These vaccines are Diphtheria, Pertussis, Tetanus (DPT), Polio,
Measles, Bacillus Calmette-Guerin (BCG) and Hepatitis B provided nationally.
Additionally, two vaccines are administered sub-nationally i.e. Japanese Encephalitis
(JE) (in endemic districts) and Haemophilus influenzae type b (Hib) as Pentavalent
vaccine combination (DPT+Hib+Hepatitis B), in selected States.

(b) and (c) Introduction of any licensed vaccines which are not already under
the Universal Immunization Programme is discussed by National Technical Advisory
Group on Immunization, and on their recommendation they are then considered for

introduction.

Withdrawing of incentives for female sterilizations

1013. SHRI D. RAJA: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is a fact that out of the total sterilization operations performed in
2012-13 tubectomy/laparoscopic sterilizations account for 97.4 per cent, while male
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vasectomy operations considered less complicated and risky, accounts for only 2.5 per

cent;
(b) if so, the details thereof; and

(¢) whether Government has a proposal under consideration to make changes
in the sterilization campaigns encouraging male sterilization by withdrawing the

incentives for female sterilizations and mass camps?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) and (b) Out of the total sterilizations,
44,49,020 (97.4%) tubectomy/laparoscopic sterilizations and 1,20,864 (2.6%) male
sterilizations/vasectomy operations were conducted during 2012-13 in the country
according to the data uploaded by States/UTs on the Health Management Information
System (HMIS) portal of the Ministry.

(¢) No. There is no such proposal at present.

Track and trace mechanism for authenticating drugs

1014. SHRI A.U. SINGH DEO: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether to tackle the menace of spurious drugs supply in the country,
Government has developed 'Track' and "Trace' mechanism which will enable consumer
to check safety and authenticity of a drug through the internet;

(b) if so, the details thereof;

(¢) the manner in which it will work and the time by which it will be

implemented,;

(d)  whether Government will also introduce such mechanism to medical devices

also;

(e) if so, the details thereof and the initiatives taken by Government so far in
this regard; and

(f)  the other steps taken by Government of curb the malpractices in medical

practice?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) Yes.

(b) A ‘Track and Trace’ mechanism has been developed with the objective of
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authenticating that the medicines being sold and stored in the country are the genuine

products of the manufacturer.

(c) The primary, secondary and tertiary packs of medicines will have a unique
bar code allotted to a particular manufacturer. The data relating to all medicinal
products will be available on the internet and any person having access to internet

would be able to cross check the authenticity of the medicines.

(d) At present there is no proposal for track and trace mechanism for medical

devices is under consideration of the Government.
(e) Does not arise.

(f) The Medical Council of India under various provisions of the Indian
Medical Council (Professional Conduct, Etiquette and Ethics) Regulations, 2002 takes
measures to curb the malpractices in medical practices.

Pictorial warning on packaging of tobacco products

¥1015. SHRI DARSHAN SINGH YADAV:
SHRI PRABHAT JHA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government proposes to extend the coverage of pictorial warning
on the packet of tobacco products upto 85 per cent;

(b) if so, the details thereof;

(¢) whether difference exists between the suggestion of Parliamentary
Committee and the proposal of Government in this regard; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) and (b) The Government has notified
the new Rules related to depiction of specified health warnings on tobacco product
packages vide G.S.R. 727 (E) dated 15th October, 2014. As per the new Rules the
Health warnings shall cover at least 85% of the principal display area and on both the
sides/panels.

(c) and (d) The Committee on Subordinate Legislation (COSL), 16th Lok
Sabha is currently examining the Rules. The Committee submitted its interim report

T Original notice of the question was received in Hindi.
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in Lok Sabha on 18 March 2015, recommending, inter alia, to keep in abeyance
implementation of the Rules till the Committee finalize the examination of the subject
and arrive at appropriate conclusions and present an objective report in the House.
Considering that the report of the Committee is interim in nature, the Ministry decided
to keep the notification in abeyance. Accordingly, a corrigendum was issued on 26
March 2015 suspending the date of implementation and stating that the rules shall
come into force on such date as the Central Government may, by notification in the
Official Gazette, appoint.

Stagnancy in allocation for health sector

1016. SHRI ARVIND KUMAR SINGH:
SHRI NEERAJ SHEKHAR:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether allocation for health sector during 2015-16 is stagnant and has not
gone up from 1.2 per cent of GDP to 2 to 2.5 per cent as suggested in the draft National
Health Policy;

(b) if so, the reasons therefor;

(c) whether decision by Government to shelve the free drugs and diagnostics
and spending cuts in major health schemes have ensured that ‘Achchhe Din’ in
healthcare of Indians are still elusive; and

(d) if so, the details thereof, Schemewise and the reasons therefor?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) and (b) Public health expenditure in recent
years has been hovering around 1.2 per cent of GDP. However, in absolute terms
health expenditure in the country, by the Central and State Governments, has increased
from X 110228 crore in 2011-12 to ¥ 154567 crore in 2014-15, as per Economic
Survey 2014-15.

The Draft National Health Policy 2015 proposes a potentially achievable target
of raising public health expenditure to 2.5 per cent of GDP over a minimum of five
year period, keeping in view the financial capacity of the country and the institutional

capacity to utilize the increased funding in an effective manner.

(c) and (d) Public Health being a State subject, under the National Health Mission
(NHM) support is being provided to the States/UTs for strengthening their healthcare

delivery system including support for provision of free drugs and free diagnostics,



206  Written Answers to [RAJYA SABHA] Unstarred Questions

and also for strengthening warehouses, drug testing labs, procurement systems and

capacities, quality assurance and IT infrastructure for improved logistics.

Further to encourage States to provide free essential drugs in public
health facilities, upto 5 per cent funding over and above the normal allocation of the
State is also provided as an incentive for those States that implement free medicines

policy.
Ensuring safeguard of medical personnel from infections

+1017. SHRIP. L. PUNIA:
SHRI A. W. RABI BERNARD:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether Government is aware of the fact that the personnel working in the
field of medical are getting exposed to infection and diseases like Hapatitis, State-wise
details thereof;

(b) whether steps are being taken by Government to safeguard medical

personnel from various diseases; and

(c¢) whether Government is contemplating on formulating a necessary concrete
policy to safeguard the medical personnel and their family members from getting

exposed to infection and Hepatitis?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) Since the health care workers interface with
patients suffering from various infectious diseases, exposure to infectious diseases
cannot be ruled out. The State wise details of personnel in health care getting exposed

to infection and diseases like Hepatitis are not collected centrally.

(b) and (c) Universal precautions for health care workers is a knowledge and skill
taught in the Medical Colleges and Para-medical institutes.

The Government of India has also published the Indian Public Health Standards
(IPHS) which the State Health Care Facilities are encouraged to follow.

In the Indian Public Health Standards (IPHS) Guidelines for Secondary Level
Hospitals [Revised edition 2012] specific mention has been made for the guidelines

for Health Care Workers Safety and recommended the following:

T Original notice of the question was received in Hindi.
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. Provision of Protective gears like gloves, masks, gowns, caps, personal
protective equipment, lead aprons, dosimeters etc. and their use by Health

Care workers as per standard protocols.

. Promotion of Hand Hygiene and practice of Universal precautions by Health
Care Workers.

. Display Standard operating procedures at strategic locations in the
hospitals.

. Implementation of Infection control practices and Safe Bio Medical Waste
Management.

. Regular Training of Health Care Workers in Universal precautions, Patient

safety, infection control and Bio Medical Waste Management.
. Immunization of Health Care Workers against Tetanus and Hepatitis B.

. Provision of round the clock Post exposure prophylaxis against Human

Immunodeficiency Virus (HIV) in cases of needle sticks injuries.

Operational status of AIIMS like institutes

1018. SHRI D. RAJA: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the AIIMS or AIIMS like institutes announced in the Budget 2006
have started functioning;

(b) if so, at what stage is the functioning of the six Institutes announced in the
2006 Budget;

(¢) whether Government announced setting up of four AIIMS like institutes in
the 2014 Budget; and

(d) if so, the details thereof and at what stage is their construction and by when
they are expected to be ready to start functioning?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) and (b) Government of India had
approved establishment of six new AIIMS like Institutes at Bhopal, Bhubaneswar,
Jodhpur, Patna, Raipur, in March, 2006. These Institutes are operational with Indoor
and Outdoor Patient Department services related to MBBS teaching. Three batches
of MBBS students and two batches of B.Sc (Nursing) students are receiving

education.



208  Written Answers to [RAJYA SABHA] Unstarred Questions

(¢) and (d) Yes. The Government has announced establishment of four
AIIMS in the States of Andhra Pradesh, Maharashtra, West Bengal and
Uttar Pradesh (Poorvanchal) in Budget 2014-15. State Governments of
Andhra Pradesh, Maharashtra and West Bengal have identified site(s) for setting
up of new AIIMS. The Central Team has conducted preliminary inspection of
the sites offered by these States. Reports submitted by the Central teams
have been accepted by the Competent Authority. Government has decided
to undertake Pre-investment activities on the sites for new AIIMS and
it has approved funds of ¥ 50 Crore for the purpose. An amount of
X 10 crore has already been released to HSCC(I) Ltd. for the purpose. For
establishment of AIIMS in Poorvanchal (UP), Government of Uttar Pradesh have
identified locations in Gorakhpur District. A Central Team has been sent to Gorakhpur
for carrying out preliminary inspection of the site. Timelines to start the AIIMS

functional depends upon the receipt of various due approvals of EFC and CCEA.

Medicines in formulary of CGHS Unani

1019. SHRI GULAM RASOOL BALYAWI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to refer to the answer to Unstarred Question 2113
given in the Rajya Sabha on 11 February, 2014 and state:

(a) the names of the medicines included in the Formulary of CGHS Unani;

(b) whether Government is aware that most of the Doctors of CGHS Unani
Dispensaries are not prescribing medicines over and above the medicines included in

the Formulary;

(c) whether Government is also aware that these Doctors still believe
that they are not authorised to prescribe medicines over and above the Formulary;

and
(d) if so, the steps Government proposes to take to solve this problem?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) List of the medicines is given in the

Statement (See below).

(b) to (d) No such complaint has been received. Doctors are empowered to
make local purchase of essential medicines if these are not available in the CGHS

Formulary.
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C.G.H.S. Unani Formulary

PART —A1-List of Classical Unani Medicines

(Manufactured by M/s Indian Pharmaceutical Corporation Limited —

a Government of India Enterprise)

S1. No. Name of Medicine Book Ref. Page No. A/U Pkg/Qty
Arqqiyat (Saiyyalat)

1. Arg-e-Badiyan N.F.UM.-1 214 200 ml
2. Arg-e-Gaozaban N.F.UM.-1 215 200 ml
3. Arg-e-Kasni N.F.UM.-I 217 200 ml
4. Arg-e-Mako N.F.UM.-1 219 200 ml
5. Arg-e-Ajeeb N.FUM.-1 211 05ml
Haboob

6. Habb-e-Azaraqi N.F.UM.-I 32 30 pills
7. Habb-e-Bawaseer Amya  N.F.UM.-I 11 30 pills
8. Habb-e-Bukhar N.F.UM.-1 12 30 pills
9. Habb-e-Hindizeeqi N.F.UM.-1 18 30 pills
10. Habb-e-Jawahir N.F.UM.-I 20 30 pills
I1. Habb-e-Jund N.F.UM.-1 21 30 pills
12. Habb-e-Kabir Naushadri ~ N.F.UM.-I 22 30 pills
13. Habb-e-Mudir N.F.UM.-1 24 30 pills
14. Habb-e-Mugqil N.F.UM.-I 26 30 pills
15. Habb-e-Rasaut N.F.UM.-1 31 30 pills
16. Habb-e-Shifa N.F.UM.-1 31 30 pills
17. Habb-e-Suranjan N.F.UM.-1 33 30 pills
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S1. No. Name of Medicine Book Ref. Page No. A/U Pkg/Qty
18. Habb-e-Surfa N.F.UM.-1 34 30 pills
19. Habb-e-Tinkar N.F.UM.-I 35 30 pills
20. Habb-e-Tursh Mushtahi N.F.UM.-I 36 30 pills
21. Habb-e-Musaffi-e-Khoon  B.K.II 55 30 pills
22. Habb-e-Raal N.F.UM.-1 30 30 pills
Aqras

23. Qurs-e-Ghafis N.E.UM.-I 38 30 tabs
24. Qurs-e-Mulaiyyin N.F.UM.-1 41 30 tabs
25. Qurs-e-Zarishk N.F.UM.-1 46 30 tabs
26. Qurs-e-Ziabetus N.F.UM.-I 46 30 tabs
27. Qurs-e-Kafoor N.E.UM.-I 39 30 tabs
28. Banadiq-ul-Bazoor N.F.UM.-1 09 30 pills
Itrifalat

29. Itrifal-e-Shahtra N.F.UM.-I 96 100 gms
30. Itrifal-e-Ustukhuddoos N.F.UM.-I 96 100 gms
31. Itrifal-e-Kishnizi N.F.UM.-I 94 100 gms
32. Itrifal-e-Zamani N.F.UM.-I 97 100 gms
Jawarishat

33. Jawarish-e-Anarian N.F.UM.-I 98 100 gms
34. Jawarish-e-Amla Sada N.E.UM.-1 97 100 gms
35. Jawarish-e-Bisbasa N.F.UM.-1 98 100 gms
36. Jawarish-e-Jalinoos N.F.UM.-I 100 100 gms
37. Jawarish-e-Kamooni N.F.UM.-I 100 100 gms
38. Jawarish-e-Mastagi N.E.UM.-1 101 100 gms
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S1. No. Name of Medicine Book Ref. Page No. A/U Pkg/Qty
39. Jawarish-e-Pudina N.F.UM.-1 101 100 gms
40. Jawarish-e-Shahi N.F.UM.-I 104 100 gms
41. Jawarish-e-Zanjabeel N.F.UM.-I 106 100 gms
42. Jawarish-e-Zarooni sada  N.F.UM.-I 106 100 gms
Khamirajat

43. Khamira Abresham Sada ~ N.F.UM.-I 109 60 gms
44. Khamira Marwareed N.F.UM.-I 111 60 gms
45. Khamira Gaozaban Sada ~ N.F.UM.-1 110 60 gms
Kushtajat

46. Kushta-e-Marjan Sada N.F.UM.-I 72 10 gms
47. Kushta-e-Sankh N.F.UM.-I 77 10 gms
48. Kushta-e-Sadaf N.F.UM.-1 75 10 gms
49. Kushta-e-Faulad N.F.UM.-1 70 10 gms
50. Kushta-e-Gaodanti N.F.UM.-I 70 10 gms
51. Kushta-e-Baiza-e-Murgh ~ N.F.UM.-I 69 10 gms
Laooqiyat

52. Laoog-e-Khashkhash N.F.UM.-1 123 100 gms
53. Laoog-e-Khiyarshambar ~ N.F.UM.-I 116 100 gms
54. Laoog-e-Sapistan N.F.UM.-I 116 100 gms
Marham

55. Marham-e-Quba N.F.UM.-1 165 50 gms
56. Marham-e-Kafoori N.F.UM.-I 164 50 gms
Majoonat

57. Majoon-e-Arad Khurma ~ N.F.UM.-1 126 100 gms
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S1. No. Name of Medicine Book Ref. Page No. A/U Pkg/Qty
58. Majoon-e-Azaraqi N.F.UM.-1 122 100 gms
59. Majoon-e-Ispand Sokhtani N.F.UM.-I 128 100 gms
60. Majoon-e-Chobchini N.F.UM.-I 128 100 gms
61. Majoon-e-Dabid-ul-ward ~ N.F.UM.-I 124 100 gms
62. Majoon-e-Flasifa N.F.UM.-1 125 100 gms
63. Majoon-e-Hajr-ul-Yahood N.F.UM.-I 127 100 gms
64. Majoon-e-Jograj Guggal ~ N.F.UM.-I 123 100 gms
65. Majoon-e-Najah N.F.UM.-1 138 100 gms
606. Majoon-e-Piyaz N.F.UM.-1 139 100 gms
67. Majoon-e-Rahul Momeneen N.F.UM.-I 137 100 gms
68. Majoon-e-Supari Pak N.F.UM.-I 148 100 gms
69. Majoon-e-Suranjan N.F.UM.-1 144 100 gms
70. Majoon-e-Ushba N.F.UM.-1 145 100 gms
71. Majoon-e-Zabeeb N.F.UM.-I 146 100 gms
72. Majoon-e-Kundur N.F.UM.-I 133 100 gms
73. Majoon-e-Masik-ul-Baul ~ N.F.UM.-I 134 100 gms
74. Majoon-e-Nankhwah N.F.UM.-1 138 100 gms
75. Anoshdaru Sada N.F.UM.-I 86 100 gms
76. Dawa-ul-misk

Motadil Sada N.F.UM.-I 90 100 gms
77. Tiryaq-e-Arba N.F.UM.-I 154 100 gms
78. Tiryaq-e-Nazla N.F.UM.-1 154 100 gms
Other

79. Sunoon-e-Mukhrij-e-
Rutubat N.E.UM.-1 249 50 gms
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S1. No. Name of Medicine Book Ref. Page No. A/U Pkg/Qty
80. Zuroor-e-Qula N.F.UM.-1 252 10 gms
Raughaniyat

81. Raughan-e-Amla N.F.UM.-I 189 100 ml
82. Raughan-e-Babuna Sada  N.F.UM.-I 190 100 ml
83. Raughan-e-Laboob Saba ~ N.F.UM.-I 196 50 ml
84. Raughan-e-Surkh N.F.UM.-I 200 25 ml
85. Raughan-e-Turb N.F.UM.-I 201 05 ml
86. Raughan-e-Baiza-e-Murgh N.F.UM.-I 191 100 ml
Sufoof

87. Safoof-e-Chutki N.F.UM.-I 234 50 gms
Sharbat

88. Sharbat-Unnab N.F.UM.-1 224 200 ml
89. Sharbat-e-Buzoori Motadil N.F.UM.-I 222 200 ml
90. Sharbat-Anjbar N.F.UM.-I 221 200 ml
91. Sharbat-Deenar N.F.UM.-I 222 200 ml
92. Sharbat-Sadar N.E.UM.-1 224 200 ml
93. Sharbat-Zoofa Murrakkab  B.K.II 84 200 ml
94. Sharbat-Khaksi N.F.UM.-V 140 200 ml

PART- A2: List of classical Unani Medicines which are not manufactured by
M/s. IMPCL and may be procured through tender process.

S1. No. Name of Medicine Book Ref. Page No. A/U Pkg/Qty
Haboob
1. Habb-e-Asgand N.E.UM.-1 32 30 pills

2. Habb-e-Mumsik N.F.UM.-1 24 30 pills
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S1. No. Name of Medicine Book Ref. Page No. A/U Pkg/Qty
3. Habb-e-Hilteet N.F.UM.-I 15 30 pills
4. Habb-e-Jadwar N.F.UM.-1 19 30 pills
S. Habb-e-Jiryan N.F.UM.-1 33 30 pills
6. Habb-e-Khabsul Haded N.E.UM.-1 22 30 pills
7. Habb-e-Pechish N.F.UM.-I 30 30 pills
8. Habb-e-Zahar Mohra N.F.UM.-1 37 30 pills
9. Habb-e-Jograj Guggal Q.S. 31 30 pills
Aqras

10. Qurs-e-Anjbar N.F.UM.-1 37 30 tabs
11. Qurs-e-Dawa-ul-Shifa N.F.UM.-I 35 30 tabs
12. Qurs-e-Deedan N.EUM.-I 37 30 tabs
13. Qurs-e-Gulnar N.F.UM.-1 38 30 tabs
14. Qurs-e-Malti Basant B.K.II 168 30 tabs
15. Qurs-e-Ziabetus Khas N.F.UM.-I 46 30 tabs
Marham

16. Marham Gulabi N.F.UM.-1 163 50 gms
Kushtajat

17. Kushta-e-Abrak Siyah N.F.UM.-1 62 10 gms
18. Kushta-e-Hajr-ul-Yahood ~ N.F.UM.-I 70 10 gms
19. Kushta-e-Qalai N.E.UM.-1 75 10 gms
Itrifalat

20. Itrifal-e-Kabir N.F.UM.-1 94 100 gms

21. Itrifal-e-Deedan N.F.UM.-1 92 100 gms
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S1. No. Name of Medicine Book Ref. Page No. A/U Pkg/Qty
Khamirajat
22. Khamira Abresham N.F.UM.-1 108 60 gms
Hakim Arshad Wala
23. Khamira Abresham B.K.-II 50 60 gms
Sheera Unnab Wala
24. Khamira Banafsha N.F.UM.-I 109 60 gms
25. Khamira Gaozaban N.F.UM.-I 110 60 gms
Ambri Jawahar Wala
26. Khamira Gaozaban B.K.-1I 53 60 gms
Ambri Jadwar
Ood Saleeb Wala
27. Laboob-e-Kabir N.F.UM.-1 117 100 gms
Laooqiyat
28. Laoog-e-Badam N.F.UM.-1 118 100 gms
29. Laoog-e-Hulba N.F.UM.-I 114 100 gms
30. Laoog-e-Katan N.F.UM.-I 115 100 gms
31. Laoog-e-Shamoon N.F.UM.-I 116 100 gms
Majoonat
32. Majoon-e-Aqrab N.F.UM.-I 121 100 gms
33. Majoon-e-Mugqawwi-
e-Reham N.E.UM.-1 137 100 gms
34. Majoon-e-Mugqil N.F.UM.-I 138 100 gms
35. Majoon-e-Saalab N.E.UM.-1 145 100 gms
36. Majoon-e-Sangdana-
e-Murgh N.F.UM.-I 141 100 gms
37. Majoon-e-Seer Alvi Khani N.F.UM.-I 141 100 gms
38. Majoon-e-Suhag Sonth N.F.UM.-1 142 100 gms
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S1. No. Name of Medicine Book Ref. Page No. A/U Pkg/Qty
39. Majoon-e-Lana N.F.UM.-1 134 100 gms
40. Mufarreh Dilkusha N.F.UM.-I 193 100 gms
41. Mufarreh Yaqooti Motadil N.F.UM.-I 152 100 gms
Raughaniyat

42. Raughan-e-Gul N.F.UM.-1 193 50 ml
43. Raughan-e-Haft Barg N.F.UM.-I 194 50 ml
44. Raughan-e-Malkangni N.F.UM.-I 197 50 ml
45. Raughan-e-Mom N.F.UM.-1 198 50 ml
46. Raughan-e-Suranjan N.F.UM.-1 200 50 ml
47. Raughan-e-Kahu N.F.UM.-I 196 50 ml
48. Raughan-e-Zaitoon N.F.UM.-I 201 50 ml
49. Raughan-e-Qaranfal N.F.UM.-1 152 05 ml
Argqiyat

50. Arg-e-Gulab N.F.UM.-I 215 50 ml
51. Arg-e-Mundi N.F.UM.-I 218 200 ml
52. Arg-e-Ajwayin N.F.UM.-1 211 200 ml
53. Arg-e-Naana N.F.UM.-I 219 200 ml
Sharbat

54. Sharbat-e-Anar Shirin N.F.UM.-I 221 200 ml
SS. Sharbat-e-Gurhal B.K.II 86 200 ml
56. Sharbat-e-Toot Siyah N.FUM.-1 224 200 ml
57. Sharbat-e-Belgiri N.F.UM.-V 139 200 ml
Sufoof

S8. Sufoof-e-Bars N.E.UM.-1 233 50 gms
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S1. No. Name of Medicine Book Ref. Page No. A/U Pkg/Qty
59. Sufoof-e-Habis-ud-Dam  N.F.UM.-I 234 50 gms
60. Sufoof-e-Muhazzil N.F.UM.-1 239 50 gms
61. Sufoof-e-Teen N.F.UM.-1 245 50 gms
62. Sufoof-e-Sailan N.F.UM.-1 242 50 gms
63. Sufoof-e-Satt-e-Gilo N.F.UM.-I 242 50 gms
64. Sufoof-e-Ziabetus Dulabi  N.F.UM.-I 247 50 gms
Others
65. Sikanjabeen-e-Naanai N.F.UM.-1 220 200 ml
66. Dawa-ul-Kurkum N.F.UM.-1 220 100 gms
67. Dayaqoozah N.F.UM.-1 220 100 gms
68. Safoof-e-Namak-e- N.F.UM.-1 220 50 gms
Shaikur-Raees
69. Joshanda (Unnab 5 in number, Sapistan 7 in number, Behdana, Gaozaban,
Gul-e-Banafsha, Aslus-soos, Tukhm-e-Khatmi and Misri 5 gms each)
70. Gul-e-Tesu 25 gms
71. Raughan-e-Kamila 25 ml
72. Raughan-e-Neem 50 ml
73. Saboos-e-Asapghol 50 gms
74. Khaksi 50 gms
75. Zimad-e-Mohallil N.F.UM.-1 170 50 gms

Part-B — Proprietary Medicine

SI.No. Name of the Disease

Approved Medicine/firm

Accounting Unit

1.

Shaqiqa (Adhasisi) Acco Balm/Ahmad and Co,
Hyderabad

25 gm
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S1.No. Name of the Disease ~ Approved Medicine/firm Accounting Unit

2. Warm-e-Halaq Tonirex/Rex (A and U) 25 ml
Remedies, Delhi

3. Hasatul Kuliya Kidklin/Drug Lab Meerut 30 Tablets

4, Sailanur Rehman Lucorin/Unani and Co, Delhi 30 Tablets

5. Waja-ul-Mafasil Depane Ointment/New Shama 25gm
Labs, Delhi

6. Waja-ul-Mafasil Depane Tablet/New Shama 30 Tablets
Labs, Delhi

7. Fasaduddam Musafti Syrup/Unani and Co.,
Delhi 200 ml

Funds allocated for preventing communicable diseases

1020. SHRI C. P. NARAYANAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the quantum of funds spent during last three years to prevent communicable
diseases and those engendered by life style;

(b) the number of people cured, died and still afflicted during these years;

(c) the amount earmarked for current year and whether it is less or greater than
that of last year;

(d) whether alllocation of less funds if any, is due to new Finance Commission

awards allocating more funds to States and local bodies; and

(e) whether the Ministry with this allocation will be able to maintain and expand
its activities in these fields, so that huge morbidity prevalent in India can be wiped out?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) The funds spent during last three years
under the National Disease Control Programmes on communicable diseases and
major life style diseases are detailed in the Statement-I (See below). Prevention is an
integral component of these programmes. Major programmes for these diseases are as

under:—

1. National Vector Borne Disease Control Programme (NVBDCP)
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2. Revised National Tuberculosis Control Programme (RNTCP)

3. National Leprosy Eradication Programme (NLEP)

4. National AIDS Control Programme (NACP)

5. National Programme for Prevention and Control of Cancer, Diabetes,

Cardiovascular Disease, Stroke (NPCDCS).

(b) Number of people reported cured and died under RNTCP in last 3 years is:
Year 2011 2012 2013
Number reported cured under RNTCP 674498 644539 628826
Number reported died under RNTCP 63265 61887 57095

Number of deaths in respect of HIV/AIDS under NACP is:

Year No. of Deaths
2011-12 31990
2012-13 35265
2013-14 29466

The number of people cured and new leprosy cases detected during last three

years is as below:

Year 2012-13 2013-14 2014-15
(Provisional)

No. of people cured 127830 134140 121672

New leprosy cases detected 134752 126913 124078

No deaths were reported due to leprosy.

The disease-wise details of the cases and deaths with respect to vector borne

diseases viz. Malaria, Dengue, Chikungunya, Japanese Encephalitis and Kala-azar are
given in the Statement-II, III, IV, V and VI (See below).

As per data provided by National Cancer Registry Programme of Indian Council

of Medical Research (ICMR), the estimated incidence, prevalence and mortality due

to Cancer in the country for the last three years is as under:
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2012 2013 2014
Incidence 1057204 1086783 1117269
Prevalence 2820179 2934314 3016628
Mortality 465169 478180 491598

No data on mortality is maintained centrally, however, Indian Council of Medical
Research (ICMR) conducts studies on incidence and prevalence of major Non-
Communicable Diseases diseases. Among the Major Non-Communicable Diseases
(NCDs), as per Diseases Burden study on Non-Communicable Diseases by ICMR,
the number of estimated cases and deaths for Ischemic Heart Disease (IHD), Diabetes
Mellitus and Stroke in 2004 are as under :—

Disease Number of cases Number of deaths

(in lakhs) (in lakhs)
IHD 224 5.5
Diabetes 378 1.0
Stroke 9.3 6.4

(¢) The allocation in the current financial year 2015-16 for the communicable
diseases control programmes under National Health Mission is at the same level
of the Revised Estimate (RE) for 2014-15. For NACP, there is an increase of
% 97 crores between the allocation for RE 2014-15 and Budget Estimate (BE) for
2015-16. Further, for NPCDCS, the available amount has been placed in the
Non-Communicable Diseases flexible pool which includes, in addition to NPCDCS,
other Non-Communicable Disease Programmes such as Blindness Control, etc. The
Budget Estimate for non-communicable diseases flexible pool during 2015-16 is
% 554.50 crore whereas during 2014-15, the revised estimate figure was I 514.50

crore.

(d) and (e) As per recommendations of the 14th Finance Commission,
the share of States in the net proceeds of Union taxes has been fixed at 42 per cent,
which is a significant increase over 32 per cent awarded by the 13th
Finance Commission. The higher devaluation will allow States greater
autonomy in financing and designing of schemes as per their needs. Since health
is a State subject, the fund availability of health sector is to be viewed by taking
into account the total funds being made available through the Central and

State Government allocations.
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Statement-1
Expenditure during last three years in respect of RNTCP

(X in crores)

2012-13 2013-14 2014-15

466.14 516.54 639.94

Expenditure during last three years in respect of NACO

(X in crores)

2012-13 2013-14 2014-15*

812.39 860.55 787.73

*Release figure as on 31.12.2014.
Expenditure during last three years in respect of NVBDCP

(X in crores)

2012-13 2013-14 2014-15
304.38 368.48* 452.62
(Provisional)

*Includes an expenditure of 13.43 crores and ¥ 16.77 crores from IDSP and RNTCP respectively.
Expenditure during last three years in respect of NLEP

(X in crores)

2012-13 2013-14 2014-15

36.89 47.73 42.54

Expenditure during last three years in respect of
Tertiary Care for Cancer Scheme (TCCs)

(X in crores)

2012-13 2013-14 2014-15

87.25% 391 352.37

* Includes NPCDCS
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Expenditure during last three years under NPCDCS

(X in crores)

2012-13

2013-14 2014-15

87.25*

75.67 217.8

* Includes TCCs

Statement - 11

Malaria situation in the Country

States/UTs 2012 2013 2014(P)
Cases Deaths Cases Deaths Cases Deaths
1 2 3 4 5 6 7
Andhra Pradesh 24699 2 19787 0 24044 0
Arunachal Pradesh 8368 15 6398 21 5991 9
Assam 29999 13 19542 7 14536 11
Bihar 2605 0 2693 1 1729 0
Chhattisgarh 124006 90 110145 43 122480 53
Goa 1714 0 1530 0 824 0
Gujarat 76246 29 58513 38 40902 15
Haryana 26819 1 14471 3 3715 1
Himachal Pradesh 216 0 141 0 102 0
Jamu and Kashmir 864 0 698 0 291 0
Jharkhand 131476 10 97786 8 96140 8
Karnataka 16466 0 13302 0 12335 2
Kerala 2036 3 1634 0 1752 6
Madhya Pradesh 76538 43 78260 49 97785 26
Maharashtra 58517 96 43677 80 53385 63
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1 2 3 4 5 6 7
Manipur 255 0 120 0 145 0
Meghalaya 20834 52 24727 62 39151 78
Mizoram 9883 25 11747 21 23145 27
Nagaland 2891 1 2285 1 1955 2
Odisha 262842 79 228858 67 388451 73
Punjab 1689 0 1760 0 1037 0
Rajasthan 45809 22 33139 15 14167 2
Sikkim 77 0 39 0 40 0
Tamil Nadu 18869 0 15081 0 8714 0
Telangana
Tripura 11565 7 7396 7 47448 96
Uttarakhand 1948 0 1426 0 1171 0
Uttar Pradesh 47400 0 48346 0 41674 0
West Bengal 55793 30 34717 17 25803 62
Andaman and
Nicobar Islands 1539 0 1005 0 557 0
Chandigarh 201 0 150 0 114 0
Dadra and
Nagar Haveli 4940 1 1778 0 698 1
Daman and Diu 186 0 91 0 55 0
Delhi 382 0 353 0 98 0
Lakshadweep 9 0 8 0 0 0
Puducherry 143 0 127 0 79 0

ToTAL 1067824 519 881730 440 1070513 535

(P) Provisional
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Statement - 111

Dengue situation in the Country

SI. No. States/UTs 2012 2013 2014*

Cases Deaths Cases Deaths Cases Deaths

1 2 3 4 5 6 7 8
1. Andhra Pradesh 2299 2 910 1 1214 5
2. Arunachal Pradesh 346 0 0 0 27 0
3. Assam 1058 5 4526 2 85 0
4. Bihar 872 3 1246 5 309 0
S. Chhattishgarh 45 0 83 2 440 9
6. Goa 39 0 198 2 168 1
7. Gujarat 3067 6 6272 15 2274 3
8. Haryana 768 2 1784 5 214 2
9. Himachal Pradesh 73 0 89 2 2 0
10. Jammu and Kashmir 17 1 1837 3 1 0
11. Jharkhand 42 0 161 0 36 0
12. Karnataka 3924 21 6408 12 3358 2
13. Kerala 4172 15 7938 29 2575 11
14. Madhya Pradesh 239 6 1255 9 2131 13
15. Meghalaya 27 2 43 0 8 0
16. Maharashtra 2931 59 5610 48 8425 54
17. Manipur 6 0 9 0 0 0
18. Mizoram 6 0 7 0 19 0
19. Nagaland 0 0 0 0 0 0

20. Odisha 2255 6 7132 6 6433 9
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1 2 3 4 5 6 7 8
21. Punjab 770 9 4117 25 470 2
22. Rajasthan 1295 10 4413 10 1243 7
23. Sikkim 2 0 38 0 5 0
24. Tamil Nadu 12826 66 6122 0 2804 3
25. Tripura 9 0 8 0 6 0
26. Telangana 0 0 0 0 652 1
27. Uttar Pradesh 342 4 1414 5 200 0
28. Uttarakhand 110 2 54 0 106 0
29. West Bengal 6456 11 5920 6 3934 4
30. Andaman and

Nicobar Islands 24 0 67 0 139 0
31. Chandigarh 351 2 107 0 13 0
32. Delhi 2093 4 5574 6 995 3
33. Dadra and

Nagar Haveli 156 1 190 0 641 1
34. Daman and Diu 96 0 61 0 46 0
35. Puducherry 3506 5 2215 0 1322 1

TotAL 50222 242 75808 193 40295 131

*Provisional till 31st December, 2014

Statement - IV

Clinically suspected Chikungunya situation in the country

SI. No.  States/UTs 2012 2013 2014*
I. Andhra Pradesh 2827 4827 1359
2. Assam 0 742 0
3. Bihar 34 0 0
4. Goa 571 1049 1205
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SI. No.  States/UTs 2012 2013 2014%*
S. Gujarat 1317 2890 574
6. Haryana 9 1 3
7. Jharkhand 86 61 11
8. Karnataka 2382 5295 6962
9. Kerala 66 273 272
10. Madhya Pradesh 20 139 161
11. Meghalaya 0 0 0
12. Mabharashtra 1544 1578 1572
13. Odisha 129 35 10
14. Punjab 1 0 2
15. Rajasthan 172 76 22
16. Tamil Nadu 5018 859 543
17. Telangana 0 1687
18. Tripura 0 34
19. Uttar Pradesh 13 0 3
20. Uttarakhand 0 0 0
21. West Bengal 1381 646 910
22. Andaman and

Nicobar Islands 256 202 161
23. Chandigarh 0 1 0
24. Delhi 6 18 8
25. Dadra and Nagar Haveli 100 2 0
26. Lakshadweep 0 0 0
27. Puducherry 45 146 399

TotaL 15977 18840 15898

*Provisional till 31th December, 2014.

No Death reported due to Chikungunya in India.
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Statement - V

AES/ Japanese Encephalitis situation in the country

S1. No. Affected States/UTs 2012 2013 2014(P)

Cases Deaths Cases Deaths Cases Deaths

1. Andhra Pradesh 64 0 345 3 31 0
2. Arunachal Pradesh 0 0 0 0 88 9
3. Assam 1343 229 1388 272 2194 360
4. Bihar 745 275 417 143 1358 355
5. Delhi 0 0 0 0 0 0
6. Goa 84 0 48 1 17 0
7. Haryana 5 0 2 0 6 1
8. Jharkhand 16 0 270 5 288 2
9. Karnataka 189 1 162 0 75 0
10. Kerala 29 6 53 6 6 2
I1. Meghalaya 0 0 0 0 212 3
12. Mabharashtra 37 20 0 0 0 0
13. Manipur 2 0 1 0 1 0
14. Nagaland 21 2 20 0 20 1
15. Punjab 0 0 0 0 2 0
16. Tripura 0 0 211 0 323 0
17. Telangana 155 5
18. Tamil Nadu 935 64 77 8 346 4
19. Uttar Pradesh 3484 557 3096 609 3329 627
20. Uttarakhand 174 2 0 0 2 0
21. West Bengal 1216 100 1735 226 2381 347

TortaL 8344 1256 7825 1273 10834 1716

P = Provisional
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Statement - VI

Kala-azar situation in the country

SI. No. States 2012 2013 (P) 2014 (P)

Cases Deaths Cases Deaths Cases Deaths

1. Bihar 16036 27 10730 17 7615 10
2. Jharkhand 3535 1 2515 0 937 0
3. West Bengal 995 0 595 2 668 1
4. Uttar Pradesh 5 0 11 1 11 0
5. Uttarakhand 7 1 0 0 4 0
6. Delhi* 11 0 6 0 0 0
7. Assam 6 0 4 0 1 0
8. Sikkim 5 0 8 0 5 0
9. Madhya Pradesh 0 0 0 0 0 0
10. Himachal Pradesh 0 0 0 0 0 0
11. Punjab* 0 0 0 0 0 0

ToTtAL 20600 29 13869 20 9241 11

Note : *= Imported, P = Provisional

Deaths from swine flu

1021. SHRI KIRANMAY NANDA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whetheritis a fact that a large number of swine flu deaths have been reported
from various States;

(b) if so, the State-wise cases identified and the number of patients treated and
the number of patients died; and
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(c) the steps taken by the Government to prevent spread of the deadly viral

infection?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) and (b) The number of cases and deaths
reported State-wise for Influenza A HIN1, State/UT wise from 1st January 2015 to
26th April 2015 is given in the Statement (See below). All the deaths may not have
occurred only due to Influenza A HINT1 infection but may also be due to co-morbid
conditions (Lung disease, liver disease, kidney disease, blood disorders, Diabetes etc.)

and due to patients being Immuno-compromised.

(¢) The Central Government closely monitored the Influenza A HIN1 situation
and remains in regular touch with the affected State Governments. For combating
outbreak of Influenza A HINT, the States have been provided guidelines on screening,
risk categorization of patients, clinical case management and ventilator management.
To guide and assist the State Governments, teams from Union Health and Family
Welfare Ministry were sent as per need. The Central Government also assisted the
State Governments by providing logistic support for drug osltamivir, HIN1 Vaccine,

masks and Personal Protective Equipments.

The Integrated Disease Surveillance Programme regularly collects data on
outbreaks of communicable diseases including Influenza A HIN1 from different parts
of the country. This data is monitored and analyzed to facilitate quick response to
contain outbreaks. The Central Government has also established a network of 21

laboratories equipped to test the virus.

Regular advertisements for guidance of public on Influenza A HIN1 were
issued by MOHFW in national and local newspapers. These also included vernacular
languages. A campaign was also launched from 14-28th February, 2015 on Portals
registered with Directorate of Audio Visual Publicity. Radio Jingles were aired on All
India Radio and private FM channels. TV spots were broadcast on Doordarshan and
private TV channels form 21 February to 7th March 2015. The affected States have
also placed advertisements and undertaken media campaign in the local newspapers

and aired Radio and Television spots.
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Statement

Influenza A HIN1: laboratory confirmed Cases and Deaths:
State/UT-wise for 2015 (1st January 2015 —26th April, 2015)

SI. No. States/UTs

Cumulative Cases
since
1st Jan, 2015

Cumulative Deaths
since
Ist Jan, 2015

2 3 4
I. Andaman and Nicobar Islands 4 0
2. Andhra Pradesh 182 23
3. Arunachal Pradesh 0 0
4. Assam 30 3
S. Bihar 352 6
6. Chandigarh 22 7
7. Chbhattisgarh 162 27
8. Dadra and Nagar Haveli 17 4
9. Daman and Diu 5 1
10. Delhi 4267 12
11. Goa 60 4
12. Gujarat 6584 439
13. Haryana 425 55
14. Himachal Pradesh 113 24
15. Jammu and Kashmir (Jammu) 88 5
(Kashmir) 407 15
16. Jharkhand 11 4
17. Karnataka 3054 85
18. Kerala 266 22
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1 2 3 4
19. Lakshadweep 0 0
20. Madhya Pradesh 2276 319
21. Mabharashtra 5113 492
22. Manipur 5 2
23. Meghalaya 0 0
24. Mizoram 4 0
25. Nagaland 4 0
26. Odisha 47 9
27. Puducherry 57 4
28. Punjab 290 56
29. Rajasthan 6701 434
30. Sikkim 0 0
31. Tamil Nadu 673 17
32. Telangana 2340 79
33. Tripura 0 0
34. Uttarakhand 96 13
35. Uttar Pradesh 1545 45
36. West Bengal 487 26

CuMULATIVE TOTAL 35687 2232

Multi-pronged initiatives to curb tobacco consumption

1022. SHRI HUSAIN DALWAI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of various multi-pronged initiatives taken by Government to
reduce consumption of tobacco and tobacco products;

(b) the extent to which these have been implemented;
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(¢) whether Government is under pressure from the tobacco lobby; and

(d) ifnot, the reasons for deferring two important legislations as well as printing
of warning in expanded form?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) and (b) The Government of India has
undertaken a number of multipronged initiatives which infer alia includes;

I.  Enactment of the “Cigarettes and other Tobacco Products (Prohibition of
Advertisement and Regulation of Trade and Commerce, Production, Supply
and Distribution) Act, (COTPA) 2003”.

II. Ratification of WHO Framework Convention on Tobacco Control (WHO
FCTC).

III. Launch of the National Tobacco Control Programme (NTCP) in the year
2007-08, with the objectives to (a) create awareness about the harmful
effects of tobacco consumption, (b) reduce the production and supply of
tobacco products, (c) ensure effective implementation of the anti-tobacco
laws and (d) help the people quit tobacco use through Tobacco Cessation
Centres.

IV.  Launch of the pilot project titled “Alternative Crops to Bidi and Chewing
Tobacco in different Agro-ecological Sub-Regions” in collaboration
with Central Tobacco Research Institute (CTRI), Ministry of Agriculture
(2008-10).

V.  Issuance of the Food Safety and Standards (Prohibition and Restrictions on
Sales) Regulations, 2011 dated 1st August 2011, under the Food Safety and
Standards Act, 2006, which lays down that tobacco and nicotine shall not be
used as ingredients in any food products.

VI. Notification of rules to regulate depiction of tobacco products or their use
in films and TV programmes after series of negotiation with Ministry of
Information and Broadcasting.

VII. Constitution of Inter-Ministerial Committee of Secretaries under the
Chairmanship of Cabinet Secretary, to review and develop a comprehensive

policy on tobacco and tobacco related issues.

VIII. Organization of National Consultation on Economics of Tobacco in
December, 2012.
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(¢) and (d) The Government is not under any pressure from tobacco lobby.

The draft bill to amend the provisions under the Cigarettes and other Tobacco
Products (Prohibition of Advertisement and Regulation of Trade and Commerce,
Production, Supply and Distribution) Act, 2003 (COTPA) along with the Notes on
clauses were placed in public domain, as part of pre-legislative consultations, with
a view to eliciting comments/views of the stakeholders including the general public,

upto 15th February, 2015. The comments received are being examined.

The Committee on Subordinate Legislation (COSL), 16th Lok Sabha is currently
examining the Rules related to implementation of the new pictorial health warnings
notified vide G.S.R. 727 (E ) dated 15.10.2014. The Committee submitted its interim
report in Lok Sabha on 18 March 2015, recommending, inter alia, to keep in abeyance
the implementation of the Rules till the Committee finalize the examination of the
subject and arrive at appropriate conclusions and present an objective report to the
House. Considering that the report of the Committee is interim in nature, the Ministry

decided to keep the notification in abeyance.

Diabetes detection programme

1023. SHRI DARSHAN SINGH YADAV: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Ministry is launching an ambitious plan to test people for
diabetes in various States in the country during the current five year plan;

(b) if so, the details worked out so far, State-wise including in UP;
(c) the funds earmarked and spent so far in UP; and
(d) the objectives thereof and involvement of NGOs in this regard?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) to (c) Government of India
launched National Programme for Prevention and Control of Cancer, Diabetes,
Cardiovascular Diseases and Stroke (NPCDCS) in 2010 in 100 Districts of 21 States.
From 2013-14 the programme activities up to District level have been subsumed
under the National Health Mission and expanded to cover more districts. Screening
for major NCDs such as Diabetes, Hypertension is undertaken in the programme.
Diagnosis and treatment facilities for diabetes are provided through different levels of
healthcare including NCD Clinics located in District Hospitals and Community Health
Centres (CHCs).
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The details of funds released to Government of Uttar Pradesh and Expenditure

reported by them under the Programme in the last 3 years is as under:—

(X in lakh)
Year Amount released to Uttar Pradesh Expenditure reported by UP
2012-13 2431.25 89.29
2013-14 1398.00 347.12
2014-15 2027.00 595.39

(d) The objectives of the programme include:

»  Prevent and control common NCDs through behaviour and life style
changes.

»  Provide early diagnosis and management of common NCDs.

»  Build capacity at various levels of health care facilities for prevention,
diagnosis and treatment of common NCDs.

»  Train human resource within the public health setup to cope with the
increasing burden of NCDs.

The prevention and control of NCDs requires potentials of all stake holders
including State Governments, Local Bodies, Doctors, Health Care Providers,
Community, Civil Society etc.

Progress made under NPCDCS

1024. SHRIMATI RAJANI PATIL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the progress made by the National Programme for the prevention and control
of Cancer, Diabetes and Cardiovascular (NPCDCS) diseases in the country;

(b) whether enough doctors and other health personnel are available to undertake

the screening, diagnosing and management of these diseases;

(c) the steps being taken to tackle these diseases which account for over 42 per
cent of all deaths due to diseases; and

(d) whether the country have enough diagnostic equipments and clinics for
these diseases?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (d) Government of India launched a National Programme
for Prevention and Control of Cancer, Diabetes, Cardio-vascular Diseases and Stroke
(NPCDCS) in July, 2010 in 100 Districts in 21 States. From 2013-14, the programme
has been brought under the umbrella of National Health Mission (NHM) and expanded
to cover more districts in all States and UTs.

During 12th Plan, the activities under the programme include strengthening of
health infrastructure by setting up of NCD clinics, providing necessary manpower
for programme activities, health promotion activities, screening, early diagnosis,
treatment and referral of pateints suffering from these diseases through public health
delivery system.

The following infrastructure is created under the programme:
i.  Districts, NCD clinics established in 152 districts.

ii. Districts NCD cell established in 147 districts.

iii. Cardiac care units set up in 65 districts.

Under NPCDCS programme, one time support for providing necessary
equipments for laboratories at the rate of I 8 lakh/ NCD clinic in Community Health
Centres (CHC) and X 10 lakh/ NCD clinic in districts hospital is provided. Necessary
manpower in these clinics is also supported under the programme by providing annual
recurrent grant of ¥ 21.50 lakh in districts NCD clinics and ¥ 13.68 lakh in CHC NCD
clinics.

While health is a State subject, the Central Govt. supplements the efforts of the
State Governments to provide health care including tertiary level health care for NCDs.

Under Tertiary Care Cancer Centre (TCCC) Scheme, Government of India is
assisting States to set up/establish State Cancer Institute (SCI) and TCCC in different
parts of the country.

The Central Government, through its hospitals including All India Institute of
Medical Sciences, (AIIMS), Dr. Ram Manohar Lohia Hospital, Delhi, Safdarjung
Hospital, Delhi, Lady Hardinge Medical College and Associated Hospitals, Delhi,
Jawaharlal Institute of Post Graduate Medical Education and Research (JIPMER),
Puducherry, Post Graduate Institute Medical Education and Research (PGIMER),
Chandigarh, North Eastern Indira Gandhi Regional Institute of Health and Medical
Sciences (NEIGRIHMS), Shillong, Regional Institute of Medical Sciences (RIMS),
Imphal, 6 AIIMS like Institutes at Patna, Bhubaneswar, Rishikesh, Bhopal, Raipur and
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Jodhpur, augments the efforts of the State Governments for providing health services

in the country.

Centralizing of medical history of patients

1025. SHRI T. RATHINAVEL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that Government is mulling over centralizing medical
history of patients for easy access to hospitals and laboratories through a new platform
called the National e-Health Authority;

(b) if so, the details thereof;

(¢) whether it is also a fact that this initiative will allow healthcare professionals
access to complete and accurate health history for better diagnosis and treatment
without compromising on patient confidentiality; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) No.

(b) Does not arise

(c) and (d) Establishment of National e-Health Authority (NeHA) is at a concept
stage, as of now and views/suggestions from various stakeholders including the States
have been invited on the Concept Note of NeHA.

It is proposed that NeHA will promote standardization of Electronic Health
Records (EHRs) and establishment of Health Information Exchanges (HIEs). Ministry
of Health and Family Welfare has already notified the EHR Standards to promote
inter-operability of electronic health records.

Formation of united front to eradicate polio

1026. SHRT MAJEED MEMON: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that India's two key neighbouring countries, Afghanistan
and Pakistan, have high polio burden and as such it runs a high risk of importing the

Virus;

(b) whether India has extended a helping hand to them in an attempt to form a

united front to eradicate the disease;
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(¢) whether both the countries have shown their positive response in the matter
and as such have agreed to send their teams to visit India and adopt its model for

eradicating polio; and
(d) the details thereof?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) Yes. It is a fact that India’s two key
neighbouring countries, Afghanistan and Pakistan, have high polio burden and as such
it runs a high risk of importing the virus. As per WHO data source, these are the only
two countries worldwide that have persistent transmission due to wild polio virus in

year 2013-2014 and remain endemic.

Details of cases as under:

Neighbouring countries  Total No. of cases Total No. of cases
in 2014 in 2015
(as on 22nd April,15)

Pakistan 306 21

Afghanistan 28 1

(b) and (c) Yes. India has extended a helping hand to them in an attempt to form
a united front to eradicate the disease. Both the countries have shown their positive
response in the matter and as such have agreed to send their teams to visit India and
adopt its model for eradicating polio.

(d) Polio has been successfully eradicated from most of the SAARC nations
including India. However, polio remains endemic in Afghanistan and Pakistan. Until
poliovirus transmission is interrupted in these countries, all countries remain at risk
of importation of polio, especially India which shares border with Pakistan and has
lots of Afghanistan nationals visiting India on frequent basis. The Polio Programme of
India now serves as a model health programme globally. India has already indicated
its willingness through Ministry of External Affairs (MEA) to host technical missions
from Pakistan and Afghanistan during National/Sub-National Immunization Days.

Population growth

1027. SHRI SANJAY RAUT: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether birth rate in India is greater than that of China and if this trend
continues, India will surpass the population of China by 2025 A.D.;
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(b) if so, Government’s response thereto;

(¢) whether it is a fact that population control measures taken by Government

are ineffective and need to be revived immediately;
(d) if so, Government’s reaction thereto; and

(e) the details of concrete steps taken or proposed to be taken by the Government

to check population growth in the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) Yes.

(b) As per World Population Prospects — The 2012 Revision, the population of
India will cross the population of China by 2028.

(c) No.

(d) As aresult of the efforts of the Government, the decadal growth rate of the
country has declined significantly from 21.54% for the period 1991-2000 to 17.64%
during 2001-11. The Total Fertility Rate (TFR) also declined from 3.6 in 1991 to 2.3
in 2013 as per Sample Registration System (SRS). 24 States/UTs have achieved the
replacement TFR of 2.1 or less.

(¢) The details are given in the Statement.
Statement
Strategies for attaining population stabilization
Interventions under family planning program:

1. Scheme for Home delivery of contraceptives by ASHAs at doorstep of
beneficiaries: The Government has launched a scheme to utilize the services
of ASHA to deliver contraceptives at the doorstep of beneficiaries. 8.85

ASHAs are now distributing contraceptives at the door step.

2. Scheme for ASHAS fo ensure spacing in births: The scheme is operational
from 16th May, 2012. Under this scheme, services of ASHAs are being
utilised for counselling of newly married couples to ensure delay of 2 years
in birth after marriage and couples with 1 child to have spacing of 3 years
after the birth of st child.
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3. Pregnancy testing kits have been made an integral part of ASHA kit and are
being used to diagnose pregnancy early, so as to ensure early registration of

pregnancy/safe abortion services.

4. Anew family planning method, i.e. post-partum IUCD (PPIUCD) has been
introduced in the program. PPIUCD services are being provided by trained

health providers in Government hospitals, within 48 hours after the delivery.

5. Basket of choice has been expanded with introduction of a new /[UCD-375
of 5 years effectivity, in addition to the already existing [UCD-380A of 10
years effectivity.

6.  Dedicated counsellors (RMNCH counsellors) are placed at high case load
facilities for providing family planning counselling to clients.

7.  Celebration of World Population Day 11th July and Fortnight. The event
is observed over a month long period, split into fortnight of mobilization/
sensitization followed by a fortnight of assured family planning service
delivery and has been made a mandatory activity from 2012-13 and starts
from 27th June each year.

8. Other On-going interventions:

* Assured delivery of family planning services for both IUCD and

sterilisation.

* National Family Planning Indemnity Scheme’ (NFPIS) under which
clients are insured in the eventualities of deaths, complications and
failures following sterilization and the providers/ accredited institutions

are indemnified against litigations in those eventualities.

* Compensation scheme for sterilization acceptors - under the
scheme MoHFW provides compensation for loss of wages to the
beneficiary and also to the service provider (and team) for conducting
sterilisations.

*  More emphasis on Spacing methods like IUCD.
»  Availability of Fixed Day Static Services at all facilities.

*  Quality care in Family Planning services by establishing Quality
Assurance Committees at State and district levels.

*  Contraceptives supply management up to peripheral facilities.
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* Demand generation activities in the form of display of
posters, billboards and other audio and video materials in the various
facilities.

Following strategies have been taken up by Jansankhya Sthirata Kosh/National
Population Stabilization Fund as Population Control Measures:

Advocacy and IEC activities: JSK as a part of its awareness and advocacy
efforts on population stabilization, has established networks and partnerships with
other ministries, development partners, private sectors, corporate and professional
bodies for spreading its activities at the national, state, district and block level.

Prerna Strategy: JSK has launched this strategy for helping to push up the age
of marriage of girls and delay in first child and spacing in second child birth in the
interest of health of young mothers and infants. The couple who adopt this strategy
awarded suitably. This helps to change the mindsets of the community.

Santushti Strategy: Under this strategy, Jansankhya Sthirata Kosh, invites private
sector gynecologists and vasectomy surgeons to conduct sterilization operations in
Public Private Partnership mode. The private hospitals/nursing home who achieved
target to 10 or more are suitably awarded as per strategy.

Enforcing of Clinical Establishments (Registration and Regulation) Act, 2010

1028. SHRIMATI VIPLOVE THAKUR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the Clinical Establishments (Registration and
Regulation) Act, 2010 that provide immediate medical treatment to the serious patients
and pregnant women free of cost, is being implemented only in a few States;

(b) ifso, the names of States/UTs where this act is not applicable, along with the
reasons therefor; and

(c) thestepstaken/beingtaken by Governmentto enforce Clinical Establishments
(Registration and Regulation) Act, 2010 in all the States and UTs of the country?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA) : (a) and (b) Yes. The Clinical Establishments
(Registration and Regulation) Act, 2010 has been adopted by 9 States namely Uttar
Pradesh, Uttarakhand, Rajasthan, Bihar, Jharkhand, Sikkim, Mizoram, Arunachal
Pradesh, Himachal Pradesh and all Union Territories (UTs), except Delhi. All other
States have not adopted the Act as yet and, therefore, its provisions cannot be enforced



Written Answers to [5 May, 2015] Unstarred Questions 241

in the States which have not adopted the Act. This Act does not envisage provisions of

free medical treatment.

(c) Health is a State subject. The States/UTs can only be persuaded to adopt the
Act.

Reduction in tobacco usage

1029. SHRI K. C. TYAGI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government has evaluated the performance and impact of the

schemes and awareness programmes aimed at reducing tobacco consumption;

(b) whether Government has stakes in a number of cigarette manufacturing
companies in the country, if so, the details thereof along with the rationale behind the

same; and

(c) the steps taken/proposed to be taken by Government to frame a national
policy to tackle the issue with the due consideration to balance public health?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA) : (a) The Government of India got an external
evaluation done of the National Tobacco Control Programme through Public Health
Foundation of India (PHFI). Recommendations of this evaluation have been suitably
incorporated in the 12th Five Year Plan for National Tobacco Control Programme, to

make the outcomes more effective.
(b) Information is being collected and will be laid on the Table of the House.

(c) The Government of India has constituted an Inter-Ministerial Committee
of Secretaries, under the Chairmanship of Cabinet Secretary, to review and develop a
comprehensive policy on tobacco and tobacco related issues.

PG medical seats in the country

1030. SHRI T. K. RANGARAJAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of medical colleges in the country;
(b) the total number of seats available for admission in a year;

(c) the number of seats available in post graduate diploma and degree courses

after passing graduation in Medicine;
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(d) whether such number of seats are adequate to meet the growing demand for

post graduate education; and
(e) if not, the proposal of Government to overcome the bottleneck?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) Till the academic year 2014-15, there are
404 medical colleges in the country.

(b) and (c) The total number of undergraduate, post graduate diploma and post
graduate seats in various colleges are 54348, 3801 and 19259.

(d) and (e) The Government is implementing the following three Centrally
Sponsored Schemes for capacity building of medical education infrastructure in the

country:

(i) “Strengthening and up-gradation of State Government Medical Colleges
for starting new Post Graduate (PG) disciplines and increasing PG seats”;

(i) “Establishment of New Medical Colleges attached with District/ Referral
hospitals”; and

(ii1) “Up-gradation of existing State Government/Central Government
medical colleges to increase MBBS seats in the country”.

Overcrowding at PGI Chandigarh

1031. SHRI AVINASH RAI KHANNA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government is aware that PGI Chandigarh is overcrowded and
facing difficulty to accommodate patients due to shortage of accommodation;

(b) if so, whether a Government hospital exists at Mohali having sufficient bed
capacity for indoor patients; and

(c) if so, whether Government proposes to accommodate the patients of PGI to
Government Hospital, Mohali to decrease the burden of PGI and for the benefit of the

patients, if not, the reasons therefor?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) PGI is providing services to patients as per
its handling capacity.

(b) There is a 200 bedded Civil Hospital at Mohali under the Government of
Punjab.
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(¢) A patient visits a particular hospital as per his choice.

NRHM in Telangana and Andhra Pradesh

1032. SHRI GARIKAPATI MOHAN RAO: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the salient features and objectives of the National Rural Health Mission
(NRHM);

(b) whether Government has identified some districts of Telangana and Andhra
Pradesh which need more attention under NRHM; and

(c) if so, the details alongwith the funds allocated to the districts?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) National Rural Health Mission (NRHM)
was launched to improve accessibility to quality healthcare particularly for the rural
population, bridge gaps in healthcare, facilitate decentralized planning in the health
sector and bring about inter-sectoral convergence. It sought to provide effective
healthcare to rural population throughout the country with special focus on 18 States,
which have relatively weak public health indicators and/or weak infrastructure.

Broad objectives of NRHM included the following:

. Reduction in Infant Mortality Rate (IMR) and Maternal Mortality Ratio
(MMR).

. Universal access to public health services such as Women'’s health, child

health, immunization and nutrition.

. Prevention and control of communicable and non-communicable diseases,

including locally endemic diseases.
. Access to integrated comprehensive primary healthcare.
. Population stabilization, gender and demographic balance.
. Revitalize local health traditions and mainstream AYUSH.
Major Components of NRHM/NHM are as follows:

. Reproductive, Maternal, Newborn, Child and Adolescent Health
(RMNCH+A)- includes services for maternal health, child health, family
planning etc.
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. Health System Strengthening under NRHM and NUHM including the
human resources for health, infrastructure, ambulances, communitisation

including ASHAs, drugs and equipment etc.

. Control of Communicable Diseases like TB, Malaria, Leprosy etc.

. Control of Non-Communicable diseases like Cancer, Cardiovascular

Diseases, Diabetes, Mental Illnesses, Blindness.

. Infrastructure Maintenance to pay for the salary requirement of salaries
of the Auxiliary Nurse Midwives (ANMs) and the Lady Health Visitors
(LHVs), Urban Family Welfare Centres, ANM/LHV Training Schools,
Health and Family Welfare Training Centers, and Training of Multi-Purpose
Workers (Male).

(b) and (c) Government of India has identified some districts of Telangana and

Andhra Pradesh as High Priority Districts (HPDs) as mentioned below:

State High Priority Districts
Telangana Adilabad
Telangana Mahbubnagar
Andhra Pradesh Vizianagaram
Andhra Pradesh Cuddapah
Andhra Pradesh Kurnool

Andhra Pradesh Vishakhapatnam

The States are expected to allocate about 30% more funds per capita to HPDs as
compared to the non-High Priority Districts. The Ministry does not allocate/release
funds district wise. The details of funds released during the year 2014-15 for the
States of Telangana and Andhra Pradesh programme-wise is given in the Statement
(See below).
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Statement

The details showing the Release during the
Financial Year (FY) 2014-15 for Telangana

(X in crore)

SI. No.  Programme Release
A. NRHM Flexible Pool

1. RCH Flexible Pool 102.76
2. Mission Flexible Pool 101.61
3. Routine Immunization 5.11
4. Pulse Polio Immunisation 6.27
5. National .D.D. Control Prog. 0.23
6. Infrastructure Maintenance 80.26
7. Communicable Disease Control Programmes 24.29
a. National Vector Borne Diseases Control Programme 4.29
b. Revised National Tuberculosis Control Programme 17.95
c. National Leprosy Eradication Programme 1.18
d. Integrated Disease Surveillance Project 0.88
8. Non Communicable Disease Programmes 9.27

a. National Prog. for Prevention and Control

of Cancer, Diabetes, Cardiovascular Diseases and

Stroke (NPCDCS) 4.01
b. National Prog. for Control of Blindness 3.00
c. National Mental Health Prog. 1.66
d. National Programme for the Healthcare of the Elderly 0.00
e. National Prog. for prevention and Control of Deafness 0.00
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SI. No.  Programme Release
f. National Tobacco Control Prog. 0.60
g. Other New Initiative under Non-Communicable
Disease Injuries and Trauma 0.00
h. National Oral Health Programme 0.00
SuB ToTAL (1424+3+4+5+6+7+8) 329.80
B. National Urban Health Mission-Flexible Pool 48.63
GRrAND ToTAL 378.43

Note:

Release for the F.Y. 2014-15 are updated up to 31.03.2015 and is provisional.

The above Releases relate to Central Govt. Grants and do not include state share contribution.

The details showing the Release during the
Financial Year (FY)- 2014-15 for Andhra Pradesh

(X in crore)

SI. No. Programme Release
A. NRHM Flexible Pool
1. RCH Flexible Pool 172.92
2. Mission Flexible Pool 148.05
3. Routine Immunization 0.00
4.  Pulse Polio Immunisation 7.82
5. National 1.D.D. Control Prog. 0.25
6.  Infrastructure Maintenance 85.58
7. Communicable Disease Control Programmes 34.66
a.  National Vector Borne Diseases Control Programme 7.67
b.  Revised National Tuberculosis Control Prog.) 24.12
c.  National Leprosy Eradication Prog. 1.65
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S1. No. Programme Release
d. Integrated Disease Surveillance Project 1.22
8. Non Communicable Disease Programmes 12.55

a.  National Prog. for Prevention and Control

of Cancer, Diabetes, Cardiovascular Diseases and

Stroke (NPCDCS 5.61
b.  National Prog. for Control of Blindness 4.34
c.  National Mental Health Prog. 1.66

d.  National Programme for the Healthcare of the Elderly 0.00
e. National Prog. For Prevention and Control of Deafness 0.00
f.  National Tobacco Control Prog. 0.94

g.  Other New Initiative under Non-Communicable

Disease Injuries and Trauma 0.00

h.  National Oral Health Programme 0.00

SuB ToTAL (1+2+3+4+5+6+7+8) 461.83

B. National Urban Health Mission-Flexible Pool 57.55
GranD ToTAL 519.38

Note:
Release for the F.Y. 2014-15 are updated up to 31.03.2015 and is provisional.

The above Releases relate to Central Govt. Grants and do not include state share contribution.

Handling of Ebola outbreak in the country

1033. SHRI K. T. S. TULSI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the extent of India's preparedness for dealing with the outbreak of Ebola
virus in India and its neighbouring countries;

(b) whether India has been rated as fragile and weaker than Ebola effected

Liberia; and
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(c) if so, what is the plan of action that has been formulated?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA) : (a) to (c¢) Pursuant to the declaration of Ebola
Virus Disease (EVD) as Public Health Emergency of International Concern by World
Health Organization, Government of India commenced screening of passengers
arriving from or transiting through EVD affected countries at identified Airports and
Ports. At present, such passengers coming by Air are being routed through seven
International airports. Passengers / crew arriving through ships are screened at nine
major Ports. Special Health units are functioning at these Airports and Ports and are
manned by trained medical and paramedical staff.

The Integrated Disease Surveillance Programme is tracking the passengers who
arrive in India from EVD affected countries and who have history of contact with a
suspect or confirmed EVD case. The tracking is done for 30 days. Two laboratories
namely National Institute of Virology (NIV), Pune and National Centre for Disease
Control (NCDC), Delhi are testing clinical samples of high risk passengrs. 10 more
existing laboratories with required Bio Safety Level (BSL) standards have been
identified to collect, test and store samples.

The States have been provided guidelines on screening, risk categorization of

patients, clinical case management and infection control practices.

State Governments have identified isolation facilities to manage cases of
Ebola Virus Disease. Master Trainers of 25 States have been trained and Mock-
drill conducted. Rapid Response Teams of all States/Union Territories have been
trained. Personal Protective Equipment provided to all States/Union Territories to deal
with EVD cases. A helpline is also functioning from Ministry of Health and Family
Welfare.

AIIMS-like hospital in Jammu and Kashmir

11034. SHRI NAZIR AHMED LAWAY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government plans to open a big hospital in Jammu and Kashmir on
the line of AIIMS;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

Original notice of the question was received in Hindi.
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THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA) : (a) to (c) Yes.

The Central Government has planned to set up AIIMS in each State in a phased

manner.

While presenting the Budget for the year 2015-16, the Hon’ble Finance Minister
has announced to set up AIIMS in Jammu and Kashmir along with other States.

State Government of Jammu and Kashmir has been requested on 31.03.2015 to
identify suitable alternate locations for setting up of new AIIMS in the State. The State
Government has to undertake to provide land approximately 200 acres free of cost and
other required infrastructure such as suitable road connection, sufficient water supply,
electricity connection of required load and regulatory / Statutory clearances. A copy of
prescribed checklist has also been sent for furnishing the required details.

Funds to Chhattisgarh for healthcare infrastructure

+1035. DR. BHUSHAN LAL JANGDE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Chhattisgarh is to get ¥ 16.50 crore under the head Strengthening of
Health Infrastructure every year from 2011-12 to 2014-15, as per the recommendations
ofthe Thirteenth Finance Commission, if so, by when the said amount will be released;
and

(b) whether it is a fact that the Rajnandgaon and Sarguja Medical Colleges
have not received the amount of grant, if so, whether this amount will be released
immediately?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) As per the award of the Thirteenth Finance
Commission, a grant of I 66.00 crore was recommended for the Government of
Chbhattisgarh for Strengthening Health Infrastructure under State Specific Needs for
the award period 2011-15. In keeping with the Action Plan of the State Government,
an amount of ¥ 16.50 crore was available to the State in 4 instalments, subject to
fulfillment of conditionalites as specified for release of these grants. The first instalment
of ¥16.50 crore has been released to the Government of Chhattisgarh. Subsequent
installments were not released due to non-submission, by State Government, of
utilization certificate, physical progress and Action Plan duly approved by High Level
Monitoring Committee (HLMC).

 Original notice of the question was received in Hindi.
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(b) The grants recommended by the Thirteenth Finance Commission was for
construction of 500 Sub-Health Centres (SCs), 25 Primary Health Centres (PHCs),
5 Community Health Centres (CHCs) and 100 AYUSH Dispensaries. There is no
mention of grants for Rajnandgaon and Sarguja Medical Colleges.

Doctor-population ratio

1036. SHRIMATI KANIMOZHI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the State-wise number of doctors available per 10,000 of population in
India;

(b) the number of doctors available per 10,000 of population in rural India and
urban India, respectively;

(¢) whether the country has met the WHO requirements regarding availability
of doctors per 10,000 population; and

(d) if not, the measures taken by the Government to meet that requirement?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) The State-wise estimate of density of
doctors per 10,000 population in the country as per HRH Technical Report, 2008 (by
Krishna D. Rao et al) is given in the Statement (See below).

(b) No such data is maintained Centrally.

(¢) Yes. As per the Report of the Steering Committee on Health for the 12th
Five Year Plan of the Planning Commission, we have 19 health workers (doctors-6,
nurses and midwives-13) per 10,000 people in India. Additionally, there are 7.9 Lakh
AYUSH practitioners registered in the country (approx. 6.5 per 10,000). WHO norms
provide for 25 per 10,000 people.

(d) The Government has taken the following steps in order to meet the shortage

of doctors in the country:

L. The ratio of teachers to students has been revised from 1:1 to 1:2 for all
MD/MS disciplines and 1:1 to 1:3 in subjects of Anaesthesiology, Forensic
Medicine, Radiotherapy, Medical Oncology and Surgical Oncology.

II. DNB qualification has been recognized for appointment as faculty to take
care of shortage of faculty.

III. Enhancement of maximum intake capacity at MBBS level from 150 to 250.
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IV. Enhancement of age limit for appointment/extension/re-employment
against posts of teachers/dean/principal/ director in medical colleges from
65-70 years.
V. Relaxation in the norms for setting up of a medical college in terms of
requirement for land, faculty, staff, bed/ bed strength and other infrastructure.
VI. Strengthening/upgradation of State Government Medical Colleges for
starting new PG courses/Increase of PG seats.
VII. Establishment of New Medical Colleges by upgrading district/referral
hospitals preferably in underserved districts of the country.
VIII. Strengthening/upgradation of existing State Government/Central
Government Medical Colleges to increase MBBS seats.
Statement
Doctor Density (Per 10000 Population) by State and Area
State/UT Total
NSSO Census
1 2 3
India 4.28 6.07
Andhra Pradesh 4.52 7.84
Arunachal Pradesh 1.97 0.17
Assam 0.16 2.83
Bihar 2.06 3.96
Chbhattisgarh 2.59 4.09
Delhi 1.53 15.03
Goa 6.35 10.99
Gujarat 3.89 4.4
Haryana 4.02 8.21

Himachal Pradesh 5.97 5.96
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1 2 3

Jammu and Kashmir 1.81 6.77
Jharkhand 4.23 3.94
Karnataka 7.58 7.32
Kerala 4.45 6.28
Madhya Pradesh 2.68 4.89
Mabharashtra 7.09 7.88
Manipur 1.91 4.54
Meghalaya 1.12 2.51
Mizoram 0.47 5.32
Nagaland 2.05 3.37
Odisha 0.48 2.69
Punjab 6.57 11.14
Rajasthan 5.03 3.97
Sikkim 1.66 7.49
Tamil Nadu 9.07 6.09
Tripura 1.05 3.21
Uttar Pradesh 3.76 6.04
Uttarakhand 4.19 7.4
West Bengal 3.16 7.07
Andaman and Nicobar Islands 0.00 7.59
Chandigarh 14.03 23.17
Dadar and Nagar Haveli 0.00 2.7
Daman and Diu 0.00 4.95
Lakshadweep 13.64 5.24
Puducherry 7.85 10.6

Source: National Sample Survey Organisation 2004-05; Census of India 2001;

Central Bureau of Health Intelligence 2005

Central assistance to Punjab for cancer treatment
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1037. SHRI NARESH GUJRAL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government has provided any Central assistance to Punjab to fight
increasing cases of cancer, if so, the details thereof; and

(b) whether Government is going to take/has taken initiatives to support the
State Government in making cancer treatment for the patients in the State more
affordable?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA) : (a) and (b) While Health is a State subject, the
Central Government supplements the efforts of the State Governments for improving
healthcare including prevention, diagnosis and treatment of cancer. Government of
India had launched a comprehensive National Programme for Prevention and Control
of Cancer, Diabetes, Cardiovascular Disease and Stroke (NPCDCS) in 2010 with focus
on 3 sites namely breast, cervical and oral cancer. Under NPCDCS, interventions up
to district level include cancer prevention, screening, early detection and referral to
an appropriate level institute for treatment. Under the said programme, an amount of
% 8.03 crore have been released to the State of Punjab during the financial
year 2014-15.

The Government of India under “Strengthening of Tertiary Care of Cancer”
scheme of NPCDCS is assisting for strengthening/establishment of State Cancer
Institute (SCI) and Tertiary Care Cancer Centre (TCCC) in different parts of the
country. The financial assistance is upto ¥ 120 crores for SCI and upto X 45 crore for
TCCC (including State Government share of 25%) subject to eligibility as per scheme
guidelines and availability of funds.

During the financial year 2011-12, an amount of ¥ 4.80 crore was released to
Guru Govind Singh Medical College and Hospital Faridkot, Punjab under the Tertiary

Cancer Centre scheme.

There is also a provision of Oncology Department in the new Super Speciality
Blocks at Government Medical College, Amritsar under Pradhan Mantri Swasthya
Suraksha Yojna (PMSSY) Phase-II upgradation programme. A 500 bedded satellite
centre of PGI Chandigarh at Sangrur (Punjab) has been approved at an estimated cost
of approximately X 449 cr.

As informed by Government of Punjab, Department of Atomic Energy,
Government of India is setting up the Homi Bhabha Cancer Hospital and Research
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Centre at Mullanpur (Medicity, New Chandigarh) under the aegis of Tata Memorial
Centre (TMC), Mumbai.

Further, 25 bedded Cancer care facilities at District Hospital Sangrur is established
by TMC, Mumbai.

The list of medicines specified in the National List of Essential Medicines (NLEM)
which are included in the First Schedule of Drug Pricing Control Order (DPCO),
2013 also contain drugs used for the treatment of cancer. 489 NLEM medicines for
which ceiling price have been notified under DPCO, 2013, includes 47 anti-cancer
medicines. No person is authorized to sell any such formulation to any consumer
at a price exceeding the ceiling price fixed by the National Pharmaceutical Pricing
Authority (NPPA) under Ministry of Chemicals and Fertilizrs.

Financial assistance to Below Poverty Line (BPL) patients is provided under the
Rashtriya Arogya Nidhi (RAN). The Health Minister’s Cancer Patient Fund within
RAN has been set up in 2009 wherein 27 erstwhile Regional Cancer Centres (RCCs)
are provided with revolving funds to provide immediate financial assistance upto
% 2,00,000/- to BPL cancer patients.

Production of FDCS without permission

1038. SHRI KIRANMAY NANDA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that more than 294 drugs with fixed dose combination
(FDC) are in production without proper permission of Drug Controller General of

India;
(b) if so, the action taken or proposed by Government; and
(c) if not, the reasons therefor?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) and (b) The case regarding 294 FDCs,
licensed by the State Licensing Authorities without approval of Drugs Controller
General (India) [DCG (1)], is sub-juidice in Madras High Court. In addition, in
response to the directions issued to the manufacturers to prove the safety and efficacy of
FDCs being manufactured by them, the Central Drugs Standard Control Organization
received 6220 applications. The rationality, safety and efficacy of these FDCs have
been examined by an Expert Committee constituted for this purpose.

(c) Does not arise.
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Swine flu patients in hospitals

1039. SHRI PANKAJ BORA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the hospitals in our country have registered growing
swine flu cases during the last three months;

(b) if so, the hospital-wise details thereof; and
(c) the action taken by Government to control and treat the HIN1 patients?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) and (b) Influenza A HIN1 virus that caused
the Influenza Pandemic during 2009-10 continues to circulate in the community
causing outbreaks in various parts of the country. Records of Influenza A HIN1 cases
hospital-wise are not maintained at Central level. However, State/UT wise cases
reported since January 2015 are given in the Statement (See below).

(c) The Central Government monitored the Influenza A HIN1 situation and
remained in regular touch with the affected State Governments. For combating
outbreak of Influenza A HINT, the States have been provided guidelines on screening,
risk categorization of patients, clinical case management and ventilator management.
To guide and assist the State Governments, teams from Union Health and Family
Welfare Ministry were sent as per need. The Central Government also assisted the
State Governments by providing logistic support for drug oseltamivir, HIN1 Vaccine,
masks and Personal Protective Equipments.

The Integrated Disease Surveillance Programme regularly collects data on
outbreaks of communicable diseases including Influenza A HINI from different parts
of the country. This data is monitored and analyzed to facilitate quick response to
contain outbreaks. The Central Government has also established a network of 21
laboratories equipped to test the virus. The affected States have further supplemented
these efforts by authorizing private diagnostic laboratories for conducting tests.

Emergency stock of Oseltamivir drug, N-95 masks and Personal Protective
Equipment is also being maintained. A Committee under the Director General of

Health Services also regularly monitors the situation.

Regular advertisements for guidance of public on Influenza A HINI were
issued by MOHFW in national and local newspaprs. These also included vernacular
languages. A campaign was also launched from 14-28th February, 2015 on Portals

registered with Directorate of Audio Visual Publicity. Radio Jingles were aired on All
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India Radio and private FM channels. TV spots were broadcast on Doordarshan and
private TV channels form 21 February to 7th March 2015. The affected States have
also placed advertisements and undertaken media campaign in the local newspapers
and aired Radio and Television spots.

Statement

Influenza A HIN1: laboratory confirmed Cases: State/UT-wise for 2015
(1st January 2015 —26th April, 2015)

S. No. State/ UT January  February March April
2015 2015 2015 2015
Cases Cases Cases Cases
1 2 3 4 5 6
1. Andaman and Nicobar 0 1 3 0
2. Andhra Pradesh 33 57 78 14
3. Arunachal Pradesh 0 0 0 0
4. Assam 0 0 26 4
5. Bihar 0 21 321 10
6. Chandigarh 4 13 4 1
7. Chhattisgarh 0 4 142 16
8. Dadra and Nagar Haveli 0 11 5 1
9. Daman and Diu 0 2 3 0
10. Delhi 439 2452 1346 30
11. Goa 5 2 34 19
12. Gujarat 270 4098 2160 56
13. Haryana 56 119 242 8
14. Himachal Pradesh 0 36 67 10
15. Jammu and Kashmir 0 113 380 2
16. Jharkhand 0 0 11 0
17. Karnataka 38 1117 1658 241
18. Kerala 5 42 119 100

19. Lakshadweep 0 0 0 0




Written Answers to [5 May, 2015] Unstarred Questions 257

1 2 3 4 5 6
20. Madhya Pradesh 49 961 1196 70
21. Mabharashtra 68 1667 2890 488
22. Manipur 0 0 5 0
23. Meghalaya 0 0 0 0
24. Mizoram 0 1 3 0
25. Nagaland 0 4 0 0
26. Odisha 0 13 31 3
27. Puducherry 0 22 32 3
28. Punjab 9 184 91 6
29. Rajasthan 180 5348 1078 95
30. Sikkim 0 0 0 0
31. Tamil Nadu 87 207 307 72
32. Telangana 594 938 734 74
33. Tripura 0 0 0 0
34. Uttarakhand 2 16 68 10
35. Uttar Pradesh 25 544 870 106
36. West Bengal 0 115 364 8

Cumurative ToTAL 1864 18108 14268 1447

Health scheme for rural children

1040. DR. T. SUBBARAMI REDDY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government has started any health scheme in the States for rural
children who are considered to be the most vulnerable from point of view of health

care;

(b) ifso, the details thereof and funds spent for this purpose during the last three
years, State-wise; and

(c) if no specific scheme, by when such scheme will be implemented for rural
children?
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THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) and (b) Under National Health Mission
(NHM) the provision of health care to children particularly in rural areas is given
priority attention. The details of the interventions to improve the health of children is

as below.

1. Janani Shishu Suraksha Karyakaram (JSSK) entitles all pregnant women
delivering in public health institutions to absolutely free and no expense
delivery including Caesarean section. The initiative stipulates free drugs,
diagnostics, diet, besides free transport from home to institution, between
facilities in case of a referral and drop back home and free blood if required.
Similar entitlements have been put in place for all sick infants accessing

public health institutions for treatment till one year of age.

2. Facility Based Newborn Care (FBNC) at different levels to reduce child
morbidity and mortality: Setting up of facilities for care of sick newborn
such as Special New Born Care Units (SNCUs), Newborn Stabilization
Units (NBSUs) and Newborn Care Corners (NBCCs) at different levels is a
thrust area under NHM.

3. Home Based New Born Care (HBNC): Home based newborn care through
ASHAs has been initiated to improve newborn practices at the community

level and early detection and referral of sick newborn babies.

4.  India Newborn Action Plan (INAP) has been launched with an aim to reduce

neonatal mortality and stillbirths.

5. Newer interventions to reduce newborn mortality- Vitamin K injection at
birth, Antenatal corticosteroids for preterm labour, kangaroo mother care

and injection gentamicin to young infants in cases of suspected sepsis.

6. Integrated Action Plan for Pneumonia and Diarrhoea (IAPPD) launched in
four states with highest child mortality (UP, MP, Bihar and Rajasthan).

7. Management of Malnutrition: Nutritional Rehabilitation Centres (NRCs)
have been established for management of severe acute malnutrition in

children.

8. Appropriate Infant and Young Child Feeding practices are being promoted
in convergence with Ministry of Woman and Child Development.

9.  Village Health and Nutrition Days (VHNDs) are organized for imparting
nutritional counselling to mothers and to improve child care practices.
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10.

I1.

12.

13.

14.

15.

Mother and Child Tracking System (MCTS): A name based Mother and
Child Tracking System has been put in place which is web based to ensure
registration and tracking of all pregnant women and newborn babies so that
provision of regular and complete services to them can be ensured.

Rashtriya Bal Swasthya Karyakram (RBSK) for health screening and early
intervention services have been launched to provide comprehensive care
to all the children in the age group of 0-18 years in the community. The
purpose of these services is to improve the overall quality of life of children
through early detection of birth defects, diseases, deficiencies, development
delays including disability.

Under National Iron Plus Initiative (NIPI), through life cycle approach, age
and dose specific Iron and Folic Acid (IFA) supplementation programme
is being implemented for the prevention of anaemia among the vulnerable
age groups like under-5 children, children of 6 — 10 years of age group,
adolescents, pregnant and lactating women and women in reproductive age
along with treatment of anaemic children and pregnant mothers at health
facilities.

Capacity building of health care providers: Various trainings are being
conducted under NHM to train doctors, nurses and ANMs for essential
newborn care, early diagnosis and case management of common ailments
of children. These trainings are on Navjaat Shishu, Suraksha Karyakram
(NSSK), Integrated Management of Neonatal and Childhood Illnesses
(IMNCI), Facility Based Newborn Care (FBNC), Infant and Young Child
Feeding practices (IYCF), etc.

Universal Immunization Programme (UIP) covers about 13.5 crore children
for vaccination against seven vaccine preventable diseases, through 90 lakh
immunization sessions each year.

To sharpen the focus on vulnerable and marginalized populations in
underserved areas, 184 High Priority Districts have been identified across
the country for implementation of Reproductive Maternal Newborn Child
Health+ Adolescent (RMNCH+A) interventions for achieving improved
maternal and child health outcomes.

The State-wise detailed expenditure of funds under reproductive and child health

programme for last three years, under NHM are given in the Statement (See below).

(c)

Does not arise.
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Handling of drug resistant TB

1041. SHRI AHMED PATEL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the tuberculosis (TB) crisis in the country has created an epidemic
of drug resistant (DR) TB with large number of such cases;

(b) if so, the details thereof and the reasons therefor;

(c) the steps taken by Government to tackle the epidemic;

(d) whether Government will declare tuberculosis as national emergency; and
(e) if so, the details thereof and if not, the reasons therefor?

THE  MINISTER OF HEALTH AND FAMILY  WELFARE
(SHRIJAGAT PRAKASH NADDA): (a) to (¢) No. The estimated proportion of Multi
Drug Resistant TB (MDR TB) Cases in India is not increasing. It is less than 3 per cent
among new TB cases and between 11 to 19 per cent among retreatment TB cases and
has not increased in the recent years.

Programmatic Management of Drug Resistant TB (PMDT) services are
provided under the Revised National TB Control Programme (RNTCP) throughout
the country.

The core components of PMDT implementation are:

. Accurate timely diagnosis through quality assured culture and drug
susceptibility testing

. Appropriate treatment utilizing second line drugs under supervision
. Uninterrupted supply of quality assured anti TB drugs, and
. Standardized recording and reporting system

Under RNTCP, diagnosis of Drug Resistant TB is conducted through quality
assured drug susceptibility testing at 62 Culture and drug susceptibility testing
(C-DST) laboratories, of which 50 laboratories are also equipped with rapid molecular
test named Line Probe Assay (LPA). Cartridge Based Nucleic Acid Amplification
(CBNAAT) Test Machines have been installed at 119 sites for early detection of
Rifampicin resistance among TB cases. The main reason for MDR-TB is incomplete
and/or incorrect treatment for drug-sensitive TB. Hence, under RNTCP, complete and
correct treatment under DOTS strategy is implemented. Diagnosis and treatment for
both drug sensitive and drug resistant TB, under RNTCP, is free of cost.
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Prevalence of Tuberculosis in India has come down from 586 per 100,000
population in 1990 to 211 per 100,000 population in 2013. Mortality has reduced
from 42 per 100,000 population to 19 per 100,000 population during this period. The

estimated incidence of TB has also been declining.

Reining in of quacks and sale of fake drugs

+1042. SHRT MOTILAL VORA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that there are 40 thousand MBBS doctors in Delhi and an

equal number of quacks too;
(b) if so, the steps taken by Government to rein in the quacks;

(c) whether Government is aware of the fact that generic medicines are still out

of reach of the patients;

(d) if so, the steps taken by Government to make the common patients aware of

the generic medicines and to ensure their availability for them;

(e) whether Government will lay concrete infrastructure to probe the doctors

and the chemists of Delhi and of other parts of the country; and
(f) if so, by when?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) As informed by Government of NCT of
Delhi, 65,000 doctors are registered with Delhi Medical Council. No data on quacks

is maintained.

(b) The Indian Medical Council Act, 1956, prohibits a person other than a
medical practitioner enrolled on a State Medical Register to practice medicine in the
State. Punishment of imprisonment for a term which may extend to one year or with a

fine which may extend to I 1,000/- or both is also prescribed.

(c) and (d) For popularizing and promoting generic drugs in the country, the
Government through its agency — BPPI has been publicizing through print media to
generate awareness among general public about the advantages of generic medicines

and availability of generic medicines from Jan Aushadhi Stores.

T Original notice of the question was received in Hindi.
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Further, under NHM upto 5% funding over and above the normal allocation of
the States is also provided as an incentive for those States that implement policy and
systems to provide free generic medicines to all in public health facilities.

(e) and (f) Medical Council of India (MCI) in its regulations namely the Indian
Medical Council (Professional Conduct, Etiquette and Ethics) Regulations, 2002
under Clause 1.5 has prescribed as under:

“Use of Generic names of drugs: Every physician should, as far as possible,
prescribe drugs with generic names and he/she shall ensure that there is a
rational prescription and use of drugs.”

High per centage of women undergoing sterilization

1043. SHRI TIRUCHI SIVA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government is aware that 10 times more women than men undergo
sterilization surgeries in sterilization camps, even though female sterilization involves
a more complicated operation than male sterilization;

(b) whether Government recognizes the fact that this has taken a toll on the
health of large sections of women in the country;

(c) whether it is a fact that the public health infrastructure is not geared to
manage sterilization and that very often the staff do not counsel women or seek their
informed consent; and

(d) whether it is a fact that offering monetary incentives could result in taking
undue advantage of the vulnerability of the poor and the illiterate to achieve population
control?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) Yes. Female sterilization is one of the most
accepted methods of contraception in India. Government offers a basket of choice to
the clients who adopt a method as per their choice.

(b) Itis a safe procedure which leads to full recovery post the surgery.

(c) Public health infrastructure is adequate to provide sterilization services.
Moreover no sterilisation procedure is carried out without the written informed consent
of the client.

(d) TheGovernment of India does not offer incentives but provides compensation

to the clients for the loss of wages experienced for undergoing the procedure.
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Mistreatment by Government doctors

1044. SHRI MD. NADIMUL HAQUE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that there have been a number of cases of mistreatment
by doctors of Central Government hospitals in the country during the last three
years;

(b) if so, the details thereof;
(c) the details of steps undertaken by Government to minimise this number;

(d) whether Government has any system of training medical practitioners at

some interval during their service; and
(e) if so, the details thereof and, if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA): (a) to (e) As far as three Central Government
Hospitals in Delhi namely Safdarjung Hospital, Dr. RML Hospital, and Lady Hardinge
Medical College and associated Hospitals are concerned, no case of mistreatment by
doctors has been reported.

These Hospitals have an institutionalized mechanism for grievance redressal vide
which grievances of public are addressed. There is a Grievance Redressal Committee in
each of these three hospitals. Complaint boxes are installed at strategic points all over
the hospital which are opened at regular intervals. Complaints received are examined
by the competent authorities and appropriate reply is given to the complainant.

Each doctor in Safdarjung Hospital has been allowed to attend two conferences
in a year. Regular health education is given to the doctors in Dr. RML Hospital. Lady
Hardinge Medical College and associated Hospitals has started conducting workshop
on communication and behavior change in health care settings for doctors.

Safe abortion services in rural areas

1045. SHRIMATI WANSUK SYIEM: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government is striving to expand the provider base with strict
conditionalities to enhance access and availability of safe abortion services in rural
areas through training and certification of Ayush practitioners;

(b) whether the Indian Medical Association in an attempt to safeguard the
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vested interests of a 2.5 lakh strong lobby of allopathic practitioners has opposed the

move; and

(c) whether many State chapters of the IMA like Kerala have opposed the move
stating that there is no shortage of doctors of modern medicine for posting in PHCs?

THE  MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA) : (a) The Government of India has formulated
a Draft Bill on Amendments to the Medical Termination of Pregnancy Act, 1971in
which there is proposal to allow AYUSH practitioners, homeopaths and paramedical
staff (excluding Yoga and Naturopathy) in the public sector to administer medical
methods of abortion on pregnant women with strict conditionalities including the
requisite training and certification with a view to enhance access and availability of
safe abortion services in rural areas.

(b) Indian Medical Association (IMA) has supported most of the proposed
amendments but raised objections to expand provider base to include AYUSH and
other non-MBBS practitioners for conducting abortion services. According to them
MTP only is to be done by registered medical practitioners who are all trained qualified
MBBS doctors, as defined in the current MTP Act, 1971.

(c) As per the records, no such letter or suggestion has been received.

Inclusion of magazines/periodicals in the list for issue of advertisements

1046. SHRI SHANTARAM NAIK: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any magazines, periodicals or dailies were added to the list for
issuing advertisements in the last ten months;

(b) if so, the details of the names of the magazines, periodicals and the dailies;
(c) the amount in rupees spent on these publications; and
(d) the reasons for their inclusion in the list?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c) 555
Newspapers/Journals were added to the list of Directorate of Advertising and Visual
Publicity, a media unit under Ministry of Information and Broadcasting and also the
nodal agency for release of Government advertisement on behalf of various Central
Government Ministries/Departments, for releasing advertisements during the last ten

months.
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The name of the newspapers, magazines, periodicals and the quantum of
advertisements in rupee given to these publications are given in the Statement (See
below).

(d) As per the Advertisement Policy of the Government, DAVP invites fresh
applications from Newspaper/Journals twice every year and these applications are
examined by a Panel Advisory Committee. Based on their recommendations, DAVP
empanels Newspaper/Journals. DAVP empanels Newspapers/Journals with a view to
reach its advertisement to readers from different sections of the society.

Statement

List of Publications Empaneled During Last 10 Months

(in%)
Sl. No. NP Name City Periodicity Amount
1. Dainik Savera Times Ambala Daily(M) 184845
2. Apna Uttarakhand Dehradun Weekly 0
3. Samvedana Express Silvassa Fortnightly 11049
4. Voodayam Adilabad Daily Except 75467
Sunday
5. Focus Today Agra Daily(M) 5137
6. Kalyug Crime Times Agra Weekly 11049
7. R.S. News Agra Monthly 33541
8. Rajdeep Sandesh Agra Daily(E) 0
9. Ramanjan Sandesh Agra Daily(E) 2712
10.  Sulahkul Agra Daily(M) 70955
I1.  Swadesh Agra Daily(M) 86850
12. Times Day Ahmedabad Daily(M) 239085
13.  Aankhodekhi Gujarat Ahmedabad Fortnightly 0
14.  Metro Media Ahmedabad Daily(M) 0
15.  Tapobhumi Gujarat Ahmedabad Daily(M) 5509
16.  Tender Auction Ahmedabad Daily(M) 91517
Samachar
17.  The Economic Ahmedabad Weekly 3707
Revolution

18.  Zindagi Ahmedabad Weekly 0
19.  Alfaz Today Ajmer Fortnightly 7969

20.  Honslo Ki Udaan Ajmer Daily(M) 0
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S1. No. NP Name City Periodicity Amount
21.  Hukmanama Samachar  Ajmer Daily(M) 22786
22.  Morning News Ajmer Daily(M) 6519
23.  Roshan Bharat Ajmer Fortnightly 10087
24.  Divya Marathi Akola Daily(M) 5137
25.  Malayala Manorama Alappuzha Daily(M) 161606
26.  Sahar Azad Aligarh Daily(M) 653558
27.  Allahabad Express Allahabad Daily(M) 22599
28.  Bharat Samvad Allahabad Daily(M) 0
29.  City Times Allahabad Daily(M) 9383
30.  Jan Sandesh Times Allahabad Daily(M) 81781
31.  Justice Express Allahabad Daily(M) 0
32.  Triveni Pusp Allahabad Monthly 0
33.  Takshashila Amethi Bi-Weekly 0
34.  Udayachi Baat Amravati Daily(E) 23542
35.  Attach Express Aurangabad Weekly 11049
36.  Maharashtra Times Aurangabad Daily(M) 106645
37.  Rajkiya Tufan Aurangabad Weekly 11049
38.  Son Varsha Vani Aurangabad Daily(M) 235598
39.  Hind Asar Badarpur Daily(M) 0
40.  Baba Express Baharaich Weekly 11049
41.  Ahde-E-Nouw Bahraich Daily(M) 26202
42.  Anudhyana Balasore Daily(M) 97053
43.  Anchalik Swar Ballia Daily(E) 2712
44.  Hosadigantha Bangalore Daily(M) 524789
45. Sandauli Times Barabanki Daily(M) 0
46.  Hafte Ki Baat Barmer Weekly 11049
47.  Anurag Lakshya Basti Daily(M) 50941
48.  Kautilya Ka Bharat Basti Daily(M) 82722
49.  Vijayavani Belgaum Daily(M) 71439
50.  Abhay Path Bhilai Daily(M) 32863
51.  Nava Bharat Bhilai Daily(M) 0
52.  Bharat Ki Takat Bhopal Monthly 0
53.  Bhoo Mandal Gaatha Bhopal Daily(M) 0
54.  Hamara Swaraj Bhopal Daily(M) 2712
55.  Hari Bhoomi Bhopal Daily(M) 76371
56.  Janta Sarkar Bhopal Daily(M) 22352
57. Lok Maya Bhopal Daily(M) 210730

58.  Pradeshik Janmat Bhopal Daily(M) 22786
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S1. No. NP_Name City Periodicity Amount
59.  Saeban Bhopal Daily(M) 17716
60.  Sandhya Dainik 6 PM Bhopal Daily(E) 124263
61.  Shikhar Vani Bhopal Daily(E) 10306
62.  Vichar Prem Ke Bhopal Weekly 0
63.  Bhirna Sampark Bhubaneswar Monthly 0
64.  Indus Valley Times Bhubaneswar Fortnightly 18319
65.  Jagrata Odisha Bhubaneswar Daily(M) 80091
66.  Sahana Mela Bhubaneswar Daily(M) 0
67.  Sindhuja Bhubaneswar Monthly 0
68.  Singhasana Bhubaneswar Daily(M) 3669
69.  Kachchh Aam Tak Bhuj Daily(E) 19354
70.  Rajsuya Bikaner Daily(M) 20009
71.  Vinayak Bikaner Daily Except 35359

Sunday
72.  Patrika Bilaspur Daily(M) 203137
73.  Samay Darshan Bilaspur Daily(M) 97269
74.  Khushal-E-Kashmir Budgam Daily Except 22786
Sunday
75.  Dainik Savera Times Chandigarh Daily(M) 111326
76.  The Economic Times Chandigarh Daily(M) 45013
77.  Transport Times Chandigarh Weekly 23341
78.  Dakshin Bharat Chennai Daily(M) 265670
Rashtramat
79.  Dinamalar Chennai Daily(M) 2747003
80.  Lokmat Samachar Chhindwara Daily(M) 27082
81.  City Times Chittor Daily(M) 28343
82.  Dinamalar Coimbatore Daily(M) 1354984
83.  Thamizh Murasu Coimbatore Daily(E) 36027
84.  Praja Mata Cuttack Monthly 0
85.  Navbharat Times Daman Daily(M) 176558
86.  Face of Rajasthan Dausa Fortnightly 0
87.  Jaipur Mahanagar Times Dausa Daily(M) 0
88.  Nav Surya Dausa Daily Except 25832
Sunday
89.  Matru Chhaya Deesa Daily Except 63490
Sunday
90.  Abhiyan Times Dehradun Daily(M) 7225

91.  Ankita Darpan Dehradun Weekly 11049
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S1. No. NP Name City Periodicity Amount
92.  Aryan Express Dehradun Weekly 11049
93.  Aspast Bharat Dehradun Weekly 0
94.  Chak De Bharat Dehradun Weekly 0
95.  Dehshat Ka Dushman Dehradun Monthly 0
96.  Dev Bhoomi Prahari Dehradun Weekly 0
97.  Devbhoomi Express Dehradun Weekly 11049
98.  Dhara-Pukarte Dehradun Weekly 0
99.  Divine Story Dehradun Weekly 10977
100.  Divine Story Dehradun Weekly 11049
101.  Divya Himgiri Dehradun Weekly 0
102.  Divyanshi News Dehradun Weekly 7969
103.  Doon Vichar Dehradun Weekly 7969
104.  Drona Puri Dehradun Weekly 7969
105.  Duniya Times Dehradun Weekly 7969
106.  Galaxy Times of Dehradun Weekly 10977

Dehradun
107.  Garhwal Ki Pukar Dehradun Weekly 11049
108.  Gitika Mail Dehradun Weekly 7969
109.  Him Vani Dehradun Monthly 10801
110.  Himalaya Ki Sachchai Dehradun Monthly 18723
111.  Himalaya Parvat Dehradun Monthly 0
112.  India Times The Perfect —Dehradun Monthly 27265
Package
113.  Jamhoori Qiyadat Dehradun Daily(M) 3254
114.  Janhit Darpan Dehradun Weekly 7969
115.  Jeet Ki Rah Dehradun Monthly 0
116.  Kalam Dawat Dehradun Weekly 7969
117.  Kanchan Mail Dehradun Monthly 0
118.  Kargar Bulletin Dehradun Weekly 0
119.  Kaumi Guldasta Dehradun Daily(M) 13943
120.  Kusum Vihar Dehradun Monthly 0
121.  Morning Boost Dehradun Weekly 7969
122.  News Virus Dehradun Daily(M) 0
123.  Nisbat Dehradun Weekly 14687
124.  Prakrati Ka Sparsha Dehradun Weekly 7969
125.  Prashn Paheli Dehradun Weekly 0
126.  Purush Helpline Dehradun Monthly 0

127.  Ritesh Times Dehradun Weekly 7969
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S1. No. NP Name City Periodicity Amount
128.  RTI Right to Information Dehradun Monthly 0
Accounts and Audit
News
129.  Sada-E-Uttarakhand Dehradun Weekly 11049
130.  Sahitya Prabha Dehradun Weekly 7969
131.  Samaj Ki Kalam Dehradun Fortnightly 0
132, Satat Sadhna Dehradun Monthly 0
133, Satat Sadhna Dehradun Weekly 0
134.  Shabd Mahanayak Dehradun Weekly 7969
135.  Shri Sai Sahara Dehradun Monthly 0
136.  Shrishti Mail Dehradun Weekly 0
137.  Swayam Sudhar Buletin ~ Dehradun Weekly 7969
138.  Uttar Ninad Dehradun Weekly 0
139.  Uttarakhand Aaj Tak Dehradun Weekly 0
140.  Uttarakhand Ka Vikas Dehradun Monthly 0
141.  Uttarakhand Tehkikat Dehradun Monthly 0
142.  Uttarakhand Janjagran Dehradun Weekly 7719
143.  Uttarakhand Kranti Dehradun Weekly 11049
144.  Vani Today Dehradun Weekly 2674
145.  Vishal Darpan Dehradun Weekly 7969
146.  Vishva Ki Ore Dehradun Weekly 0
147.  Vishwa Purodha Dehradun Weekly 0
148.  Vishwakarma Times Dehradun Fortnightly 11049
149.  Yamkeshwar Times Dehradun Weekly 0
150.  Yatra Uttarakhand Ki Dehradun Weekly 7969
151.  Aapki Khabar Delhi Weekly 18440
152.  Aina Ki Gunj Delhi Weekly 20715
153.  All Rights Delhi Monthly 0
154.  Antim Pravakta Delhi Monthly 0
155.  Asia Khabar Delhi Weekly 6187
156. Azad Nama Delhi Daily(M) 186667
157.  Ballia Mail Delhi Fortnightly 0
158.  Bande Bharat Delhi Weekly 14687
159.  Bhadavar Times Delhi Fortnightly 14838
160.  Book Link Delhi Monthly 11924
161.  Citizen Express Delhi Monthly 27265
162.  City Bulletin Delhi Daily(E) 80497

163.  City Times Delhi Daily(M) 0




Written Answers to [5 May, 2015] Unstarred Questions 273

S1. No. NP Name City Periodicity Amount
164.  Dainik Savera Times Delhi Daily(M) 36269
165.  Delhi Darshan Delhi Monthly 10247
166.  Desh Ki Aawaz Delhi Weekly 0
167.  Deshhit Sandesh Delhi Daily(E) 117499
168.  Forward Press Delhi Monthly 13572
169.  Growth Story Delhi Monthly 0
170.  Hamari Duniya Delhi Daily(M) 12950
171.  Hind Swabhiman Delhi Monthly 0
172. Independent News Delhi Weekly 32368

Analysis
173.  Igrar Times Delhi Weekly 0
174.  Keshav Times Delhi Weekly 14687
175.  Khabar Hardum Delhi Daily(M) 4657
176.  Khari Dilli Delhi Daily(M) 9265
177. Lok Samaj Times Delhi Weekly 11049
178.  Majdoor Prahari Delhi Monthly 14791
179.  Medico-Technical Times Delhi Monthly 0
180.  Meri Dilli Meri Shan Delhi Weekly 13985
181.  Meri Sajni Delhi Monthly 50680
182.  Nangloi Samarpan Delhi Weekly 11049
Times
183.  News Opener Delhi Daily(M) 31098
184. Newsmail Delhi Daily(M) 31659
185.  Perfect Khabar Delhi Weekly 0
186.  Prabhat Abhinandan Delhi Daily(M) 0
187.  Qaumi Bharat Delhi Daily(M) 13696
188.  Rann Times Delhi Weekly 0
189.  Real Watch Delhi Monthly 20646
190.  Rimjhim Delhi Monthly 28157
191.  Saahas Samachar Delhi Fortnightly 18591
192.  Sant Gadge Ambedkar Delhi Daily(M) 19937
193.  Siyasi Times Delhi Monthly 37185
194.  Star Reporter Delhi Fortnightly 0
195.  The Emerging World Delhi Daily(M) 359001
196.  The Equator Line Delhi Monthly 0
197.  Top Story Delhi Daily Except 80015
Sunday

198.  Ujjawal Duniya Delhi Daily(M) 149718
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199.  Vedic Samachar Delhi Fortnightly 7342
200.  Virat Bharat Delhi Daily(M) 307868
201.  Yagya Bharati Delhi Fortnightly 23719
202.  Zohair Times Delhi Daily(M) 223494
203.  Ekta Hamari Praacheen = Deoria Daily(M) 14706
Parampara Hai
204.  Ekta Hamari Praacheen = Deoria Weekly 0
Parampara Hai
205.  Ajay Bharat Dholpur Daily(M) 5324
206.  Deshdoot Dhule Daily(M) 7594
207.  Lohit Dibrugarh Daily(M) 6803
208.  Sathi Sandesh Durg Daily(M) 0
209.  Sakthi Eluru Daily Except 5137
Sunday
210.  Press And Etah Etah Monthly 19483
211.  Surag Bureau Etah Monthly 0
212.  Aapki Takat Faizabad Daily(M) 2712
213.  Satyajay Times Faridabad Daily(M) 140570
214.  Siyasat Doot Farrukhabad Daily(M) 0
215.  Kashmir Thunder Gandarbal Daily(M) 0
216.  Avataran Gandhinagar Daily(M) 0
217. Lok Sansar Gandhinagar Daily(M) 0
218.  Saamna Gandhinagar Daily(M) 6536
219.  Samajvad Ka Uday Gautam Buddha Daily(M) 45613
Nagar
220.  Aap Abhi Tak Ghaziabad Daily(M) 16408
221.  Hindustan Kal Tak Ghaziabad Daily(M) 173777
222. Kaumi Mukam Ghaziabad Daily(M) 72187
223.  Moon India Ghaziabad Daily(M) 252702
224.  Sarvotam Patra Ghaziabad Monthly 0
225.  Uma Shree Ghaziabad Monthly 0
226. Aawaz-E-Gani Gonda Daily(M) 0
227.  Sachcha Faisla Gopeshwar Weekly 0
228.  City Times Gorakhpur Daily(M) 30778
229.  Friday Gurgaon Gurgaon Weekly 21253
230.  Gurgaon Today Gurgaon Daily(M) 20861
231.  Aalok Pravanjyan Guwahati Bi-Weekly 16785
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232.  Asom Pravah Guwahati Weekly 7342
233.  Dainandin Barta Guwahati Daily(M) 242522
234.  Eclectic Northeast Guwahati Monthly 0
235.  Good Times Guwahati Monthly 3981
236.  Ichemma Guwahati Monthly 0
237.  Ajay Bharat Gwalior Daily(M) 13446
238.  Dabang Duniya Gwalior Daily(M) 61764
239.  Dainik Sandhya Prakash Gwalior Daily(E) 30547
240.  Rudraksh Hamirpur Daily(M) 41004
241.  Uday Kesari Hanumangarh Town  Fortnightly 0
242.  City Bulletin Hapur Daily(E) 5821
243.  Narad Wani Hapur Daily(E) 0
244.  Aaj Ki Surkhiyan Hardoi Daily(M) 0
245.  Sach Ki Maryada Hardoi Daily(M) 3669
246.  Sach Ki Maryada Hardoi Daily(M) 78654
247.  Adhyatam Jagat Haridwar Fortnightly 7342
248.  Aviral Bharat Haridwar Weekly 0
249.  Hindustan Express Haridwar Daily(M) 282420
250. Kaumi Guldasta Haridwar Weekly 7969
251.  Naval Times Haridwar Weekly 11049
252.  Gujarat Pravha Himatnagar Daily(M) 0
253. 30 Days Sameeksha Hyderabad Monthly 0
254.  Asian Mirror Hyderabad Monthly 27067
255. Good Morning Andhra Hyderabad Daily(M) 224330
256.  Greatandhra Hyderabad Weekly 32193
257.  Hakkim Hyderabad Weekly 0
258.  Haritha Vani Hyderabad Daily(M) 5588
259.  Image Health Hyderabad Fortnightly 0
260. Image Health Hyderabad Fortnightly 0
261.  Janam Sakshi Hyderabad Daily(M) 137078
262.  Kramasikshana Hyderabad Monthly 0
263.  Mana Telangana Hyderabad Daily(M) 0
264.  Nageeb-E-Deccan Hyderabad Weekly 0
265.  Sriven Times Hyderabad Monthly 0
266.  Standard Post Hyderabad Daily(M) 26981
267.  Telugu Nari Hyderabad Daily(M) 10306
268.  Varthamaanam Telugu Hyderabad Daily(M) 42468

Dinapatrika
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269.  Vikalangula Pilupu Hyderabad Monthly 18723
270.  Vyevastha Hyderabad Daily(M) 3669
271.  Yuva Shakti Hyderabad Daily Except 80529

Sunday
272.  Aaj Ka Abhimanyu Indore Weekly 15766
273.  Agaaz -E- Chandan Indore Daily(M) 10306
274.  Balwas Times Indore Daily(M) 93201
275.  Estate Express Indore Daily(M) 3669
276. Lok Swami Indore Fortnightly 0
277.  Samana Times Indore Daily(M) 39206
278.  Eastern Sentinel Itanagar Daily(M) 743313
279.  The Arunachal Pioneer ~ Itanagar Daily(E) 121660
280.  Agniban Jabalpur Daily(E) 0
281.  Dabang Duniya Jabalpur Daily(M) 10830
282.  Karmkranti Jagdalpur Daily(M) 37359
283.  Devote Hindustan Jaipur Fortnightly 13985
284.  Dumdumi Jaipur Fortnightly 3707
285.  Golden Rajasthan Jaipur Fortnightly 7969
286.  Jaipur Metro Track Jaipur Fortnightly 7969
287.  Jat Express Jaipur Fortnightly 0
288.  Kalam Kasouti Jaipur Fortnightly 7969
289.  Loktantra Ka Pahla Jaipur Weekly 5295
Stambh
290.  National Duniya Jaipur Daily(M) 0
291.  News One Times Jaipur Fortnightly 7969
292.  Raj Shakti Jaipur Fortnightly 0
293. Rajganga Jaipur Daily(M) 0
294.  Sabse Badi Khabar Jaipur Fortnightly 11049
295.  Shyam Gram Sandesh Jaipur Fortnightly 11049
296.  Vir Bhumi Rajasthan Jaipur Weekly 5295
297.  Yadav Rakshak Jaipur Monthly 11016
298.  The Suryasta Jajpur Monthly 11784
299.  Lokmat Samachar Jalgaon Daily(M) 82633
300. Early Post Jammu Daily(M) 15940
301.  Jammu Jyoti Jammu Daily(M) 32484
302.  Jammu Metro Jammu Daily(M) 54192
303. Kashmir Uzma Jammu Daily(M) 0

304. Nawai Duggar Jammu Daily(M) 8204
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305.  North In News Jammu Daily Except 0
Sunday
306.  Truth Prevail Jammu Daily(M) 0
307.  Prakash Kunj Jhalawar Daily(M) 222002
308.  Aziz E Hindustan Jhansi Daily(M) 0
309. Janseva Mail Jhansi Daily(M) 0
310.  Sunday Reporter Jodhpur Weekly 11049
311.  Awami Tarjuman Kannauj Daily(M) 0
312.  Haqo Batil Ki Jung Kanpur Fortnightly 4928
313.  Khushnawa-E-Shan Kanpur Daily(M) 0
314.  Pratipal Times Kanpur Weekly 14687
315.  Saughat E Kanpur Kanpur Weekly 11049
316.  Vidhik Bharat Kanpur Weekly 0
317.  Vamaa Samachar Kanpur Nagar Weekly 0
318.  Vaartha Bhoomi Karimnagar Daily Except 158607
Sunday
319.  Chitrakoot Jadeed Varta ~ Karwi Chitrakoot Daily(M) 33991
320.  Aman Yuvraj Times Kashipur Fortnightly 11049
321.  Bhaskar Chetana Kashipur Weekly 7342
322.  Uttarakhand Ki Sachchai Kashipur Fortnightly 0
323.  Young Bites Kashmir Daily(M) 174633
324.  Pradesh Today Katni Daily(E) 18952
325.  Jagruti Khambhat Weekly 0
326. Aawami News Kolkata Daily(M) 6519
327.  Bhorer Varta Kolkata Daily(E) 153253
328.  Coalfield Times Kolkata Weekly 32368
329.  Ei Samay Sangbadpatra  Kolkata Daily(M) 472722
330. Gyan-Aloke Kolkata Monthly 14791
331.  Morning India Kolkata Daily(M) 0
332.  Qaumi Tanzeem Kolkata Daily(M) 29596
333.  Sadhaker Jnanbarta Kolkata Monthly 18723
334, Safalya Kolkata Monthly 64061
335.  Saptahik Bartman Kolkata Weekly 175278
336.  Sarparast Kolkata Fortnightly 8795
337.  Siyasi Paigham Kolkata Daily(M) 95929
338.  Yuva Shakti Kolkata Daily(M) 40304
339. Lok Sadan Korba Daily(E) 61787
340.  Jaipur Mahanagar Times Kota Daily(M) 640471




278  Written Answers to [RAJYA SABHA] Unstarred Questions

S1. No. NP Name City Periodicity Amount
341.  The Hindu (Chennai) Kozhikode Daily(M) 105905
342.  Nandi Times Kurnool Daily(M) 3802
343, Jag Marg Kurukshetra Daily(M) 0
344.  Punya Nagari Latur Daily(M) 94017

(Aurangabad)
345.  Amar Lekhani Lucknow Daily(M) 0
346.  Arjit Times Lucknow Daily(M) 12005
347.  Awami Adalat Lucknow Daily(M) 17695
348.  Bahujan Rakshak Lucknow Daily(M) 45901
349.  Business Link Lucknow Weekly 0
350.  Crime Pahal Lucknow Daily(M) 9357
351.  Dairah-E-Adab Lucknow Weekly 11049
352.  Deshpath Lucknow Weekly 11049
353.  Duniyabi Hakikat Lucknow Daily(M) 35874
354.  Garib Nawaj Express Lucknow Daily(M) 0
355.  Gramya Warta Lucknow Daily(M) 0
356. Haqeeqat Today Lucknow Weekly 14684
357. Haqeeqat Today Lucknow Daily(M) 234982
358.  Hightech News Lucknow Daily(M) 0
359.  Hindustan Kal Tak Lucknow Daily(M) 5588
360. Home News Lucknow Weekly 0
361. Independent Voice Lucknow Weekly 11049
362. India Inside Lucknow Monthly 0
363. India Voice Times Lucknow Daily(M) 0
364. Jan Express Lucknow Daily(M) 51125
365. Lohiya Darpan Lucknow Daily(M) 24838
366. Nakeeb Lucknow Weekly 14687
367. Nakeeb Lucknow Daily(M) 0
368.  Nav Durga Times Lucknow Weekly 0
369. New India Herald Lucknow Daily(M) 7843
370. New India Herald Lucknow Daily(M) 117127
371.  News Guide Lucknow Daily(M) 0
372.  Nihsandeh Lucknow Monthly 10801
373.  Nirbandh Lucknow Weekly 11049
374.  North India Statesman Lucknow Daily(M) 149811
375.  Paarkhi Lucknow Weekly 18440
376.  Pichhdo Ka Masiha Lucknow Daily(M) 0

377.  Pichhro Ka Masiha Lucknow Weekly 0
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378.  Pradesh Prahari Lucknow Daily(M) 5821
379.  Prince News Lucknow Daily(M) 17695
380.  Public Asia Lucknow Daily(M) 13038
381.  Qaumi Mohaz Lucknow Daily(M) 14502
382. Rameshwaram Times Lucknow Weekly 0
383.  Rashtriya Avtar Lucknow Weekly 22109
384.  Rashtriya Politics Lucknow Weekly 18440
385. Roznama Aairah Lucknow Daily(M) 0
386. Rudad-E-Watan Lucknow Weekly 7342
387.  Rudra Ki Kalam Lucknow Weekly 11049
388.  Sabmat Lucknow Daily(M) 0
389.  Samar Saleel Lucknow Monthly 0
390.  Sanchar Bulletin Lucknow Monthly 0
391.  Sanchar Prakash Lucknow Daily(M) 34640
392.  Sarvapratham Lucknow Daily(M) 38093
393.  Shahr E Ilam Lucknow Daily(M) 13943
394.  Soochna Kranti Lucknow Weekly 11049
395.  Spashtvakta Lucknow Daily(M) 0
396.  Swatantra Kesari Lucknow Daily(M) 6991
397.  Tafseel Lucknow Daily(M) 2797
398.  Tender Auction Lucknow Daily(M) 12005

Samachar
399.  The Daily Report of Lucknow Daily(M) 0

India
400. Times Day Lucknow Daily(M) 6536
401.  Times Day Lucknow Daily(M) 21886
402.  Tribhuvan Times Lucknow Weekly 0
403.  Vidhan Kesari Lucknow Daily(M) 0
404.  Waheed Bharat Times Lucknow Daily(M) 22352
405.  Yuvalosh Lucknow Weekly 11049
406.  Zoya Times Lucknow Weekly 14687
407.  Kalam Di Jubani Ludhiana Daily(M) 9804
408.  Dhina Suriyan Madurai Daily(M) 132682
409.  Dinamalar Madurai Daily(M) 850168
410.  Akshara Yuddham Mahabubnagar Daily(M) 3669
411.  Akshra Netram Mahabubnagar Fortnightly 11049
412.  Madhura Smruthulu Mahabubnagar Monthly 0

413.  Namaste Telangana Mahabubnagar Daily(M) 112042
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414.  Palamoor Times Mahabubnagar Daily(M) 25613
415.  Vartha Vedika Mahabubnagar Daily(M) 4657
416.  Vekuva Samayam Mahbubnagar Daily Except 3669
Sunday
417.  Guru Express Mandsaur Daily(M) 13943
418.  Praja Sandheshalu Medak Daily(M) 45839
419.  Gunvani Meerut Monthly 14791
420. Rashtra Sewa Meerut Monthly 0
421.  Rozgar Path Meerut Weekly 4928
422.  Samasya Darpan Mirzapur Daily(M) 17612
423.  Ajay Bharat Morena Daily(M) 73378
424.  Samay Kavach Morena Weekly 23341
425.  Vraj Sandhya Morena Daily(E) 3669
426.  Forever News Mumbai Weekly 0
427.  New India Herald Mumbai Daily(M) 0
428.  Purnviram Mumbai Daily Except 17382
Sunday
429.  Sangathan Bharat Mumbai Weekly 7969
430.  Swatantra Sagar Mumbai Weekly 0
431.  The Speaking Tree Mumbai Weekly 17642
432.  Hakikat Times Muzaffarpur Daily(M) 0
433.  Charotar Mitra Nadiad Weekly 7342
434.  Badte Kadam Nagaur Daily(M) 0
435.  Lokvahini Nagpur Weekly 13985
436.  Maharashtra Times Nagpur Daily(M) 200616
437.  Rudra Times Nainital Daily(M) 186511
438.  Siyasi Paigham Nalanda Daily(M) 52793
439.  Akshitha Nalgonda Daily(M) 4657
440.  Ippudu Nalgonda Daily(M) 0
441.  Lokmanthan Nashik Daily(M) 47637
442.  Lokmat Times Nashik Daily(M) 112390
443.  Maharashtra Times Nashik Daily(M) 165012
444.  The Speaking Tree New Delhi Weekly 10109
445.  Maru Parikrama Nohar Daily Except 10306
Sunday
446.  Chauthi Duniya Noida Weekly 56156
447.  Hindustan Express Noida Daily(M) 0
448.  India Unlimited Noida Monthly 0
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449.  Public Asia Panipat Daily(M) 279831
450.  Tiranga Hindustan Paonta Sahib Weekly 0
451.  Mahi Pravah Partapur (Banswara) Weekly 10087
452.  Nirpakh Charcha Patiala Daily(M) 80777
453.  Aalmi Darpan Patna Daily(M) 16662
454.  Ghar Ghar Ki Aawaz Patna Daily(M) 0
455.  Hindustan Express Patna Daily(M) 123397
456.  Kewal Sach Times Patna Monthly 24332
457.  Pratha Kiran Patna Daily(M) 192623
458.  Shafina Patna Daily(M) 0
459.  Arz-O-Sama Pilibhit Daily(M) 4403
460.  Info India Port Blair Daily(M) 236829
461.  Today Times Port Blair Daily(M) 312479
462. Dinamalar Puducherry Daily(M) 446249
463.  Life 365 Pune Daily(M) 959894
464. Lokmanthan Pune Daily(M) 9844
465.  Lokmat Samachar Pune Daily(M) 55080
466.  Pune Satta Pune Weekly 7969
467. Nava Bharat Raigarh Daily(M) 0
468.  Aviral Samachar Raipur Monthly 14915
469.  Bhartiya Pravakta Raipur Daily(M) 3458
470.  Cartoon Watch Raipur Monthly 0
471.  Edu Junction Raipur Monthly 24269
472.  Hindsat Raipur Daily(M) 5588
473.  Sun Star Raipur Daily(M) 100481
474.  Vishwa Pariwar Raipur Daily(M) 0
475.  Amrit Darshan Raisen Daily(M) 38390
476.  Rural Today Rajahmundry Daily(M) 249446
477.  Aajno Yug Rajkot Daily Except 63955

Sunday
478.  Shaley Samachar Patrika Rajnandgaon Monthly 20646
479.  Sanaka Ramnagar Weekly 11049
480.  Alan E Jharkhand Ranchi Daily(M) 0
481.  Khabar Express Ranchi Daily(M) 0
482.  Morning India Ranchi Daily(M) 379898
483. News Wing Ranchi Weekly 2674
484.  Qaumi Nara Ranchi Daily(M) 159225
485.  Ranchi Weekly Ranchi Weekly 4928
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486. Roznama Al Hayat Ranchi Daily(M) 0
487.  Arrow Times Rangareddy Monthly 0
488.  Nethaji Rangareddy Daily(E) 0
489.  Vidya Sopanam Rangareddy Monthly 0
490.  Shraddha Today Ratlam Monthly 0
491.  Aarasa Ratnagiri Weekly 10087
492.  Jan Ghatna Rewa Daily(M) 2712
493.  Tarun Hind Rishikesh Weekly 0
494.  Amar Ujala Rohtak Daily(M) 84237
495.  Param Nagrik Roorkee Daily(M) 51704
496.  Swatantra Bharat Satta R